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Monday, December 21, 1981 Agraha-
yana 30, 1903 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

oft T famma qreAT (gAY ¢
nsaer o, 7 388 w1 ATEa fear &
MR, SPEAKER: I have not allowed.
7 <ra faars arayTa - ot afeard
AT A 2T qEr §
MR, SPEAKER: Nothing will go on

record
(Interruptions) **

MR. SPEAKER: It is under my con-
sideration,

... (SHEER)**

WA WERW : A7 & fgara A
RRE 1T aAA3 am & ¥ aAtg §,
3 & aarg ag 1 faan am &
JaTg gu €

oo (cTREWR)**, |
qET WP : §Y I BT I9q
frar &
oo (cTmER)** |
MR. SPEAKER: You do not listen to
anybody and just try to....
(Interruptions)

WA RE : HWrA S, 7 oag

Fga1 A1gar § % mwe 9A ¥, ad §,

— —

2
qiad 2 & oA faar Amave
FOFT G E. . (STAF)

MR, SPEAKER: I have not disposed
of that, It ig under my consideration

and tomorrow we shall decide agbout
that,

ORAL ANSWERS TO QUESTIONS
Water Development plans by States

*414, SHRI SAMAR MUKHER-
JEE: Will the Minister of IRRIGA-
TION be pleaseq to state;

(a) whether some State Govern-
ments opposed the idea for an inter-
State Water Development Plan by
the Centre and instead wanteq to
form their own water development
plans with financial assistance from
the Centre; and

(b) if so, the reaction of Govern-
ment to that proposal with reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI1
Z. R. ANSARID): (a) and (b). The
Hon’ble Member is pressumably ref-
erring to the Nationa] Perspective
for Water Resources Development
prepared by the Centre. The State
Government of Kerala has opposed
this proposal. Other States have
agreed in ‘principle to the necessity
of such a proposal.

On inter-State rivers, in order to de-
rive full benefits from the limited dam
sites available, plans for optimum
development have to be prepared tak-
ing into consideration the potential of
the storage sites and the requirements

**Not recorded.
2968 LS—1.
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of the reglon or the country as & whole.
Such plans have to be drawn up BF
the Centre, In view of this {fact the
Central Government hes decided To
undertake the work of surveys and in-
vestigatlons of the Peninsular compo-
nent of fhe National Perspective By
setting up g separate Agency for the
purpose, Thig Agency wil work in
close co-operation and consultation
with the concerned State Governments.

SHRI SAMAR MUKHERJEE: May
Is it only Kerala Government or Kerala
and West Bengal.. .,

SHRI Z, R. ANSARI: Keraly only,

SHRI SAMAR MUKHERJEE: May 1
know what are the reasons advanced
by them to oppose this central plan and
whether the plan which you are plac-
ing just now deprives the State Gover-
nment of the authority over waters be-
cause this means erosion of fheir
rights on waters which they are now
enjoying?

THE MINISTER OF AGRICULTU-

RAL AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (SHRI RAO BIRENDRA
SINGH): There are no reasong at all
for them for opposiong this move Bul
it somebody unreasohably opposes it,
I cannot give reasons,

SHRI SAMAR MUKHERJEE: That
ig his opinion. I have asked what
regsons have been given by them,

RAO BIRENDRA SINGH: Well, as T
have said, they have no vaild Teasons,
There is an unreasonable giitude,
How can I say that there is any rea-
son.

SHRI SAMAR MUKHERJEE: I am
not asking his obinion,

RAO BIRENDRA SINGH: That Is
only ideological reason.

S8HRI BAMAR MUKHERJEE: Have
they advanced any reasons while op-
poBlng it or not? You are expressind
your opinion,
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RAOQO BIRENDRA SINGH: Just now

‘as the hon, Member is feeling, they

seam to misunderstand the whole thing’
Tbere is misapprehension that the
Centre is irying to take rights o tHie
States in its hand. The present pro-
posal is only a matfer of investiga-
tion, After investigating and survey-
ing the water resources, if there is 811§
distribution to be done, it will be
done in congultation with the States,
The States' rights ane not affected at
all. Therefore, the attitude 67 the
Kerala Government, to my mind, is
unreasonable,

SHRI SAMAR MUKHERJEE: 1
want a categorical assurance that the
rights on the Water which are now
enjoyed by the States...

MR. SPEAKER; He has just explain-
ed...

SHRI SAMAR MUKHERJEE: I wait
that their apprehension should be
cleared.

SHRI Z R. ANSARI: The Kerala
Government, as 5 matter of fact, has
opposed the national perspective plan
itself, The attitude they have taKen 1§
an objection to the very spirit of the
national perspective plan and they
have given certain reasons for that.
One reason it is that this national per-
pective plan has heen proposed by the
Centre whereas ‘ water’ is a State sub-
ject, Therefore, the Centre sfiodld not
come forward with any national pers-
pective plan. The other point isthat
the Centre should neot have any &irect
hold, Another reason iz that as far as
surplus water is concemned, in their
view, Kerala do not have any sur-
plus water to be transferred from
Kerala to Tamilnadu, It iz a matter
of investigation. The nationsal perspec-
tive plan has been prepared with full
consideration and it will be gecided
after full investigation as to whether
any State has got surplus water or
not Kerala has opposed to these two
grounds.

SHRI SAMAR MUKHERJEE: 1 want
to know when they are brining 1 the
Bill for thisg purpose,

RAO BIRENDRA SINGH: No Bill is
required for getting up a Natlonal
Water Development Agency, We hav@
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not taken any decision about bringing
in a legislation under Entry 56. We
have beeh consulling the States, That
is a different matter altogether.

SHRI H. . NANJE GOWDA: I wan-
ted to know whether the Government
would ehunciate 5 national wafer poli-
¢y fixing priorities. For example if a
dispute goes before the Trlbuna‘ls “they
dg not have guidélines as such as on
date, Do the Government of Indla
want tp enunciate a national water
policy fixing priorities, like percentage
on population-wise and so on, so that
it could be a pguideline for all the
States? Are the Government think-
ing on those lines?

SHRI Z. R, ANSARI. Sir, the Gover-
nment is thinking on those lines, The
Karnataky Government has guggested
that some national water policy should
be there. We are considering that point,

DR, SUBRAMANIAM SWAMY: The
idea of having a national water pers-
pective plan is a very good one. But
I would like to know from the Minis-
ter whether in view of the fact that
the Southern States are at 5 great dis-
advantage  vis-a-vis the Northern
States, in tha sense that the rivers in
the Southern States are being utilised
to the extent of about 90, 8597 where.
ag the waterg in the Northern States
are being fairly utilised, the Govern-
ment is still considering or has reject-
ed the Ganga-Cauvery Link Plan that
was presented some time ago?

‘SHRI Z R. ANSARI: The national
perspective plan is, as a matter of fact
an improvement on the earlier two
proposals made by Dr. K, L. Rao and
Dastur’s fomula, There are twocom.
ponents in the national perspective
plam, In the earlier two préposals,
there was a suggestion of linking the
Northern rivers with the Southern
rivers. Now, there are some difficulties
in developing storage sites in the Nor-
thern areas,

Now, thig Nationa] Perspective Plan
has two components. One component
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ia to deveélop all the Himalaya-rivers—
Ganga-Brashamputra basin—and the
other component is fo develop the p&
ninsulay ¥ivers, As far as the Hima-
layan rivers are concerned, an inter-
national angle is also involved in it.
Therefore, if we take the two together,
it will be unnecessarily delayed.
Therefore, thp National Perspective
Plan has been so designeq that we
should first try to develop the Penin-
sular rivers, investigate them angd try
to divert water from the surplus ar-
eas to the scarcity areas, Then, we
shoulq take up the other component
to develop the Himalayan riverg and
we can link both of them.

Removal of Restriction on Cutiing
Forests for Layilng Water Lines

*416, PROF. NARAIN CHAND PA.
RASHAR: Will the  Minister of
AGRICULTURE be pleased to gtate:

{a) whether Goernment Have de-
barred all Stale Governments, except
with prior approval of Central Gov-
vernment, from making any orders
directing restrictiong of dereservation
of forests or use of forest land for non-
forest purpose vide Forest {Conserva-
tion) Ordinance (No. 17 of 1980);

(b) whether use of forest land or
cutting of trees even for laying down
pipes of the Drinking Water Supply
Schemes wag objected to by the For-
est Officers;

(¢} if so, whether Government would
take inte account difflculties caused
by this Order and exempt use of forest
land or cutting of trees to the extent
to which it becomes unavoidable fof
construction of Drinking Water Sup-
ply Schemes, o view of the Drinking
Water Supply and Sanitafion Decade
(1881-1980) ;

(d) if so, when a decision would be
takepn in this regard;

(&) whether any rules, as cormtem-
plated in the said Ordinance, have
been framed; and
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(1) it so, nature and scope thateaf?

THE MINISTER OF AGRITUL-
TURE AND. RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLES {RAO BIRENDRA SINGH):
(a) The- Forest .(Conservation) Act,
1980, which has nreplaced the Forest
{Conservation) Ordinance promulga-
ted on 25th October, 1980, lays down
that no Stale Government or other
authority shall make, excepf wilh fhe
prior approval of the Ceniral Goverfi-
ment, any order directing that any
reserved forest or any portion thereol
shall cease to be reserved or that any
furest land or any portion thereof may
be used for any nou-foresy purpose,
For the purpose of the Act, ‘non-forest
purposes’ means breaking up or
clearing of any forest land or portion
thereto for any purpose other than re-
afforestation.

{b) The provisions of the forest
{Conservation) Act, 1980, apply to
use of any forest land or any portion
thereot for any non-forest purpose,
No report has heen received by Go-
vernment regarding objection raised
by forest officers to any drinking water
supply scheme,

(c) and (d). Government gives
priority consideration 1o drinking
water supply schemes. All proposals
received so far under the Forest (Con-
servation) Act, 1980, in which Tse of
forest land for drinking water supply
schemes has been considered udnhavoid-
able, have been accepted on merits,

{e) and (f). The Forest (Conserva-
tion) Rules, 1981, framed under Sec-
tion 4(1) of the Forest (Conservation)
Act, 1980, have already been laid on
the Table of the House on 24th August,
1981. Another copy of the Rules is
again laid on the Table of the House,
[Placed in Library. See No. LT-
3163|81), k|

PROF, NARAIN CHAND PAHA-
SHAR: My Question related to the dl-
fMAcultieg caused In the laylng down oI
the drinking water schemes, From my
own experience, I can say that it there
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ig no total rejection, even then consl-
derable delay ig caused in the process
of setting up of a commiliee af tHe
district level; then the State Govern-
ment forwards the scheme to the Cen-
tral Government and, finally, the com-
mittee ag provided under rule 5 consi-
ders it and, ultimately, the whole thing
is delayed, if not more, at leasi by one
vear, In View of the necessity fo pro-
vide drinking water, may I knoWw
from the hon. Minister whether, o
cases where drinking water supply
schemes are involved and delay  is
likely to be caused, any time limit
would be fixed by which the Central
Government would clear such propo-
sals as and when they come,

RAQ BIRENDRA SINGII: I do not
know what dificulties are foreseen by
the hon, Member. We have sp far re-
ceived only two proposals for water
supply schemes and tlhose two propo-
sals are from Maharashtra only, Both
the proposals have already been clear-
ed speedily. There is no proposal at
present pending with us If there s
any delay in consideralion, that is al
the level of the State Government it-
self. The State Government can lay
down its own rules for speeding up the
whole procedure, We have only pro-
vided for pro forma information to be
sent by the State Government, How
soon the State agencies can prepare
that pro forma information and send
to tha Centre depends upon the State
Government. So far as the Cenfral
‘Sovernment is concerned, I assure the
Housa that all development schemes
and particularly, schemes relating to
drinking water supply will not be de-
layed,

PROF. NARIAN CHAND PARA-
SHAR: My question wag specific re-
garding time limit, if it can be Yeasible

Secondly, g Commitiee has been
provided for as envisaged in sectlons
(2) and (5) of the Rules, What i{s {H¢&
composition of the Committee? Is
there any particular State concerned?

RAO BIRFNDRA SINGH: TEe rules
have been lalj on the Table of the
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"House. They were provided earlier
also, The Commiftee at the Centre is
headed by the Inspector-General 6t
Forests; represenfatives from  &ther
Ministries like Environment are alsé
memiberg of the Committee. This 1s a
Committee of officers, I have sald ea¥y-
lier in the House while piloting the
Bill, We have also provided That,
wherever, after receipt of proposa®
from the State there are any queries
raised by this Committee ihe reply
will be sent by the States within six
weeks. That only means that we want
to speed up the whole procedure so
that it is not held up at the Cenfral
level, But I cannot lay down a defi-
nite time limit for drinking wafter sup-
ply 'schemes. It all depends on the me-
rits of each scheme, All I caf say Is
that they will receive the lighest
priority.

SHRI M. V., CHANDRASHEKHARA
MURTHY: The Forest Conservation
Act whieh has recently been passed
by Parliament completely prohibits the
State Governments taking up #My ir-
rigation projects or even rural electri-
fication programme; the Forest Depar®
ment started posing even laying of
electric lines. In view of this fact T
want to know from the hon, Minister
whether the Government is prepaned
to make an exemption in the Act it-
self to provide for taking up irrigatfon
projects as well as electrification pro-
grammes,

RAO BIRENDRA SINGH: The whole
purpose of fhe Act will be deleafed t®
the States are allowed o exercise
powers in this matter, This is why we
have passed this legislation in Parlia-
ment—because we found that fhere
was indiscriminate felling of trees and
clearing of forests and it required some
Central supervision. Even now we af€
not fully satisfled. We are thinking of
a comprehensive legislation on the
subject to be brought before Parlia-
ment,

 frx e fag ST A
WO Tgaa; ¥ Madn wAh wga {
AT I £ fo At & IR

80,
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aarar & f& Faa ngreeg & & W
AnF 9ra a7afa ¥ fag arg §, ¥fes
1ag G A LF wy R A 4w
Fanfes mihH Ffag ox et
A wIAa F A D 4 A1 9F AAT
2
RAO BIRENDRA SINGH: This

question relates only to schemeg for
drinking water supply. I have got
information about the total number
of proposals received and the number
of applications rejected and those
accepted, But I do not have informa.
tion with regard to any particular
factory.

ot O I MY : { ATAA
w1 D wraat wrgar g fgaraa
yew F ogre &x o fagr aw s A
g3ta M gheamomr & gamw 4 ard §,
F4\fF SaTire wrz Fag g § 1 34 fagy @
XA AF (M gATE W FW FI
QAT A & 1 ag 9T wuEr @
FIRT FA AT i< w91 F1 FI1E CIF
#F far sy aTr 7, faw awe
Aza & w1 @ g 7

st e g feg: wF I,
%g @ 8134 § ¥ aT? marmr ar G
2 5 garr ST TAM FTEYT JAY
AHATZ 1A, STATEA XTI 3o &
fag v@ €, § 977 AgAHE ¥ qg@
war & Ay 3 fevedea # gt # )
%A 27§31 AN 4 agi fee Aaas fedran
F fag srErd 1 fear ar <@ & Wik
ERENq & faw &, A= aga @A
agr ar wE | T cara Fr fawa
10-11 AT I3 T 31 Haar frar
mrgr &% 10, 11 Ar gAF ag
f.9m ¥1 77 feard.r gaoearq A
2 37 100 Fidl &, oier ar wr ?
ﬁra i {¥feq s S wanr
ATTT | FMA BT 9T aga Gf.tt
wre firsa w2x & ¢3% oz @

,aﬁt 3 gavtfr & af f.x
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‘Sapply of Foodgraing to Tamil Nadu

*418, SHR] N. DENNIS: Wil the
Minjster of AGRICULTURE bs pleas-
ed to state:

(a) whether Government are aware
of the acute scarcity of foodgrains in
the border area; and some other
areas in Tamil Nadu;

(b) whether any such report was
sent by the Government of Tamil
Nadu;

(c) whether Government of Tamil
Nadu, have sent proposals for allot-
ment of more quantity of foodgrains;
and

{d) if so, the quantity of food-
grains not allotted to the State of
Tami] Nadu during 1981 as per the
demand of the State and the reasons
for the non-fulfilment of the demand
of the State?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (SHRI RAO BI-
RENDRA SINGH): (a) and (b).
Yes  Sir. Reports had been received
from the State Government about the
scarcity of foodgrains in the State
due to drought conditions prevailing
before the North-East monsoons.

(¢) and (d). The demand of the
State Government for foodgrains du-
ring 1981 was about 162 lakh tonnes
against which they were gllotted 10.2
lakh tonnes. The allotment of food-
graing to the State from the Central
Pool is made on month to month
basis. having regard to the overall
availubility of foodgrains in the Cen-
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tral Pool vis-a-viy demands recei-
ved from the State Governments, the
stocks of rice available with the State
Government and the trend of offtake
in the past.

SHRI N. DENNIS: Nothing is men-
tioned fn the gnswer about the scar-
city of foodgrains jn the border areas
of Tamilnadu adjoining Kerala name-
ly. Kanyskumari district and some
other places Wwhich are severaly
affected by the scarcity of foodgrains
angd the open market prices are very
very high. Realising the endemic
scarcity of foodgraing preveiling in
these areas the previoys State Gov-
ernment has made special arrange-
ments for distribution of adequate
quantity of foodgrains through fair
price shops by fixing specific quantity
for each member. Now this arrange-
ment has been taken away and the
quantity is reduced to a very low
level, even less than half of the ori-
ginal quantity. So there were large-
scale agitations snd arrests

May I know whether the Govern-
ment have examined the difference
between the guantity required to meet
the demand and the guantity supplied
to the State and whether the Govern-
ment would supply the required ¢uan-
tity to the State of Tamil Nadu with a
guideline for adequate distribytion in

these areas?

RAO BIRENDRA SINGH: There is
adequate stock of rice in Tamil Nadu.
In the past they have not even een
litting the quantities allotted to them.
It is not a question of how much de-
mand is placed by the Government of
a particular State, but we gee how
much out of the allocation is being
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utilised by them. From April to Nov-
ember we have been allotting them
60,000 tonnes of rice per month an an
average and the offtake has been be-
tween 20,000 to 35,000 tonnes—about
half of the total allotiient to Tamil
Nadu. Whenever they feel any diffi-
culty, we always help Tami] Nadu.
Last time, perhaps the hon. Memuer
would know that when procurement
wag proceeding and we were utilising
all the railway capacity for handling
foodgrains on account of FCI, the
Tamil Nadu Government was given a
special concession and we gave them
permission to transport 50,000 tonnes
of rice purchased from Andhrz Pra-
desh on commercia) basis. It was only
to try and augment their stock posi-
tion. As I have said_there is very good
stock still available in Tamil Nadu
with regard to rice, on 1-12-1881, it
was 3,564,000 tonnes in Tamil Nadu,

SMRI N. DENNIS: The question is
regarding the scarcity in border areas
of Tamil Nadu adjoining Kerala. The
ailegation made is that inadequate dis-
tribution is due to the failure of this
Government to supply adequate quan-
tity of foodgraing to the State autho-
rities, That is why the Food Ministry
or the Food Corporation of India
must have a say in the management
and distribution to see whether ade.
quate distribution is made in the
scarcity areas. S0, may 1 know
from him the ‘Thasis on  which
the foodgraing are apprortioned
to each State? Is there any general or
specific guideline given regarding the
matter of distribution and may I know
whether any check or inspection is
made on the fairness of distribution
and whether, Government would comse
forward to make specific allotment and
give specifie direction for the distribu-
tion of adequate ‘quantity to the scat-
citay areas of Tamil Nadu adjoining
Kerala like Kanyakumari.

RAO BIRENDRA SINGH: Sir, dis-
tribution within "the State i the res-
ponsibility of the State Government
itself. It is expected that they would
supply their needs and judiclously meet
the requirements of every area within
a State. There have been no compla-
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ints received by us so far .that there
was any diserimination being exervigéed
in regard to a particular area., But.
now that the hon. Memher has pointed
this out, we are taking note of it. The
distribution or monthly allotment to a
State ig done according to certain
normg and these have already been
stated in my main reply.

SHRI JATENDRA PRASAD: Sir, I
would like to know from the Minister
whether it is a fact that the imported
American wheat which was purchssed
to replenish our buffer stocks is being
supplied to Tamil Nadu and, is there
a complaint that the wheat supplied iz
of substandard quality.

RAO BRINDRA SINGH: Sir, I am
not in a position o sdy whether Gov-
ernment at some level has received my
such complaint. But, 1 rememebr hav-
ing seen a news report in the press
about the matter that the hon. Mem-
ber has mentioned and I have already
asked the Ministry to look into it.

MR. SPEAKFER: Next Question. . &
No. 419. Shrimati MadBuri Singh.
Not here. Shri Sidnal.

Agricultural Credit to Farmers
+

*419. SHRI S. B. SIDNAL:
SHRIMATI MADHURI SINGH:

Will the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) the agricultural credit provided
to farmers by various credit bodies and
commercial banks in various States
during the last three years;

(b} whether it is a fact thaf ayri-
cultural credit to farmers has been de-
clining; if so, its details;

(¢) whether any assessment had

"been made about the farmer's annual

requirements of loan and the amount
they receive; and
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(d) the details in this regard for the
last three years?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA SIN-
GH): (a) to (d). A statement is laid
down on the Table of the House,

DECEMBER 21, 1881

Oral Answers 16

(a) and (b). Agricultural Credit is
provided to farmers by three major
institutional agencies namely, Co.
operatives, Commercial Banks and Re-
gional Rural Banks. The loans dis-
bursed by these agencies during the
latest three years for which informa-
tion is available are indicated below:~

Statement
(Rs, in crores)
Type of Loan Achievements during
1977-78  1978-79  1979-80

Cooperatives :
Short-term . 1111.22  1261.91 1300.00*
Medium-term . 160.47  193.07  187.00*
Long-term 237.90 240.57 308.21
Commercial Banks :
Short-term o o ¢ e . . . . 288.10  365.05  233.72%*
Term-loan  §. . . . . . . . 202.75  308.09  170.33%*
Regional Rura Banks:
(From January to December) . . . . . . 122.02  167.41  243.38

(1978) 1979) (1980)

® Provisional.

** Represents achievements for six months.

It would be seen from the above
table that the total quantum of agri-
cultural credit provided by the ins-
titutional agencies has been increas-
ing.

(c) and (d). No specific assessment
of the farmers’ annual requirements
of loans has been made by the Govern-
ment of India. The annual loan re-
quirements of the farmers would be
dependent upon many factors includ-
ing the area of the land cultivated,
type of land, nature of crop, weather
conditions etc. The institutional agen-

cies provide production loang to
farmerg on the basis of a scale of

finance fixed by the concerned State
Governmants/Agencies for each ~rop,
taking into account the various inputs
and the extent of land’ cultivated. In-

vestment loans of improvement of
land including irrigation facilities and
acquisition of capital assets like ma-
chinery, livestock etc. are provided by
these agencies on the basis of specific
factors including the need and viability
of the scheme.

SHRI S. B. SIDNAL: Sir, the Minis-
ter has not answered part (c) of 1y
question namely whether any assess-
ment has been made about the farmer’s
annual requirementg of loan and the
amount that they receive,

Further I want to know whether
Government has any proposal to assess
the Statewise requirements or region-

. wise requirements of the farmers’ loan

facilities, in view of the fact that a
modern agriculturist has taken a scien-
tific approach to farming unlike the old
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facilities that have already been pro-
vided.

RAQ EBIRENDRA SINGH: Sir, the
credit supply to agriciMure has reen
increasing at a very fast rate. We ai-
ways asgess the requirements of each
State for short-term, long-term and
medium-term loans as these advances
are made through the cooperatives and
these have increased in number druing
the past two years. Commercial Banks
also supply credit for agriculture,
There are certain methods by which
we are trying fo assess the real posi-
tion. Along with the other informa-
tion that we are collecting, agricultural
census is also being undertaken in the
country after a lapse of ten years., All
these things will be kept in view and
we shall kgnow as to what are the needs
of agriculture,

SHRI S. B. SIDNAL: Sir, the bon.
Minister has not answered my gues-
tion. Firstly, is there any proposal
before the Government to make a de-
finite assessment in view of the yscien-
tific and mew implements to be applied
to agriculture; secondly, in view of the
fact that land has lost. fertility due to
heavy irrigation and other weather
changes have Government taken {lhese
conditions in view while assessing the
total requirements of credit faeilitics
to be provided to the farmers?

RAO BIRENDRA SINGH: I have al-
ready stated that the credit available
for agriculture has increased very fast
from Rs. 1,034 crores in the year i273-
74 to Rs. 2,621 crores in the year 1979-
80. It will go upto Rs. 5415 crores
by 1984-85.

SHRI K. LAHKAFPPA: Sir, the hon.
Minister has stated that for certain
reasons we cannot evaluate the svstem
of even providing credit facilities i the
farmers. There are two important
issues. Firstly, the credit facilities in-
itiated through the commercial and
other banks have not been simplified
and a cumbersome procedure has been
laid down. Secondly, in the absense of
the avaluation of the categories of
farmers including marginal and land.
Jess farmery, the money iz not percod-
dating down to. them &t the right time

and reason. will the hon. Minister make
a scientific assessment or evalpation
and simplity the procedures to judge
whether all the categories of farmers
get credit? What machinery 1is the

Government going to institute? Sir,
I know you will like this question.

RAO BIRENDRA SINGH: Sir, the
question of simplifying the procedure
has been taken up witlr the Reserve
Bank of India from time to time.

SHRI K. LAKKAPPA: What do you
mean by from time 1o time?

RAO BIRENDRA SINGH: 8ir, aid
these banks, namely, commercial and
cooperative banks come undet the
Reserve Bank of India. We always
point out the hardships and difficulties
felt by the farmers and the Reserve
Bank of India has indeed try to make
the procedure as simple as it could we,
but if there are any specific instances
or any suggestions given by the hun.
Member as to what should be the sim-
pler system he can send the same to
me and we shall send it to the Ministry
of Finance,

Wt TAATY WAET qrEAY T4
ZrFa d AT AT FA & FR @
u11 ar< Frari &, o 34 2 ga$
gfFar &, AT41A FA1T & a1t § aradta
g5 & ma frmy o7 % are faa g
St ¥ W Tgr w7 Are wraAre »fe
AW ary v ey Farmr g
fRnra s 39T F=or % fag aoard aar
g2d 3 &, anardaTe | A fAAar
¥, a7 TR IAF A QO & Ardr
T FAF AP B WO A F a4 E\ufﬂ‘% |
O X F W RAT AT a7 F %9
nan faaa wWivsageneE | § staqr
argal § 7 Fur feardt = =w 2%
Fary d adra st &, oF & e o
fadw @ ar man nan figwm § |y
T, afn o5 95 o wn I8 &
v 2% o o 7 STt wan A
ar ot wrre WY ? e nan gay
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2 d %T UM IQ X, TH TR F AR
¥ fag %€ syaeay s Y E ? afk
g, & 38 |ATAY M Ha A FLEN
WIT 9@ &% AN 7 LR T, T A
st gfeare aard § 38 ¥ aqwr Haar
g & fear 8 7

&t T ey fog : m|or 39 F Ao
AR, AN 09 f6a7 R9F IR FMA
TG @ ¥ aaT &FA § AfEA
M-SR g Ay fag dF
T § Iu F aTev A ST BRI |
95 ga? & Fnv &, FATafea xfew
TarEw § TR T 9% | 300
2Py fefgsm & degm do5 § Fam-
Yaa & 13w § 27 ¥ aanifa
5 & 1 32 & Fandfea dew T
oo €T el § | Fanifa
fearddz ®a &y 2gw H & A
ag wed-R9T 30 WAR AR MAAl
w7y & | fEa fead 93 £ 9ifa &
aArgrag Agl Ar=Ay | A~ & fAmas
Th TET F HE d3 WIA-U9F FRE
aAl A%y § no¥ FaAnf@ 3 &
fag ) @ avg #Fafom 54 nan-na
21 25 g9 & gav FAfoaa dFn AT
AP £ 1 X, e F Ao wmor g4T
21 @3 Ffages 7fa & #:ar @
fiad =3 Ay Fear & §faa g o
% WLA-HGAT 78 & I FF@E
FiT AR -Fal § 7T gfaumg fa»era‘f
F 34T, 2 53 A FAT Y | 7gs P
5 &) 598 g AT w1 T R F A T
AT F2 77 fefegae mrfeed & wrg
fm #1 wa oHfedl 2 aly ¢ &
R AMGT 3% FCWA & 1 28 AT &
A0F Wm @I § | Pandfm d3g
% g man @R 2134 E, smfma
dwa 3 nan-pan FAT ¥4 § | W1
ot wradr AT arg aé’r&tﬁ'-:an
fcia Haar awar g
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ft qwre @et el

WIS g T ard A dfai we
faan ¢ 74 & faardt A agfar Q6
¢, @ #T A T H AT FT EFA &
H< B Tar JOTAY 27T yFY § A
AW FAKHUJD F arrg d
u# fagm =tz feara 1 N ey
ag?

Ty rm fog : AT FT 4 GET
2 I8 A wrda Wfaeh F ara fed
d% ¥ afogwa 3 fag da Fr

SHR] K. MAVATHEVAR: Sir, the
farmers in this counfry, especially the
farmers from the South, who have
been growing paddy, do not at all get
proper incentive price or adequate
price for their produce. They do not
get reasonable procurement price’ or
levy price for their paddy. What they
get is not at all remunerative for
them for growing paddy. The Govern-
ment of India is giving to them Rs. 115
for the first quanlity of paddy. For the
second quality they give something
less; for the lower quality, it is still
less which they are giving. Therefore,
there is a persistenf demand from
them that the procurement price of
paddy and also the lvey price of paddy
should be raised, so as to safeguard
the interests of these farmers.

(Interruptrions)

MR. SPEAKER: The question js not
about ‘remunerative price’ but about
‘credit to farmers’. This has nothing
to do with remunerative price.

SHRI M. MAYATHEVAR: Sir, I
come to the credit aspect also.

MR. SPEAKER: You are coming io
a very devious way!

SHRI K. MAYATHEVAR: The far-
mers are all permanenfly in debt. You
kpoow it, Sir. All the Members of the
House know about the difficulties fac-
ed by the farmers....
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MR. SPEAKER: Please put the ques-
tion.

SHRI K. MAYATHEVAR: The en-
tire back-bone of the farmers is broken
now. We should all be very serious
about it. Therefore, I want to know
this: May I know whether the Govern-
ment is prepared to raise the remune-
rative price and also the procurement
price of paddy which is given to the
farmers? Sir, I was just coming kack
from Madras and I saw this is Hindu
(Interruptions) We are Indians; we
are living in India. 1 saw the follow-
ing heading in the Hindu paper this

Re: Q. Nos. 420, 421 and 422
Q. No. 4.20—Shrimali Sanyogita Rane
Q. No. 421—=Shri A. K. Roy .
Q. No. 422=Shri Trilok Chand
It is a hat-trick.

Import of Wheat

+
x423. SHRI JITENDRA PRASAD:
DR. KRUPASINDHU BHOLI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) how much wheat Government
propose to import, from foreign coun-
tries during the current financial year
and how much wheat has been import-
ed from U.S.A. till 315t October, 1981
and what is the price paid per quintal
of wheat for Bombay:

(b) whether Government propose to
import more wheat; if so, what is the
target and the estimated price to be
paid per quintal; and

(¢) is it a fact that the price of
wheat has nearly gone up by 25 per
cent in the past one year?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUFP-
PLIES (RAO BIRENDRA SINGH):
(a) ang (b), During the current finan-
cial year Government has contracted
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morning “Deflant States; RBI asked to
charge higher interest.” Certain States
are giving helpintheform of cess
price to the farmers. Three States—
Karnataka, Andhra Pradesh and
Madhya Pradesh—have shown sym-
pathy towards farmers by way of giv-
ing cess prices for their produce. I
would like to know whether the Gov-
ernment would ask the Reserve Bank
of Indig to withdraw its instructions
given to the various States in regard
to the increase in theé interest rate.

MR SPEAKER: I asked you to put
a question. But you have given a
speech. Next question.

Absent
Absent
Absent

for import of 15.15 lakh tonneg of
wheat from U.S.A. and 7.50 lakh tonnes
of wheat from Australia. The esti-
mated C & F value of imported wheat
per tonne works out to US $213.47 in
case of US wheat and US $212.11 in
case of wheat from Australia. The
average Janded cost, inclusive of ocean
freight, insurance and incidental ex-
penseg of unloading of imported wheat
from U.S.A. ang Australia is estimated
at Rs. 203.65 and Rs. 20240 per quin-
tal respectively (taking 1 US dollar-
Rs. 9.22), A quantity of 1.1 lakh tonnes
of wheat from U.S.A. has been dis-
charged upto 31st October, 1981. Re-
garding further imports, the Govern-
ment have kept the matter open de-
pending on need and circumstances,

(c) No, Sir. The index of wholesale
prices of wheat in the country as on
28-11-81 was higher only by 2.1 per
cent in comparison with the corres-
ponding index last year,

sit fdmr sTaTR ; msaer Y, A,
oA no¥ wame W AT
“Regarding further imparts, the Gov.

ernment have kept the matter open
depending on need and circumstancs, ™
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23 3@ TA ¥ ARt T} fecd
A% 1AM 2ATE Ui a% wnrd
& staar sar g T al 22 am
TA AE %A 3% T € ?

e e g oo A e g &
faw stdeer @ =1 ¥ IaF EWE
AN R E 1 agag AT E AT
faamar 3 gy g gar @ =< A
ATE g% QrOHT | FiE AT MIr aga
Fz WM QD wFAT R

Nt o R sER A
q FAT FTAE LRI g | T3 A1
¥ AT § a8 9gF TT AT LFT R
T8 75 feidd § To a@ardi # ug
T @l g 5 ag g aa-efvee amfad
1 2 faq # omzr fza aw @< A
fFar st aFar W 5 ag g awe-
T+ Jada ¥<7 & faggQqaraaryr)
e agga frida 2@ & A }arawR
Fgy @R 7 faw 5@ 3 fagdEsT

2

w A fag ) Far Q) TF
34 F) @A 77X F fag awsr fasga

Al AT &’

st fagsxr qaT
gar g & 7

Ty X fag : ag ara & &
Al frrgrgarAg At wer &1 A
g s1at a2 @S faar amar ¢
ZATD nudY gAY 9n # fangeres
#Tq § 1 Ay @ & A fraraa §
A 2T I F AT T * fag farx
--A@ER AT g0 AW § agd
TEMWA AR ATy WA & |
DR. KRUPASINDHU BHOI: The

tor. Ministet in His réfly has thafeat-
&d the estimatéq CAF villué of lhpbrt-
&3 wheit 15 US aold Hé Bag sgwin

a7 AM_AgT
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further indicated the average landed
cost, inclusive of ocean freight, Insur-
ance and incidental expenses. of un-
loading of this wheat in rupees. It is
a bit confusing. It should bave been
answereg either in US dollarg or in
rupees.

Further, I woulg like to know whe-
ther the imported wheat is tested in
the food laboratories to find out whe-
ther it is fit for human consumption.
Is there any convention that the wheat
or any foodgrain which is imported
should be testeq at the londing port
itself to find out whether it ig fit for
human consumption?

What is the gap between the produc-
tion of wheat and the likely demand
in our country, which would necessi-
tate the creation of abufferstock? If
there is a gap, are we importing the
required quantity of wheat to stabilise
the market anq to curb the black-
marketers ang hoarders in our country?

RAO BIRENDRA SINGH : The wheat
is loaded under proper supervision,
and when it arrives in our country, is
unloaded and taken to godowns, even
then there is a proper supervision.
The landeq cost that I have indicated
includes the ocean freight, insuramce
incidental expenseg of unloading. How-
ever, the charges within the country,
upto the godowns in the interior are
not included. This is {he-landed cost.
It is not possible to say, what the gap
between our production and demand
in our country would be next time,
but we hope that with this import, we
have been able to stabilise the prices.
The prices have not risen; the black-
marketers have not been able to exploit
the market. We have also been able
to replenish our stocks which had de-
pleted very badly after the drought
Yyear and this has served several pur-
poses for the benefit of consumers.

bR. RRUPASINDHU BHOI: I want-

éa to knowr cdf@go!‘f(’!ﬂy, whether there
i§ amty converifion in our coumtry to

" &hééc {Be foolgrains to find # these

#F¢ fif for Rumdi eondumption.
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MR. SPEAKER: He has sald that

without checking it ig not taken,

RAO BIRENDRA SINGH: It is pro-
perly checked. We cannot afford to
‘import anything which is not fit for

human consumption.

Nt twfaam Qe AwE
Agixa, ANFHTC AT RiRFr  ZHAWUT
aAdrar & o demme a3 @ HR
Ta 9@ 130 fufz3 z4 agr § wW
§a7r AVE AETL X WA a¥ e
# arg fagmi 4 25 fafama =a
WwAT war qE g AT mwr A
wrext Aar gar g frowfesy @
fagar asAr gutar 1 A &l
HOFiA AT AfeEr Ag F—-AFIY
i Ategr R & o Tzrare ganfa
8 ag «@r g AT gEEe S Al
#gamat & =2z Agr &7

AR AERY : Tar4r¢ AT A9E
CEARTANA

Nt ik aREm 33 TR
& AT g A qere & ag AraAr
Hrgat g B8 #4T A 4F ;amnE T
g & @ wraa @ fagh 3¢ @
g dfs Tararc aWr daf # &g
W g? wra % fram M
To Gto &o HZal 8 fa 142 5o
gfa fsqza T A A atge @
205%0 wfa fesza war ) & ag
F11 3 faamg #r 39w &, ag FN
anf Haff ar wr g ? wmafag
# raar wrgar g feam aay ad
Ry faamai A acg WX & 0. ..
#a AI¥ fFara. w1 TRatEgR  ¥4r
Agt @ £ oan faRwr Amr e+
X U #40 ®q ag &? A rAar
MEAN--T DA TF gaX F fQar-
wra §, ¥ ® A L7
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T @vw fwg: sTe ag xw
fag #atar agr fa gardy ag &
wR-gEa w1 A wefr af
ot & arear< aqdAT I AN
ag TE - WATA AWT A gH FALT
o f& g B FmF gF anr
# aga AT W@t A, T A HAW
FAT HF@ anA § FTHI@R @ )
7-8 fafaan za & ada ag
aar @ & fea ar yfems feed-
sqyd fawem & fag sedmm &wr
QT &1 =T Toar AF gk 9Ta
TS AW, BW F awy, @
feacr gt drar & WA aFdr
2 gt S feava A gar Ffwa
go frardi | Aagw adl Fwan
=gy & f5 faaar dar ax, ag ar-
F-ATT QeaTd WeTE # AT 9,
affq atg & g8 ag W@ sy §
fa ofsaz fecdisgua farem dw 3
¥Aar <@ artfe deafaa Fma av
JUHFHT Fr AG A< WA faar

Ll

=t TrRfaeT aedT o mina faaa
#r feaar 3 <@ €7

T arex feg: anm & fomAr

‘R[AMT § Saar & ¥ W@ &)

130 & ¥ *g & Afwa g &
fag adr Fma g g W & 9@
W@ W A AN g aAm F FYr R
I aral F1 sura @A |

Nt e qEER o wAT
R 7 tEr fmar @ f& wra
F fsarA N 130 woar T @ §,
aa f arge ¥ 205 WA ¢ W

w® §--dar ¥4t ?
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! Wy qw : T H1AAR
9T X1 3 araT ampr g--afe
g % wq fAar  an--angz
xg % fag f& 130 fufRa’ za
RATA ¥ 818 der gar wiw faady
AN AT 9 IAF qafas @A
«7RY 9 f5 g7 qrg qerdl # wre-
frdz & aq ¥, SfFa feg w1 aAn
F 24 @ T4 AF aAndar ar
arefaar @ warar 9 r g wWie =Wiq
¥ awr ag st a7 2 f& mr woEar
AT IAT B, g3 Af g wdy %
A1 Agf  ®ATAT 9EAT ) R1Q LA HA3
wredla  fRara #1130 w9 @
Terza ¥ < &, A% fader A 205
TId A fEA-FTE 97 JAT TE §——
@ 3 frardf &1 ®a zzar , aar
Zzar ¥, 3z 2@ ¥ fag msdt am
Aff 2, maraEaa mta af &) =
AT A wizargay, ardr #re fRam
FI FMo FIAT 1T I A g fw
3% matfaw frara &t afr am
aft faar, zarfag faara & -
Bz TEm § 4IAT F) o[ A
faar1 mwr fFara &1 awrR 2
FAr TR fra@t @1 s =
arge ¥ FVA-TFEFA @A T &
HOX B I®W 7 9¥ET WA TA
afa ) sarA # 1@y go—wianas,
faadr 7T a1t F AwE wD e’
# <@ gu—-frara | & ¥ arsy
Fmat 7 o A faargm &%, fxg
atg & (T # oATA gATLR T
wtA § @ FT AT au gar §,
vat ot ¥ frara & ¥AgIa =,
AR H W@ W/ AT FRa g
LAY :

gO-—¥4T D[IFIX ¥4 Wrd H
R9AT magwar &, e 379G
sadtdz s 3 a@t wr arf
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WX wrT 3 I, weEr Fw T
wifs SedTde QU & 8% Wit
AT @ A A Farar o 7 Fv
BTPTT 34 garal 9T faare s 7

wy Ry fag: 34 @A aral
9T AR AW fgRre wET &
g Tg £ & FTMa Ak A am
F arz aaArf & 3w H wgrava}
WE F wfg g 3 am ar frang
At wifea &)

st wEetw A aTzv R )
A am wmy ¥ 34 3 fag femr
2 F7 813 § 205 w7 yfa fraea
AT 9gar ) AW § ™ Lt @
F47 agl g @Y ! A8 160 WY
CUEC

™ aver fag o AE [F0 Fma

a1 aufEr s areEfaar A

3 & uar fiFma g, e

#feari 1 3 g £ 30 F 7D

fanrz 3 AT wamr wF A g
(zwagT)

WETR RERT: { WM A Fual
FIAT 3, AT F17

wy rex g oA ag W wgan
argar § & fadr ary wizargad
N Fma agrd &, gadr are feard
iﬁﬁ'% m =™A ® W IR [
3,

k3

st waw fagrd grrded
gy
(aaar)
wy @ex fag: fagdr asy &
w17 1976 % e W T 5 AF
waret wr Wi safav @R e qg
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] wwr ¥ fa wata & Wy
# L famgeata #0a-F0R Ard-
fade & aur[&)
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sr-1fa arEdl § ®arar g, @ 94
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ad 21

/ st wow fwg . msid m@eo,
H# Rtada w@Y ot § Y arg wraar
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9% WY ATA SEE THA IR @)
1% W AR 1520 ardAf F
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arm R or Aag f& wa T mad
feardi % wafa A8 {7 w17 @
* aann ¢ay feardi &) asdeT™
F73 &, M o3 W wF Aifa g I
FT A AT@T & S SHY H@T

gatr ara ag & fa v 7 ag
wrad & fag dure § B wgr wd-
dwa ¥ 170 mF wfa w@iza N
win oA, @ 170 && oA A
agf faw M* 205 =@ wfa Fdlza
ATy amge & A AT &
W nry FaF 170 &% wfa 3diza
2ZF, T A owm F owEra HORAY
2 334 F oagt & fRaa gqer Fw
ax

m ez fwg: = A,
s Tiwdr 7 Afa g faerd B, Y
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A% F qerare gn age | #Aut
ge & #v A Jrfh Fadr aga 7@
ARAT Y E 33 9T T A S,
Tq ArEy AW F) FW AqTAr 9F) 9T
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(saaTs)
A AT AAAT ) g T ga™ faal
Al g amd § N Ewm
AT

ot WA ama: dF & amA
Y gw8fea 3 =1 7®f am 24
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o801 2 AFAT WMAn )
(sawan)

T orew feg:  FRAred &
FQT ArG AT AIE 450 IO
& ¥ 3fm A H [ @
F @ § W g WA age W
W ap 3 gows A v aFy
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& fratn o faax &% em g
WA A IH B FANT DT ag
AT T4 A agy o IF AW
ugdl €1 MM 170 =¥ wfa Fien
PFAT FY wrgm [N J¥ 2
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WRITTEN ANSWERS TO QUES-
TIONS

Agro Service Centres

*415, SHRI ZAINUL ABEDIN: Will
the Minister of AGRICULTURE be
pleased to state:

{a) whether Agro Service Centres
have been categoriseq ag fmall scale
industries;

(by if 80, whether the saig centres
are receiving subsidy on loan from
varioug financial institutions in equal
terms with other SSI units; and

{¢) if not, reasons thereof?

DECEMBER 21, 1981
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THE MINISTER OF AGRICULTURE
AND RUBAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA BINGH):
(a) to (¢). The Agro Service Centres
are mainly engageq in custom hiring
of agriculture machinery and trading
in agricultural inputs. These activities
are not recognised as industria! acti-
vities, Accordingly, these centres are
not entitley to receive the financial
benefits available to small scale indus-
iries.

Decling Production of groundnut in
Saurashtra

*417. SHRI DIGVIJAY SINH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that production of groundnut in Sau-
rashtra has been falling for the last
ten years;

(b) has any intensive study been
effecled to examine this per hectare
decling in production; ang

{¢) if not, what Government plan to
do to look intp thig problem?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUB
PLIES (RAO BIRENDRA SINGID?
{a) and (b), Groundnut is grown large-
ly as a rainfed crop in Saurashtra and
the production and yielg over the
years have been fluctuating depending
upon the weather conditlons, The
production in 1980-81 was 15.1 lakh
tonnes as compared to 13.2 lakh tonnes
in 1971-72.

{cy Government is selzeq of the pro-
blem concerning yield and. production
of groundnut, Steps are belng takan
to increase the production and yleld of
gronudnut in various States including
Gujarat, through various Central and
Centrally sponsored schemes of oliseed
development, A speclal project of
groundnut development i Saurashtra
hag been faken up since lagt year,
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'Wnﬂl‘ Food programme assistance

*420. SHRIMATI SANYOGITA
RANE: Will the Minister of AGRI-
CULTURE be pleased #o state:

(a) whether it is a fact that a
seminar of the World Fooq Programme
helq in New Delhi in the firsé week of
December this year discussed innova-
tive ideas on the use of food ald amd
of World Fooq Programme assitance;

(b) if. g0, the details thereof amd

(c) the amount of food ald to be
provided by the World Fbod Pro-
gramme to India for development
projects?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
(a) Yes, Sir.

(b) The World Food Programme
Seminar wag entirely an internal Re-
gional Seminar and Workshop of the
World Food Programme. It brought
together 41 WFP officialg serving in
Asia and the Pacific Region as well as
from its Headquarters at Rome.

(¢) According to information receiv-
ed, the amount of food aid to be pro-
vided by the W.F.P. for development
projects to India was not discussed at
the Seminar.

Threat of Water Famine in Dhanbad
" District and Chhotanagpur

*421. SHR] A. K. ROY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether he is aware of the threat
of catastrophic water famine in the
coming month in Dhanbad district and
the Chbotanagpur hilly area of Bihar
due to severe drought this year; if so,
factg in details;

(b) whether it is a fact that the
scarcity of water would be most

severe in the remote jungle areas
aftecting the tribal people and gall the
living beings of the jungle;

(c) whether immediate blocking of
wafer by constructing temporary dams
over all the streamg and canalg before
they become dry, is needed to save life
there;

(d) whether it is a fact that nothing
has been starteq yet; and

(e) if so, steps taken thereon?

THBE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL S8UP-
PLIMRS (RAO BIRENDRA SINGH)::
(a) to (e). Information has been called
for from the State Government of
Bikar and will be laig on the Table of
the House on receipt.
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Beport of Agricultural prices commis-
sion

*424. PROF. P. JJ. KURIEN: Wil
Mipister of AGRICULTURE be pleased
fo gtate: ‘

(a) whether Agricultural Prices Com~
mission had submitted it report o the
Government in respect of wheat and
paddy for the year 1982-83 marketing
‘season; ’
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(b) it so, the details of its recom-
mendations; ang

(c) the Government’s view on the
same?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAQO BIRENDRA SINGH):
(a) to (c). The Agricultural Prices
Commission has submittedq Report on
the Price Policy for Wheat for 1981-82
crop to be marketed in 1982-83 season.
The main recommendations made in
the Report are as under.—

(i) the procurement price for
wheat for the 1981-82 crop be
fixed at Rs. 142 per guintal;

(ii) insteag of concentrating on a
few varieties, research ang ge-
velopment emphasis should
shift to varietal diversification
suited to the envircnmental
conditions of gifferent regions,
and high priority be accorded
to the seed multiplication of
such high yielding varieties
which are resistant to the new
races of rust, and to Karnal
*bunt; and

(iii) the administereq prices of such
vital inputs as fertilizers,
diesel and pesticides be kept
under control, particularly
when the cornerstone of eco-
nomic policy is to contain in- .
flation. :

The Report hag been sent {o the
Chiet Ministers of important wheat
producing ang consuming Stafeg for
their views. The decision on the level
of procurement priceg will be taken by
ithe Government after ascertaining the
views of the States and in consultation
with the concerneq economic Minis-
tries.

The Agricultural Prices Commission
has not submitted its Report on Price
Policy for paddy for 1982-83 market-
ing season because it is as ‘yet too
early, ' :
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Ratio of Increasy of Population
Vis-2-Vis Foodgrain Production

*425. SHRI G, Y, KRISHNAN: Will
the Minister of AGRICULTURE be
pleaseq top lay a statement showing:

(a) the ratio of increase in popula-
tion and foodgrain production in the
country during the last three years;
and

(b) whether the ratio of increase in
the two fields has been assessed higher
in our country as compared to South-
East Asia countries during the said
period?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):

(a) ang (b). The ratioof annual per-
centage increase in foodgrain produc-
tion to annual average percentage
increase in population in the country
during each of the last 3 years is as
under:—

Comparable information for 'the last
3 years ig not available in respect of
South-East Asia countries

Sharp Decline in Production of Khadi
and Consequent decline in
Employment

*426. SHRI R, P. DAS: Will the
Minister of RURAL RECONSTRUC-
TION be pleaseq to state the reasons
for sharp decline in production of
Khadi and consequent decline in em-
ployment of persons in the last three
years as against the target set for
those years?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
There has been continuous increase in
the production of khadi both in terms
of meterage and yalue during the last
three years. The employment has also

1980-81 . . . . .

1978-79 1979-80 1980-81 gone up side by side, as would be indi-
1.94 —1.51 8.21 cated from the following figures:
Year Production Employment
(Lakh per-
Quantity Va'ue sons)
(Million Sq. (Rupeesin
Meters) Crores)
1978-79 . o . . . . . 71.50 76.54 10.34
1979-80 . . B . . 82.27 92.03 11.20
. 91.00 106.85 12.06

(Provisibnal) (Provisional) (Provisio;ial)

The levels of production and employ-
ment reached by the Commission are,
however, less than the targets propos-
ed by them. This is due to the reason
that the Commisison expecteq to raise
institytional finance in addition to

Government allocations and had con-
sequently proposeq these targels on
the basis of higher outlays. They
could not, however, raise sufficient in-
stitutional finance required for achiev-
ing these higher targets. The targets
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propcsed by the Commission outlays
suggested for achieving the targets and

the actual allocations made by the
Government are also given below:—

Year Targets proposed by the Commis- Outlays  Actua,
sion suggested allocations
— for ache made by
Production Employ- ieving the the Govern-
ment  targets (Rs. ment (Rs
tity Value (Lakh crores) crores).
gq illion (Rs. persons)
. Metres (crores)
1978-79 85.00 82.00 11.28 57.60 38.00
1279-80 95.05 95.25 12.05 51.47 45.50
1980-81 90.91 111.00 11.86 45.00 39.00

-——

The achievements of the Commiesion
are considered to be satisfactory and
comensurate with the financial alloca-
tions made. :

et § vt @51
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Production in Khadi and Village
Industries

*428. SHRI N. E, HORO: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to lay g statement
showing:

(a) whether it is a fact that produc-
tion of Khadi ang Village Industries (8
quiet satisfactory;

(by it so, the details regarding pro-
duction, (State-wise) during last three
years; and

(c) the average dally wage paid ta
the Khadi ang Village
workers lepautely-?
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION ANp CIVIL SUP-
PLIES (RAO BIRENDRA SINGH) !
(a) Yes, Sir.

(by Statement giving details of pro-
duction of Khadi and Village Indus-
tries during the years 1977-78, 1978-79
and 1979-80 are glven In the Apnpexure.
Final figures in regard to production

achieved durlng The yesr 1980-B1 are
being compiled.

(c) It is not possible to furnish sepa-
rately an all India average for wages/,
earnings in respect of all the industries
included in the programme of Khadi
ang Village Industriea Cammission,
Broadly spesking, the per capita earn-
ings in this sector are aboud Rs 4 o
5 per day for elght hourg of labour.
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«-Abtlition of lease syvtem im Delhl.,

429, SHR] BHIKU RAM JAIN: Will
the Minigtey of WORKS AND
HOUSING be pleased to state;

{a) whether Government have 3l-
ready abolished the lease system of
Tang in some parts of Delhi;

(b) whether due to persistent de-
mand from the public, Govermment
propose to abolish the aystem com-
pletely; and

{c) if so, whem a decision in the
matter is likely to be taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING  (SHRI BHISHMA
NARAIN SINGH):(a) No, Sir.

(b) No, Sir. However, Government
hag been considering a limiteq pro-
posal whether the leasehold system as
it is at present may be abolished or
changed in respect of residential pro-
perties in Delhi.

(c) A decision on the above is ex.
pected to be taken in the mear futu.
Te.

Effect of incredsad opexational activi-
ties of meshanised boats on
Traditional Fishatmen .

*431, SHRI DAULATSINHJII
&ADEJA: Will the Minister o AGRI-
CULTURE be pleased io state:

{a) whether it is a fact that with the
inerefised operational activitieg of
mechanised boatg; and trawlers near
the coastline, the condition of tradi-
tional fishermen had heen adversely
affected in terms of fish catch and
earnings; and

(b) if so, whether Government will
consider to clearly demarcate the

area for traditional boats, mechanised

boats and deep.sea veseels for the
benefit of small fishermen?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) and (b).
The flshing operations of machanised
boats and large vesselg near the coast
are likely to have adverse effect on
the fish catch and earnings of tradi-
tiomal fishermen. In order to safe.
guarg the interest; of the traditional
fishermen, the Government commend-
ed to all the maritime States a model
bill regarding marine fishing regula-
tions and advised them to demarcate
the areas of operation of traditiomal
fishermen, mechanised hoats and deep
seg  vessels. The Governmenta of
Kerala, Maharashtra and Gea have al-
ready enacted suitable legislatioms in
this respect. The Government do not
parmit operation of deep gea fishing
vessels within the territorial waters
extending upto 12 nautical mileg from
the coast.
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Food for Work Programme in U.P.

*434. SHR1 R. N. RAKESH: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

{a) the number of schemes continu-
ing and the number of people engaged
during last two years in the Food lor
Work Programme in the State of -
Uttar Pradesh;

(b) whether there has been delay or
disruption of work many times due to-
non-availability of wheat and rice;
and

(c) if so, what are the reasons
thereof? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL  RECONSTRUCTION (SHR1
BALESHWAR RAM): (a) Information
regarding the number of schemes is
not kept at Central level. Statement
(I) indicated the physical achieve-
ments made in Uttar Pradesk under
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the programme during these two years
is laid on the table of the House.
Statement (II) indicating the employ-
ment generated during these two years
under the programme is also laid on
the table of the House.'

(b) and (c). Non-availability of
foodgrains in some of the godowns of
the Food Corporation of India at time
due to movement difficulties etc., did
cause some disruption in execution of
works under the programme.

Statement—]
The physical assets created under Food for Work Programme|National Rural Employmens Programme during
the last two years
S. No. Item 1979-80 1980-81*
1. Arecaunder soil conservation (Hect') . . . . . . 38238 34,827
2. Area covered under plantation (Hect.) . . . . . 361 1,204
3. Road works
(a) Maintained/improved/repaired (Kms.) . 46,212 1,18,037
(b) New Roads constructed (Kms.) . . . . 32,188 5,772
4. Other works (Nos.) . . . . . . . . 3,388 53,833
*Relates upto December, 1980.
Statement II
The employment generated under the programme during the last two years is as under
Year Employment generated
(Lakh mandays)
1979-80 . . . . . . 819.52
1980-81 (upto September ’80) . . . . 479.36

(=) afe g, @ asmEd QT
g '

fagrz & Feard dwamit w fog
falta agraar

*435. A TMEATT @RS 34T
fear &3t faerfafaa siawr Twia
qrar fagor a9z 9T @A N
s 0 fw:

(w) =@ T FEIT A W
DA F Fgieagw & faw faha

g W g T

(w) afz g, O &I AR
w R o I 9T @R € e
wfafoar §?

(v) w1 qg ax § f& fag
FoR A Fr g w1 af
fewf RwAg woh §;



55 Written Answers

v aqr anitw gAfmte Wi
et oo amfre ofa wf (W
e Tog) : (F) Wi (w). fer
FTOC A 1976 & 1981 AF AN
wafg & ATw 23 q@ WK 22
wera faaf &W demr wmEm
- efgfr < TR F fAg v

faraor

DBCEMBER 21, 1981

Written Answers 56
N & @ & o oA feam

g TF fagow awTgER Q@
™ g

() o, =&t

(w) o Sem A g

fagre A faarf &Y & fag faefra qEmmar

“#mm  ofePRarFTam

F2R 99 arw wqErfAaama e 1000

awr igaagR®  amedd e
aroe
%, QEI O
1. feam SaMT FF W 31=7-76 146. 38 2.306
2. AITEEATI IR AZIER . 22-12-78 1716.20 16.397
3. gaudwr agyaiaW  qfv-
NFAT . fzaraz; 1980 48090. 09 241.873
4. famfaar aws RAFTET, 1976 6603. 0 40.59
5. a7rQ 9F AL TR 20~7-76 855.08 9.37
6. AFRATSHA AATAY TR 5-8~77 1985. 26 36.923
7. AT AATMY { fa=ré 26-12-77 2976.00 62.82
(faga v #
wr )
-8 AT ARY FA TN W 10~4~78 5976.23 58.20
9. N@ ArQ-Faslkar #mA:
% faa faarg afaar . 5=4-80 10592 302.23
10. fagr @ arEmT sA &
ag A 9 af@aarfmé  30-7-80 2263. 00 FEFR
11 MAagAagfhdeor . 4-2-81 25244.00 443.00
12. GEAATHE 9¥A AZLEAT . 22-4-81 1229. 69 24.36

*PIATATAN T 9 & A fEn A argE
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L

% afeaarsram 7R 99 At agEmfagama @t 1000
#o AR B A Al Eaz
aré

13. §FgAaveET fawrt exm 30-4~81 2077.67 57.88
14. ava efedaar 19-8-81 18543 121.2
15. &€ favrf =™ TqAFr  maw, 81 192. 60 4.08
16. IAAFLA AW . 30-11-79 11377.00 109.42"
17. QATHY @A tera &wm . 11-11=78 2609 24.29
18. ATAIA AATwa afcmar . naqga, 8o 3472 27.075
19. SICAT AATHY &EH 9- 12-81 11212 64.30
20. TEE FATTR W 4~9-78 2820. 42 17.52
21. warfaarqerageedm . 22-12-78 2154.3 26.75
22, FATAET AZY TUTHY 1 GAFQUT

g argfazrsor . . 5-11-79 1246.00 17.57
23. FTRATAT AZY AT & 1H 7-6-80 704 A A

9. H5q7 TER- —~ 1

L gifgeaamaam * . 1~1-76 189.70 2.10
2. REATAATMI SFA* . 22-7-76 51.44 6.49
3. J27avEAM Gro &ro *qvu-II 22- 2~77 297.10 6.59
4. TFUA@TIO~I* . 26-2~77 475.95 4.02
5. AGATHATCATAT IATNG &R * 9-3-77 90.54 0.831
6. fgur sarmg &= . 9-6=77 134. 60 3.846.

7. fagadi aarm &m * . 18~7-77 445.30 10.00
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w  of@raarsram tHaxaammn  aq@Ehaama At 1000
o AagiT s gy 3§ gRaz

arde

8. SfqarArATI@m TFW 22 10-77 195. 545 2. 486
9. MIFATIATR & * | 7-9-79 892.37 8.01
10. AR QTR A * 29~8~79 573.55 2.67
11 H7dT 99 THE THA 12-6~80 303.00 4.01
12. AfRAy aa vy Tw * faam, 1980 447. 62 4.88
13. QUFTITHATAY TFA * faamv, 1980 203.71 2.70
14. ATAZ IAATHA TR * faamaz, 1980 1098.18 10.20
15. I 9753 THA fav=ag, 80 214. 85 1.53
16. TG FATHY TF4 20-12- 80 407.00 2.75
17. 393 AATHA THEA 26 +2—81 640. 23 7.81
18. ara®r fagrE 79 asATE TEM AT, 81 1302.00 5.67
19. HIM FAATHY TFA * 6- 6- 81 866.26 6.34
20. TRIQT FATHY THA 6- 6- 81 686.00 4.16
21. A9 TG AN, TEW * 1- 7-81 918. 94 7.14
22. W4 S T9(q EH1H * . 20-7-81 367.31 2.55

* i AT ATHN T T§05T
Levy sugar for Delhi

4664. SHRI K. A. RAJAN Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether about 27,000 tonnes of
levy sugar wag purchased earlier at
Rs. 800/- a quintal from Madras for
Delhi;

(b) if so, the details thereof;

(c) whether it is also a fact that
the sugar ig still lying in Madras god-
own and a major portion of it ig pro-
posed to be s0]d in Madras itself;

(d) if so, the reasong therefor; and

(e) the loss incurred on account of
the eale?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Delhi State Civil Sup-
plieg Corporation purchased 715.6 ton-
nes of non-levy sugar from co-opera-
tive sugar factories in Tamil Nadu
through the Tamil Nadu Civil Supplies
Corporation in April, 1981 at an aver-
age cost of Rs. 847.12 per quintal (in-
clusive of Excise Duty) to build a
buffer stock to meet the festival de-
mand.

(¢) and (d). Thig sugar was sold
in Tamil Nadu itself in October, 1981
ag there wag no gecarcity in Delhi dur-
ing the festival season a8 was antici-
pated on the basis of past experience.

(e) About Rs. 26.35 lakhs.
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T gy fAgemaz & w4 a3
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®1q Ars faufor fiaeq, fasel) garas
w2 fear nar 8

Development of National Park in Trl
lokpuri

4666. SHRT ERA ANBARASU: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

it is a fact that a
being developed in
Sanjay Gandhi in

(a) whether
National Park is
the name of Late
Trilokpuri area;

(b) if so, the details thereof, 21.d
time likely to be taken to complete
the project; and

{¢) the reasons for delay in com-
pletion of the project?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) and '(c): Do not arise in view
of reply to {(a) above,

Central Grant for Slum Improvement
to States

4667 PROF, MADHU DANDAVATE:.
Wil] the Minister of WORKS AND
HOUSING be pleased {o state:

(a) whether thetre is any move 12 in-
crease the Central grants for the slum
improvement and rehabilitation of
slum-dwellers In  metropolitan cities
such as Bombay, Delhi, Calcutta and
Madras; and

(b) if so, how much financial assis-
tance is likely to be given to the con-
cerned States for this purpose?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b): No, Sir. Slum
Improvement is a subject in the -tate
sector and funds are provided for en-
vironmental improvement of slums in
the metropolitan cities and other
towns in the state plan under the
Minimum Needs Programme. The
allocation of funds for this programme
in respect of Delhi is made in the
Union Territory Plan.
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Setting up of Safari Park in Orissa

4669. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state: :

(a) whether it is a fact that experi-
ments have proved that lions can be
breeded in Orissa:

(b) whether the Centre has taken
interest to initiate its own scheme or
assist the State Govermment to- set up
a Safari Park to grow lions in India;
and '

(c) if so, the particulars of the
L"_Ascheme drawn up in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) African
Liong have breed successfully in Or-
issa,

‘(b) and (c¢). Captive breeding o*
Liomg is already being done by some
zoos in the country. The Centrsl
Government has a centrally sponsererd
scheme for providing financial assis-

tance for the development of selected
zoos. Captive breeding programmes

also qualify for assistance under thrs
scheme, ’

Location of Bird sanctuaries

4670. SHRI MCUIAN LAL PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the number and location of birds
sanctuaries in India;

(b) whether there is any proposal
to have more bird sanctuaries in the
country, and

(c) if so, the details thereof;

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. BSWAMINATHAN):
(a) A list of bird reserves constituted
as Sanctuaries/National Parks under
the Wild Life (Protection) Act, 1972,
is attached.

(b) and (c). The State Gnrvernmests
are empowered under the Wildlite
(Protection) Act to constitute Sanctu-
aries and proposals in this regard are
considered at the State level

Satement

List of Bird Reserves Constituted as sanctuaries in India

S1. No. Name of the Sanctuary

State

Neelapattu Bird Sanctuary .
Kolleru Pelicanary .

Pulicat Sanctuary .

- Nafcopdam Sanctoary

Noarth Reef Island Sanctuary
“Topchanahi Wildlife Sagetuary

. Nal Saréwar Bird Sanctuary

.} Stiapput |ake Bird Sawctesry .

® X ® & v N =

Andhra Pradesh

Andhra Pradesh

Awdhra Pradesh

Amrdaman & Nicobar Island
Andaman & Nicobar Iand
Bihar

Gujarat

Harayana

2968 LS—3
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1 2 3
o
9 Shankarachari Wildlife Sanctuary . . Jammu & Kashmir
10 Gobindsagar Bird Sanctuary . . . Himachal Pradesh
11 Ghbataprabha Bird Sanctuary . . . Karnataka
12 Ranganthitto Bird Sanctuary . . . . . Karnataka
13 Sirpar Bird Sancturay . . . . Madhya Pradesh
14 Gandhi Sagur Sacntuafy . o . . Madhya Pradesh
15 Karnala Bird Sanctuary . . . . Maharashtra
16 Great Indian Bustard Sanctuay . . Maharashtra
17 Chilka Sanctuary o . . Orissa
18 Harike Headworks Sanctuary . . . + Punjab
19 Kealodeo Bird Sanctuary . . . Rajasthan
20 Vedanthangal Bird Sanctuary . . . Tamilnadu
21 Vettangudi Bird Sanctuary . o . Tamilnadu
22 Sukhna Lake Sanctuary . . . Chandigarh
23 Nawabganj Bird Sanctuary . . Uttar Pradesh

. Birg Sanctuary in Delhj

4671, SHRI DAULAT SINGHJI .JA-
DEJA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there is any p-.posalio
have bird sanctuary in Delhi;

(b) i? so, the broad outlines of the
scheme;

(c) the area selected for it; and

- -(d) when the work is likely to be

started and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (d). The Delhi Admin.
istration is considering various sugges-
tions for comstituting sanctuaries un-
der the Wild Life (Protection) Act,
1972. No decision has been taken 8o
far.

Scheme for supply of Plant protec.
tion Chemicalg and farm tools for
Tribal Areas

4672. SHRI CHINGWANG KONY-
AK: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose a
scheme for supply of plant protection
chemicals and farm tools for tribal
areas;

(b) whether instructions will be
issued to financial institutions to pro-
vide loan for the purpose; and

(¢) if so, the details thereot ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTUREB
AND FRURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
Four Central Plant Protection Stations
have been established at QGangtok
(Sikkim), Dimapur (Nagaland), Alz-
wal (Mizoram) and Port Blatr (An-
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damans) to cater to the needs of plant
protection in tribal areas, These sta-
tions are supplying pesticides to the
farmers on ‘no profit-no loss basis.
No scheme is under ' implementation
by th's Ministry regarding supply of
:tgrm tools to tribal areas. -

(b) and (c). The financlal institu-
tions advance loans to farmers, under
their common lending programme, for
purchase of agricultural inputs and
machinery, -

News item captioned ‘Directive on
Barsati Rooms a Jolt’

4673. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether his attention has been
drawn to a press report published in
the ‘Indian Express’ of 14th November
1981 under the heading ‘Directive
on Barsatj Roomg 5 jolt'.

(b) it so, whether on 9th February
1976, the Municipal Commissioner of
Détii  allowed  partitioning  of
Barsati Room on Payment of Rs.
1000/- and regularisation of kitchen
on payment of Rs. 5/- a square metre
by the house owners;

(c) if so, what are the details there-
of;

(d) whether the Municipal Corpor-
ation of Delhi has not withdrawn the
permission of partitioning Barsati
Room and construction of kitchen at
Bgrsati floor; and

(e) if so, what are the reasons for
;tg_)jr_ing such a decision and from which

Ny

date these instructions have come in-
to effect and what is the position of
construction carried out prior to this
date?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) to (e). The informa=-
tion is being collected and will pe laid
on the Table of ‘the Sabha.

Year-wise anq State-wise amount
spent for “Food fer Work Pro-
gramme”

4674. SHRI PIUS TIRKEY: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) amount spent for the “Food for
Work-Plan” and the number of per-
sons benefited with this programme,
give the figures Year-wise and State-
wise;

(b) whether foodgrains donated by
Foreign countries are use for ‘Food
for Work Plan; and

(c) if so, the names of the countries
together with the amount of grain and
other food materials donated by
them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) A statement
indicating the State-wise and Year-
wise position in respect of the resour-
ces utilised and the employment gen=
erated is enclosed,

(b) No, Sir.

(c) Does not arise.
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Quasi-Permanent status for work
chargeg staff in CP.W.D.

4675. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of WORKS
AND HOUSING pe pleased to state:

(a) whether it is a fact that the
work-charged staff of the C. P, W. D.
have been made eligible to the grant
of quasi-permanent status on comple-
tion of three years service; and

(b) if so, the number of workers in
each division of the C. P, W. D. who
are entitled to get the status and the
number in whose cases orders to grant
the status have been issued?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) The information is being collec-
ted and will be laid on the Table of
the Sabha.

Lay out Plang of certain South Delhi
Colonies

4676. SHRI MANOHAR LAL SAI-
NI: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the layout plans of
Gautam Nagar, Arjun Nagar and
Krishna Nagar in South Delhi have
been finalised and displayed to pub-
lic; .o

(b) if not, the reasons for undue de-
lay in finalising the same;

(c) the expected time for displaying
the layout plans to the public; and

(d) has the Government issued
public notification in regard to the
regularisation of these colonies if so,
the details thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Delhi De.
velopment Authority has reported
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that the layout plans for Arjun Na-
gar and Krishna Nagar have been
finalised, approved and displayed by
it. The layout plan of Gautam Na-
gar has not yet been finalised,

(b) The work of regularisation of
unauthorised colonies covered by the
policy on the subject is being done by
Delhi Development Authority and
Municipal Corporation of Delhi gradu-
ally in a phased manner.

(c) It is not feasible to laydown any
time l'mit in this behalf,

(d) The regularisation plans of .up~
authorised colonies are approved by
Delhi Development Authority and
Municipal Corporation of Delhi gnd
no public notifications are issued by
the Government in this regard.

Allotment of Government accommo-

dation towards of Retiring cheﬁ:
ment Employees

4677 SHRI RAM PYAREE PANI'
KA: Will the Minister of WOR_KS
AND HOUSING be pleased to state_; '

(a) whether many dependent Gov-
ernment servants had drawn House
Rent Allowance prior to retirement
of their allottee parents and subse-
quently refunded same to seek ellgi-
bility for ad-hoc allotment of Govern-
ment accommodation, as per recent re-
vised orders of three years stay with
their parents in place of earlier re-
quirement of six months stay;

(b) whether some dependent Gov-"
ernment servants and their parentl
offices have not mentioned  this'
fact while forwarding applications 'to
the Directorate of Estates to get ak
lotment; G

(c) whether such dependent Gov-
ernment servants have been allotted
Government quarters; and

(d) it 5o, whether Government pro-
pose to allot quarters to few left out
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depandent Government servants in
whose cases the fact of refund of HRA
has been mentioned by them/their
parent offices, to bring them at par
with others of their category, who
have got allotment, to meet natural
justice and avoid discrimination?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Four such cases have
come to the notice of the Government.

(b) No such case has come to the
notice.

(¢) Does not arise,

(d) It i3 not permissible under the
existing rules.

" Searcity of Vanasmati in Chandigarh

4678, SHRI R. L. BHATIA: will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether there is a scarcity ot
vanaspati in the Union Territory of
Chandigarh now-a-days;

(b) if so, the reasons therefor; and

(c) the steps being taken to make
the availability of Vanaspati easy in
the Union Territory of Chandigarh?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVILL. SUPPLIES
(SHR1 BRAJA MOHAN MOHANTY):
(a) No specific complaint to thig effect
has been received. Despatches to
the Union Territory of Chandigarh
averaged 716 tonnes per month dur-
ing May—October, 1981, which are
adequate for the known pattern of de-
mands.

(d) and (c). Do not arise.

Steck of foodgraing and storage
capacity

4679, SHRI DAYA RAM SHAKYA:
Win the Minister of AGRICULTURE

be pleased to state:

(a) the total wheat stock with Cen-
tral Government upto October,” 1981
and the quantity of wheat stored in
godowns and the quantity of wheat
kept in open; and

(b) the total grain storage capacity
with Government and the details of a
crash scheme to augment the storage
capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
As 0on-31-10-1981, the Food Corpora-
tion of India was holding 28.45 lakh
tonnes of wheat stock on central ac-
count, out of which 1.72 lakh tonnes
were kept in open complexes and the
balance quantity in the covered go-
downs.

(b) As on 31-10-1981, the total stor-
age capacity available with the Food
Corporation of India, which i{a res-
ponsible for management of buffer
stocks of foodgrains, is 190.94 lakh
tonnes (owned, hired and cover &
plinth).

During the Sixth Five Year Plan
period (1980-85), the Food Corpora=
tion of Indla proposes to construct
foodgrains storage capacity of 35.60
lakh tonnes.

Troreary wge @ a & fawre & feg
frrm o edww € eqron

4680. S GTeTd WA AW ¢ W
gfe s ag a® N gar &
fne

(%) =T TIRTH TET fw
F WAt ®Y T ¥ fag farr
QT Friwm & odyw agaw & fye
€ i W T E ) W
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Bureau of Fish Genetics Resources

4681, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the proposed Bureau ol
“Fish Genetics- Resources will open
_its branches at different selective Cen=
tres in the country to collect and clas-
sify information regarding fisn gene-
tic resoutces;
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(b) if so, the number and the names
of the places of the country where
such Centres are proposed to He Op=
erated;

{) wheti:er Government have o
proposal to pelect Dhauli of Oriesa as
one such suitable Centre; and

(b) if so, the progress made so far
in the implementation of the propo-
sal? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) Yes.
Sir.

{b) Three Centres are proposed {ol»
set up under this Bureau, The Coordi-
nating Centre to deal with freshwater
specles will pe located at the Fresh-
water Aquaculture Research and
Training Centre at Dhauli (Orissa)
under the Central Inland Fisheries
Research Institute (CIFRI) while the
Brackishwater Centre will be located
at Kakdw'p (West Bengal) alsp une
der the CIFRI and the Marine Cenire
at Cochin under the Central Marine
Fisheries Research Institute (CMFRI).

(¢) Yes. Sir.

(d) The Sixth Plan proposalg bave
been cleared, Steps have been taken
to organise the Coordinating Centire
under a Scientist gt the Freshwater
Aquacuiture Research & Training
Centre who will for the present func-
tion as the Programme Coardinator.

In-depth study group on Bastar pine
Pla.ntatlon '

4682. SHRI GIRTDHAR GOMANGO:
Will the Minister of AGRICULTURE
he pleased to refer to replv given to
Unstarred Question  No. 114 on
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23rd November, 1981 regarding study
‘group gn Bastar Pine Plantations an
state: ..

*

(a) the contents of the recommenda-
tions of In-depth Study Group on
Bastar Pine Plantation in detail;

(b) the safeguards provideq by the
Study Group in the recommendation
for the tribals of Bastar;

(c) the nameg of the Ministrie;(
‘Departments so far consulted by his
Ministry in this regard and the final
decision proposed by his Ministry;

(d) the steps and measures taken by
Government of Madhya Pradesh since
starting of the Pine plantation pro.
ject in Bastar for the protection of
the interest of the tribals therein; and

(e) the reasons and the need for
the constitution of the In-depth Study
Group by Government of India there-
for apart from the terms of reference
given in the reply to the question?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V, SWAMINATHAN): (a)
and (b). The Contents of the recom-
mendations of the Group for in-depth
study of the impacts likely to be cau-
sed by rais'ng Tropical Pine Plan-
tation after clearfelling Sal Forests
in Bastar District including the
safeguards provided by the Group are
given in statement laid on the Table
of the House, (Placed in Library. See
No, LT-3164/81.)

(¢) The Department of Environ-
‘ment; Tribal Development Division of
Ministry of Home Affairs and National
Co-operative Development Corporation
were consulted. The decisions taken
by the Ministry are given in statement.
laid on the Table of the House, (Plac-
ed in Library. See no, LT-3164/81)).

(d) The information is being collec-
ted from the State Government and
will be placed on the Table ot the
Sabha.

(e) Clearfelling of Sal Forest for
raising Plantations of Tropical Pines
in Bastar District under the World
Bank Assisted Forestry Project name-

1ly “Madhya Pradesh Forestry Tech-

nical Assistance Project, Bastar” at-
racted criticism from Local Public
and public leaders. In fact, the con-
cern shown about the replacement of
Sal forests by Tropical Pine develop-
ed into a controversy. In view of this
controversy the Government of India
decided to constitute the Group for
in-depth study.

Paduck Timber i1 Andaman & Nico.
bar Islandg

4683. SHRI MANORANJAN BHAK.
TA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it js a fact that huge
quantity of Paduck timber is lying
with private coup owners for a long
time and according to executive ins-
tructions this timber cannot be sold
out except to the Government; if so,
the facts in detail, what isthe quan-
tity of paduck timber lying ia differ-
ent depots in private and Government
coups in the entire Andaman and
Nicobar Islands and since when; and

(b) when the last royalty rates
were revised; what is the royalty rate
fixed for paduck timber and if no rate
has been fixed, since how long the
matter is pending and with whom?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION. (SHRE
R. V. SWAMINATHAN): (a): It is
a fact that as er executive instruc-
tion issued by the Department, Pad-
uck logs cannot he sold by coup hoid-
ers to other than Government depart-
ment without the permission of For-
cst D:partment. Information about the
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quantity of Peduck timber lying in
different depots and coupes is not
reedily available.

(b) ; The royalty rate for Paduck
timber was revised in November,
1976. The revision of royalty rate
for Paduck timber is under consider-
ation with Government. The last in.
formation has been received from
Andaman and Nicobar Administra-
tion in November, 1981.

Caloulation of Prices of Levy Sugar

4684 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-

CULTURE be pleased to state:

(a) the basis and details of calcul-
ation of zone-wise levy prices of sugar
for the season 1981.82 which has sinee
been notified by Government,

cost schedule
High Level

(b) the zone-wise
recommended by the
Committee (BICP); and

(c) the zone-wise duration and re-
covery taken for calculation of the
above mentioned prices?
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THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE AND-
RURAL RECONSTRUCTION (SHR1
R. V. SWAMINATHAN): (a): Ex.
factory pricegs of levy sugar notified
by the Government for the geason
1981-82 have been determined with
reference to the provisions of Section
3 (3C) of the Essential Commoditiea
Act, 1855. A statement showing the
calculation of zone-wise ex-factory
prices of levy sugar is at Annexure.
These have been arrived at from the
basic conversion cost and other costs
recommended by the High Level
Committee on the sugar industry, with
reference to duration, recovery and
minimum cane price applicable for
the season 1981.82.

(b) : The zone-wise basic conver-
sion cost recommended by the High
Level Committee is at colurnn 10 of
the statement.

(¢) : The recovery and duration
adopted for calculation of the above
mentioned levy prices are shown in
Columns (3) and (4) respectively of
the statement.

Statement

The calculation of ex-factory prices of D-30 grade of sugar notified on 10-11-1981 for 1981-82 wgar

year

Rs. per quintal of sugar

Re- Dura-

S, Zone -
No covery tion Cane cost Con-  Return Total Basic
% days Ftpttteee—s  VETBION Ex- con-
Cane  Pur- cost factory vemion
price  chase pricc  cost
(incl.  tax/cane as notified*
driage) cess/
Coop.
Sec.
Common
1 2 3 4 5 6 7 8 9 10
1 Punjab 9.26 128 145.46 3.06 123.73 = 31.27 303.52 105.35
2 Haryana 8.50 145 157.76 18.66 109.16 31.27 316.85 97.54
3 Rajasthan . 9.24 81 157.39 143.60 31.27 332.26 106.77
4 West UP . 9.70 146 154.34 1495 75.44 31.27 276.00 71.67
5§ Central UP 9.60 158 156.63 15.10 86.96 31.27 289.96 83.43
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1 2 3 4 6 7 8 9 10
1Y2
6 EatUP. . . 9.3¢ 101 154.39 15.52 111.63 31.27 312.81 100.4T
"7 North Bihar 9.09 111 157.96 12.65 113.55 31.27 315.43 118.25
South Bihar 8.50 75 153.79 13.53 164.87 31.27 363.46 147.83
9 Gujarar . . 9.82 160 158.95 13.99 79.54 31.27 283.75 78.43

10 Madhya Pradesh 8.89 84 153.35

11 Maharashtra 10.89 160
12 Karnataka . 10.09 148

13 Andhra Pradesh . 9.18 125 152.76

14 Tamil Nadu and

Pondicherry . 8.65 160 159.78

15 Assam, Orissa,
West Bengal and

Nagaland . . 8.50 113 158.20

16 Kerala and Goa 8.60 106 158.19

156.85

6.20 172.94 31.27 363.76 129.76

153.89 15.24 81.39 31.27 281.79 78.78

18.63 74.67 31.27 281.42 74.54.
17.43  92.39 31.27 293.85 101,08
25.92 85.93 31.27 302.90  86.51

123.65 31.27 313.12 137.54

7.37 103.31 31.27 300.14 94.02

*Notc: In the case of weaker units included in schedule VI of the Price Notiflcation, an
additional Rs. 26 per quintal has been allowed in the price.

Allotment of Land to Religious In.
stitutiong

4685. SHRI CHINTAMANI JENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of religious insti.
tutions to whom land involving pla-
ces of worship has been allotted by
the Central Government|Delhi Ad-
ministration and what are the details
regarding the rate thereof; and

(b) the number of Mosques, Tem-
ples, Gurdwaras and Churches which
have been benefited from such allot-
ment and the terms and conditions in
this regard?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
Information is being collected and
will be laid on the Table of the
Sabha.

Resentment over Denudation of Sal
Forest in Chhota Nagper

4686. SHRI A. K. ROY: Will the
Minister of AGRICULTURE be plea.
sed to state:

(a) whether it is a fact that the
denudation of Sal forests coming
from Chhotanagpur area of Bihar had
led to resentment amongst the tri-

bals; and

(b) if so, steps taken to develop
Sal forests in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No,
Sir.

(b) ; Question does not arise.
However, along with other species,.
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‘sal froests are also regenerated and
conserved in the concerned States of
Bihar, Uttar Pradesh, Ovissa, Madhya
"Pradeth and West Bengal etc, where
‘sal occurs.

Llosure of Contral Fisheries Corpo-
ration

4687. SHRI GEORGE FERNAN-
"DES: Will the Minister of AGRICUL-
TURE be pleased to state:

{(a) whether Government propcse
to close down the Central Fisheries

Corporation;
(b) if so, why;

{c) how many workers will be
renedered unemployed in the event
of the closure; and

(d) what Government propose to do
to provide alternative employment to
the displaced workers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN) : (a) and
(b). Yes, Sir, the decision has been
taken after reviewing the oversll
performance of the corporation which
hag been making persistent losses.

(c) There are at present 197 regu-
lar and 31 casual employees in the
Corporation.

{(d7 The services of the employees
are proposed to ba terminated on
payment of terminal benefits due to
them.

Allocation of Rapeseed 0il and Palm
0il to States

4€88. SHEI A. C. DAS: Will the
Minister af. CIVIL SUPPLIES be ple.
ased to state:

{(a) the total allocation of rapeseed
ol and palm oil made to various
States during 1981-82;
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{b) the total quantities of rapeseed
oil and palm oil released by Govern-
ment of Orissa out of central alloca-
tion made in curreat financial year;

(c) whether such rapeseed and
palm oil have been distributed
through fair price shops in Orissa; and

(d) if so, the total number of such
fair price shops in various districts of
Orissa which are dealing with the
distribution of rapeseed oil and palm
0il?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOH.
ANTY): (a) The oil-year iz {from
November to October, The oil-year
1981.82 has just begun. However,
during the oil.year 1980-8! the total
allocation 1o various  States|Union
Territories of Palmolein, RBD Palm
Oil and Rapeseed oil together added
upto 4,80,366 tonnes,

(hy to (d) Information is still aw-
aited from the State Government and
will be placed on thes Table nf the
Sabha wheon received,

Rural Development Progranime
during 1980-81

4689, SHRI K. PRADHANI: Wil
the Minister of RURAL RECONSTR.
UCTION be pleased to state:

{a) what are the details regarding
the allocations of funds and targets
for the programmes of rural develop-
ment during 1980.81; and

(b} the number of rural families
benefited during the year under ab-
ove programmes and what amounts
have lapsed due to the non.utilisa-
tion of th» budgeted accounts, parti-
cularly in the State of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION {(SHRI
BALESHWAR RAM): (a) A state.
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ment showing the allocation, releases
and expenditure as also the physical
targets ang achievement in various
Stateg including Orissa under the In-

(b) There is no lapse of funds as
the funds are released to the agen-
cies direct and they are permitted to

tegrated Rural Development Prog. carry over the ungpent balances to-
ramme in 1980-81 is attached. the next year.
Statement

State-wise progress of Integrated Rural Development programms during 1980-81

(Rs. in lakhs)
Name of States/ Share i (Comtral  Tdi betot s A
Union Territories allocation thare) ture (Nos.)
Gebars
Share*

1. Andhra Pradesh 810.00 715.39 1656.07 194400 147962

2 Assam 335.00 26.60 27.25 80400 5594

3. Bihar 1467.50 551.59 1034.77 352200 138956

4. Gujarat 545.00 466 .87 842.56 130800 74261

5. Haryana 217.50 161.15 356.28 52200 52700

6. Himacha! Pradesh 172.50 167.55 107.12 41400 48090

7. Jammu & Kishmir 187.50 59.05 37.42 45000 9357

8. Karnataka 437.50 376.86 956.13 105000 63906

9. Kerala 360.00 351.66 460.27 86400 33510/
10. Madhya Pradesh 1145.00 708.94 1356.00 274800 135598
11. Maharashira 740.00 713.79 1272.11 177800 85414
12. Manipur . 65.00 32.50 32.50 15600 2768
13. Meghalaya 60.00 13.28 38.58 14400 5267
14. Nagaland . 52.50 73.42 150.27 12600 16721
15. Origsa 785.00 680.34 322.68 18600 10178t
16. Punjab 292.50 277.50 647.66 76200 102694
17. Rajaqthan . 580.00 580.00 1078.38 139200 155232
18. Sikkim . 10.00 3.00 3.76 2400 29
19. Tamil Nadu 992.50 655.75 1420.80 226200 21 9_688:
20. Tripura . 42.50 41.26 90.33 10200 11606.
2t. Uttar Pradesh 2190.00 1407.66 2823.84 525600 1510716
22. West Bengal 837.50 42.08 224.36 201000 3418
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1 2 3 4 5 6 7
~Unign Territorias
23. A. & N. Islands 25.00 N.A. 3000 N.A.
24. Arunachal Pradesh 240.00 52.00 4.96 28800 N.A.
25. Chandigarh . 5.00 5.00 N.A. 600 N.A.
26. D. & N. Haveli 5.00 N.A 3000 1259
27. Delhi 25.00 17.83 23.94 7200 12426
28. Goa, Daman & Diu 60.00 52.73 60.74 3000 N.A.
29. Lakshadweep 25.00 3.00 NA. 12000  N.A.
30. Mizoram . 100.00 15.00 N.A. 600 N.A.
"31. Pondicherry 20.00 6.66 16.11 2400 272
TorAL 12780.00 8258.45 15044.90 3006600 2775613
*Provisional.

.Agro Service Scheme Centres ijn
Rural Areas

4690. SHRI ARJUN SETHI: Will
the Minister of AGRICULTURE be
Pleased to state:

(a) whether it is a fact that Agro-
"8ervice Scheme envisaged the idea of
setting up of centres in rural areas
-employing thousands of engineers,
ex_servicemen and agricultural grad-
uates;

(b) if so, the details thereof; and

(c) details regarding its progress,
.state-wise, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a): Yes,
Sir.

(b). 5086 entrepreneurs were
trained and 3036 centres were set up
under the Scheme upto 31st March,
1979.

(c): The Scheme was transferred
to the State sector with effect from
1st April, 1979. statement indica-
ting the progress till 31st March, 1979
is enclosed.

Statement

The progress of establishment of Agro Servics Centres

Sl. As on 31-3-1977 As on 31-3-1978  As on 31-3-1979
No. State Agro Industrics
Corporation Entre- Agro Entre- Agro Entre- Agro
preneurs Service  preneurs Service prencurs  Service
trained  Centres trained Centres  trained ‘Centres
set up sct up set up
1 2 3 4 5 6 7 ]
1.  Andhra Pradesh . 318 229 318 237 341 249
2. Asaam . . . 62 6 64 10 64 10
3. Bihar . . . 532

229 553 240 584 242
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1 2 3 4 5 6 8
4. Guarat . .. . 226 88 249 101 263 120
5. Haryana . . 180 108 202 123 211 127
6. Himachal Pradesh
7. Jammu & Kashmir . 6 6 6 6 6 6
8. Kamatka . . 454 159 454 169 463 T
9. Madhya Pradesh an 300 “7 319 459 325
10. Kerala . . . 23 10 23 10 23 10
11. Mabarasthra . 390 344 390 360 390 360
12. Orisa .o 69 3% 93 38 102 2
13. Punjab . . . 364 207 470 247 516 275
14. Rajasthan . . 45 311 507 322 541 342
15. Uttar Pradesh 336 181 377 203 424 238
16. Tamil Nadu 225 177 269 191 279 204
17. West Bengal . 399 315 400 317 420 309
Torar 2451 2704 4822 2893 5086 3036

Agricultural Development Programme
in Sixth Five Year Plan

4691. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of AGRICULTRE be pleased to state:

(a) what are the Central sponsor-
ed Agricultural Develapment Prog-
rammes proposed to be implemented
in the Sixth Five Year Plan; and

(b) what are such programmes
proposed to be implemented in Ker-
ala during the Sixth Plan period?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a):
There are 35 Centrally Sponsored
Agricultural Development Program.
mes which are to be implemented in
the Sixth Five Year Plan, as ghown
in statement-I.

(b) A list of Centrally Sponsored
Agricultural Development Program-
mes to be implemented in Kerala
during the Sixth Plan period is giv-
en in statement II.

Statement I

Centrally Sponsored Agricultural Development Programmes to be implemented during the Sixth Five Year Plan

S. No.

Head of Development/Name of the Scheme

Agricultural  Statistics
1. Improvement of Crop Statistics.

2. Timely Reporting of Estimates of Arca and Production of Principal Crops.

3. Establishm:nt of an Agency for Collection of Agricultural Statistics in Kerala, Orissa and

West Bengal
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S}b‘! Head of Development/Name of the Scheme
o. .- . -

Plant Protection
4. Control and Eradication of Pests and Discases of Agricultural Importance in Endemic Areas,
including Weed Control.
Agricultural Implements and  Machinery

S. Establishment of Farmers’ Agro-Service Centres.

Crop-Oriented Programme

6. Intensive Cotton Devclopment Programme.

7. Intensive Jute Dcevelopment Programme.
8. Intensive Oilsecds Development Programme.
9. Pulses Development Programme.

10. Development of Sugacca:e in Pondicherry and Goa.

Horticulture
11. Package Programmec for Coconut Development.
12. Development of Cashewnut.
13. Development of Horticulture (Fruit Crops) in Union Territorics.
14. Spices Development in Ur.oin Territories.
15. Intensification of Vegetable Production around sclected large citics.

-— )

Soil and Water Conervation

16. Soil Conscrvation in the Catchments of River Valley Projects.

17. Propagation of Water Harvesting Technology in Medium Rainfall Areas.

18. ln:::grB:t’ed Watershed Manageraent in the Catchments of Flood-Prone Rivers of Indo- Gange-
Animal Husbandry

19. Rinderpest Eradicatione

20: Foot and Mouth Disease Control Programme.

21. Minikit Testirg Programme on Fodder Crops.

22. Systematic Control of Livestock Diseases of National Importance including Creation of
Disease-Free Zone.

Dairy Development
23. Integrated Cattle-cum-Dairy Development Project—I.D.A. Assistance.
24. Integrated Dairy Development Projects in § States.
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Sl. No. Head of Department/Name of the Scheme

“Flshariés
25. Development of Aquaculture FFDA-I
26. Landing and Berthing Facilities for Fishing Crafts at Minor Ports.

27. Accelerated Programme of Establishment of Prawn Hatcheries and Prawan Farming in the
Maritime States.

28. Inland Fisheries Project with World Bank Assitance: FFDA-II.

Forestry
29, Assistance for Development of National Parks and Sanctuaries.
30. Project Tiger.
31. Soil, Water and Tree Conservation in the Himalayas (Operation Soil Watcl.}.

32. Social Forestry including Rural Fuel Wood Plantations.

Agricultural Credit
33. Agricultural Credit Stabilisation Fund.

Cooperation

34. Processing Cooperatives Share Capital participation in Cooperatives
(i) Sugar Factories.
(ii) Spinning Mills.
35. Development of Cooperative Marketing, Processing, Storage etc. in Cooperaively Under-
Developed States and UTs. :
(i) Marketing.
(ii) Processing.

Statement-IT

. Centrally Sponsored Agricultural Development programmes to be implemented during the Sixth Five Year Plan
in the State of Kerala

lsq. Head of Develpment/Name of the Scheme
0.

Agricultural Statistics

1. Esabishnsat of anayzzacy for collection of Agricultural Statistics in Kerala, Orissa and
West Bengal.

Plant protection

2. Control.and Eradication of Pests and Diseases of Agricultural Importance in Endemic Arcas,
including Weed Control.

2008 L84,
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%, Head of Development/Name of the Scheme
0,

- e e -y do-

Crop-oriented  programme

3 Pulses Development Programme.

Horticulture

4 Package Programme for Coconut Development.
5 Development of Cashcwnut.

6 Intensification of Vegetable Production around selected large cities.

Soil and Water Conservation

7 Soil Conservation in the Catchments of River Valley Projects.

8 Propagation of Water Harvesting Technology in Msdium Rainfall Areas

Animal Husbandry
9 Rinderpest Eradication

10 Foot and Mouth Disease Control ,

11 Minikit Testing Programme on Foodder Crops

12 Systematic Control of Livestock Discases of National Importance including creation of
Diease==Free Zone.
Fisheries
13 Decvelopment of Aquaculture=FFDA-I
14 Landing and Berthing Facilities for Fishing Crafts at Minor Ports.

Forestyy
15 Assistance for Dezvelopment of National Parks and Sanctuaries.
16 Project Tiger,
17 Social Forestry including Rural Fuel Wood Plantations.

Agricultural  Credit
18 Agricultural Credit Stabilisation Fund.

Co-operation

19 Processing Cooperatives Share Capital participation in Cooperatives.
(i) Sugar Factories.

(ii) Spinning Mills (Growers).
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Impert of Edible Ol Through Private
. T4aa

4692. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CIVIL SUP-
PLIES be pleased to refer to the reply
given to USQ No. 34 on 23 November,
1981 regarding edible oil import
policy and state:

(a) the quantity of edible oil which
was allowed to be imported through
private traders, which Is in the pipe-
line or which is still to be shipped
during the current year and the coun-
tries of import and names of private
traders involved and the manner in
which this has been or will be disposed
of on arrival;

(b) whether it is a fact that some
traders indulged in malpractices some
time back by diverting the oil ship-
ments while on high seas and thus
making huge profits and what action
has been taken to prevent such mal-
practices by the trade; and

(c) what action was taken ngainst
these unscrupulous traders?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Import licences for edible oils
were issued to private parties in pur-
suance of Import Trade Control Pub-
lic Notice No. 91 dated 2nd December,
1978, on the basis of commitments
made under OGL before the said date
The total quantity thus allowed for
import was of the order of about 3.56
lakh M. Tons. The names of parties
and other particulars of the licences
issued are published in the Weekly
Bulletins of Import Licences, Export
Licences and Industrial Licences 1ssu-
ed by the Chief Controller of Import
and Exports, copies of which are avalil-
able in Parliament Library. Govern-
ment have no information of the im-
ports against these licences, the goods
in the pipe-line or the quantity yet to
he shipped, and the
which imported. Such statistics are
not maintained.

countries from '

(b) and (c): Reports had been re-
ceived that some importers had fivert-
ed the oils on high seas but the en-
quiries made have not sp far substan-
tiateq the complaint. As a general
rule, however, a provislon has been
made in the Impory Control Order for
taking action against the importers
who fail, without sufficient cause, to
utilise fully their import licences.

Assistance to Control Floods in Karna-
taka
- T —
4693. SHRI JANARDHANA POOJA-
RY: Wil the Minister of IRRIGATION
be pleased to state:

(a) whether Government have re-
ceived any proposal for financial : ssis-
tance from Karnataka Government
for control of floods in the State;

(b) the total loss caused -jue to
floods in Dakshin Canara and Uttar
Canara during the last three years,
year-wise; and

(c) the total financial assistance
given to Karnataka to control flood
during the last three years, year-wise?

THE MINISTER OF STATE IN T!IE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir.

(b) The total loss caused due to
floods in Dakshin Canara and Uttar
Canara during the last three years has
been reported by the State Govern-
ment as follows:—

Total damage in Rs, 1akhs
1979 1980 1981

Dakshin

Canara 13.262 87.59 118.78

Uttar Canara . 0.047 50.26 16.37

(c) Flood control is a State subject
and flood control schemes are planned,
implemented and financed by the State
Governments. The outlay in the fooc
control sector by the Government of
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Karnataka in the last three years has
been as follows»>—

1979-80. . . -
1980-81. . . Rs. 50 lalkhs

1981-82. . . Ra. 36 lakls
(Proposed)

Opeuing of Dam Safety Cell in each
States

4694. SHRI AJIT KUMAR SAHA:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether in October, this year,
tragedy at Gopinatham in Karnataka
is the direct result of meglect by the
State Government of the recommenda-
tion of fifth conference of State Minis-
ters held in November, 1980 for open-
ing a Dam Safety Cell in each State
under the Irrigation and Waterways
Directorate; and

(b) if so, reaction of Government?

THE MINISTER OF STATE IN THE
- MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) No, Sir. The
Tragedy at Gopinatham Minor Irriga-
tion Tank which was not a complete
work is not due to a breach in the dam
(bundh) which is reported to be in-
tact but in the guide bund of thespill
channel, downstream of the dam.

(b) The Dam Safety Cell which has
been recommended by the Fifth Con-
Terence of State Minister held in Nov-
ermber 1980 has been set up by the
State Government in August, 198l.
This Cell is basically to monitor the
functioning of al] completed works in
the State. As this project was. still
under construction this would not
have come uner the purview of tne
Dam Safety Cell set up by the State
Government. However, a senior offi-
cer from the Dam  Safety Organisa-
tion of the Central Water Commission,
visited the site soon after the tragedy.
State Government reported the mea-
sures that are being taken by them.
The cause/causes of the tragedy need
to be studied in details.
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Recruitment and Promotion Rules for
Cadre Grade I and Iy Officers in..
) 13) ¢

4695. SHRI BANWARI LAL: Will
the Minister of CIVIL SUPPLIES te
pleased to state:

(a) what are the recruitment and
promotion rules for cadre and non-
cadre grade I and II officers in Indian
Standards Incstitution;

(b) whether these Rules are in’ ac-
cordance with the instructiens isgued
by the Ministry of Home Affairs and
Department of Personnel and Adminis-
trative Reforms from time to time;
and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):

(a) to (c): The Indian Standards
Institution, was set up under a Cov-
ernment of India Resolution in 1946.
It makes its own rules for recruitment
and promotion etc., in respect of its
employees subject to the condition
that sanction of the Government of
India for appointment and promotion
and other connected service matters
of employees appointed on a scale of
pay the maximum of which exceeds
Rs. 1600/. p.m. is necessary.

Recruitment and promotion to Grade
I cadre posts are governed by the rules
for Indian Standard [nstifution Ser-
vice, Cadre, 1972. For recfuitment
and promotion to non-cadre Grade I
posts, procedures have been prescrib-
ed for each post. As regards recruit-
ment and promotion to Grade II posts,
they are governed by the ISI (Recruit-
ment and Promotion) Rules, 1972 for
grades II, III and IV posts.

While these rules are generally in
line with the service conditions apgli-
cable to employees of similar status in
the Government of India, suitable vari-
ationg are made, wherever considered
necessary, having regard to the nature
and functions of ths institutlon.
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Price of Ghee in Poly-Packs

41696. SHRI K MALLANA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that recently
the supply of Dalhi Milk Scheme Ghee,
has been introduced in poly-packs
with the same price of Rs. 35 per kg.
as it was for sealed tin,

{b) it so. the reasons thereof, and

(c) would it be desirable for the
Government to reduce the price if not,
the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL, RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a): Yes Sir,

(b) and (c¢): The cost of manufac-
ture of ghee has increased atler
31-7-1981 when the present selling
price of ghee was fixed In view of
this and keeping in view the prevail.
ing higher prices of other brands of
ghee, there is no proposal to reduce
the selling price of Delhi Milk Scheme
Ghee. The selling price of D.MS.
ghee continues to remain the most
competitive in the retail market in
Delhi. ’

Modernisation of Government of
India Presses

4697. SHRI GHULAM MOHD.
KHAN: Will the Minister of WORKS
{’xND HOUSING be pleased to state:

{a}) whether Government propose
to modernise the Government of India
Printing Presses, and

(b), if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA Na-
RAIN SINGH): (a) Yes Sir.

{b) Instead of the conventionai
stereo plates, which were hitherto be-
ing used for the printing of forms,

photo-polymer plates are being intro-
duced, Web Offset printing machines
have been installeq ot several Presses
for producing forms, instead of Letter
Press Flat Bed/Rotaries. Film-setter
has alsc been installed at the Zhoto-
lithe Press, Faridabad to replace con-
ventional composing machines, e.g.

mong and litho.
L o

Credit Extended to Rural Poor and
Weaker Sectjons of Soclety ..
by Cooperative Banks

4698. SHRI R. P. CGAFKWARD: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the number of the cooperative
Banks in the country, the amount of
credit extended to the rural poor, and
the weaker section of the soclety by
the cooperative banks, and

{b) the measures proposed to en-
courage the cooperative banks to ex-
pand their activities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. v. SWAMINATHAN):
(a) There are 27 State Cooperative
Banks, 337 Central Cooperative banks
and 95,187 Primary Agricultural Cre-
dit Societies in addition to 19 Central
Land Development Banks with 867
branches and 890 Primary Land Dev-
elopment Banks providing agricultu-
ral credit in the country. According
to the information available the am-
ount of credit extended to the rural
poor and the weaker sections of the
society was Rs 585 crores out of the
total amount of Rz 1,699 crores s~
bursed by the Cooperatives during the
year 1978-79. The break-up of loans
extended to the weaker sections of
the society in respect of long-term
loans for 12 States is however, not
available,

(b) The programme of reorganisa-
tion of the Primary Agricultural Cre-
dit Societies, which are the most im-
portant institutions supporting tae
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institutional frame-work, has been un-
dertaken by many States to form these
Societies into viable units, with afull
time professionally qualified Manager
to provide adequate crédit and supply
serviceg to the farmers in the rurl
areas. In order t{o expedite this
programme, a Central Sector Scheme
for providing assistance to these Soci-
eties for appointment of paid Secre-
taries is in operation. Financial as-
sistance is also provided under the
Central Sector Scheme to the Central
Cooperative Banks and the State Co-
operative Banks, as the case may be,
in the cooperatively underdeveloped
States and in areas like tribal areas.
DPAP areas and agreas with Scheduled
Castes concentration in other States,
for meeting the deficit in the non-
overdue cover to enable them to un-
dertake larger loaning programmes.
The Central Sector Scheme of Invest-
ment in Debentures of the Land Dev-
elopment Banks on a matching basis
with the State Governments js also
in operation to sustain the joaning
rrogrammes of the Land Development
Banks. The State Governments have
been taking appropriate steps for
supporting cooperatives through legis-
lative measures, financial support,
technical services, etc. The loan pro-
cedures have been simplified in a
number of States to facilitate rred:it
sanction and drawal by the members.

Newsa item entitled “BJP Alleges
big land scandal”

4699. SHRI HA K. GANGAWAR:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government’s attention
has been drawn to the news item cap-
tioned “BJP alleges big land scand-
al” appearing in the Indian Express
of 21 November 1981 highlighting: —

(i) sale of about 1000 acres of ag-
ricultural land for residential
purposes fnvolving over

a sum of Rs. 40 crores In Rithala
and Pooth Kalan villages in Weast
Delhi over a radius of 4 kms. the
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land earmarked for acquisition by
DDA under the Rohini Scheme;

(ii) making provisions for roads,
electric poles, primary school,
Mother Dairy booth and Post
Office duly inaugurated by M.P.
on 23rd September, 1581;

(iii) sale of land @ Rs. 160 to Rs.
400 per sq. yd. purchased {rom
agriculturist; @ Rs. 10 to 15
per sq. yd. in spite of a han on
the transfer of agricultural land
throuzh power of attorney; =ond

{b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes Sir.

(b} The D.D.A. has reported thatit
has issued public warning through
the news papers against illegal sale’
purchase of land in agricultural areas
for residential purposes. The Muni-
cipal Ceorporation of Delhi is also
taking action against unauthorised
construction in the area. /5

Poolg for Allotment of Government
Residenceg

4700. SHRI KESHAORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
4191 on 14 September, 1981 regarding
Poolg for allotment of Government re.
sidences and state the names of the
departmental pools referred to in reply
to part (a) of the guestion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): According tp infor-
mation available, following Depart-
ments have their own departmental
accommodation:

{1y P&T Department,
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(ii) Railways
(iii) Ministry of Defence.

(iv) Income-tax, Customs & Cen-
tral Excise Departments.

{v) Civil Aviation Depariment,

(vi) Overseas Communication Ser-
vice.

{v:ii) Delhi Administration.
(viii) Delhi Police
(ix) Lok Sabha Secretariat.

(x) Safdarjang, Lok Nayak Jaya
Prakash Narain and Dr. Ram
Manohar Lohia Hospitals.

(xi) C.G.H.S,

Silting in Tungabhadra  Reservoir

4701. SHRI H. G. RAMULU: will
the Minister of IRRIGATION be plea~
sed to state:

{a) whether it s a fact that silting
is taking place in the Tungabhadra
Reservoir (Karnataka)-

(b) what steps Government have
taken to clear the silt; and

{c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
.Z_ R. ANSARD. (a) Yes, Sir.

{b) and (c). Silting of reservoirs is
a natural phenomenon and is taken
into consideration while designing the
project Soil conserveration measures
including contour bunding and affore-
station in the catchment area of the
reservoir are in hand since 1962-83
under a centrally sponsored scheme,
The Tungabhadra Board has also ini-
tiated actlon for afforestation in the
foreshore of the reservoir, above the
full reservoir level, for reducing sedi-
ment inflow Into the reservolr.

Provision of Kiosks and Urinals in
Pushp Vihar Colony, Delhi

4703. SHRI OSCAR FERNANDES:
Will the Minister of WORKS AND
HOUSING be pleased tg state:

{a) whether it is a fact that the
facilities such as Kiosks and Urinals
on man roads have not been provided
so far by the Government in the Pushp
Vihar Colony; jf so, the reasons the-
refor;

{b) whether Government propose {0
provide these facilities to the residents
of Pushp Vihar in the near future;

{c) if so, when; and
(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (d). Facilities
such as Kiosks and Urinals on main
roads are provideg for the convenien-
ce of people in an area by local bo-
dieg as and when considered necess-
ary.  Such facilities have not yet
been provided in the Pushp Vihar
Colony, Delhi,

Wheat Rice and Cloth for Madhubani
(Bihar)

4704. SHRI BHOGENDRA JHA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether ration gquota of wheat
and rice of about twenty thousand
quintals for the months of July, August
and Sepember last and cloth worth
three lakhs of rupees allotted for the
district of Madhubani in Bihar lapsed
and was not given to the Government
shops causing immense hardship to
the needy and huge profiteers dur-
the loan months;

(b) if so, causes and accountability
therefor; and

{c) whether cash allotment of ten
lakhs of rupees for Madhuban! also
was transferred elsewhere; if so, why?.
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha,

Conservation of Energy
?
4705. SHR KRUPASINDHU BHOI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is 3 fact that modern
architecture including designs of good
buildings has necessitated artiticial
lightings during day time resulting in
considerable wastage of energy;

(b) if so, the steps Government pro-
pose to take to improve building de-
signs, to avold wastage of energy: and

(c) the directions issued in the
matter, if any?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA.-
RAIN SINGH): (a) The use of arti-
ficial light is necessary when the dep-
th of the building at right-angle to
the external windows is more than
20 ft. In order to increase the design
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efficiency, and reduce the circulation
spaces as related to useable office ar-
eas, the depth of rooms is increased.

(b) and (c). Architects of CPWD
have been advised to design, as far as
feasible, office rooms with not more
than 23 ft depth and office cabins with
not more than 15 ft. depth. These ins-
tructions being followed, artificial
lights will be required only on cloudy
days.

Cashewnuts Production

4706. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE be pleas.
ed to state:

(a) the total quantity of cashewnuts
produced in India during the past
three years, State-wise;

(b) steps taken to bring about ine
creasing production; and

(c) the results thereof and projec-
tions for the future? .

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURH
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) The estimated quantity of cashew-
nuts produced in India during 1977-
78, 1978-79 and 1979-80 State_wise is
as follows: The production estimates
for 1980-81 are under finalisation:

State 1977-78 1978-79 1979-80

(Tonnes) (Tonnes) (Tonnes)
.T\ndhra Pradesh . 12600 12600 14000
Kerala . 92151 89983 123890
Karnataka . . . . . 15666 15666 15300
Mabharashtra . . . 3634 3634 4520
Orissa . . . . 940 940 3000
Tamil Nadu . . . . 10520 10260 11000
West Bengal . . Neg, Neg, 600
Goa . . . . . . 6500 . 6500 7500
Others . . . . . 229 229 190
ToraL 142240 139812 180000
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(b) A programme covering 77,100
hectares  for new plantation and
1,12,875 hectares for improvement of
cahewnuts iz being implemented asa
Centrally Sponsored Scheme in  the
6th Plan, with a view to increasing the
production of cashewnuts. Besideg
a multi-State cashew project with the
assistance from the World Bank has
been taken up from 1980-81 in the
States of Kerala, Karnataka, Andhra
Pradesh and Orissa. The project will
cover 52,775 hectares under new plan-
tations and 7500 hectares under im-
provement programme,

{c) The steps taken will result in
substantial increase In production. It
is ex]_aected that the production of
cashewnut will go up to 3.00 lakh ton-
nes by 1984.-85.

Proposals by Industiries and Mercan-
tile Housen

4707. SHRI D. 8. A. SIVAPRAXA-
SHAM: Will the Minfster of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether the State Goveru-
ments have been asked to constitute
committees to examine the proposals
submitted by Industries and Mercan-
tile Houses for Rural Development;

{b) if so, whether any such Com-
mittee has been functioning in Tamil
Nadu;

{(c) how many Industrial Houses
-and Mercantile Houses have submit-

ted Rural Development Programmes
or Projects; and

(d) details of the programme sub-
mitted and approved by the Com-
mittee?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): {(a) No,
Sir,

{b) to (d) Does not arise.

Allotment of Units to Falr Price
Shops in Delhi

4708. SHRI SAJJAN KUMAR:

SHRI KRISHNA CHANDRA
PANDEY:
Will the Minister of CIVIL SUP-
PLIES be pleased to state:
(a) whether it is true that a decision
was taken to allot minimum of 4000
units to each FPS in Delhi;

(b) if so, the details of the FPS op-
ened circle.wise in Delhi during 1981
but have less than 4000 units still;
and

{c) the action being taken by Gov-
ernment to withdraw some units from
the old FPS particularly those who-
are having more than 4000 units and
to give the same to those FPS having.
less than 4000 units?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES.
(SHRI BRAJA MOHAN MOBANTY):
(a) In order to strengthen the Public
Distribution System and to ovoid
crowds at Fair-Price Shops, it was
decided by Delhi Administration tha'
ag far ag possible, there should be a
Fair Price Shop for every 4000 cereal
units. It was not stipulated that a
minimum of 4000 cereal units should
be allotted to each and every Fair
Price Shops.

(b) A statement is annexed, giving
the number of Fair-Price Shops oven-
ed in 1581 but having less than 4000
cereal units.

{c) Necessary instructions have
been issued by the Delhi Administra-
tion to transfer cereal units in =xcess
of 4000 from old FPS to newly-opened
Fair-Price Shops.
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ther. having less than 4800 cereal units as on

amomgst

Total No. of FPS sanc-

1-12-81
Circle No. gggalﬁz of gggcs; 'l‘l('l: ’
tiaded 1981 but
in 1981 having less

than 4000

cercal units
1 2 3
1 52 38
2 32 17
43 32 18
3 31 21
4 23 21
5 45 24
6 7 5
7 4 2
8 8 6
9 23 21
10 2 2
11 14 13
12 34 13
4 17 15
13 31 18
14 11 6
42 1 1
15 15 10
16 27 21
17 23 18
41 7 7

18 15

19 5 4
20 24 21
21 24 16
éZ 26 20

Circle No. FPS sanc-  tioned in
tioned in 1981 but
1981 having
less than
4000 cereal
units
1 2 3
23 10 10
24 7 7
25 5 2
26 11 9
27 7 4
28 4 3
29 2 1
30 1 1
31 4 2
32 22 12
33 54 28
34 28 14
35 31 22
36 14 11
37 3 1
38 11 4
39 20 17
40 12 10
ToTAL 779 523

Building activity Plan of the Planning
Commission Employees’ Cooperative
House Building Society

4709. SHRI BHEEKHABHAI: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government would im-
mediately release the Building Ac-
tivity plan of the Planning Commis-
sion Employees’ Coopérative House
Building Society Limited, develop-
ment plan, lease paper which Frave
already been eleared long ago;
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(b) if not, reasons thereof; and

{¢) whether Government would
state the reasons of the delay in re-
leasing this Plan?

THE MINISTER ©OF FARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The DDA have re-
ported that the building activity for
this society has already been released,

(b) and (c). Do not arise.

Tllegal Construction in Haunr Xazi,
Delhi

4710. SHRI QAZI SALEEN:
SHR] NAVIN RAVANI;

SHR] MANGAL RAM
PREMI:

SHRI UTTAMBHAI H.
PATEL:

Will the Minister of WORKS AND
HOUSING be pleased {o state:

{a) whether it is-a fact that un-
authorised and illegal constructions
of multistoreyed Commercia] Com-
plexes in a very conjested area of
Hauz Kazi (No. 3442 to 3470) in the
Chandni Chowk constituency of Dethi
have come up or are coming up ¢ur-
ing 1980; and 1981;

(b) whether it is also a fact that the
residents living around this area as
well as Delhi Steel Tools and Hard-
.ware Traders Association (Regd.)
Delhi have written some detailed let-
ters and memoranda in the above mat-
ter to the Central Housing Minister
and Authorities of Delhi Municipal
Cotporation, Delhi Administration,
Central Government and D.D.A. in
the matter, if so, the details thereof;
and

(¢) the gection taken to demolish the
said unauthorised and iliegal construc-
tion as well as actions taken or propo-
sed to be taken against the owners and

those involved Iin the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir,

.{b) Some communications in this
regard were recelved by the Munici-
pal Corporation of Delhi Shri Inder
Raj Chhabra, General Secretary, Del-
hi Steel Tools, & Hardware Traders
Association (Regd.), Delhi alleged that
sub-standard material was being used
in the construction which might re-
sult in mishaps. He desired that a2
enguiry be held in regard to this un-
authorised construction.

{c) The Municipal Corporation of
Delhi has reported that the unauthori-
sed construction in proper®® No. 3442
to 3470/VI, Hauz Qazi Chowk, Delhi
was booked under the relevant pro-
visiong of the Delhi Municipal Cor-
poration Act, 1957. Demelition action
was also started by the Municipal
Corporation of Delhi on 4.8-181 gt
ter vacation of a stay order granted
by the Court. The shutters and par-
tition walls of 44 shops constructed
outgide the sanctioned building plan
at ground floor and first floor wecre
dismaniled. However, on the same
day, ie. 4.8-1981, the owner brought
another stay order restraining (he
Municipal Corporation of Delhi from
taking any demolition action. The
Municipal Corporation of Delhi has
stated that at present, four stayv or-
ders in connection with this propeity
are in operation. >

Gtabbing of DDA land in Punjabi
Bagh, Delhl

4711. SHRI ATAL BIHARI VAJ-
PAYEE.:

SHRI SURAJ BHAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in the West Punjabi
Bagh, Delhi, the Delhi Development
Authority officials have permitted
about 2 acres of public Jand earmark-
ed for a park there, to be grabbed and
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are afraid to clear the unauthorised
occupation because of large size hoard.
ing and portraits of leaders cleverly
put up there by some miscreants;

(b) details of facts in this regard;

(c) names of guilty officialy =and
beneflciaries and action taken against
them; and

(d) wbat measures are being taken
to get-the land cleared?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR]I BHISHMA NARA-
IN SINGH): No, Sir. The Delhi Ad.
ministration has reported that the
land does not belong to the Delbi
Developmegt Authority or Delhi Ad-
ministration but to the Refugee Co-
operative  House Building Society.
Punjabi Bagh.

(b) to (d). Do not arise in view of
reply to {a) above,

Ilegal Construction of DDA land

4712. SHRI TARIQ ANWAR: Wil
the Mjnister of WORKS AND HOUS-
ING be pleased to state;

(a) whether some merchants owe
Rs. 25 lakhg to the DD.A. as licence
iee for shops and trollies operated by
them;

(b) whether these merchantg have
constructed houses on lllegal occup-
ancy of the DDA land; and

{(¢) what are fhe steps taken by
Government so far in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The Delhi Develop-
ment Authority hag reported that some
licences of shops in the ISBT Com.
plex have defaulted in payment of
licence fees resulting substantial ac-
cumulation of arrears,

{b) No, Sir.
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(¢) The DDA bhas reported that
these cases are being processed for
obtaining payment from the parties
as per provisions contained in Law.

Beldars working on dally Wages in
CPWD, Delhi

4713. SHRI K. LAKKAPPA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

{a) total number of candidates who
are working as Beldar on daily wages
in various divisions of CPWD in
Delhi/New Delhi-give details circle-

wise;

(b} bow many of them are Initially
appointed through Employment Ex-
changes and are eligible for regular
work-charged establishments accord-
ing to the rules framed by the Minis-
try of Home Affairs;

(¢) how many vacancies exist at
present of Beldars in various clrcles
if CPWD in Delhi/New Delhj, details,
circle.wise; and

{d) by what daie the candidates be-
longing to daily wages and working as
Beldars who are eligible according to
Government rules for regular work-
charged Establishment, would be re-
gularised?,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c). The
information is given in the enclosed
statemnent.

(d) Some of the musler roll workers
working since long were not sponsored
by the Employment Exchanges but
were emploved on the basis of the
regisiration cards given by the Em-
ployment Exchanges. The relaxation
from the procedure of having been
sponsored through the Employment
Exchanges has been sought for from
the concerned authorities.  Further
action will be taken as soon as this
issue is settled.
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Statement
1%0 Name of the Circle DATE IN RESPECI" OF
LD D
question question question
1 D.C.CI 432 32 100
2 D.C.CII . 814 Nil 131
3 D.C.CIII 36 Nil Nil
4 D.C.C.I\; 54 4 9
5 D.C.C.V . 20 19 (—)ages
6 D.C.C.VI 397 Nil 233
7 D.C.C.VII . 43 43 18
8 D.C.C.IX . . 583 Nil 114
9 PWD.C. I 185 102 17
10 PW.D.C. II . 866 40 14
11 PW.D.C. III . . 42 28 12
12 PWD.C. IV . 127 Nil 17
13 Directorate of Horticulture . Nil Nil 19
14 PWDC. V . . . . . . 261 12 19
- 3860 280 690

#¢Excess staff due to readjustment of the existing units.

These are being readjusted against other vacancies.

Use of Gandhiji’'s name and portraits
for commercial purposes

4714. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) are Government aware that
Gandhiji’s name and portrait hag been
useq in a commercial advertisement
released by Delhi Development Autho-
rity on October 2, 1918 in uttar viola-
tion of the Emblems and Names
(Prevention of Improper Use) Act
passed by the Parliament in 1950; and

(b) have Government taken any
action against the DDA or the adver-
lising agency responsible for his crude

exploitation of Bapu’s name for com-
mercial gain?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH); (a) The Delhi Development
Authority have informed that the
advertiserrent  entitled “The Spirit
behing our constant quest to provide
Social Security for the poor and
weaker section” published on 2nd
October, 1981 was released in the
spirit of dedication and faith for the
amelioration and well being of the
weaker sections. Housing schemes
for weaker gections in DDA are sub-
sidise g0 ag to enable the poor to
make use of the opportunmity offered
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by the Government agency to own a
house of their own,

(b) The DDA have however, been
advised to desist from such practice
in future, They have noted thig for
compliance.

Allotment of lang to landless people
4715. SHRI RAM LAL RAHI: Will

the Minister of RURAL RE-CONS. -

TRUCTION be pleased to state:

(a) whether Government have al-
lotted lands throughout the ciuntry to
the landless people during the last
three years;

(b) if so, details, State-wise;

(c) whether Rajasthan Government

has still not given the possession to

ell those persons; it so, the reasons -

therefor;

(d) whether it is a fact that in
Rajasthan, particularly in V. Kanodia
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Purohitan in Jodhpur district etc.,
some powerful persong have captured
the allotted lands and many of the
victimised pergong have made com-
plaintg to the Central agnd State Gov-
ernments about this, but no action
has been taken in this regard; and

(e) what are the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
State Governments allot wastelands
at their disposal and ceiling-surplus
land vested in them to the landless,
The Government of India review pro-
gress in implementation of the revis-
ed ceiling laws. Details of the urea
distributeq under these laws are given
in the appended statement. ’

(c) to (e). The information is be.
ing collected and will on receipt, be
placed on the Table of the House.

Statement

(Arca in acres)

States/Union Territory

Area dis- No. of  Period to which the
tributed beneficiar- information relates.
under ies.
revised
ceiling
laws.

2 3 4

Andhra Pradesh
Assam

Bihar

Gujarat

Haryana

Himachal Pradesh
Jammu & Kashmir .
Kamataka

Kerala

Madhya Pradesh

Maharashtra

84, 703 59,203 1-1-79 to 31-8-81
13,032 6,034 1-8-79 to 30-6-81
6,362 14,156 1-1-79 to 31-8-81
5,190 1,199 1-1-79 to 30-9-81
15,781 4,579 1-1-79 to 30-9-81
166 gor 1-11-80 to 31-7-81

16,437 4,083 1-1-79 to 31-10-81
7,313 15,440 1-1-79 to 30-9-81

22,984 9,077 1-1-79 to 31-8-81

5,780 1,819 1-2-79 to 31-10-81
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——

Manipur .
Orissa

Punjab
Rajastban
Tamil Nadu
Tripura

Uttar Pradesh
West Bengal
Dadra & N. H.
Delhij .
Pondicherry

6,729 6,940 1-1-79 to 30-9-81
3,159 644 1-1-79 to g30-g-81
2,824 641 1-4-79 to 30-6-81
26,251 15,486 1-1-79 to 31-10-81
489 462 1-1-79 to 30-9-81
37,760 23,229 1-1-79 to 30-9-81
20,446 84,304 1-1-79 to 30-6-81
214 100 1-1-79 to 31-8-81

113 108 1-1-79 to 31-10-81

—_—

2,75,733  2,47,805

Tamil Nadu Land Ceiling Act

4716. SHRI K. RAMAMURTHY Will
the Minister of RURAL RECONS.-
TRUCTION be pleased to state:

(a) whether there is any re-think-
ing in the matter of giving permission
to Tamil Nadu land Celling Act aw.
aited the approval of the President;

(b) whether the Tamil Nadu Land
Ceilling Act is mot in tune with
National Guidelines; and

(c) action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (,SHRI
BALESHWAR RAM): (a) No amend-
ment-to the Tamil Nadu Land Reformg
(Fixation to Ceiling on Land) Act is
pending for the President’s assent.

(b) Certain provisions of the Tamil
Nadu Land Reforms (Fixation of
Ceiling on Land) Act, 1961 are not in
accord with the National Guidelines.
For example, retention of stridhan
lanq in excess of the ceiling which thig

Act permitg is contrary to the Guide-
lines,

(c) The State Government have
been requested to bring. forward
necessary amendments,

Contracts by Dairy
Board

4717. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

Construction

(a) whether Government are aware
that the Dairy Board has been award-
ing massive construction contracts at
exorbitant rates all over the country
which have no relation to the prices
paid by CPWD or NBCC etc.; and

(b) if so, the reasons therefor and
the action taken/proposed to be taken
to stop misuse of public funds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Govern.
ment are not aware of any case of the
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National Dairy Development Board
awarding contracts at exarbitant
prices,

(b) Doeg not arise,

Subeldy to Khadi Gramoudyog by
‘Central ang State Governments on
Mahatmy, Gandhi Rirthday

4718. SHRI RAM NAGINA MISRA:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Khadi Gramoudyogs
are given any subsidy by the Central
and State Governments on the occa-
sion of Mahatma Gandhi birth day
celebrations; and

(b) if so, the amount of subsidy
given by Central Government to Khadi
Gramoudyogs functioning at the
Centre and in the States and the
‘State-wise detailg in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION
(KUMARI KAMLA KUMARI): (a)
and (b). Yes, Sir. A special rebate
is sanctioned only for Khadi (Cotton,
Woollen and Silk) during Gandhi
Jayanti period every year. There is
no State-wise allocation of this amount
as the amount of rebate given depends
upon the volume of sales in each
‘State. ]

Pollution of River Wates

4719, SHRI D, M. PUTE GOW-
DA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it ig a fact that accord-
ing to a survey made by the National
Environment Research Institute. water
from 70 per cent of rivers in India is
polluted and unfit for drinking.

(b) if so, detailg thereof and a fac-
tors responsible for that; and

{c) the action contemplated in the
matter?
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THE MINIS OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). No, Sir, The
National Environmental Engineering
Research Institute had studieg only
some stretches of Yamuna, Ganga and
Hoogly rivers and found the water
unsuitable for drinking in untreated
form.

Large quantities of untreated sewage
and industrial wasteg mainly from
Class-I towns and some Class-II twons
are responsible for pollution of water
bodies in the country.

(c) The Water (Prevention and
Control of Pollution) Act, 1974 is in
force in the various Stateg through
which Yamuna, Ganga and Hoogly
passed. The concerned State Boards
are implementing the provision of this
Act.

The action in respect of treatment
of domestic sewage which is now be-
ing discharged in untreated form into
these rivers hag to be taken by the
concerneg local bodies with the help
of respective State Governments and
thig is being pursueq by the State
Boards for Control of water Pollu-
tion.

Financial Assistance to New Sugar
Factories in Andhra Pradesh

4720. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are giving
financial assistance to new sugar
factories; and

(by if go, whether it will comply
with the request of Andhra Pradesh
Government to assist the sugar fac-
tories for which already share capital
wag collected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
All-India Financial Institutions have
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taken up for sanctioning the applica
tions for financial assistance for new
gugar projects after the announcement
of the revised scheme of incentiveg to
sugar units in Octiber, 1980, Indus-
trial Finance Corporation of India
(I.F.CI) have informed that so far
they have sanctioned an amount of
Rs. 749 lakhs ag financial assistance
to new sugar factories in Andhra
Pradesh. No application for financial
assistance in respect of zny new gsugsr
project in Andhra Pradesh is pending
with the Industrial Finance Corpora-
tion of India. The National Coopera-
tive Development Corporation
(N.CD.C)) also provides loan assis-
tance to the State Governments to
supplement their pesources towards
share capital contribution for the
establishment of new sugar factories
in the Cooperative Sector; under the
Centrally Sponsored Scheme. An
amount of about Rs., 416 lakhs has
been sanctioned by National Coopera-
tive Development Corporation to new
Cooperative sugar factorjes under the
Scheme. Application for financial as-
sistance in respect of new sugar units
from any State as and when received
will be considered for financial assis-
tance by the All-Indiz Financial
Institutions and the National Coopera-
tive Development Corporation de-
pending upon the merits of each case
including the position regarding
collection of share capital.
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Persong Working in IL.M.FL. Divicsion
of Cjvil Supplies (Corporation, Delld

4722, SHRI BALKRISHNA
WASNIK: Will the Minister of CIVIL
SUPPLIES be pleased to state;

{a) the total number of persons
working in the ILM.F.L. Division of
the Delhi Civil Suplies Corporation,
designation-wise and the pay scales of
each category; and

(b) what other benefits are being
given to their employees in the above
categories by the above Corporation?

THE DEFPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(8HRI BRAJA MOHAN MOHANTY):
(a) The total number of persons
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working in the LM.F.L. Division. of
the Delhi State Civil Supplies Cogpo-
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ration, designation.wise and their pay
scales, are as follows:—

P?:;. Designation Pay Scale in Rs. 1:;-'.0... of
1. Deputy Manager . . . * Q00—1400 I

2. Asism;t Manager 550—Q00 1
8. Sales Officer/Shop Manager 1000/- p.m. consolidated 15

425—700

4. Cashier 330—560 15
5. ‘Asstt. Gr. II 330—560 10
6. Sales Assistant . 450/- p.m. consolidated 51
7. Helpers 300/- p.m. consolidated 43

(b) In addition to the pay all
the persons in the regular scale of pay
are receiving D.A., ADA, C.C.A. and
L.T.C. facilities 35 admissible to the
employees of the Delhi Administration
plus 30 per cent House Rent Allowaace.
All the persons both on consolidated
salary and in the regular pav scales
are eligible for fixed medical allowance
of Rs. 150/. per quarter.

Man-Power for Rural Rehabilitation

4723. SHRI V. KISHORE CHANDRA
S. DEO:

SHRI D. P. YADAV:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) is there any proposal to train
adequate number of Man-power for
rural rehabilitation during coming
year; and

(by if so, when it is likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTYON (SHRI
BALESHWAR RAM): (a) and (b).
The Government of India has already
launchej the National Scheme of

Employment (TRYSEM) with effect
from 15th August, 1979 with the
principal object of removal of un-
employment among youth. The mn:ain
thrust of the scheme is on equipping
rural youth with necessary skills and
technology to enable them to take to
vocations of self-employment. Under
the scheme it is proposed to train
about 2 lakh rural youths every year
in varioug skills in all the blocks of
the country.

The scheme has been merged iato
the Integrated Rural Development
Programme with effect from 2nd
October, 1980. The progress of the
scheme so far is that quring 1979-80,
43572 persons were trained and 12565
became self-employed. During 1980.
81, 103124 persons were trained and
31,285 became self-employed.

Meeting of the Indo-Bulgarian Joint
Compmission

4724, SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a). whether a meeting of. the Indo-
Bulgarian Joint Commission for
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Economic and Commercial Cooperation
was held in the month of November
to discuss the expansion and diversi-
fication of bilateral trade;

(b} it Bo, the subjects discussed and
decigions arrived at; and

{c) whether any Agreement in
regard to the expansion of trade has
been signed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI!
R. V. SWAMINATHAN): (a) No, &r.

{(b) Does not arise.

{c) Does not arise.

Land Grabbing in Delht Trans
Yamuna area

4725, SHRI SURAJ BHAN:
SHRI N. K. SHEJWALKAR:

SHRI ATAL BIHARI VAIJ-
PAYEE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) is it a fact that in the Delhi
Trans Yamuna area of Azad Nagar the
Delhi Development Authority have
allowed a wyouth organisation leader
to grab half an acre of D.D.A land
situated at Ramlila Maidan in East
Azad Nagar, to remove the D. D. Al
board and wire fencing, to construct
a pucca poundary wall and to open
a restaurant there;

(b) reasons for the DD.A's per-
mission therefor, particularg of the
beneficiaries and action taken against
the guilty D.D.A. officers;

(¢) the remedial meusures being
taken to get the land cleared; and

(d) market value of the land?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(by Does not arise.

(c) The Delhi Development  Autho-
rity hag reported that caseg relating
fo this area are sub judice. How.
ever, an F.I.LR. has been lodged by
the D.D.A. with the Special Cell for
illegal sale of land on 14-9-81,

(d) As per the scheduled of market
rates of developed land effeclive
from 1-4-81, fixed by this. Ministry
mainly for administration of Govt
leases, the market rate for Jheel
Khuranja area of Shahdara is
Rs. 800/- per sq. metre and Rs. 1800/~
per sq. metre for residential and
commercial gites respectively. No
specific rate hag been fixed for Azad
Nagar as such,

Rules regarding supply and use of
stationery

4726. SHR] B D. SINGH: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No, 138 on 23
November, 1981 regarding Rules for
use of Stationery and state:

{a) whether the Rules for the
Supply and Use of Stationery Stores
were issued under the authority of
the Government of India, Departfnent
of Labour jn 1924 and were reprinted
in 1940, corrected upto 29-2-1940 and
since then the said rules have not
been updated;

(b) if so, reasons therefor?

{¢) steps taken to bring these rules
uptodate; and

(d) steps taken tgp ensure that Gov-
ernment Departments and Public
Undertakings buy their requirements
of Stationery and all other items
through the Central Government Em-
plovees Consumer Cooperative So-
ciety Limited. New Delhi, and not
place their requirements on the sup-
pliers direct so as to check mal-
practice?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The Controller of Stationery
was not in a position to attend to this
work due to paucity of staff.

(c) A senior officer of the Office of
Controller of Stationery has been
.asked to attend to the work of up-
dating the rules.

(d) Orders have been issued by
Ministry of Home Affairs, asking
Government Departments, Public
Sector Undertakings and other or-
ganisations financed/controlled by the
Government, located in Delhi/New
Delhi to make ‘local purchase’ of
stationery articles etc. through the
Centra] Government Employees Con-
sumer Co-operative Society Limited,
New Delhi. Government offices
located outside Delhi are not covered
by the above orders as the Society
has no branch outside Delhi.

Fishing harbour projects

4727 SHRI K B. CHOUDHARI:
Will the Minister of AGRICULTURE
be pleased to state:

(a)y whether it is fact that there
are delays in the completion of
several fishing harbour projects in the
country;

(b) steps taken by Government to
help poor traditional fishermen for
small fish landing centres in form of
mini harbours; and

(¢) whether Government intend to
set up a separate administrative
authority for the fishing harbours?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V., SWAMINATHAN): (a)
Construction of some fishing harbour
projects has taken more time than
scheduleq due to unavoidable technj-
cal difficulties,
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(b) Such small landing centres
have been sanctioneq at about flve
sites in the past 18 months. The State
Governments have been requested to
identify sites and formulate pro-
posals.

(¢) Such bharbours are administered
by the concerned department like
State Port Department of Fisheries
Department.

Maintenance of Government colomies

4728 SHRI RAJESH KUMAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to sfate:

(a) js Government aware that the
question of resurfacing the approach
roads in the Government colonies has *
been raised in this House more than
once through Question .Hours but all
in vain;

(b) whether Government propose
to constitute a Committee of Parlia.
ment to go round the Government
colonies jncluding the MP’s flats, to
assess the state of affairs prevailing
therein and how they are being main-
tained; and

(c) is not, what concrete positive
and effective steps are proposed to be
mooted to remove the shortcomings
prevailing therein including the re-
surfacing of the roads?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. But difficulty
in resurfacing the approach roads is
constraint of resources.

(b) There is no such proposal
under consideration of the Govern-
ment. L

(¢) The roads will be resurfaced/
repaired in a phased manner subject
to avalilability of funds,
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qdr ag sam F v & -

(») mar =evfEar wwdR &
fa®ax ad amr  fagit ¥ famr
AMAR F ar@re fFFm @gw 3
g7 agy @ fav awr garfaar
afedt & amgre gwe § fadwsd &
T R AXAT 50,000 UFT
afer N fasrf 7@ £

(7) 71 42 ady T oF atm
ATl [@Ar wg, @Lar g
F faze v@AT § faa™m wm
aa™ 1 mIar faarg faww =)
WM oF N

(8) =1 atg oo f5avF &
A AR A X FEA A gy AQ@T
que § gar #r fafa §; =+

(%) afe Fuqza  wrr A
IAT HRHATHR & d) FT AT
fiar g f whw § Far
feafa @ as® & fac afg am
fraver yam 1 fagiom LR 7

faar wama & Geq AW (s
fageigRm ward): (%) 8 (9).
MW /IFR B YAAT qFA I AT

@ 2

Implementation of small farmers
development agency programme

4730. SHR] MANMOIAN TUDL:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

{a) the amount allocated to Orissa
in last three years for implementing
Small Farmers Development Agency
Programme;

(by the amount actually dispersed
in different districts of Orissa for
sinking of wells in those years;

_(e) the total number of small far-
mers of Mayurbhanj District of Orissa
who had taken loans from the Gov-
ernment for sinking wa}ll during these
years;

{(d) whether all those beneficiaries
of Mayurbhanj district have repaid
the loans; and

(e} if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
An amount of Rs. 936.61 lakhs was
released by the Government of India
to Orissa in the last three years for
implementation of SFDA Programme
in 1978-79 and 1979-80 and the IRD
Programme (with which SFDA was
merged) in 1980-81,

{(b) The required information is
being collected from the Government
of Orissa and will be laid on the
Table of the House.

(¢} The Small Farmers Develop-
ment Agency Programme was not in
operation in the district of Mayur-
Bhanj.

{d) and (e}. The question does not
arise.

Irrigation Growth

4731. SHR1 GHULAM RASOOL
KOCHAK:

SHRI B. V. DESAL

Will the Minister of IRRIGATION
be pleased to state:

{a) whether although India has the
largest irrigation system in the World
it still requires a lot of improvement
in the quality of irrigation and water
management;

(b) whether growth rate of irriga-
tion was about 2,5 million hectares a
year during the Fifth Plan period;
ang

R
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{c) what is the position of irriga=
tion development during the 8ixth
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R. ANSARI): (a) Yes, Sir.

(b) The growth rate of irrigation
during the Fifth plan period was on
an average about 2.0 mijllion hectares
a year,

{c) The target for the Sixth Five
Year Plan is creation of additional

irrigation potential of 13.74 million
hectares. -

Exise rebate for early crushing of
cahe vis-a-vis Sugar Production

4732. SHR] MADHAVRAO SCIN-
DIA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether with a view to offering
an incentive to boost up sugar pro-
duction, Government offered a rebate
in excise quty of Rs. 23.25 per quintal
on free sale sugar and Rs, 15.30 per
quintal on levy sugar produced during
28 October, to 30 November, 1981,
over ang above the quantum of sugar
produced py respective mills during
the corresponding period last year;

(b) if so, what was the extent of
additional sugar produced this year
in excess of the quantum produced
during the corresponding period last
year, as a result of this incentive; and

{¢) what is the target of sugar
production fixed for the current
season in view of the enhanced pro-
duction shown during the afore said
period?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI R. V, SWAMINATHAN): (a)
Yes, Sir, but the rebate in the case
of frée sale sugar is Rs. 23.55 per
quintal and not Rs. 23.25.

{b) About 1.6 lakh tonnes. However,
while this is the overall picture re-

garding production, the portion out bf
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this that will be eligible for incen-
tives with reference to the conditions
of eligibility laid down will be known
after the claims gor the rebate have
been preferred by the factories and
they have been decided by the Gov-
ernment.

(¢) No target has been fixed.
Sugar Production is, however, expect-
ed to touch 65 to 67 lakh tonnes,

Supply of Skim Mik Powder to
Greater Calcutia Milk Supply Scheme

4733. SHRI NIREN GHOSH;
SHRI SOMNATH
CHATTERJEE:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the minimum monthly
requirements of Skim milk powder
and butter oil are 600 MT and 195 MT
Tespectively for running the Greater
Calcutta Milk Supply Scheme:

(b) if so, the quaniity of Skim milk
powder and butter oil supnlied to the
Greater Calcutta Milk Supply Scheme
during the last two years;

{¢) whether there was any shortfall
in this period; and

(d) if so, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
On the hasis of the norms prescribed
in the procedure for supply of Skim
Milk powder and butter oil by the
Indian Dairy Corporation to the diari-
es, entitlemment of the Greater Calcutta
Milk Supply Scheme worked out to
3456 MT Skim Milk Powder and 1152
MT butter oil during the calender
vear 1881. The monthly average of
this works out to” 288 MT skim milk
powder and 96 MT butter oil. How-
ever, against this, the Indian Dairy
Corporation supplieg on an average
547 MT Skim milk powder and 148
MT butter oil per month.
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(b) Skim milk powder and butter
oi] supplied to the Greater Calcutta

Milk Supply Scheme during the last
two years are as under:

(Figures in M.T.)

Year Skim Milk Powder Butter Oil
197980 . . . . 5906-780 1564 329
1980-81 5104360 1278 107

(c) No complaint was received from
the State Government reagrding sup-
ply of skim milk powder and butter
oil.

(d) Does not arise.

Export of rice v/s-a-vis prige rise

4734. SHR] CHITTA BASU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have de-
cided to export rice in the current
year;

(b) if so, the expected quantity of
export;

(c) whether the expor{ drive will
boost the domestic price; and

(d) if so, the steps proposed to be
taken to stop the possible rise in the
prices of rise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). During the current year,
Government propose to export about
6 lakh tonnes of rice besides basmati
rice which is on the Open General
Licence.

(¢) and (d). Only such quantities
of rice have been allowed to be ex-
ported as are not likely to endanger
the public distribution systemn in the
country or unduly push up the prices
internally.  Moreover, Government

arranges adequate supply of food-
grains from the Central Pool for issue
through public distribution system so
as to keep a check on open market
prices of foodgrains.

Import of Wheat

4735, SHRI R, L. BHATIA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the TFood Secretary
visited the USA to negotiate the deal
for further purchase of wheat;

(b) if so, the quantity expected to
be imported and when js the shipment
like to reach India;

(c) whether the deal has been or
is being made @t a Government level
or with private parties and what role
has been played by the Indian Em-
basssy in Washington in the matter of
negotiating the deal; and

(d) whether any quality tests are
conducted before shipment, if so,
through which agency?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). A three-member team
headed by the Food Secretary visited
USA towards the end of June, 1981
and finalized the deal for import of
15.15 lakh tones of wheat from USA
for deliveries during 15-8-1981 to
31-1.1982,

S et
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(¢) Purchages have been made from
nine US Grain firms whose names
appeared in the approved list of
Uniteg States Depaftment of Agricul-
ture. Supply Wing of the Indian Em-
bassy in Washington was fully asso-
ciated with the deal

(@) Yes, Sir, Quality of wheat
shipped from USA is jnspected by the
US Federal/State Inspectors at the
time of loading, under the overall
supervision of the US Federal Grain
Inspection Service. As a measure of
apundant caution, we have also deput-
ed our technical staff to USA to
oversee the inspection work on ship-
ments for India.

Food for Work Programme in Andhra
Pradesh

4736. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(ay what is the quantity of wheat
and rice allotted to Andhra Pradesh
Food for Work Programme during the

period from April, 1981 to November,
1981;

(b) the quantity actually delivered;

(¢) whether Andhra Pradesh Gov-
ernment has sent any proposal for
allotment of more quantity of wheat
ang rice for the remaining months of
current financial year;

(dy it so, the quantity asked for;
and

(e) the decision taken by Govern-
ment on the request?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) A
quantity of 15,750 MTs of rice was
allotted {0 Andhra Pradesh for im-
plementation of National Rural Fm-
ployment Programme earlier called
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a3 Food for Work Programme during

“the current year,

{b) The State Government are re-
ported to have lifted a total quantity
of 11875 MTs of rice so far,

(¢) No, Sir.

{(d) and {(e}. Does not arise,

Low procurement price for Wheat and
Rice

4737. SHR1I AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleasegd to state;

{a) whether it js a fact that Gov-
ernment have fixed low prices for
procurement of paddy and wheat this
year;

(b) whether this will lead to import
of more foodgrains and result in
shortage supply of foodgrain for public
distribution ang the National Rural
Employment Frogramme Scheme
(NREP); and

{c) if so, the details thereof and
the steps Government propose to take
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. .SWAMINATHAN)‘. (a)
No, Sir.

(b) and (c) No, Sir.
wheat hag

Import of
been undertaken mainly
for augmenting the reserves with the
Government, During the 1881-82
wheat marketing season, a quantity of
6.6 million tonnes was procured upto
11th December, 1981 as against 5.9
million tonnes procured during the
corresponding period of last year. QOut
of 1081-B2 kharif crop, a quantity. of
3.6 million tonnes of rice hes been
procured upto 17th December, 1981

as agaihét 3.3 million tonnes procured
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during the corresponding period of
last year, Further, to ensure sufficient
procurement of kharif cereals Gov-
ermment has streamlined and
strengthened the levy system and ad-
vised the State Governments to pre-
vent leakage of procurement levies.
The Food Corporation of India and
State procurement agencies have also
strengthened the purchase arrange-
ments.

Residential celonies in Delhi provided
with Government aceommodation

4738, SHR1 V. S. VIJAY RAGHA-
VAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the names of Government
residential colonies where residential
flats over shops have been allotted to
Government employees;

(b) the category of those flats;

(¢) whether it is a fact that in
colonies like Srinivaspuri etc mini-
mum required amenities have not
been provided in such flats; and

(d) if so, the steps being taken to
remedy the situation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Srinivaspuri. Andrews
Ganj, R. K, Puram, Nanakpura, Kid-
wai Nagar and Lancer Road,

(b) Type C&D.

(c) Minimum amenities such as
eleetricity, water supply and sewerage
system have been provided.

'(d) Does not arise.

Setting up of dry farming research
station at Palani (Tamil Nadu)

4739. SHRI A,  SENAPATHY
GOUNDER: Will the Minister of
AGRICULTURE pe pleased to state:

(a) whether Government propose
to start a Dry Farming Research

Station at Palani and Vedasemdur in
Madurai District in Tamil Nadu as the
annual rain fall is very low there;
and

(b) if not, what are the other steps
taken for the benefits of agriculturists
in Palani in Tamil Nadu which is a
most backward area?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) Keeping in view the problem
of Dryland Agriculture, the Indian
Council of Agricultural Research is
operating a centre at Kovilpatti in
Tamil Nadu State. This centre is
conducting the research work on the
regional problems of Madurai, Rama-
nathapuram and Tirunelveli districts
of Tamil Nadu State. As a result of
research work carried out so far at
this centre suitable dryland techno-
logy has been evolveq and, recom-
mendeq for adoption in the region.
The package of dryland technology
includeg suitable crops and varieties,
dryland agronomy, efficient use of
rain water and fertilizers.

Transfer of Deputy Director/Director
in Central Water Commission

4740. SHRI SOMJIBHAI DAMOR:

Will the Minister of IRRIGATION be
pleased to state:

(a) what are the criteria laid down
by Government for transfer of De-
puty Directors and Directors of the
Central Water Commission from ine
Station to another Station;

(b) whether it is fact that in a num-
ber of cases the above criteria have
not been followed srictly in Delhi while
transferring the Deputy Directors/Di-
rectors of the Central Water Commis-
Sion;

(c) if so, the number of Deputy Di-
rectors and Directors (inclqding their
period as Deruty Directors) of the
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Central Water Commission whose stay
in Delhi is more than the stipulated
period as mentioned in (a) above; and

‘(d) what action Government pro-
pose to take in transferring these
Officers out of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI1
Z. R. ANSARI): (a) The Deputy Direc-
torg on promotion to the grade are, as
far as possible, to be posted within the
same discipline for a period not exce-
eding 3 years, Within the first 5 years
service as Deputy Director, the officers
have to serve in the field for a mini-
mum period of 2 years, The Directors
are also required to serve in the field
for atleast 2 years in the grade, before
they become eligible for promotion to
the grade of Chief Engineer. The Di-
rectors may be rotated jn the different
Directorates of the Central Water Co-
mmission after every term of 5 years.
The transfers/postings  involving
change of station, are generally effec-
tive after the closure and before com-
mencement of the academic session to
avoid dislocation of education of chil-
dren

(b) The guidelines_ ane jinvariably
kept in view while transferring officers
from one place of posting to another.

(c) The number of Deputy Direc-
tors/Executive Engineers who thave
Jot rendered any fleld service outside
Delhi during the last 5 years is 31 and
there agre 17 Directors/Superintend-
ing Engineers who have not rendered
field service in the grade so far.
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(d) Action to transfer the Deputy
Directors/Executive  Engineers and
Directors/Superintending Engineers
for fleld experience autside Delhi is
already in hand and the transfers will
be considered at the time of commen-
cement of next academic session in
April-May, 1982.

General Pool Govt, Accommodation
ag Bombay

4741, DR, SUBRAMANIAM SWA-
MY:: Will the Minister of WORK AND
HOUSING be pleased to state:

(a) whether it is true that Govern-
meng have approved 3 programme
for construction of General Pool Staff
Quarters in Bombay and elsewhere in
the country;

(b) if so, the details thereof; and

(¢) how many quarters will be cons-
tructed in Bombey and the total cost
and by what time they are expected
to be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) Details of quarterg proposed to
be constructed during the Sixth Five
Plan are given in the statement annex-
ed,

(c) 3870 quarters, including hostel
accommodation, are to be constructed
during the Sixth Five Year Plan in
Bombay. The total cost involved is
Rs, 16 crores, and the project is likely
to be completed by the end of the year
1982-83. Quarters numbering 260 have
already been completed,
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Statement
The Calegory-wise houses proposed lo be constructed during Sixth Five Year Plan (1980-85)

S. " Station Type of Houses No. of Houses tar-
No. getted for
tion during 1980—8;5

1 2 3 4
1 Delhi . . . I/A 1012
11/B 5192

III/C 10678

IV/D 72

VIE 120

Hostel 184

2 Calcutta , . . . . I/A 816
11/B 1480

{II/C 1048

Hostel 84

3 Bombay , . . . . . I/A 1040
1I/B 1800

III/C 870

v 8o

Hostel 8o

Total for Bombay 3870

4 Bangalore . . . . . . 1A 128
II/B 276

I11/c g6

5 Madras . . . . . I/A 216
1I/B 207

11/ 96

6 Simla . . . . . I/A 24
II/B 64

I1/C 16
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1 2 3 4

7 Hyderabad . . . I/A 88
II/B 144
I1/C 96
8 Ghaziabad . . II/c 64
9 Chandigarh . . . I/A 100
"II/B 52
III/C 148
10 Shi&mg . . . . . I/A 20
II/B 32
IIjc 24
11 Agartala /A 40
11/B 12
1II/C H
12 Kohima . . . LA 8
’ 11/B 16
III/C 40
13 Imphal I/A 4
1I/B 16
II1/C 16
14 Luckmnow . . . . . . 1A ' 32
II/B 48
III/C 32
IvV/D 16

According to the latest available all-
India land utilisation data for 1978-79,
4742. SHRI RASA BEHARI BEHE- the position is as under:

RA: Will the Minister of AGRICUL-
TRUE be pleased to state:

Area of Cultivation Land

Million

(a) the total area of cultivable land . hectares
in India and the area of land which is
actually under cultivation at present, .
and the area of irrigated and unirri- Total cultivabe area 185:8
gated land respectively under culliva- Area under cultivation . 142°9
tion at present; and (Net cutltivated arca)
Net irrigated . 8.0
(b) the details, State-wise? et imigated area 3
Ner unirrigated area . 104°9

THE MINISTER OF STATE IN
THE MINISTRY OF A'GRICULTURE
AND RURAL RECONSTRUCTION (b) State-wise details are given
(SHRI R. V. SWAMINATHAN): (a) the statement appended.

in
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154
. Statement
Area of Cultivabls Land in 1978-79
(Thousand hectares)
State |/ Union Territory Total Area actually under cultivation
Cultivable — .
Land* Net area Net area Net area
sown iirrigated unirrigated
(3—4)

! 2 3 4 5
Andbra Pradesh . 15387 11349 3655 7694
Assamt 3288 2679 572 2107
Bihar 11760 8532 2960 5572
Gujaratt . 12449 9543 . 1715 7828
Haryana 3800 3650 1918 1732
Himachal Pradesh 797 561 89 472
Jammu & Kashmir . . 1069 724 805 419
Karnataka 12752 10315 1409 8906
Kerala 2463 2204 228 1976
Madhya Pradesh 22631 18847 2315 16532
Maharashtra . 21119 18245 1896 16349
Manipurt 164 140 65 75
Mcghalaya 1105 193 49 14%,
Nagaland 705 150 54 96
Orissa 7515 6097 1148 4949
Punjab 4284 4177 3262 915
Rajasthan 26418 15471 2895 12576

Sikkim¢ 67 61 10 51
Tamil Nadut 8521 6251 2873 3378
Tripura* . 350 246 29 217

" Uttar Pradesh 21038 17482 8892 8590
West Bengalt . 6282 5539 1489 4050
A. & N. Island 72 32 .. 32
Arunachal Pradesh 377 112 24 88
D. & N. Haveli 23 20 I 19
Dehhi . . 99 73 61 12
Goa, Daman & Diu . . 228 134 13 21
Lakashva Dweep 3 3 . 3
Mizoramt 534 77 8 69
Pondicherry 36 31 27 4
All India 185786 142938 104977

+1In the absence of data for the year 1978-79 latest available information has been utifised.

'#Tsmarise of Net

area sown, fellow and, land

and groves ctc. and cultivable waste land.

under

miscellancous

tree  crops
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Letiers Recelved from MPs,

4743, DR. A. U. AZMI: Will the Mi-
nister o CIVIL SUPPLIES be pleased
to state:

(a) how many letters were received
from the Members of Parliament dur-
ing the last six months by the Minis-
try;

(b) when were they received and
when were they acknowledged ané re-
plied finally; and

(c) have the prescribed procedure
in dealing with letters from M. Ps. been
followed, if not, reasons thereof?

THE DEPUTY MNISTER IN THE
MINISTRY OF CIVIL SUGPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c). The information is being
collected and will be laid on the Table
of the House,

Committee to Suggest Consumers Price
for Agricultural Commodities

4744 SHRI CHITTA MAHATA: Will
the Minister of CIVIL, SUPPLIES be
pleased to state:

(a) whether Government have taken
a decision to constitute a Committee
consisting of representatives of agricul-
tural labour, agriculturists and con-
sumers for filxing minimum consumer
prices for different agricultural com-
modities; and

(b) it so, the details thereof and if
not, what steps Government have
taken to fix the minimum consume?
prices for different agriculfural com-
modities?

THE DEPUTY MININSTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) No, Sir,

(b) The consumer prices of essen-
tial commodities like cereals, sugar
etc, distributed through the public
distribution, system, are fixed by Go-
vernment,
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4745. st wefag Awwmr
Wt e Wi o

w1 gfe Far IvaIR@ ¥ HAAY
A g€ Afa F ak § 30 awAw,
1981 % gwifea wwa q®WT 101
FIAT A 3 A@aw & ¥Ar
& fa:

(%) #r1 ‘g’ wE, TR
® FATFAT Fr Wigmamy w7 A
fsar avg agns fag gar;

() #31 Ta TFT@ & ar} #
AM F Fargar 2 & af qr "W
IA® AR IFEATC HT N TE of ;
mnT

(1) 32 Agard ¥, faas
N#T w3 ¥ TRTA AFE A
afares & 7€ @F, & af
&1 sMT 74T & AT fog 27 3 I
Mga 21q #r wE?

gy oy aa awitw A
Hamm ¥ T HAt (st Wo Wt
A ): (F)ATAg | ‘Ta’ S9ug
or wrafes d=1c ITHE ¥ T
ey rfzasal amgr gEHAT A &9
* fag dare a@ fear @ar &

(@) wraw w/taw fawma &
vy wfusfar oic el &
M} aralas armafa |
FarEAr X A 9v;

(1) 30-10-1981 M =rHMm-
FIqY ¥ qEmare § afafaa For &
fag gan aZia Jataar TAfen ardx
fwar aar ar)

(2) 30-10-1981 %I WrAR
angmare fe 3 8.40 aX 3
weearg wfawifedl A Y 2Ar
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we fear mri 30-10-1981 W
W aRgrgar ufe & 10,30
W § AT & MW A% aA®w
wRwE 9T fawe g%z F famaq

faw M

(3) 31-10-81 | wa: HFw
agAr B Xarwar ¥, arf J
Tamm 7 afewfen & o&ad
F afa 7% fwan ad smm
30-10-1981%) WITdQ {RATTAIT
fd % 10.00 X ¥ awWy AqY
! arAR ag@l JFR F Fal
Ft gaar & afy

(4) 31-10-1981 & TN
& wgart & fag  Jarafaar sra
w1 # ot £3F Javta G AR
gHA Fatadr F7®, awi Fivr fza
H da are Faraar Dgerdr of
AT H ATATAETAr & FvAR
FE gru aurstd §  fgedn, 999,
amsl W asad § FE adm
angr qwA Faradr Iafeal & afa-
fran  mrawmarn, At fessr grer
AR §9 frasT ars Tife
st ¥ garfea fag  wm)

(5) efata, ar Mz Ifan Fam
¥ oftg #tan famre F9, agemeE
o7 I qesr afusifia § aW
afass ars® aTrg @1 5311 AR
Toa #r afafafg 3 st d w4,
QIFTAAM QAR T3 {TRWA
Fradw & Ay A W|IgE g
frar war)

awTm weR e frefate
3a feq g § :—
amfrs anfa, qfa, Hante,

tBarea, afwaga awr faard, @i
fafn g gan fawm afga fafus

awid fawrt 8 fagw R o
fa @ gwfaa g axr foasi &
73t ¥ qF Al N WA wAR
F fau s Fonm IFF, AART
faset @ w1 FE, ofcagn w5t @
argaEt B gq: e wWear & 5%
arfs agz A & AW AN FA
faar ar &

q%3 wF, qE Way, ¥y v
ure a7 afees wfgdt aur wfe-
#1feadt & ana-gay qv foafa &
qurET w0

10 wfat F 11,000 WM
1 gefea sa@Y ov ¥ AT AAny

(n) wawrg  avarr #Y o
 gAEAT H AT IF F AT WA
X 2 9Wr 9Ta 9T T@ ZT ATV 4

£ feroit W aqr-qre wntrat o
frafra  fear s

4746, WY TR AR AW : ¥
faafm Wt W A5t ag aan Wt
Far {7 5.

(%) agar-ar  s@fad 3§,
aafesy sFafaat & farfugd =
& af gfamwt &1 st w3 §

(@) #ar 34 F1Afaat & faar-
fadi ¥ v arwfast f faafea
fau I ® ATARTA & ;

() =1 g, =afgga  wel-
fagt % faarfadi w1 wiffa wxfuz
9t ®@dz, T Ira F@ Fr ghaer
g oaf %

(7) 37 wAfadi § wFFE F
fasrgawr far fafre  few ag
g, R
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(m) asdR ger ST W/l
3? "

. Wwtm wnd mwm feir ek
uraw s (st wiew arovw fag ) ¢
(%) feslt @ afa qar ma waw
dgeara ¥ gfea fear @ e amar-
M #7 A feedt aar fam &
afasre €3 F wata 68 fAafaa
i w3fars aefagt § 99 aard
famara ?) feey fagn sem deam
A gfaa frar 2 f5 ag ey fawiw
nafagFa s 1 W= Fadac
wafwgma ¥ fawiy aadg 9T =a-
faga s=A d amrwm  qrfufes
gfagmt 3 g gF A7 faws
TR F wmam # v av faga
ang 3§ dar Il 3 fagdmen
F A A F AgAR 77 WA-
fagss wrafadi a1 fagdwwo &1
FIT FTAT AT 911 feeat fasrg
wifess ¥ gfaa frar & f& =9
srafagsy ¥ faofadqrssm aFai &1
3 ama ERAY ¥ €wA, Orx, @A
tara, frams 3 zatfe s arafes
ghagrat F1 aazer 1 ST @

(@) feeat famra mfoFsor §
afea fear & f& sgafea aaw
gafwa fag ax &

() W7z fzedr gwran F @A
aqr wrao fam ¥ gfea fear &
fa nafapa afaat 2 faafadt |
@z wvera 3 fag fear wrar @
7 s fa@y ofiqdq o1 afrada
ar faar @Fa ww & Ay famfo
F famg)

AP, TR AUT @ {EATH
(tewra famma) & ghe faor R &
safaza sdfadi 3 Fary ser
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a R amfrd o yurd & and-
fEnd 3 nmda af wry § wdifw
F aqd.fea waa Tl N qw wR
Fr feafy o adt 7 80

(7) = (=) sa fafma #
ar 7§ nafagm aefd 3 waw
§ feem swr ot o aa afi
fre aw 2

Criteria for Allocation of Funds to
States for Supply of Drinking Water

4747, SHRI VIRDHI CHANDER
JAIN: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the criteria and the programmes
under which the Central Government
allocate funds to the various State Go-
vernments for supply of drinking
water;

(b) whether it is a fact that provi-
wian of drinking water facilities in a
village in Rajasthan comes 5 to - 10
times more than that incurred in the
plains, because half of the area in this
State is desert and depth of wells there
is 200 to 400 feet and the distance bet-
ween one village to another village is
even ten to twenty miles: and

(c) if so, whether Central Govern-
ment propose to adoni a reasonable
criteria for the allocation of funds for
supply of drinking water in the desert
areas of Rajasthan and if so, from
when and in what manner?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The supply of
drinking water to the people is the res- .
ponsibility of the State 'Governments
and funds for executing water supply
schemes are provided in the State
Plans. However, the Central Govern-
ment supplements the resources of the
State Government by providing finan-
ctal assistance under the ' Centrally
Sponsored Accelerated Rural Water
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Supply Programme to accelerale the-
coverage of identified problem villages.

The existing criteria for allocating
funds .to the State Governments under
the Centra] Programme are as under:

{i) 75 per cent of the Central
Assistance is on the basis of the
number of identifled problem wvil-
lages in the State and their popula-
tion;

(ii) the balance 25 per cent is to
be utilised to cope with resources
shortfalls of States for coverage of
identifieq problem villages,

(b) The cost of providing drinking
water supply in the desert regions of
the State is high.

(¢} The funds in the Central Progra-
pnme ane limited and have to he distri-
huted equitably to all the States many
of which have special problems. The
major portion of the fundg for drink-
ing water is provided in the State
Plans and their quantum and utilisa-
tion depend on the priorities and eflor-
ts of the State Governments,

Newy Item ‘Fodder that can bring in
White Revolution’

4748. SHRI HARINATHA MISRA:
Will the Minister of AGRICULTURE
be pleased ty state:

(a) whether Government’s attention
has been drawn to the news-item under
the caption “Fodder that can bring in
white revelution” in the Indian Ex-
press dated 5th November, 1981; and

(b) if so, what are the claims of Dr.
HK. Singh Senior Fodder Scientist
of the National Dairy Researsh Insti-
tute, Karnal and reaction of the Go-
vernment {o each of the points made
by Dr. Singh?

THE MINSTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) The new fodder ‘‘Teomazie" has
been developed by Scientists over se-

2868 L.

veral years by crossing Maize and Teo-
ginte, The selection made from , this
cross combines the leafy, juicy and high
protein characters of maize and tiller-
ing hardnesg of tecsinte. Teomaize can
be grown from March to July. Early
sowing done in the month of March
provides fodder during the scarcity
period of May-June and the lafte sow-
ing done in July meets the fodder re-
quirements for October-November.
This Teomaize has made possible the
production of abundant fodder (40 to
50 tonnes/ha in wel] distributed rain-
fall areas and 60 to 70 tonnes/ha un-
der irrigated conditions) during thesé
two scarcity periods which is of great
significance, If this forage cropping
pattern is adopted, the farmers would
be able to supply nutritious green fod-
der to cattle throughout the year. This
would helyp in increasing milk produc-
tion.

This new fodder is still in the ex-
perimental stage and has yet to be tes-
ted on the farmers’ flelds for eliciting
their reaction to iis acceptabillty and
adaptability, under the different agro-
climatic zoneg of the country.

Survey for Housing Needs of the
People

4749, SHRI CHIRANJI LAL SHAR-
MA. Will the Minister of WORKS
AND HOUSING be pleased to state:

{a) whether there is any proposal to
survey the housing nevds of the peo-
ple;

(b) if so, by what time the survey
work will be completed; and

(¢) steps to be taken to meet the
housing needs of the people?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir,

(b) Doés not arise.

(¢) Housing is a State subject.
Within the Plan provision of the State,
the State Govenments are free to
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make inter-gsectoral allécation of funds
according to their needs and priorities,

The public sector outlay on housing
in the Sixth Plan is Rs. 1480.87 crores.
In the State sector, under Rural
House-sites-cum-Construction assis-
tance scheme in the Minimum Needs
Programme, house-sites are to be pro-
vided to the remaining 6.8 million
eligible families in addition to the 7.7
miilion families already provided with
housesites to  cover all the eligible
families estimated to be 145 mil-

lion families by 1985. The plan
also envisages construction assis-
tance to 3.6 million families, The

Plan also provides for an investment
of Rs, 600 crores by HUDCO, 55 per
cent of which would be for the hous-
ing of economically weaker sections
and low income group. HUDCO,

since its inception in 1970, has sanc-:

tioned loans upto 31-10-81 for cons-
truction of 9.74 lakhs dwelling units
in the country mostly for economical-
ly weaker sections and low income
group.

Recommendation of Sen Commission
regarding sugar policy

4750. SHRI M. V. CHANDRA
SHEKARA MURTHY:

SHRI B, V. DESAIL

Will the Minister of AGRICUL-
TURE be pleased to state:

{a) whether Government have not
been able to evolve g rational policy
of sugar which should have been able
to take into consideration the interest
of cane growers and mill owners;

{b) if go, whether Sen Commission
hag stressed the need for an integratled
sugar volicy;

{c) what were the other recom-
mendations made by the Sen Com-
misgion; and

{d) how many of its recommenda-
tions have so far been implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND R RECONSTRUCTION
(SHR1 R. V. SWAMINATHAN): (a)
Government have. always been en-
deavouring to formulate a rational
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sugar policy for a coordinated deve-
lopment and satisfactory growth of
the sugar industry, keeping in view,
at the same time, the interests of cane
growers, mill owners and consumers.
Formulation of such a polley is, how-
ever, subject to various constraints
due to wide fluctuations, from year to
year, in production, availabillty,
prices etc. of sugarcane, which is the
major raw material for the manufac-
ture of sugar, as also the production,
availability and prices of the commo-
dity itself resulting in problems
necessitating short-term  corrective
measures and temporary changes in
policy parameters to meet the varying
situations, Government have tried
different alternatives of sugar polley
parameters namely, complete control,
de-control and partial control and
eonsider that partial control on sug
with a oval pricing system has, bam-
cally, the flexibility required to cope
with changing situations.

(b) Yes, Sir, generally,

(¢) ang (d). The report of the
Sugar Enquiry Commission headed by
Dr. 8. R Sen was published in 1865
It contains a very large number of
recommenglations. Due tp efflux of
time and non-availability of the rele-
vant records, it js not possible to give
detailed information with regard to
the implementation of the recommen-
dations of the Commission.

Criterin for charging rent for Govt.
Accommodation

4751, SHRI R L. P. VERMA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a gact that an
employee Is charged rent for the type
of accomodation allotted to him even
i allotmerd js refused by him on the
ground that it is not in an area or
on a floor of his cholce, irrespective
of the fact whether he moves therein
or not and ‘the said' accomfmodation
is allotted to someone else;

(b) if so, reasons therefore, and
steps taken to honour the preference
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of the employees of the area and
floor; and

(c) what is the net difference in
rents between Types B and C which
an employee has to pay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) According to the
Allotment Rules, if an officer occupy-
ing a lower type residence is allotted
or offered a residence of the type for
which he is. eligible, he may, on
refusal of the said allotment, be per-
mitted to continue in the previously
allotted residence on payment of the
same licence fee which he would
have had to pay under F.R. 45.A in
respect of the residence so allotted or
offered or the licence fee payable in
respect of the residence already in his
occupation, whichever is higher.

(b) At the t{ime of initial allotment
in the entitleq category, it is not al-
ways possible to meet the demand
of every employee; for allotment of a
quarter in a locality/floor of his
choice, However, after the aiiotment
has peen accepted, the employee can
ask for change of residence to a loca-
lity /floor or hig choice.

(c) Normally all officers are re-
quired to pay 10 per cent of their
emoluments or the standard licence
fee whichever is less for the Govern-
ment accommodation allotted to them.
Standard licence fee varies in accord-
ance with the covered area of the
house concerned.

Shortage of cast iron pipes

4752, SHR1 B. V. DESAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

. (a) whether it is a fact that acute
shortage of cast iron pipes has threa-
tened to stall the rural drinking water
scheme;

(b) if so, whether jt is also a fact
that pipes are vital input for under-
ground network for the drinking
water gnhemes; and

(c) if so, the details of the steps
being taken in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) and (b). No, Sir,
C.l Pipes are not required in many
of the rural drinking water supply
schemes. Even, in the case of those
schemes where these pipes are re-
quired, attempts are being made to
use alternate materials,

(c) Implementation of Water Sup-
ply schemes is the responsibility of
the state governments who take steps
to procure cast jron pipes through
recognised procedures. It ig noted
that there is a shortage of cast iron
pipes of certain sizes. All efforts are
made by the Government of India to
ensure that cast iron pipes are made
available to the State Governments in
the implementation of drinking water
supply schemes in the rural areas to
the extent needed, An assessment of
the requirement of various types of
nipes including C.I. Pipes and other
materials requireq i.. the implemen-
tation of the drinking water supply
schemes during the first four years
(81—85) and subsequent 6 years of the
International Drinking Water Supply
and Sanitation Decade (1981—1980)
has been made by the Appex Com-
mittee on International Drinking
Water Supply and Sanitation Decade
appointed by this Ministry and the
question of ensuring corresponding
supplies is being further pursued with
concerned agencies,

Construction Warehouses by C.W. C,
during Sixth Five Year Plan in West
Bengal, Tripura and Bihar

4753, SHRI HANNAN MOLLAH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Central Warehousing
Corporation is planning to construct
about four lakh tones additional sto-
rage capacity during Sixth Fiye Year
Plan;
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(b) if so, details of the plan for
the States of West Bengal, Assam,
Bihar, Orissa and Tripura; and

(c) number of Central Warehouses
in these States as on 30 November,
1981?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V. SWAMINATHAN): (a)
During the Sixth Five Year Plan
period (1980—85) the Central Ware-
housing Corporation proposes to cons-
truct warehousing capacity of 16,25
lakh M.T. under its general ware-
housing programme,

(b) The Central Warehousing Cor-
poration has tentatively identified
centres for construction of warehouses
during the Sixth Five Year Plan
period for the capacities of 67,900
M.T., 5,000 M.T. 1,08,750 M.T: 19:640
MT, 5,000 M.T., 1,08;750 M.T. 19;640
West Bengal, Assam, Bihar, Orissa
and Tripura respestively

(¢) The number of Central Ware-
houses as on 30th November, 1931, in
the States of West Bengal, Assam,
Bihar, Orrisa and Tripura are 45, 8,
17, 9 and 2 respectively.

Meeting of Departmental Promotion
Committee in Central Water Com-
mission

4754. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of IRRI-
GATION be pleased to state:

(a) whether it is a fact that no
departmental promotlon committee
meeting was convened in the Central
Water Commission for the promotion/
regularisation of over 200 ad-hoc Assis-
tant Directors/Assistant Executive
Engineers since  March, 1975 for all
practical purpose;

(b) if 8o, reasons thereof; and

(¢) number of posts lying vacant

till date?.
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THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes, Sir.

(b) The seniority list of the feeder
grade of Extra  Assistant Director/
Assistant  Engineer in the Central
Water Commission was under compila-
tion. The seniority list as on 1-3-81
has since been flnalised and a meeting
of the Departmental Promotion Com-
mittee is expected to be held shortly.

(c¢) 101 posts are vacant, as on date.

Gobar Gas Plants

4755. SHRI K. A. SWAMY: Wil
the MiInister of AGRICULTURE be
pleased to state:

(a) what is the number of gobar
gas plants set up in the country fron
1977 onwards. year-wise;

(b) whether Government are satisfi-
ed with their efforts in popularising
this cheap and abundant source of
power; and

{¢) whueiler Government propose 10
offer more subsidies and other attrac-
tive incentives so that, more and more
people would be inclined to set up
gobar gas plants?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RACONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The information is as under:

Year. No. of biogas units

set up
1977-78 16261
1978-79 14756
1979-80 15506
1980-81 15430

TOTAL . . 61953
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(b) and (c). With a view to accele-
rating the progress of the programme,
Ministry of Agriculture has launched

a National Project for Biogas Develop-

. ment’ as a Central Séctor Scheme with
an outlay of Rs. 50 crores, for the Sixth
Plan period. The target of the present
project is to set up 400,000 biogas
units which represent a four-fold in-
crease over the Fifth Plan targets.

The project contains provisions for:

(i) subsidies to all beneflciaries
with higher rates for small
and marginal farmers and
Scheduled Tribes and hilly
areas. The rate of subsidy in
general is higher than was
provided in the Fifth Plan.

(ii) Incentive to village level func-
tionaries for promotion and

supervision of the programme

(iii) Fee to corporate bodies and
recognised registered societies
for turn-key implementation

of the programme.

(iv) Establishment of biogas cells
at State Headquarters and at
the district level.

(v) Creation of a cadre of trainers

for training of village masons.
(vi) Publicity and extension sup-
port to the programme.

(vii) Assistance to agricultural uni-
versities and other institutions
on a regional basis for pro-
viding technical and training
support to the programme.
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1980-81" 91 198182 ¥ T4 fafww w19 avF1dl #) wope fut mar
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11. AZOe 11.00 10.00
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14. atardoe 0.03 -
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22. Afmw @13 16.50 17.50
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Regularigation of Work Charged Staff
in CPWD

4753. SHRI NGANGOM MOHEN-
DRA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the
work charged staff of CPWD are en-
titled to get quasi-permanent status on
completion of three years service,

(b) if so, whether these rules are
applicable on the work-charged staft
employed in the Arunachal Pradesh
Zone of CPWD,; and

(c) if not whether Government are
considering the question of extending
this rule to them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKSi AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a): Yes, Sir,

(b) No, Sir, as the workcharged
staff of Arunachal Pradesh Zone is not
borne on the cadre of CPWD.

(¢) No such proposal is under con-
sideration.

Upkeep of Government Residences by
CPWD

4759. SHRI RAM SINGH SHAKYA:
Will the Minister of WORKS AND
HOUSING be p.eased to state:

(a) whether it is a fact that CPWD
Enquiry Offices are required to carry
out preventive maintenance with a
view to know and  assess the yearly
plan of action and utilisation of funds
earmarked for maintenance of resi-
dential buildings,

(b) if so, is fhe same being carried
out regularly;

(c) if so, what are the underlying
reasons that most of the items of works
have not been taken up for years to-
gether, and

(d) steps taken to implement the laid
down policy?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

{(b) Yes, Sir withln the limitation of
funds.

(¢) Constraint of fnancial resour-
ces,

(d) A phased programme spread
over a period of 4 years and costing
Rs. 4.2 crores for preventive ond
special repairs works in Deihi/New
Delhi has been sanctioned and i; in
progress.

Silting of Nizam Sagar Reservoir

47680. SHRI G. NARSIMHA REDDY.
Will the Minister of IRRIGATION be
pieased to state:

(a) whether it is a
Nizam Sagar
at a fast pace;

fact that the
Reservoir is silting up

{b) whether any estimate has becn
made about the rate of silting that is
going on here;

{¢) whether any Central assistance
has been given to arrest and desilt the
reservoir in phases so that water
carrying capacity of the reservoiy is
increased; and

{d) if so, the
this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIQATION (SHRI
Z. R. ANSARI): Ta) and (b): The
Nizam Sagar Reservoir is silting uo at
a rate of 6.77 hectare meters per year
per 100 square km. of catchment.

plans drawn up in

(c) and (d). The Government of In-
dia initiated during the Third Five Year
Plan a Centrally sponsored Secil Con-
servation Scheme in the catchment of
River Valley Projects, Nizamsagar Re-
servoir catchment is covered in that
scheme. Out of a total catchment of
2.169 million hectares of the reservoir
an area of 0.317 million hectares has
been identifled as priority area to be
treated with soil conservation meas-
ures. An area of 0.018 million hec-
tares has been treated til] 1979-80.
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Public’ Distribution of Foodgraine—
Profit Earned by Siates

4761. SHRI G. S. REDDI: will the
Minister of CIVIL SUPPLIES be pleas-
ed to state:

(a) whether it is a fact that Centre
supplles foodgrains and other items of
mass consumption to States for being
supplied through the Fair Price Shops;

{b) whether it is also a fact that the
States are selling these items by ad-
ding some percentage of profit to it;

{c) if so, the names of the States
which are indulging in this practice
and the quantum of profit earned by
each such State during the last three
years; and

{d) whether Centra] Government
approve of it and if so, their reaction
to it?

THE DEPUTY MINISTER IN 1IiE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MOHAN MOHANTY):
(a) Yes, Sir.

(b) to (d). Information is being col-
lected and will be laid on the Tatla of
the Sabha.

fe*at & w19 aa figat w qhawrey
% fag gfws v g6 aqr @ & we:
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(&) ®ut og 5w & fm g7wr A
fgr fanuwi ®1 oF FEREFT TR
afee feg faar & 9 9v awd
frgfeut = &, =<

(%) T gra i TF ST
R & I fgA o, fiy w9 & fawig

faam w7 Fq 3a wiAr #F, N
wA Ffag s s I AT W E ?

fea wmer & ea et (s
fwaraigmia wwrdt) . (F) wa
A a5t & Awa = F w1 qav g
e el & fAw Koy Tw qar Hoiy Q)
¥ frafafes w= gfae feg ag 9 —

F1afaa FTam™m

B R R R o T R e e i

FFEIG A7 ATDT

qfaa o oFf F A
AT
amre® w37 (fgedi) 1-9-1980
39 AR 1-9~1980
#arwiv (fgrdragrwash, QA
wfagrat & fag) 1- 9- 1980

g7 AT 92 /WY oF WL A AT §

(=) i, agt

(7) A o&F F graeg A W
fagat &1 At % Afraa & A
fear war & | qarfe, FEwEs, Wiy
(feel) ¥ a2 1 T_F AT 9T ATA
¥ fag wgard egF A s Wi g
JC-THIXF  JAT FATHFL & q&1 &1,
Tn 93 & Wt faawl & wivgfad
few oA F wWier q12 WL faar s o

U.N. In the International Decade for
Water Supply and Sanitation (1981-90)

-4763. SHRI N. SELVARAJU: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether India has committed to
the programme being enunciated by
the United Nations in the International
Decade for Water Supply and Sanita-
lion (1981—90),

(b) it so, the steps proposed io be
taken for providing drinking water in

the 5.5 lakhs of villages in our coun-
try,

(c) the amounts that have bcen
allotted to the States for this purpose
during the past three financial years
(State-wise),

(d) how many villages have so far
been provided with drinking water
through bore wells and whether this
programme has been slowed down of
late and if so, the reasons for the
same, and

(e) the number of viliages and
semi-urban centres having sanitation
arrangements?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The Inférnalional Decade envis-
ages greater attention to water supply
and sanitation facilities. The Pro-
gramme in India will cover the period
from April, 1981 to March, 1991. The
Programmeés will be undertaken in
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terms of outlays made under the Five
Year Plans. During the Sixth Plan
(1980—85) the outlay for the rural
water supply (proﬁlem villages) has
been stepped up considerabiy to
Rs. 2007.11 crores as against Rs. 429.27
crores during the Fifth Plan (1874—
79). Of the sum of Rs. 2,007.11 crores,
Rs. 1407.11 crores is in tBe State Plans
(MNP) and Rs. 600.00 crores in the
Central Plan (ARWSP). . The Sixth
plan document envisages that the esti-
mated number of 1.90 lakhs problem
villages will be provided with one
water by Macch,
1985. The balance outlays for cover-

source of drinking

ing the remaining villages would be
made in the successive five year glans
during the decade. An Apex Commit-

Year
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tee has been set up by the Government
of India to check out the various steps
connecthed with the Dacade Program-
me in consultation with the state
Governments. Water Supply being a
State subject, the schemes of rural
water supply have to be implemented
by the State Government.

(¢) The amounts allocated to
States/UTs under MNP during the
past 3 financial years are given in the
Statements I and II respectively.

(d) The drinking water programme
through borewells has not heen slowed
down. The coverage of problem vil-
lages during the past 3 financial years
is as under:

State Sector Centrally Sponsored
(MNP ARWSP
1978-79 13866 7054 :-
1979-80 15182 7640
1980-81 176454 5659£

-1 Includes partial coverage in respect of Orissa and also hamletsin respect of Tamil Nadu.

@Does potinclude coverage by spot sources under MNP in respect of West Bengal,

£ Includes partial coveage in respect of Kerala, Madhya Pradesh and Sikkim. Doe not include
coverage by spot sources under MNP in respect of West Bengal and report of coverage in res-

pect of Maharashtra.

(e);: The International Drinking
Water Supply and Santitation Decade
has been launched on the 1st April,
Dacade:

1981 and the same in in progress. The
Government have set the following
targests to be achieved by tl'}e end of

1, Urban -Sanitation

2, Ruraf Sanitation

Coverdge of population

.80% overall
(lOO%Ain case of Class-I cities)

25%

{
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Statement I

Actual Outlay undey the States Jsctoy (MNP)

(Rs. in  lakhs)

1978-79  1979-80  1980-81
1. Andhra Pradesh . 670.00 1016.94 1228&
2. Assam . . . 274.63  244.00  500.00
3. Bihar 750.00 1000.00 1350.00
4. Gujarat 746.00  909.38  900.00
5. Haryana 433.00 652.80  650.00
6. Himachal Pradesh 445.00 665.09  650.00
7. Jammu & Kashmir 654.65 1081.68 113.0.00
8. Karnataka . 790.00 751.98 900.00
9. Kerala 313.00  386.96  824.00
10. Madhya Pradesh 793.00 716.03 900.00
11. Maharashtra 1352.10 2733.00 2310.00
12. Manipur 122.00  284.70  300.00
13. Meghalava . 60.06  285.93 275.00
14. Nagaland 83.49 125.32 198.00
15. Orissa 363.00 407.46 550.00
16. Punjab 403.00  481.16  500.00
17. Rajasthan 937.00 1438.50 1415.00
18. Sikkim 48.34 77.70 -70.00
19. Tamil Nadu 913.00 600.01 100.00
20. Tripura 37.00 98.34  200.00
21. Uttar Pradesh 2576.00 4011.00 3425.00
22. West Bengal 352.00 430.00 600.00
23. A & N Islands. . 26.66 55.00 54.50
24. Arunachal Pradesh 74.00 94.72 175.00
25. Chandigarh
. 26. Delhi . 8.88 121.10  200.00
27. Dadra & Nagar Haveli 5.90 9.00
28. Goa, Daman & Diu 27.96 33.81 20.00
29. Lakshadweep 0.83 2.50
30. Mizoram 48.02 18.97 185.50
31. Pondicherry. 6.00 12.00 19.50
13307.79

18740.31 20641.00
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Seatemnent I
Funds Allocatsd for works under the Centrally Sponsored Accelerated Rural Water Supply
Programme.

(Rs. in lakhs)
_& 1978-79  1979-80  1980-81
Funds Funds Funds
allocated allocated allocated
1. Andhra Pradesh . 347.00 215.60 432.23
2. Amam 144.13 323.15 427.11
3. Bihar 500.00 680.45 503.36
4. Gujarat 254 .85 126.20 354.00
5. Haryana 197.00 259.00 355.00
6. Himachal Pradesh 422.00 388.86  561.77
7. Jammu & Kashmir 200.00 181.55 313.00
8. Karnataka . 105.00 65.00 248 .81
9. Kerala 275.00 282.35 328.40
10. Madhya Pradesh 290.00 353.15 690.00
11. Maharashtra 397.97 372.30 659.00
12. Manipur 50.00 48.55 105.00
13. Maghalaya . 100.00  106.60  149.00
14. Nagaland 91.00 133.57 150.00
15. Orissa 212.00 203.00 307.00
16. Punjab 170.00 68.40 128.95
17. Rajasthan 348.90 205.00 559.10
18. Sikkim 39.09 20.00 19.50
19. Tamil Nadu 402.00 213.52 500.00
20. Tripura 110.00 91.15 122.44
21. Uttar Pradesh 614.00 703.55 944 .95
22. West Bengal 530.00  670.05  433.50
23. A & N Islands 18.50 15.00 6.00
24. Arunachal Pradesh 30.00 44 .20 35.00

25. Chandigarh .. .. ..
26. Delhi . . . 12.00 11.10 13.50

27. Dadra & Nagar Haveli . .. ..
28. Goa, Daman & Diu 7.50 9.95 11.46

29. Lakshadweep . . .
30. Mizoram . 18.50 17.05 26.25
31. Pondicherry . 15.00 12.00 @ 7.00
ToTAL 5901.44 5820.30 8391.33
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Auction of Residentia] Plots by DDA

4764. SHRI SATISH PRASAD
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) what is Government policy fo:
auction/sale of residentia] plots by
Delhi Development Authority:

(b) can’ the highest bid for a resi-
dential plot which is far in excess of re-
serve price declared by DDA and for
which DDA accepts 25 per cent of
such bid amount after auction is over
as earnest money be rejected by DDA.
if so, what are fhe considerations and
guidelines governing such aucfion and
time iimit for such rejections:

(c) whether these guidelines hav?
sanction of Government and have been
scrupuiously adhered to for all such
auction bids accepted by DDA; and

(d) based on these guidelines, what
is the total number of rejections ot
auction bids made by D.D.A. ‘uring
last three years and grounds govern-
ing rejection ¢! each bid?

"THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WOPYE .AND
HOUSING (SriK1 BHISHMA NARAIN
SINGH): (a) According to Government
policy only the plots exceeding 200 sq.
yds. in area are disposed of by public
auction and the others are allotted on
predetermined rates to persons falling
‘in L:1.G. and M.L.G. categories.

(b) and (c). According to DDA (Dis-
posal .of Developed Nazul Land) Ruiles,
1981, the officer conducting the auction
shall normally accept, subject to con-
firmation by the Vice-Chairman_  the
highest bid offered at the fal] of the
hammer at the auction and the person
whose bid had been accepted shall nay
as earnest money, a sum equivalent to
25 per cent of his bid and he shall pay

186

the balance amount to the Authority
within fifteen days of acteptance of
the bid or within such period as the
Vice-Chairman may specity in the pub-
lic notice or in another public notice.

The Officer conducting the auction
may, for reasons to be recorffed in
writing and submitted to the Vice-
Chairman reject any bid including the
highest bid.

(d) The DDA has reported that 45
bids were canceiled during the last
three years as follows:—

i. Rejected for failure to deposit
the earnest money (ie. 25
per cent of the bid amount) ..28

ii. The bid amount being much
lesser than the average rate
fetched by other plots in the
same area in the same auction
or in the last auction ..15

iii. The auction-purchaser having
surrendered the allotment by
auction o1

iv. The auction purchaser had pur-
chased another plot earlier .. 1

wiw v wf w1 gmew

4765. Wt AWWTE W e :
Fil glq Far & T3 T e w4
fo a1 qfrdta Fhge g Wk
fysg a1 & B¢ faq i 1 afw A
A wrdfes A F AT Fa ar
A g8 fAum Fag § 7

g aq unfiw grfwin sawa
A T WA (st wee @t -
amgm): A, #&° 1 g FT wrEer g
T T FHT AT fAuai § 97-
qIT er
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Price of Chemical manure

4766. SHRI N.” SOUNDARAJAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any provosal
before the Government of India to re-
duce the rates of Chemical manure;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) Question does not arise,

Missing of Files from ICAR HQ.

4767. PROF. AJIT KUMAR MEHTA:
SHR1 RASHEED MASOOD:

Will the Mini;ter of AGRICULTURE
be pleased to state:

(a) whether it is a fact that a num-
ber of files have been missing from the
ICAR Headquarters and its institutes;
and

.(b? if so, the number of files founa
missing during the last one year qat
the ICAR Headquarters and its insti-

tutes stating the nature of the miss.ng 4

files and the result of the inquiry ir
any made into these missing files and
the remedial measures taken by the
Government in this regard? .

THE MINISTER OF STATE IN THI,
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Si.

(b) During the last one year, seven
files were reported misplaced/missing
from different ‘Sections of the ICALt
Headquarters. The nature of such
files relate to different subject matters
handled in the Council.

The information in respect of ICAR
Institutes is being collected and the
same will be laid on the Table of the
Sabha.
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In order to prevent the possibility of -
files being misplaced in the Councll, &
suitable procedure has been evolved
und circulated to all concerned for
compliance.

Encroachment on D.D.A. Land in
Janakpuri, New Delhi

4768. SHRI SHIBU SOREN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that certdin
shopkeepers in A—I and A—I B
blocks market in Janakpuri have encro-
ached upon the D.D.A. land and are
grossly misusing the passages in
varandas;

(b) whether two of the shopekeepers
running sweets shop and general mer-
chants shops have opened gates by r1e-
moving brickwall and have encroach-
ed up the place earmarked for public
park in gross violatlon of DDA’s jund
by using for his preparations and for
serving refreshments etc.;

(¢) the details of such shopkeepers;

(d) if so, whether any steps are pro-
posed to be taken to check this misuse
and encroachments; and

(e) whether D.D.A. propuse lo can-
cel their aliotment or direct them to
close the door with bricks?.

THE “mUISTRR OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING): (SHRI BHISHMA NARA-
IN SINGH): (a) to (¢). The Delhi De-
velopment Aufhority has reported that
allottee of shop No. 12 in A—1 and
A—IB blocks had encroached upon
Delhi Development Authority’s land by
misusing the passages in the varandas.
The Delhi Development Authority has
also stated that allottee of shop No. 13
who is running a Halwai shop had
punctured the side wall and fixed a
shutter there and had put chairs, bau-
ches, bhatti and other materials on
Delhi Development Authority’s land.

(d) and (e). The Delhi Development
Authority has reported that encroach-
ment in the first case (ie. shop No.
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12 was removed in the month of
May, 1981 but that recent inspection
of the site has revealed that the pas-
sages in the varsandas have again been
encroached upon/reoccupied. The
Delhi Development Authority has re-
ported that is praposed to cancel the
allotment in this case.

2. As regards the second case the
Delhi Developmé&nt  Authority has
stated that action for removal of (he
encroachment and against the pun-
cturing of the wall anq fixing of the
shutter had been taken about six
months back but recent inspection re-
veals that the shop-keeper has again
fixed up the shutter and is also using
some of Delhi Development Authority's
land unauthoris&dly. Show  cause
notice hag since been issued by the
Delhi Development Authority 1o the
said allotlee, The Delhi Development
Authority has also stated that it these
violations are not removed immediate-
ly, action for cancellation of allot-
ment is proposed to be taken.

Laying of water lines works in Manak
Vihar Colony Delhj

4769, SHRI DHARAM DASS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the estimated cost of water lay-
ing work in Manak Vihar Colony in
West Delhi:

(b) the actual cost after execution of
the above work in the above colony;
and

(c) if the actual cost is less than the
estimated cost; what steps have been
taken to afforq relief to the residents
of. the colony in the shape of reduction
in development charges on ad hoc and
permanent basis?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINS}H): (a) Rs. 82,603.66

(b) Rs. 56,700.37.

(c) The Delhi Water Supply & Sew-
age Disposal Undertaking has informed

that water connections are being sanc-
tioned provisionally to the residents of
Manak Vihary on rates lower than the
estimateq cost.

veat & oft wie feerat Faarf
qfedrerel. & fag awafe

4770. st wqen : 7 fewt
T U FATA FX FI FGF ¢

(%) af 1980-81 F RTA
ofa faar€ ef@iwrar (wmaTars, -
T ) w0 frard faag afcte &
fag fradt gaufe R N 7§ AT
fem ®m F fod ag arufer @93
F wf qy; ;I

(@) 7 FAt faard  afrdiqmg
¥ qF TN @ rgw ?

feart waea & T W (s
feareimm war) : (F) TREE
F@FT A gfag frm & f5 ad 1980-
81 % 7 ofy fa=f of@igar &
fao sar@ &g #iz faaray faand
gfetsar & fag 10 A/ & #r Tl
wHya > 7€ § | g ufw R,
qgq g%, ¥ famin T fawingd
gaeort wife s grfevw §@ & fag

2

(@) Tt el F a9 1984-
85 H QU & STA FY HATIAT &

Capacity utilisation of Sugar Mills of
UP. and Bihar

4771. SHRI ASHFAQ HUSSAIN :
Will the Minister of AGRICULTURE
be pleased to state: o

(a) 'what is the capacity utilisation
of the sugar factories of Eastern U.P,
Bihar and West U.P. for the last flve
years region-wise:
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(b) the average capacity utilisation
of sugar factories of India for the last
five years;

(c) the main reasons for this low
utilisation capacities of East U.P. and
Bihar Sugar Mills; and

(d) what Government contemplate to
do to improve the utilisation capacities
of sugar factories of India in general
and East U.P. angq Bihar in particular?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) State-
ment I giving the percentage of capa~
city utilisation of the sugar factories
of Eastern U.P., Bihar anq West U.P.
for the last five years is attached.

(b) Statement II shgwing the per-
centage utilisation of sugar factories of

India for the last five years is attached, -

(c¢) The main reasons for lower utili-
sation of capacity in East U.P. and
Bihar are:—

(i) The Plant & Machinery of the
sugar factories are by and large old
and inefficient;

DECEMBER 21, 1981

Written Answers 192

(ii) Natural calamities like drought,
floods etc. affecting adversely sugar
cane Crop.

(iiiy Less sugarcane+production and
poor availability of cane in some fac-
tory areas.

(d) Government have taken the fol-
lowing measureg for increasing the
production of sugar anq better capa-
city utilisation:—

(i) Incentives for early start of
crushing operations in 1981-82,

(ii) Revival of incentiveg for newly
established sugar factories and expan-
sion projects.

(iiiy The Government of India have
also decided for the levying of g cess
of Rs, 50/- per metric ton on the sugar
produced in the country during the
Sixth Five Year Plan period which is
expected to bring about Rs. 25 crores
every year. This cess fund has been
created for modernisation and rehabi-
litation of sugar mills ang for helping
large number of mills to seek soft loan
assistance for such purposes which
would go a long way in improving the
capacity utilisation.

Statement-1

The Percentage of Capacity Utilisation of the Sugar Factories of East Uttar Pradesh, Bihar
and West Uttar Pradesh for the Sugar Years 1976-77 to 1980-81.

Zonce 1976-77
;uT Uttar Pradesh T

Bihar

West Uttar Pradesh . . 120.78

83.15

1978-79  1979-80  1980-81
103.94 77.50 53.17 -—54.81

84.37 76.11 48.67 57.23
142.79 101.33 74.62 87.15

1977-78

Statement-II

The Percentage Capacity Utilisation in
the Sugar Industry During the Last Five
years.

Sugar Year %Utilisation
(Oct. Sept.)

1976-77 . . . . 93.77
1977-78 . . . . 114 .86
1978-79 . . . . 98.90
1979-80 . . . . 64.41
1980-81 . . . . 81.16

—_ —_——

Additional allotment for expenditure

on NREP.
4772, SHRI PRATAP BHANU
SHARMA : Wil the Minister of

RURAL RECONSTRUCTION be pleas-
ed to state:

(a) whether it is g fact that Govern-
ment of India have not given the addi-
tional allotment for the expenditure
incurreq on N..E.P. and Food for Work
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Programmes in Madhya Pradesh dur-
ing the year 1980-81;

(b) if so, the reasons therefor; and

(c) what is the view of Government
at . present?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) No, Sir.
During the year 1980-81, a total quan-
“tity of 2,58,458 metric tonnes of food-
grains was made available to Madhya
Pradesh including the unutiliseq bal-
ance from the previous year. In addi-
tion, cash funds amounting to Rs.
950.10 1akhs were released to the State.
The State Government have reported
utilisation of 1,41,226 metric tonnes of
foodgrains only. Hence the question
of giving any additional allotment for
meeting the expenditure under the
programme in the State during last
vear does not arise,

(b) and (c). Do not arise.

Industrial land development corpora-
tion, Delhi

4773. SHRI JAGDISH TYTLER : Will
the Minister of WORKS ANpD HOUS-
ING be pleaseq to state:

(a) whether Government have re-
ceiveq a suggestion from Punjab,
Haryana and Delhi Chambers of Com-
merce and Industry (PHDCCIy for the
“creation of an Independent, Industrial
Land Development Corporation in
Delhi; and

(b) if so, Government’s reaction and
thinking in this regard?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

194

(b) Does not arise.

Number of drinking water wells for
Jast three years ’

4774. SHRI T. R. SHAMANNA: Will
the Minister of WORKS AND HOUS-
TNG be pleased to state:

(a) the number of drinking water
wells sanctioned during the past three
years i.e, 1979-80, 1980-81 and I98I-82
(for six months):

(b) number of drinking wells com-
wleled during the above periods; and

(¢) number of villages yet to be
served by drinking water facilitles?

Thne MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING {"HR] BHISHMA NARAIN
SINGH): (a) Provision of drinking
water is a State subject and the funds
for this purpose are provided in the
State Plans. However, under the Cen-
trally Sponsoreq Accelerated Rural
Water Supply Programme, financial
assistance ig given to the States/U.Ts
.0 supplement their resources for the
provision of safe drinking water facili-
ties to ..e identified problem villages.

The drinking water supply schemes
are formulated and executed by the
State/U.Ts under the Accelerated
Rural Waler Supply Programme, the
schemes drawn up by States/U.Ts are
scrutinised by my Ministry. With re-
ference to the lists of identified pro-
blem villages and also technical as-
pects o. the schemes. Since the in-
ception of the schemeg in 1977-78,
scusmes for total number of 89,615
probfem villages have been cleared so
far by the Ministry.

(b) The coverage of problem villages
und<r Centrally Sponsored Scheme

SINGH): (a) No, Sir. through different modes of supply are:
1979-80 1980-81 1981-82
(upto sept. 1981)
7,640 5,659 1,121

2968 LS—7
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(¢) According to the Sixth Plan do-
cument (1980—485) the total number of
problem villages which remained to
be covered with safe drinking ‘water
facilitieg gs on 1-4-1880 is estimated st
1.90 lakhs .

World Food security Plan

4775. SHRI JAI NARAYAN ROAT:
SHRI B. V. DESAL

Will the Minister of AGRICULTURE
be pleaseq to state:

(8) whether Government are con-
sidering g comprehensive Werlg Food
Security Plan;

(b) if so, the details thereof:

{c} whether any commitiee was ap-
pointed to frame the aims and objec-
tives "of the proposegq World Food
Security Plan; and

(d) if so, by what time the scheme
ig likely to be started and jmple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION {SHRI
R. V. SWAMINATHAN): (a) to (d).
The need for a system of World Food
Security was unanimously accepted at
the World Food Conference in Novem-
ber, 1974 which also endorseq the In-
ternational Undertaking on World
Food Security. While adopting the
resslution, the World Foog Conference
defilneqd the objectives of the World
Food Security in the following terms:-

“...to ensure the availability
at all times of adequate food sup-
plies of basic fopg stuffs, primarily
cereals, so a5 to avoid acute food
shortapes in the event of wide-spread
crop fallure, natural or other dis-
asters, to sustain g steady expansion
of food consumption in countries
with low level of per capita in-take
and off-set Auctuations in production
ang prices.”

The subject of the Worlg Food Secu~
rity hag been discussed at various in-
ternational forms like FAQ Committee
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on World Food Security, Common-
wealth Heads of Govis. Meeting, In-
ternational Wheat Council, World Food
Council, Cancun meeting etc. No con-
crete arrangements at international
level have however, been finalized so
far. However, 8o lar ag India is con-
cerned, the Govt’s policies already aim
at increaseq agricultural preduction in
ihe country and ensuring availability
of food by meang of adequate buffer
stocks gnd eflective public distribution.

Averitiag World Food crisig

4776. DR. VASANT KUMAR PAN-
DIT : Will the Minister of AGRICUL-
TURE be pleaseq to state:

(t) whether Director-General of the
Food and Agriculture Organisation hag
given warning of increasing world food
crisis, while speaking on the ‘Werld
Fooq Day' at Delhi on 15th October,
1981:

(b} whether it is a fact that World
Food Produclion has not increaseq by

more than {1 per cent during 1979 and
1980-

{c) the total production of food grain
it the country during the year 1981
Kharif Season ang the expected pro-
duction of food-grain and cereals in
the Rabi Season of 1981-82;

(d) what is estimateq total food
slock with (i) Central and State Gov-
crnment in the country (ii} in the pri-
vate godowns and Mandis ag on 30
October, 1981; and

{e) arrangemenl made for equitable
distribution ot foodgrain and cereals
as Government planned in the event
of acute food shortage of capacity for
the vear 1982-83?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN)}: (a) No.

(B) According to F.AQ., world food
production in 1980 increased by 0.5 per

cent as againsi 0.9 per cent increase
in 1979.
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tc) The estimates of production of
foodgraing for Kharif 1981 gngd Rabi
1881-1982 have not yet become avail-
able from the States.

{d) The total stock of foodgrains
with al] the public agencles was 98.82
lakh tonnes as on 1-11-1981. Informa-
tion about the stocks of foodgrains in
private godowns ang mandis i3 not
available,

(&) There already exists a public
distribution system in the country for
equitable distribution of essential com-
moditles. At present, selected items
of foodgrains such as wheat, rice, levy
sugar, kerosene ofl imported edible
olls ang controlled cloth are distribut-
eq through the outlets of the public
distribution system in the country.
These items gre alloited and supplied
through public sector agencies to the
State Governments and Union Terri-
torles Administrations at central issue
price. The organisation and gdminis-
tration of the Public Distribution Sys-
tem is primarily the responsibllity of
the State Governments angd Union
Territory Administrations who are
taking necessary steps to expand and
improve the system.

Jute/Paddy ration as per stationery
minimam prices fixed by AP.C,

4777. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what was the jute/paddy ratio
(all India basis) ag per statutory mini-
mum priveg fixed by the Agricultural
Priceg Commission in the yearg 1976-
77 onward til] 1981-82;

(b} how was the statutory minimum
price for raw jute W5 arrived at show-
ing the prooortion and value of dif-
ferent items that went into the cost in
the year 1981-82; and

(c) when were the data collected
and what had been the weightage of
different types of land-holdings that
went into sample designs?

198

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
jute/paddy ratio (all-India basis) as
per statutory minimum support prices
recommended by the Agricultural
Prices Commission in the years 1876-
77 onward till 1981-82 are indicated
belogr:—

Year Jute/Paddy Ratio
1976-77 1.84
1977-78 1.83
1978-79 1.76
1979-80 1.63
1980-81 1.52
1981-82 1.52

{b) While recommending the statu-
tory minimum support prices of raw
“jute W5 Grade, the Agricultural
Prices Commission took into account
various factors, such as, available data
on cost of production, changes in Input
prices, inter-crop price variationg and
changes in terms of trade between
agricultural and non-agricultural sec-
tors, The cost data for 1981.82 have
yet to become available.

(c) The data used were collected
under the Comprehensive Scheme for
studying the Cost of Cultfivation of
Principal Crops in India, in the States
of Orissa and West Benga] during
1978-79. However, while using the
data, the Agricultural Prices Commis-
sion also took into account the changes
in input prices following the year to
which the data relate.

Ag regards the weightage of differ-
ent types of holdings, it may be point-
ed w.l that under the above scheme
three stage stratifieq sampling design
is followed (tehsils being the first stage
unit, number of clusters from each
selected tehsil the second ang 10 bold-
ings from each cluster from the third
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ang ultimate unit) and in each cluster
all .the holdingg are stratified into five
size classes ang two holdings are then
randemly selected from each size
clags, The estimated costs at different
holding levels in each cluster are
weighted in proportion to the area
under the crop of all the holdings
(selected as well a5 others) in the res-
pective holding classes 1o the total
area under the crop in the cluster as
a.whole so as to obtain the estimates
of costs of cultivation per hectare at
the cluster level. Estimates of yield
.ang vaue of the main product and the
by-product per hectare are similarly
obtained. Simple averages of these
cluster-level estimates are taken {o
generate estimates at the zonal and
State levels.

Prices of commercial] crops

4778. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) is it not a fact that there is
steady and progressive decline in the
price of important agricultural pro-
duces like coconut and cocoa in
Kerala;

- (b if so, the reasons for the decline
in each case:

(c) the steps taken by Government
of India to avoid the decline in prices;

~ (d) whether Government of India
‘have demanded any action in this
regard; and

{e) if so, give details of the demand
ang the steps taken by the Central
Government on it?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
prices of coconut have been fluctuating
with a declining trend during the cur-
rent year. The prices of cocoa also
have registered a decline,

(b) The prices of coconut have
shown a downward trend because of
easy supply position. The prices of
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cocoa have declineg as a result of fall
in international prices of this commo-
dity and increase in its production.

(c) to (e). There has been a de-
mand by the Kerala Government to
put a ban on the import of copra and
coconut oil or increase import duty to
serve as an effective deterrent action
against imports. They have also de-
manded to put g ban on the import of
cocoa and fix minimum support price.

Imvport of copra, coconut oil, cocoa
bean and powder are currently can-
alised through State Trading Corpora-
tion in order to ~egulate the import of
these items havi ¢ regard to domestic
production and « mand. As regards
copra and coconut oil, S.T.C. has not
made any Imports nor does it have a
proposal to make any imports of these
items. However, limiteq imports of
these items are permitteq for export
production under the import policy
for registered exporters. As regards
cocoa, the S.T.C. did not make any
imports of cocoa bean and powder
during 1980-81. For 1981-82 import of
a small quantity of cocoa beans for
blending purposes has been gllowed to
help current operationg of the indus-
try. Ministries of Commerce and
Agricullure are keeping the price
situation for cocoa under review in
consultation with the Government of
Kerala.

Work on Rajasthan Canal

4779. SHRI RAM VILAS PASWAN:
SHRI RAJESH KUMAR
SINGH :
SHRI JAGDISH TYTLER:

SHRI KRISHNA KUMAR
GOYAL:

SHRI MANPHOOL SINGH
CHAUDHARY : .

Will the Minister of IRRIGATION
be pleased to state: N

(a) whether it is a fact that the
work on the Rajasthtan Canal which
is the biggest Irrigation Project of the
worlq stands still;
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(b) whether any report on this pro-
ject has also been submitted to the
Prime Minister tp discuss the Issue
with the French Government during
her recent visit; and

(c) it so, whether the matter was
discuased by the Prime Minister with
the French Authoritiegs and if so, with
what resuli?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHR1
Z. R. ANSARD) : (a) No, Sir.

(b) and (¢). An informa)] report had
been given {o Prime Minister's office,
but the matter was not discusseq by
the Prime Minister with the French
authorities

wow wtw § 0w giw fwfaoarem
w W wer

4780. it YT WA : Fur gy
T4 UF TR T FAr w44 fF
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Memo from Natlonal Federation of
AGRO Enterpremcurg

v

4781, PROF, MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) whether it is trwe that National
Federation of Agro Enterpreneurs had
submitted 1o the Minister in May,
1981 a memorandum demanding that
if the concerned Agro Service Centre
Entrepreneurs cannet be revivd, at-
tempt should be made that the- bank
or Government agencies which . .vanc-
ed ihe loan to the entrepreneurs should
receive the principal amount without
interest with capital subsidy; and

{b) if so, what is the reaction of the
Government this demand and whether
there is ' any rehabilitation scheme
under the consideration of the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

{b) The matter is sub-judice. Under
the direclive of the Supreme Court,
Solicitor General of India has sant a
scheme, suggested by the Counasel for
Agro-Service entrepreneurs, for ctn-
sideration of the Governm
views of the Government will be
submitted to the Court after due con-
sideration,

Colonies o be developed in North
Dethi by DDA

4782, PROF. NARAIN CHAND
PARASHAR: Will the Minister of

WORKS AND HOUSING be pleased
to state:

{a) the names of the housing
colonies being developed in North
Delhi by the DDA alongwlith the totat
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area, housing capacity and the expen-
diture involved on the development;
and

(b) the likely date by which it is
proposed to reach the full utilization

capacity in respect of each of these
colonijes?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSINGH (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
details in respect of housing colonies
being developed in North Delhi, as
Teported by the DDA, are a sunder:—

Name oflocality

Area of Scheme No of
dwelling
units as
per Mas-
ter Ilan
Norms

Population

Shalimar Bagh Block A & B
Shalimar Bagh Block C & D .
Pitampura

Pitampura (socicties)

Haidarpuri .
Robtni

ToTAL

290.56 HA 19180 91554
523.00 HA 5500 26163
339.84 HA 20796 93657
633.20 HA 32644 153428
50.00 HA 2760 - 13000
850000
1227802

2497.30 HA 180000
260880

4333.90 HA

It is not possible to indicate the exact
date by which these colonies wouid
be fully developed as substantial
construction/development has to be
undertaken both by the cooperative
societies to whom land has been
allotted and by the individuals to
whom plots have either been allotted
or auctioned. The DDA has also re-
ported that it is going ahead with the
construction of flats on group housing
basis on the pockets earmarred for
such development to cater to the per-
sons registered under various cate-
gories,

Out of Turn Allotment of Government
Accommodation

4783. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the Government
employees who have been allotted out
of turn or ad-hoc accommdation on

medical grounds or on account of be-
ing handicaped during the last three
years in Delhi including the current
financial year; and

(b) the number of the employees
whose names have been registered for
out of turn allotment for the current/
next financial year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSINGH (SHR] . BHISHMA
NARAIN SINGH): (a) and (b). The
requisite information is being collect-
ed and will be laid on the table of
the House.

Parks maintained by CPWD in
Delhi

4784. PROF, NARAIN CHAND
PARASHAR: ' Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the parks main-
tained and being developed by the



205 Written Answers AGRAHAYANA 80, 1908 (SAKA) Written Answers 206

Horticulture Wing of the CPWD in
the Unoin Territory of Delhi; and

(b) the main outlets of the develop-
ment programme alongwith .the faci-
lities proposed to be provided during
the Sixth Five Year Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) Garden areas attached
to all Central Government and Delhi
Administration buildings in Delhi/
New Delhi, Shanti Van, Vijay Ghat,
"Raj Ghat complex, Central Vista,
Budha Jayanti Park etc, are main-
tained by the Horticulture Wing of
the CPWD. A new park covering an
area of about 25 acres is being deve.
loped along side Sardar Patel Marg in
Southern Ridge, New Delhi.

(by Horticulture work in all the
construction works to be executed by
the CPWD in the Union Territory of
l?e]hi during the 6th Five-Year Plan
would be handled by the Horticulture
Wing of the CPWD,

Amount of Grain Allotted to States
under food for work programme

4785, SHRI PIUS TIRKEY: Will the
Minister of RURAL RECONSTRUC-

. TION. be pleased. to state:

(a) amoung of grain allotted to dif-
ferent States and Union Territorics
under “Food for Work Plan”;

(b) number of projectg carried out
in West Bengal district wise since th2
inception of the programme; and

(c¢) details regarding the projects in
the five backward districts of Norin
Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM). (a) A state-
ment indicating the quantity of food-
grains allotted to different State/
Union Territories under the Fooq for
Work Programme/National Rural
Employment Programme during the
last 4 yearg in enclosed.

(b) and (d). The information is be-
ing collected ang will be laid on the
Table of the  House.

Statement

The quantities of foodgrains released during the years 1977-78 to 1980-81

S.  State/UTs
N

Quantities of foodgrairs
released from 1977-78 to

1 2

1980-81 (M. Ts.)
3
1 Andhra Pradesh . 456000.00
2 Assam 28000 .00
3 Bihar 686000 .00
4 Gujarat 88000.00
5 Haryana 113500.00
6 Himachal Pradesh 52440.00
7 Jammu & Kashmir 61000.00
8 Karnataka 94000.00
9 Kerala 96200.00

10 Madhya Pradesh

684000.00



207  Written Answers  DECEMBER 21, 1981  Written Answers 208
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11 Maharashtra 284940.00
12 Manipuw 4000.00
13 Meghalaya 750.00
14 Nagaland 10900.00
15 Orissa 561500.00
16 Punjab 75000.00
17 Rajasthan 703000.00
18 Sikkim 500.00
19 Tamil Nadu 133000.00
20 Tripura 34750.00
21 Uttar Pradesh 1026500.00
22 West Bengal 496200.00
23 AN Islands . 1225.00
24 Arunachal Pradesh 1000.00
25 Chandigarh . . 50.00
26 Mizoram 2200.00
27 Pondicherry 1350.00
5696005 .00

FoTan .

Development of Agriculture in Tribal
Areg

4786, SHRI PIUS TIRKEY: W..i the
Minister of AGRICULTURE be plea-
sed to state:

(a) the funds allocatea for the de-
velopment of Agriculture in the Tri-
bal areas under the Tribal Sub-Plan
durlng the Sixth Plan, State-wise:
and

(b) the details regarding the pro-
poseq plan for the development of
Agriculture in the five backward ‘dis-
tricts of North Bengal? BT

THE MINISTER OF STATE N @HE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION
R, V. SWAMINATHAN): (a) A sfate.
ment is annexed. .

(b) The information ‘would be avail-
able. with the State Government,
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Statement '

A'ocations for Development of Agriculture in ‘Iribal arcas under the Tribal Sub-Plan during’
the Sixth Plan 1980-85 ’
) (Rs. in lakhs)

S..  State/UT Flow from State  Special Cer.iral Total
No. Plan to ‘Tribhal Assistance
. Sub-Plan
T T 3 4 5
1 Andhra Pradesh . 2357.00 1200.00 13557.00
2 (.r\ssam 4557.50 990.00 5547.50
3 Bihar 14443 .00 2338.00* 16781.00
4 Gujarat 15048.00 355.00% 15403.00
S Himachal Pradesh 1176.00 53.00 1229.00
6 Karnataka 940.00 92,17 32,17
7 Kerala 666.20 145.00 811.20
8 Madhya Pradesh 25349 .87 5380.80 30,730.67
9  Maharashtra 4725.11 108.10% 1633.21
10 Manipur 2075.08 325.00 2400.08
11 Orissa 8648 .67 3040.00 11,688.67
12 Rajasthan 2431.99 932 .53 3364.52
13 Sikkim . . 452.10 59.00 S11.10
14 Tamil Nadu. 438.46 226.00 664 .46
15 ‘[ripura 2830.23 101.65 2931.88
16 Uttar Pradesh 96.80** “ 96.80
17 West Bengal. 6119.60 1025.00 7144 .66
18 A& 4N Islands 102.29 . '4.47 116.76
19 Goa, Daman & Diu . 31.13 28.87 60.00
‘ToraL . 92,489 06' 16.414.59 108,903 .68
*Tentative a7 a1 M7 w7 fwwAr §;

‘*sIncluding Special Central Assistancc

@Included in Col, 3, . .
Sw whe et (@) feais 1 F47Qq, 1981 A
I AT WIT AW WA 31 qA1E, 198 A% F nafy F A7A
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wir swren ¥ voq valr (s
wX. @, wrAne ) o (®) S
af) e weart A @ giifewa
®WA & faw wq0w fear war &
fe agar fama cded?  wrdwn
*F weaa AT wifzardt fadt ¥ afv-
wd frg wx aregwifrdt 3R
25 AMIAANT wAgRq  wrfaar )
RAFITT taarfadi F A Tfgg e
faa fasdi ¥ wagfea  aswifai
A 97 gm0 qga@T W g oag
wgiea  gafagy F srwwpndr
50 Sfawa N TR

(&) 39qza Tt ¥ _M|
a9 (1981-82) ¥ faw &=Aw
qH # 60 ATF TIX T WFZA O
frar wui 8 @rfe wqgfas snfagt
7 wagles a4 Ffagi £ uiET
(7) # sfafas &\t as amw
9F«rar AT AF

(w) #\T (%) : Tga mzEq qran
¥Y 25,000 R w9 Ha & fawy
F far faws %7 v agam A
ggima  arfers ofd@igar &
fEi7aF 8T 5,464 FUT &IT FI
dfmaz g9z frar qur &, fag #
U FIFR, Wi gy T yfg -
gafam fawig famm w1 W o
wmifad &\ wg afegrqar asg gaw
¥ 6 fasai wmalq faarage, g,
UGG, TWEYYL, AT 9T TLES
# frqfrag Y ST g, o A
wifaarr far &

ngAr fara wRffaat aget 1
A AT F FeaEew, Iak FhwdAw,
awn qarat ¥ gue T ARET &
faq wrar sgmar & = § fa<hig
ggraar, faearx Tada &t =aed,



213 Written Answers AGRAHAYANA 30, 1903 (SAKA) Written Answers 214
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Attendance to Tube Light Defects in
Government Accommodation

4791, SHRI N. E. HORO: Will the
Ministey of WORKS AND HOUSING
be pleased to state:

"(a) ‘whether it is g fact that if
some Government - quarter allottees
request to the CPWD (Enquiry regat-
ding defect in tubelight, it is not at-
tended on the grecund that according
to Government rul~ they can attend to
only to bulbs or lights defects; and

- (b) if - so, whether: Government
would consider to issue instruction to
the electrical authorities to attend to
complaints regarding tube defects
algo?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN. SINGH): (&I Defects in the
wiring from the supply point to the
tubelight agre attended to by the Elec-
trical Staff of the CPWD. Defects in
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the tube 1ts'elf or in ‘any of its accesso-
ries are not attended tp By the Elec-
trical Staff of the CP.WD,

(b) It ig not possible for Govern-
ment {o agree to attend to the defeets
in the tubes or their accessories instal-
led by the occupant'; in GOVernment
quarters,

Survey Regarding Annual Production
of Milk '

4792. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether Government have con-
ducted any survey regarding annual
production of milk, Statc-wise; and

(by if 30, the details regarding the
per capita consumption of milk in
each Statec and how far Government
have achieved this = aim to cover the
cities, towns with the milk supply?

THE MINISTER OF STATE.IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAM.NATHAN): (a) During
the 1960s ad hoc survey in some States
were undertaken by the Indian Agri-
cultural Statistics Research Institute
(ICAR) with the gbjective of evolving
suitable statistical .methodology for
estimation of milk production. Re-
cently, some State Directorates of.
Animal Husbandry have undertaken
the surveys for estimating the annual
production of milk using the' metho-
dology of the 1.LA.S.R.I. The National
Sample Survey Organisation in their
30th round conducted '3 survey of
livestock number, products and con-
sumption of livestock products during
the period July, 1975~—June, 19876.

(b) As the entire milk produced in
the country is consumed either as
liquid milk or . jn the form of milk
products, per capita availability esti-
mates per day have been worked out
State-wise, on ‘the basig:of the latest
milk production estimates for 1979-80
and the projected population of 1980,
The figures of per capita availability
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are in respect of States where surveys
have been undertaken and, also, in
respect of the other Stateg where in
absence of objective estimates from
surveys, other official estimates pro-
posed by the States have been used.
The per capita availability pe, dav
figures are attached-in Statement.

The location of the dairy plantg for
supplying milk to the consumers is
decided by the State Governments/
State Agencies concerned after taking
into consideration inter-alia the avail-
ability of milk. During 1979, the ins-
talled capacity of all dairy plants in
the country was 96.78 lakh litres per
day, Thig capacity rose to 111.36 lakh
litres per day during 1980, The utili-
sation in the 2 years as respectively
64.14 per cent and 62.08 per cent.
Under Operation Flood IT, it has been
envisaged to set up milk marketing
arrangements in all the cities with a
population of 1 lakh and above accor-
ding to the 1971 census.

"~ Statement

State-wise per capiia availability of milk
per day (grams)

S, State Per  capita  availa-

No. bility of milk  per
day (grams)

1. Andhra Pradesh 98
2. Assam . 65
3, Bihar . . 76
4. Gujarat . 179

5. Haryana . 437
6 Himachal Pradeﬁh 201
7. Kerala . . 92
8. Karnataka . 108
9. Maharashura . 69
10. Punjab . . 531
11. Orissa . 25
12. Rajasthan . 259
13. Tamil Nadu . 109
14. U.P. . 149
15. ] & K’ . 110
16. Madhya Pradesh 117
17. ‘West Bengal . 62
18. Nagaland 13
19. Tripura 21
20. Meghalaya 115
21. Manipur 112
22. Sikkim 16

All India 125

Percentage of Forest area in M P,
Orissa and Bihar

4793, SHRI N. E. HORO: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) what are the details regarding
the percentage of forest area in the
State of Madhya Pradesh, Orissa and
Bihar;

(by whether the loss of forest area
by diversion to other uses is being
compensafed in a phased and regula-
tedq manner;

(¢) whether Government are in a
position to furnish the progress macde
in the field of Reforestation and
afforestation during the last three
years, State-wise; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V., SWAMINATHAN): (a) The
percentage of forest area to total geo-
graphical area in the States of Bihar,
Madhya Pradesh and Origsa is as

under: —
Bihar 16.8
Madhya Pradesh 35.1
Orissa 8.6

(b) Constant efforts are made 10
bring in more and more area under
forests, regardless of extent of jorest
area lost by diversion to other uses.

(¢) and (d). The progress made In
Reforestation and Afforestation pro-
grammes in the Stateg of Madhya
Pradesh, Orissa anq Bihar during last
3 years is furnished in the statement,
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» statement

Progress of Reforestation and Afforestation Schemes in the Foresstry Sector 1979-80 to 1981-82,

It T
Name of States

Plantation Expendi-

(In ha) ture (in
Ra. mL)
Bikar
1979-80 7460 112.35
1980-81 10273 164.50
1981-82(T) 11727 213.00
Orissa
1979-80 33150 254.05
1980-81 26650  207.51
1981-82(T) 37500 250.00
Madhya Pradesh
1979-80 10635 203.42
1980-81 13300 287.00
1981-82 35500  698.60

T Relates to outlay/target.

Water Charges ia Government Colo.
nies

4794  SHRI R. N. RAKESH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what are the details regarding
the Government colonies in which
water meters have not been fitted
and flat rate is charged from the salary
of allottees as water charges;

(c) if go, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a)y The information is
given in the Statement annexed.

(b) Yes, Sir.

(c) Water charges are computed on

(b) whether there is a difference actual total consumption. The con-
of water charges rates in different sumption  varies from colony to
colonies; and colony. 1

Statement

The Government colonies in which water meters have not been [itted and yent rate is charged from the allottees as

S. No. Name of the Colony;
[e—— e - w—p o g
1. 144

33.-38, 97—192, 1-~-33.

water charges,

-—

1 (4-storeyed) Qrs. at Kali Bari Marg, D.I.Z. Area, New Delhi, ‘H’ Pocket Nos.

2. 160-type-1 (4-Storeyed) Qrs. at ‘K’ Pocket Clive Square.
3. Type-l unmetered Qrs. Delhi/New Delhi (except 4-storeyed Qr.)
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i

Sl. No. Name of the Colony

Type-I Daftary Type Qrs. at Delhi/New Delhi (except 4-Storeyed Qrs.)
Lavatory Block for 47 Mali Qrs. at Talkatora Bagh (Garden).

64 (M.S.) Qrs. at D.I.Z. Area, No. 783 —846.

Common Lavatory Block for Domes and Baradaiies in D.I.Z. Area.

128 (M.S.) Qrs. at Thayagaraja Nagar, Nos. 1 —128.

128 (M.S.) Qrs. at Timarpur, Nos. 665 =696, 697 —792.
48 (M.S.) Qrs. at Sadiq Nagar, Nos. 209—256.

64 (M.S.) Qrs. at Andrews Ganj, Nos. 105—136, 301—332.

495 (M.S.) Qrs. at Minto Raod.

105 Type I (M.S.) at M.B. Raod, Block Nos. 29—31, 37—40 (15 Qrs. in each block).
Double Storey Qrs. at S-III, M.B. Road, Nos, 1209—1376-168.

400 (M.S.) Qrs. at M.B. Road.

168 (Double Storey) Qrs. at M.B. Road, Sector III Nos. 1209—1376—168.
Alaxandra Place (Single Room) (Since Demolished).

Alaxandra Place (Single Room) (Since Demnolished).

Ibbetson Road Chummerics (R.K. Ashram Marg).

756 Qrs. at Srinivaspuri.

80 Type-II-A Qrs. at Timarpur Nos. 1. -80.

84-I1-A Qrs. at Timarpur Nos. §1---164.

56-Type II-A Qrs. at Timarpur Nos. 809 344, 365- -384.

400 (M.S.) Qrs. at Timarpur Nos. 1015 -1414.

52 (M.S.) Qrs. ar Timarpur Nos. 1889- -1940-52.

192 (M.S.) Qrs. at D.I.Z. Area (Sector ‘D’) Nos. 451—506, 571- -7C6.

96 M.S. Quarters at North West of MotiBagh, Nus. 1—-96—96.

360 Quarters at Kalj Bari Marg ‘]’ Pocket, D.I.Z. Area 193--552- -360.

345 M.S. Quartars at Mandir Marg, i_).I.Z. Area, Nos. 553- -717. 733 897, 943—-957.

." 30 M.S. Qrs. at Baba Kharak Singh Marg, D.1.Z. Area.

344 Qrs. (M.S.) at Sadiq Nagar, Nos. 177208~ 32°257- -568—312.

210 M.S. Quartersin Sector ‘C’ at Albert & French Sq. D.I.Z. Area, Nos. 141—326, 351—-380.

2b410[2k55 M.S. Quarters at M.B. Road, Phase I., Nos. (Block)1—8, 57—64- 15 Quarters in cach
ock.

60 M.S. Quarters at M.B. Road, Block No. 53—56, 15 Qrs. in each block.
M.S. Qrs. at Sadiq Nagar, Nos. 617—744, 865—888, 841—864.
72 Double Storey Qrs, at Mohamad Pur (R.K. Puram), 1—40 73—104.
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No. Narfe of the Colony

3.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
S1.
52.
53.
54.
55.

56.

57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.

10 (MS) Qrs. at B.K.S. Marg.

Alaxandra Place  (Double Room).

348 Qrs. at Andrews  Ganj.

4-flats  at Srinivaspuri Nos. 1--4—4.

All flats above shops at Srinivaspuri.

Flat above shops at Andrcwsganj Nos. 1-—7--7.

64-11-B Qrs. at Timarpur (Lancer Rd.) Nos. 1—64— 64.
120-II-F at Qrs. Timarpur, Delhi. Nos. 1—120 —120.
4-CS Qrs. at Netaji Nagar, Nos. CS-25 to CS =28.

168 (M.S.) Qrs. at D.ILZ. Arca Sector ‘D’.

160 (M.S.) Qrs. at Timarpur Nos- 1-160—160,

64 (M.S.) Qrs. at Probyn Rd. (Timarpur) Nos. 1—64-64.
112 (M.S.) Qrs. at North West Moti Bagh, Nos. 1-112 =112,

144 (M.SI) Qrs, at Nanakpura, New Delhi, Nos. G-217---320, F-305---320, F-345- 368.
336 (M.S.) Qrs, at Sadiq Nagar, Sector-1 1—16, 17—144, 145--224, Scctor-1T 35 —144.

Sector-IIT Sadiq Nagar Nos. 153 - 272, 321--368,

52-Type-III (M.S.) at S-II Sadiq Nagar, Nos. 297—320, 273—-296, 258—262, 266, 270.

330 (M.S.) Qrs. at Minto Raod.
140 Quarters (M.S. Baba Kharak Singh Marg.

701—714, 714, 716--729, 746—759, 161—774, 716—1799, 791--804, 806—819, 821—-834,

836—840, 851—864-

M.S. Quarters Baba Kharak Singh Marg, Nos. 611-:624, 626--639, 641 - 654, 656-- 669,

671—684, 686, 669, 731-744.
192 Quarters (M.S.) at Hanuman Raod, 1-92 —192.

28 (M.S.) B.K.S. Marg, Nos. 673—699.

399 (M.S.) Qrs. at Lodhi Road, Gomplex, Nos. 1—240, 271—330, 331- 429.

64 (M.S) Qrs, at Foch Squar, DIZ area, Nos. 164 —64,

30 (M.S.) Qrs, at M.B. Road, Block Nos. 106—107, 9—17. 16--21.

400 (M.S.) Qrs, at S-V M.B. Raad Nos. 1-400

Flat No- 1 above shops at Srinivaspuri.

Flat No. 8 above shops No. 40 Andrews Ganj

124 Type (IV) (8 Stureyed) Qrs. at DIZ Area (Peshwa Ra;od).

60 Type IV (8 Storeyed) Qrs. at Seemal Bagh aprtments DIZ Area

152 M.S, Quarters at Sadiq Nagar, Nos. 1— 152,
64 M.S. Quarters out of 80 Qrs, In S-III R K. Puram.
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Sl No

—— — ———————— ¢ ty—

Name ofthe Colony

99. 8 M.S. grs. at N.W. Moti Bagh
70. 80 M.S. grs. at N.W. Moti Bagh, Nos. 33-112
7. 60 MS qrs. at M.B. Raod Block Nos. 22-25-15, grs. in each blech

72. Jai P::dl;{msx.;:,l ]Sguilc No- 55 & 56, 15 suite 2S/qrs. cach 17 suitc 51-54, 67-79, 19 suite 28/
73. W,Singh Park, Double Suite, Single Suite, Servant grs.
74. Servant Qrs. for D-II Flats at Andrews Ganj.

75. Savant Qrs. attached to D-I Flats at Bharati Nagar and Ravir.dra Nagar,

K 3
. P
S

76. Sexvant Qrs. attached to D-I flats at Chanakay Puri

77. Servants Qrs. attached to D-II flats Nos 221-368, at Chanakay Puri Cornwalis Rozd, Kzka
Nagar, Kidwai Nagar West (1..64) only Netaji Nagar A, B & M Avenue, Mecena Bagh,
Moti Bagh, B-I, B-56, CI-36, Pandara Road and Shahjahan Road.

78. 112 Servant Qrs. at Kidwai Nagar East.

79. Servant Qrs. at D-II Flat at Moti Bagh A-29— 80.

80. Servant Qrs. attached in M.S. Flats in R.K. Puram.

81. D-II Flats at Kidwai Nagar East Nos- 17— 52, 77—--112 excludii g Savant Qirs.

82. M.S. Flats at R.K. Puram.

83. C-II Flats Sha>hajahan Road and Tilak Marg.

74 l:7 M.S. Flats at Shahajahan Road.

85. Servant quarters 17 M.S. flats at Shahjahan Road.

86. M.S. _F'lats at R.K. Puram.

87. Scrvantv Qtrs. C-II Flats Wellesly Road.

N.B. 1. M.S.stands for multi-storeyed-
2. M.B. Road stands for Meh rauli Badarpur Road.

3. BK.S. stands for Baba Kharak Singh.
Quota of Houses for Allotment to consideration to their parents in this

Disabled Persons

4795. SHRI R, N, RAKESH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it ig a fact that Govern-
ment have announced its policy re-
garding the allotment of house in the
Capitgl, some quota for the handicap-
ped persons during this International
Disatled Year;

(b) whether Government propose to
consider the cases of the handieapped
children also and given sympathetic

230 188

regard;
(c) if not, the reasons thereof; and

(d) if so, the number of handicap-
ped children’s parents considered in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS ASD

-HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) 1 per cent of the flats re-
leased by the Delhi Development Au-
thority is reserved for allotment to the
physically handicapped. Thig quota
was fixed in January, 1979. i
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(b) Benefit of reservation is given
also to a person’any of whose depend-
ent children falls under the category
of physically handicapped,

(¢) Does not arise,

(d) The DDA has reported that no
separate record is maintained in res-
pect of those persons who have been
allotted flats on the ground of their
children being handicapped.

LR.D. Scheme in Punjab

4796. SHRI R, L. BHATIA: Will the
Minister of RURAL. RECONSTRUC-
TION be pleased to state:

(a) whether any rural integrated
development and employment schemes
were formulated for being executed in
Punjab during the current.year;

(b) if so, the broad outlines thereof;
and

(c) the results achieved thereby?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) The integrated rural develop-
ment programme (IRDP) and the na-
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(NREP) are the two major centrally
sponsored rural] development/rural
employment schemes under implemen-
tation in Punjab during the cutrent
year. Under the IRDP, assistarce is
provided to identified families of the
target group for raising their incomes
above the poverty line. The farget
group consists of rural artisans and
craftsmen, agricultural labourers, mar-
ginal farmers, small farmers, SC/ST
belonging to the target group . etc who
are pelow the poverty line. Agricul-
ture, animal husbandry, minor irriga-
tion, sericulture, horticulture, fisheries,
small and cottage industries and vir-
tually any economic proposition in the
primary, secondary and tertiary mtors
which is likely to raise the incame of
the targetted families is eligible for
assistance under this programmeé, The
national rural employment programme
aims at providing supplementary em-
ployment opportunities to work seek-
ers during the lean employment pe-
riods of the year. It aims simultane-
ously at creation of durable communi-
ty assets for strengthening the rural
economy and steady rise in the income
level of the rural poor.

tional rural employment programme (c) A statement is attached.

Statement

The progress ackieved under the integraled rural development programme and national rural employment pro-
gramme in Punjab during the current year (1981-82)

(a) Integraied rural development programme (IRDP)

(Rs, in lakhs)
Name of State Central Amount Amount Beneficia- m
share of released utlised Ties
™ allocation ansisted mobilised |
Punjab 351.00 17550  192.51% 28371%  464.00%"

*Upto Scptember, 1981.
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TR L B .
{b) Natiopal rural employment programme (N.R.E,P,)

FaTre

-

Name of ‘State Quantity Quantity Cash Cash Employ-
R of food- of food- fund funds ment
" grains grains released  utilised generated
L allocated/ utilited (Rs. in  (Rs.in  (in lakh
) released  (MTs) lakhs) 12khs) mandays)
(MTs)
1 Yo (3) (4) (6) (6)
it N
Punjab 520.16 126.00 129.50 0.02

Note:—l. Information in Column (2) to to (5) is upto August, 1981.

2. Information in Column (6) is upto June, 1981,
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Implementation of LR.D. Projects in
the Districts of Orissa during 1981-82

4798, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the amount allocated to various
districts of Orissa towards implement-
ing the Integrated Rural Development
Projects during 1981-82;

(b) the amount which has been ac-
tually spent by those districts in im-
plementing various Rural Development
Projects Programmes {o be implement-
ed for the current financial year;

(c) the guidelines sent either by the
Centre or the State to those districts
to complete all the rural development
projects within the time scheduled;
and .

(d) the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b). A
statement indicating district-wise al-
location of funds, the Central share
released for the year 1981-82 uptil
novwv and amount reported to be uti-
lised upto 30-9-1981 is attached (An-
nexure D. Laid on the Table of the
House. [Placed in Library. See No.
LT-3165/81].

(c) and (d). A copy each of the
guidelines issued regarding annual ac-
tion plan for 1981-82 vide letter No.
D.0O.S. 11011/52/80-IRD (III) dated
7th March, 1981 and the drill laid
down by the Government of India for
timely utilisation of funds vide letter
No. D.O. 14613/1/81-IRD(Iy dated
27th  April, 1981 is attached (An-
nexure II and III). Laid on the Table
of the House, [Placed in Library. See
No. LT-3165/81].

Implementation of Rural Reconstruc-
tion Programme

4799. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the total amount earmarked for
the implemeniation of rural recons-
truction programme in the country
during the Sixth Five Year Plan pe-
riod;

(b) how much of the total amount of
Central assistance earmarked for
Orissa has been provided to the Gov-
ernment of Orissa so far during this
plan period for implementing rural
reconstruction programme in the
State;

(¢) what are the wvarious rural re-

construction programmes which have

been started there; and
(d) the details {hereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) An amount
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of Rs, 2542.46 crores has been provid-
ed in the Central Sector for the pro~
grammes of the Ministry of Rural Re-
construction during the Sixth Plan,

(b) An amount of Rs. 22.58 crores
has so far been released for major pro-
grammes like the integrated rural de-
velopment programme, national rural
employment programme and drought
prone areas programme in Orissa. Be-
sides 1.8 lakh M.Ts, of foodgrams have
also been released,

(¢) and (d). The major programmes
of rural reconstruction being imple-
mented in the State are as follows:

(1) Integrated Rural
Programme (IRDP):

IRDP is a Centrally sponsored
scheme. During the Sixth Plan it
seeks to assist at least 3000 families ir
each block belonging to the target
group of small/marginal farmers, agri-
cultural labourers, rural artisans etc.,
through the provision of subsidies and,
inst:tutional credit which would en-
able them to take up viable economic
activities, The rate of subsidy is 25
per cent of the capital cost of the pro-
ject for small farmers and 33-1/3 per
cent for marginal farmers, agricultu-
ral labourers etc. subject to a maxi-
mum of Rs. 3000. For tribals the rate
of subsidy is 50 per cent subject to a
maximum of Rs. 5000. At least 30 per
cent of the beneficiaries are to be
drawn from scheduled castes and sche-
duled tribes and at least 30 per cent
of the total henefits by way of credit
and subsidy are to flow to these
The programme covers the entire State
of Orissa. The expendifure on IRDP
ig shared between the Centre and ’rhe
State on a 50:50 basis.

Development

(2) National Rural Employment Pro-
gramme (NREP) '

NREP has replaced the food: for
work programme- in October, 1980.
The basic object of. the programme i
to generate additional employment for
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rural a and therely create, dur-
able co:ﬁty assets which would
strengthe# the infrastructure in rural
areas for socio-economic developme t.
10 per cent of the outlay is earmark-
ed for construction of assets having a
direct impact on the socio-economic
life of scheduled castes/tribes, Allo-
cation to the States/Union Territories
is made on the basis of a weightage
of 75 per cent for the population of
agricultural labourers and marginal
farmers and 25 per cent for the inci-
-dence of poverty in the State. The
programme covers the entire State of
Orissa. The expenditure on; the
scheme is shared between the Centre
-and the States on a 50 : 50 basis with
-effect from 1-4-1981.

(3) Drought Prone Areas Programme
(DPAP):
The main componentg of this Cen-
‘trally sponsored scheme are:
(i) development and management
of irrigation resources;
(ii) soil and water conservation
and jafforestation;
(iii) restructuring of the cropping
pattern and pasture development;

(b)

(iv) popularisation of dry land
farming techniques;

(v) livestock development; and

(vi) development of small and
ginal farmers and landless labour-
ers etc.

The programme covers 25 blocks in
Orissa, The expenditure on thig -pro-
gramme ig shared between the Centre
and the States on a 50 : 50 basis.

Shifting of Offices from Vikas Minar

4800. SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state: ’

(a) whether it is a fact that some
Departments and offices of DDA have
been shifted and are being shifted
from its building Vikas Minar; and

(b) if so, the details and reasons
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

Already shifted offices of ) Shifted to
- 1. Joint Director (Lotterics) |
2. C-ordinating Oficer (Damages) Inter State Bus Terminal
3. Accounts Officer (Damages)
4. Dy. Director (Lands Protection Branch) 1
|
'S. Director (Traftic & Trausporation) * Vikas Ku teer
-6. Superintending Engineer (Circle V) J
7. Four Divisions of Horticulture Department of DDA Nehru Place, Shaikh Sarai, Radhu
Place & Asian Games village
Complex
8. Gonstruction ‘Division No I1I Nehru Place

9. Electrical Division No I )
\
10. A Section of P.P,W, J

Jhandewalan

‘Ordered to be shifted

Traffiz & Trassporatation unit of the perspective

Planning Wiig

New building being corstructed
at ILN.A. .
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Shifting of these offices have been
made with a view to reduce .conges-
tion in Vikas Minar and afford better
facilities to the public visiting the offi-
ces of the DDA located in Vikas Minar,

Provision of Water Lines to Unapprov-
ed colonies on Najafgarh Road,
Delhi ¥

4801. SHRI MOHANLAL PATEL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

ta) whether there is any proposal to
lay water and sewerage. lines in un-
approved/partly approved colonies on
Najafgarh Road;

(b) if so, by when these colonies will
have these facilities;

fc) on what terms and conditions;
and

(@) if not, the reasons therefor?

. THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
_SINGH): (a) to (d). The Delhi Water
Supply and Disposal Undertaking has
stated that the question of provid'ng
water and sewerage lines in the regu-
larised colonies can be considered if
and when the benficiaries pay the de-
velopment charges. These services
can be provided in unapproved colo-
nies on their regularisation of pay-
fhent of development charges.

Completion of Irrigation Projects in
Sixth Plan

4802. SHRT MOHANLAIL PATEL:
Will the Minister of IRRIGATION be
pleased to state:

(a) the details of Irrigation Projects
likely to be completed during the Sixth
Plan period for irrigation in each
State; and

(b) the percentage of land which is
under irrigation at present and the
percentage of such land likely to be
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under irrigation by the end of Sixth
Five Year Plan in each State?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION. (SHRI
Z. R, ANSARI): (a) Three statements
showing the State-wise details of Ma-
jor Irrigation Projects (Statement I),
Medium Irrigation Projects (Statement:
II) and Minor Irrigation Projects
(Statement III), which are likely to be
completed during the Sixth Plan pe-
riod, are laid on the Table of the
House. [Placed in Library. See No.
LT-3166/81).

-{b) A statement showing the State-
wise ultimate potential from major,
medium snd minor irrigation projects,
potential created upio 1-4-1981 and
percentages thereof, targets of addi-
tional potential during the Sixth Five
Year Plan and the percentages at the
end of Sixth Plan (Statement IV) is
laid on the Table of the House [Plated.
in Library. See. No, LT-3166/81].

Bamboo for Paper and Pulp Milk

4803. SHR1 GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his Ministry asked the
States to furnish the report regarding
the quantity of bamboo at present

‘available to meet the demand of the

existing paper and pulp Mills in the
country;

(b) if so, the names of the private
and public sector paper and pulp mills
and the quantum of bamboo required
per annum by the Mills, State-wise
therefor;

(¢) whether the available bamboo in
the country can meet the present and
future consumption of the existing
M:lls or it is in short supply; and

(d) if the bamboo material is in
short suoply to the existing Mills how
the new industries based on bamboo
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bas been cleared and issued new let-
ter of intent therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) The
States were asked to furnish informa-
tion regarding the bamboo supplied to
mills having capacity of over 20,000
tonnes per annum.

(b) The requirement intimated by
the mills so far is given in the attach-
ed statement, !

(c) Bamboo is in short supply be-
cause it has many uses other than that
of paper and pulp mills.

(d) Letters of Intents for new indus-
tries are issued by the Ministry of In-
dustry after ascetaining availability
of raw material 6h a sustained basis.

Statement

Name of State Name ofMill

Bamboo requirement

intimated

Madhya Pradesh . . 1. Nepa Mills. Ltd., Nepanagar 60,000 Metric  Tonnes
Orissa . . 2. Sewa Papers, Bhubaneshwar 35,000 Metric Tonnes

(Air Dry)
3. Straw Products Ltd., Rayagada 91, 289 Metri  Tonnes

* 4. Orient Paper Mills, Brajrajnagar, 1,22,500 Tonnes

Uttar Pradesh . 5. Century Pulp & Paper, Lalkua, 1,50,000 Metric Tonnes
near Nainital (including  coniferous

materials)
6. Star Paper Mills Ltd., Saharanpur Not usirg as itisrot avail-

able in U.P.

Assam . 7. Hindustan Paper Corporatlo: Ncw- 2 (6,((C Terres (A Dry)

gong

8. Hindustan Paper Corporation ,Cachar 2,70,0(0 Metric Tornes

9. Ashok Paper Mills, Joghigopa

1,45000 Metric Tonne

(Air Dry)
Karnataka . 10. Harihar Polyfibres, Harihar Not using bamboos at all
11. Mysore Paper Mills Ltd., Bhadra- 50,0C0 Tor1es
vati
12. West Coast Paper Mills, Dandeli 89,000 Tonncs
Tamil Nadu . 13. Seshasayee Paper & Boards Lid.,, 47,000 Tonnes
Erode
Kerala . 14. Gwalior Rayons, Mavoor 60,000  Mewric Tonnes

15. Kerala Newsprint Ltd., Velur
16. Punalur Paper Mills Ltd., Punalur

(Air Dry)
1,05,000 Metric Tonnes

1,05,000 Metric Tonres
(Air Dry)

Maharashtra . 17. Laxmi Board & Paper Mills Ltd., Not

Kalyan

18. Ballarpur Industries, Ballarpur Divi- 1,45,000

sion

.
—
©

v nagar, Pune

‘Central Pulp Mills Ltd., Shivaji-

1,00,000 Tones
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Name of State Name of Mill

-3
—

Bamboo requircment
intimated

Andhra Pradesh

21. Aadhra Pradesh Pulp & Paper
Ltd., Rajamundry

22. Rayalaseema Paper Mills  Ltd.,

Adoni

23. Bhadrachilam Pap:r & Boards

. 2). Sirpas Papze Mills Led., Siré-.n’,
Kaghaznagar

1,23,0)) M:tric Tonnes

.ills 1,10,00) Metric Tonnes
(Air Dry)

55,000 Tonnes (Air Dry)

Ltd. 70,0)) ‘Tonnes (Air Dry)

Bhadrachalam,
Gujarat . < 26 Rohit Pu'p & Pad:- MUs, Kauld, 359)) Moic Tonnes
Udvada (Air Dry)
Haryaha . . 25. Balarpar Industries (Sarec Gopal  Not using bamboo
’ D.vision), Yamunanagar .
W:it B:agal . 25. B:agal Papze Mills Company Rani- 75,000 Metric Tonnes
gani

27. India Paper & Pulp Company,

Naihati

28. Tataghur Paper Mil's Company, 73426

‘Tataghur

48,000 Tonnes (Bone Dry)

Metric Tonnes
(Atr Dry)

—I—Q;iional Guidelines regarding Land
Reforms

4804. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the national guidelines regarding
land reform adopted by the Govern-
ment of India and issued them to the
States for implementation;

(b) State-wise the land reform Acts
enacted and implemented, detail there-
for;

(c) the names of the States which
have sent the amendments of the ex-
isting Acts of their States for clearance
from his Ministry, the proposed
amendments therefor and the action
taken by this Ministry on the amend-
ments so far;

(d) is it a fact that some States are
- tardy in implementation of the land
reform laws; and

(e) if so, the reasons given by the
States for delay in implementation

and the measures adopted by his Min-
istry to this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) The Natio-
nal Guidelines on land ceilings sug-
gest, among other things, that (i) the
ceiling on agricultural holdings should
range between 10 to 18 acres of the
best category of land, viz. land with
assured irrigation and capable of yleld-
ing at least two crops a year; -(ii) the
ceiling for land of inferior quality
may be higher but it should in no case
exceed 54 acres; (iii) the ceiling should
apply to a family unit of flve mem-
bers and where the size of the family
is larger; additional land may be al-
lowed for each member of the family
in excess of flve 850 however.that the
total area held by the family does not
exceed twice the ceiling limit; (iv) ‘fa-
mily’, for purposes of the celling law,
may be defined to include husband,
wife and minor children; (v) land
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wunder tea, coffee, rubber, cardamom
and cocoa should not be subject to
ceiling, (vi) private trusts should not
be allowed to hold land in excess of
the ceiling; and (vii) priority in the
allotment of ceiling-surplus land should
be given to landless agricultural wor-
kers, particularly those belonging to
the Scheduled Castes and the Schedul-
ed Tribes,

(b) States have their own land re-
‘form laws which provide for (i) abo-
lition of intermediary tenures; (ii)
ceiling on agricultural holdings; and
(iii) tennncy reform. A statement in-
dicating the progress in implementa-
tion of revised ceiling laws of differ-
ent States is appended,

(c) According to the present prac-
tice, this Ministry does not receive for
clearance amendments passed by State
Legislatures.

(d) and (e). All the States are com-
mitted to implementation of land re-
forms. In matters involving property
rights in land, it is natural that there
“would be some delays and the pace of
implementation would not be uniform
in all the States since the problems
differ according to the conditions ob-
taining in different States. The State
Governments have been requested to
expedite implementation of land re-
form laws and adopt appropriate ad-

ministrative and legal measures,

Statement

(Area in acres)

State/Union Territory

Area decla-

red surplus
under revised under

Area taken

Arca distributed

under

possession of revised ceiling laws

ceiling laws revised ceil- Area No. of
ing laws beneficia-
ries

Andhra Pradesh 9,80,767 432,113 3,00,703 2,07.150
Assam 5,80,149 5,03,161 3,16,784 2,54,333
Bihar 2,33,205 1,44,008 1,37,658 1,52,725
Gujarat . 1,17,906 38,800 5,190 1,199
Haryana . . 27,355 19,582 17,956
Himacha Pradesh 1,35,915 1,35,293 3,417 4,500
Jammu & Kashmir .. .. .. ..
Karnataka . 2,10,569 75,664 53,470 11,042
Kerala . . 1,18,272 79,034 Sw,311 84,637
Madhya Pradesh 2,53,029 1,40,193 78,749 31,567
Maharashtra 3,70,193 2,81,586 281,586 76,892
Manipur 1,029 26 .. ..
Orissa 1,40,505 1,21,888 1,00,931 76,9933
Punjab 49,324 15,896 12,511 2,955
Rajasthan 2 46,495 2,20,643 1,22 230 26,212
Tamil Nadu 78,149 75,175 56,934 36,147
Tripura . 1,842 1,469 947 869
Uttar Pradsh 2,81,869 2,59,773 2,31,856 1 88, 601
West Bengal 1,52,658 1,01,748 56,542 1,59,290
Dadra & N.H. 8,958 6,180 3,406 1,512
Delhi 780 413 .. ..
Pondicherry 2,527 976 837 960

“Total : . 39,91,497 26,53,631 18,34,018 13,22,830
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Prico of Hard Wood and Soft Wood

4805. SHRI MANORANJAN BHAK-
TA: Will theMinister 6f AGRICUL-
TURE be pleased to state:

(a) what is the price per cublic
metre of hard wood and soft wood
supplied by Government to private
industries in Andamén and Nicobar
Islands during the last three years;
specitying the rates in different depots;

(b) what is the price per cubic metre
of hard wood and soft wood supplied
by the private industry from Lheir
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coups to the Forest Department for the
last three years; and

(c) if there is any difference between
the two rates, what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Price in
Rupees per cubic metre of wood in-
clusive of royalty ex-forest/ghat depot
irrespective of lead involved, for sup~
ply to private industries by the Anda-
man and Nicobar Adnlinistration dur-
ing the last 3 years is given below'—

(Price including rovality rates type of Wood and Size

Year
1979-80  1980-81

1981-82
Rs, Rs. Rs.

Gurjan Ply,

Higher girth 385 540 600

Lower girth 350 490 540
Non Gurjan Ply

Higher girth 252 302 400

Lower girth 229 275 360
Match Logs 366-

Higher girth 252 302 .

Lower girth 275 .

(b) Price in rupees per cubic :netre
of Wood logs supplied by private In-

dustries to Forest Department foi the
last 3 years is as under:—

1979-80 & 1980-81 1981-82

1. Peel Island
Pyinmanallah
Charalangta

Pitchar

WO ow D

Rutland

6. Cheria Tappa

7. Pawajig

Rs. Rs.
96 (By raft) 119 (By raft)
115 (By road)
110 (By road)
130 (By road)
163 (By raft)

119 (By raod)
147 (By road)
164 (By road)
184 (By raft)

123 (By road)
139 (By raft)

94 (By raft)
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(c) Difference in rates is due to fixa-
tion of rates for supply of logs by the
Department on' the basis of cost of
production reflected on the proforma
account of the Department, which takes
intp account, besides the actual cost of
production. over heads as per the prin-
ciples laid down by Government of
India, and also due to transportation
lead involved in varying degrees.

Schemes Undertaken by Andaman and
Nicobar Islands Administration undex
NREP

4806. SHR] MANORANJAN BHAK-
TA: Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state
how many schemes have been under-
taken by the Andaman and Nicabar
Islands Administration under scheme;
State Tehsil-wise indicating the names
of the schemes and total numbec of
persons benefited?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALI'ESHWAR RAM): The information
is being collected and will be !aid on
the Table of the House.

Provision of Civil Amenities in Vikas
Puri, Delhi

4807. SHR] HIRALAL R. PARMAR:
SHRI KESHUORAQO PARDHI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it js a fact that follo-
wing the construction of a large num-
ber of houses, there has been a large
expansion of Vikas Puri, Delhi for
the last 2-3 years;

(b) whether residents of the colony
are experiencing great difficulty in the
absence of ‘Shopping Complex’
‘School’ and a satisfactory bus gervice
to and fro the colony; and

(¢) remedial measures proposed to
be taken to solve the problemg of the
colony and the likely time to be taken
in the matter?

'246'.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUBING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir.

{b) and (c), The DDA hag repor-
ted that no representations/complaints
as such have been recieved in this
regard. However, as per the general
development plap of Vikaspuri, there
is a provision of gne community cen-
tre, 5 local shopping centres, and 20
convenient chopping centres, Part of
the community centre has already
been developed and cinema plot has:
been sold. Out of 20 convenient shop-
ping centres, layout plans of 7 conve-
nient shopping centres have been:
finalised. Construction of gne conve-
nient ghopping is complete and the-
others are at various stages of cons-
truction, In order to cater to the needs
of the residents living in Vikaspuri, a
number of Kiosks have been built in
other shopping centres located in
various blocks of Vikaspuri are under
preparation and shall be constructed
alongwith houses being constructed
by the DDA.

The DT, has reported that the
colony is at present being serveq by
as many as 24 bus gervices including
3 Mini-bus Services,

Agriculture Holdings in the Country

4808. SHRI AK. ROY: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether there has been any
more census about the pattern of agri-
cultural holdings in the country after
1971, if o, facts in details gwing the
trends;

(b} whether it ig a fact that the
land is passing from the hands of pre-
vious feudal landlords to the em-
ployees of the persons jn service
making no difference in the basic na-
ture of parastic agriculture;
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{¢) whether Government have any
study about the lang that would be
available for distribution if the per-
sons in service are deferred from
possessing land for cultivation on the
principle of ‘one man one job'; any
.sample survey in this matter;

(d) if so, facts in detail; and

(ey if mnot, whether Government
have any plan to have such survey?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.
The latest Agricultural Census relates
to 1976-77. The main findings of this
Cengus are ag follows.

‘(i) The average size of gn opera-
tional holding declined from 2.30
ha in 1970-71 to 200 ha in 1976-77.

(i) The decrease in the size of
the average operational holding is
the highest for large holdings (10
ha and abeove), followed by margi-
nal holdings (below 1 ha).

{iii} The percentage of marginal
holdings to {he total number of hol-
dings increased from abeout 51 in
1970-71 to 54.7 in I976-7%.

(iv) There wag some fall in the
operated srea comprised in larpe
holdings and some increase in the
operated prea comprised in marginal
holdings.

{b) There is no evidence to sug-
gest that land is increasingly passing
into the hands of persons in service.
"Feudal landlordism has already been
abolished.

(¢) to (e). No such study or sample
survey has been taken up, Since there
"is no visible trend of concentration of
land in the hands of persons in ser-
vice and since, in the event of such
an exercise being taken up, no worth-
-while results are likely, no study or
:sample survey is contemplated,
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MPs on Government Delegation

4809. SHRI A, K. ROY: Wil the
Minister of PARLIAMENTARY AF-
FAIRS be pleased fo state:

{a) number of MPs sent abroad in
Government delegations in the last
three years and the expenditure in-
curred thereon with year-wise break
up in details;

{b) number of Members of the diffe-
rent political parties in those delega-
tions; whether any independent
Member of the Parliament was selec-
ted, facts in detail for the last three
vears with year-wise break up; and

{(¢) basis of such selection?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SERI BHISHMA NARA-
IN SINGH): (a) to (c}. The infor-
mation is being collected and will be
laid on the Table of the Lok Sabha.

Water Supply for all Delhi Villages

4810, SHR1 A. C. DAS: Wwill fhe
Minster of WORKS AND HOUSING
be pleased to state:

(a) whether Government have a
proposal to introduce certain szcheme
under which potable water can be
supplied for all Delhi villages by the
end of the 8ixth Five Year Plan
Period,

(b) if so, the name of that scheme
and the amount estimated for inmple-
menting that scheme;

(¢) the expected time of imple-
menting the scheme; and

(d) the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH). (a) Yes. Sir,

(b) to (d). According to the infor-
mation furnished by the Municipal
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Corporation, Delhi, there are 245
villages in Delhj out of which 148 has
been identified a3 problem villages
and the rest 97 are non-problem vil-
lages. At the beginning of the Sixth
Five Year Plan, 99  problem villages
and 53 non-problem villages were
to be provided with drinking water
supply facilities. According to the
programme drawn by the Corporation
all the villages are expected to be
covered with drinking water supply
facilities by the end of the year 1932-
83, The Sixth Plan outlays under
Minimum Needs Programme for pro-
blem villages and non-problem villa-
ges are Rs. 700 lakhs and Rs. 100
lakhg respectively, Although drinking
water supply will be provided to all
Delhj Villages by 1982-83, yet it will
be taken further two years beyond
1983 to stabilise the water supply in
the villages,

Procurement of Agro-aviation
Air-craft

4811. SHRI A C. DAS: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) the total number of Agro-avia-
tion aircraft being made use of for
spraying and dusting of pesticides
during this year;

(b) whether those aricraft are un-
der the control of his Ministry;

(¢) if not. whether his Ministry
propose to procure such agro-aviation
aircraft to make readily available for
spraying and dusting of pesticides:
ang

(d) the programme of the Govern-
ment jn this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) The
total number of Agro-Aviation air-
craft used for aerial spraying during
this year 1§ 34.

(b) Out of 34 aircrafts mentioned
above, 15 are under the control of the-
Agriculture Ministry, ,

(c) and (d). In view of reply part
(b), the question does not arise.

Provision for 1980-81 under N R E P.
to Orissa

4812, SHRI K, PRADHANI: Wwill
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) how much Government propose
to allot under the National Rural Em-
ployment Programme to Orissy out
of the budgetary provision of Rs, 340
croreg sanctioned for 1980-81:

(by what are the principles Gov-
ernment propose to follow in making.
the allotment; and

(c) what are the proposals Govern-
ment rcceived from the Government
of Orissa in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) During
the year 1980-81, the resources given-
to Orissa under Food for Work/Na-
tional Rural Employment Programmec
work out to 100500 MTs of rice valu-.
ing at 15.35 crores and cash funds
amounting to Rs. 586.00 lakhs, For
the current year, the total provision
for the programme (both in central
and state budgets) being Rs. 360
crores, the total share of Orissa for
implementation of the programme in
the State would come to Rs. 1640
crores.

(by The allocations under National
Rural Employment Programme ar¢
made on the basis of 3 formula evol-
ved in consultation with the Planning
Commission and the Ministry of Fin-
ance under which 75 per cent
weightage is given to the number of
agricultural labourers and marginal
farmers in the State and 25 per cent
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weightage to the incidence of poverly
in each State,

{c) None, Sir..

Representation against revised forest
Flantation Policy

4813, SHRI K PRADHANI: Wil
‘the Minister of AGRICULTURE be
pleased to state:

{a) whether Central Government
have received any representation
from the adivasiz of Bihar and Orissa
against the revised Forest Plantation
Policy;

(b) if so, the details thereof;

{¢) whether it is a fact that this
‘policy hag resulted in gradual decline
of the daily earings of the local adi-
“vagis from the forest produce; and

(d) if so, the reaction of Govern-
ment regarding the demands of these
adivasis jn this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
R. V. SWAMINATHAN): (a) No.
: 8ir,

(b) Question does not arise,

-

(c) No, Sir.

(d) Question does not arise,

Landless Labour in the Country

4814, SHR] DAULAT SINHJI
JADEJA: Will the Minister of RU-
"RAL RECONSTRUCTION be pleased
to state:

{8y whether it is a fact that there
has been an increase in the number
of landless labour jn the country day
by day;

(b) what are the reasons therefor;
(¢) what is the present number of

‘Jandiesr labour jn the country, State-
-wise, ant what was the number as
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on 31 December, 1975, 1978 and 1980;
and‘

(d) what measures are being taken
to solve the problem? !

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
There hag been no recent estimation
of the number of landless labour in
the country, However according to the
Second Rural Labour Enquiry, there
were 10.53 million agricultural labour
households without land in 1974-75
ag against 8.57 million in 1964-65. The
percentage of agricultural labour
households without langd to total
agricultural labour households, how-
ever, decreaseg from 56,1 per cent to
508 per cent over the same period.

{(c) A statement indicating the
available information is appended.

(d) Eradication of poverty is the
major objective of planned develop-
ment, While amelioration of poverty
depends on overall economic growth,
the following are among the specific
measures directeq towards increasing
the income level of the rural poor
including the landless:

(i) allotment of land (both waste
land at the disposal of Government
and ceflling surplus land) for agri-
culture;

(ii) the integrated rural deve-
lopment programme which aims at
enabling the poorest o cross the
poverty threshold:

(iii) schemeg of village and cot-
tage industries development;

(iv) schemes of acquisition/up-
gradalfon of vocational skills;

(v) provision of employment
through the national rural employ-
ment programme; and

(vi) development of inténsiye
agriculture involving larger labour
requirement. . ‘
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Statement

(In Thousands)

~.

! State/Union Territory Estimated
number of
iobour ¢
house-hold

without lan

in 1974-75

Andhra Pradesh 1624
Assam 125
Bihar 1298
Gujara’ 497
Haryana . . 104
( Timachal Pradesh 2
Jammu & Kashmir . 4
Karnataka . 667
Kerala . . 118
Madhya Pradesh 625
Maharashtra 1035
Manipur . 1

Meghalaya 4

Orissa 467

Punjab 348

Rajasthan 84

Tamil Nadu 1535

Tripura . 18

Uttar Pradesh 1036

West Bengal . 989

Dcl.-nhi

Goa, Dama & Diu . 4

‘POndichm'y 18

Al India 10532

Bource: Rural Labour Enquiry 1974-75,

Cultivation of Cuhewxmb

4815. SHRI DAULATSINHJI
JADEJA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the nameg of States where
cashewnuts are being cultivated and
the approximate quantity of cashew-
nuts produced in each gsuch State
annually;

(b) whether any survey has been
conducted in other States in which
cashewnuts can be cultivated; and

(c) if so, the details thereof and
what measures Government have
taken to popularise this product?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE A\N’D
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) . .The
main cashewnuts growing States in the
country and the estimateq quantity of
cashewnuts production in each State
during 1979-80 is as under:—

Sl State/Umion Esti-
No. Territory mated
ion of
cagh-
ewnuts
(Toanes)
1 Andhra Pradesh 14000
2 Kerala . 123890
3 Karnataka 15300
4 Maharashta . 4520
5 Orissa . 3000
6 TamilNadu . . °.% 11000
7  West Bengal . 6oo
8 Goa 7500
9 Others_. 190
“
ToTAL . . . 180,000
(b) No Sir.

(c) Question does not arise,
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Research on New High Yielding
" Varieties of Potatoes

4816. SHRI ARJUN gsETHI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there have been made
any research regarding the new_high
yielding varieties of potatoes by the All
India Coordinateq Research Project;

(b) if so, the details thereof; and

(c) the steps taken by Government
to implement these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION: (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) The All India Coordinated
Potato Improvement Project of the
Indian Council of Agricultural Re-
search has been conducting research
for evolving new high yielding varie.
ties. The detaily of the new high
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vielding varieties produced through
the All India Coordinateg Potato Im-
provement Project are given in
Statement—1I.

(c) The varieties and the technology
developed by the Project are supplied
to varioug agencies anq the farmers
regularly. For example during 1980-
81 the Central Potato Research Insti_
tute, Simla, supplieq for multiplica-
tion about 25,000 quintals of breeders’
seed of improved varietieg to various
State Departmentg of Agriculture and
the National Seeds Corporation from
the crop raised from plains and hilla
for production of certified seed.

The work of multiplication of certifi_
ed seeds of these varieties and their
popularization is being taken up under
the operational research and Lab-to-
Land Programmeg of the Council.

4

The varieties releaseq under All
India Coordinated Potato Improve-
ment Project are mentioned below:

Statement

The varieties released under All India Coordinated Potato Improvemeet Project are mentioned below :

Varietes

(i) Kufri Lau kar Pl
(ii) Kufri Dewa .
¢iii) Kufri Badshah
(iv) Ku'ri Bahar .

(v) KufriSherpa .

Recommended [or areas

Frost Prone Areas of U.P

Plateau Region’

and Punjab.

. Indo-Gaxfgctic Plains and Platcau Region
U.P., Haryana, Madhya Pradesh and Rajagttan.

. Wart and Late Blight infected Arca of West Bengal

Hills and Plains.?

(vi) Kuri Himalini

(vii) ‘Kuri Lalima

North Indian Hills and Nilgiris.

Bihar, Orissa, U.P., Haryana and Madhya Pradesh
where

red coloured tubers are preferred.

Land at Concessional Rate to Educa-
tional Institutions and Societies in
Delhi

4817. SHRI ARJUN SETHI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) details regarding the private
charitable educational institutions and

educational societies to whom Gov.-
ernment have allotted land in Delhi
at concessional rates applicable to
other educational institutions; and

(b) the number of educational
institutions run by the minorities
which have been benefited from such
allotment? ’
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA NARAIN
SINGH): (a) The information ig being
collected and will be laig on the Table
of the House.

(b) With respect to allotment of
land, no separate recorq ig maintain-
ed by the Government about the
character of the educational institu-
tions namely whether they are run
by the minorities.

Jingle Fooq Zone System

4818. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is 5 fact that the
single Food Zone System ig in the
best interest of the country; and

(b) if so, whether Government will
consider to implemeat the single food
zone system?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and
(b). The entire country ig being treat-
ed as single zone for the purpose of
movement of rice/wheat and all State
Goveraments have been accordingly-
advised. In the case of paddy, how.
ever, proposals from certain State
Governments for imposing movement
restrictions have been approved, with
a view to maximising procurement.

No proposal ic at preseat under
vonsideration of Government to revert
to the system of single State Zones.

Supply of Water to Honghly during
Lean Period

4820. SHRI SANAT KUMAR MAN-
DAL Will the Minister of IRRIGA-
TION be rleased to state:

(a) whether any timely steps have
been taken to ensure the adequate
supply of water in the Hoogly river
during the ensuing lean period so as
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to maintain the navxgablhty of the
Calcutta port; ang

(b) if so, what and if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) and (b).
The Indo.Bangladesh Agreement of
November, 1977 on sharing of the
Ganga Waters at Farakka and on
Augmenting ity Flows provides interim
arrangements for gharing of the Ganga
waters during January to May, every
year, at Farakka as per an agreed
schedule. This agreement is in force
for o nariod of five vears.

All possible efforts are also being
made to ensure the navigability of
Calcutta Port.

Expenditure on ASIAD Project

4821, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) what is the total expenditure
incurred so far on the various projects
connected with Asiad Games handled
by the Delhi Development Authority
executed departmentally or through
the contracts;

(b) whether the payments are made
before pre-audit or only post-audit is
done; if so, which is the authority do-
ing the pre-audit;

(¢) what is the periodicity of
checks exercised over the material-
at-site accounts of the various projccts;
and

(d) whether there have been ins-
tances of wasteful expeaditure and il
50, the broad details therecof and steps
taken to prevent this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). Information is be-
ing collected from the Delhi Develop-

.ment Authority and will be laig on

the Table of the Sabha.

-
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Panel o deal with Inter State Water
disputes

4822, SHR! JANARDHANA POO-
JARY: Will the Minister of IRRIGA-
TION be pleased to state:

(a) whether Government are consi-
dering to constitute a pane} to deal
with Inter State Water Disputes bet-
ween the States; ang

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z.R. ANSARI: (a) No, Sir.

(k, Toes not arise,

Flood Relief and Drought Relief
Assistance to Karmataka

4823. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a Memorandum has
been submitted by Karnataka Gov-
ernment on 13 and 20 November,
1981 for flood relief and drought re-
lief seeking central assistance;

(b) if so, the action taken by
Government;

(¢c) whether request has also been
made by Government of Karnataka
to send a Central Team to assess the
extent of damage due to drought and
flood in the State;

(d) if so, when the team is likely
to be sent;

(¢) the amount sanctioned by the
Centre to Karnataka to deal effec-
tively the flood and drought condi-
tion in the State; and

(f) the amount already spent by
Karnataka on this account?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. The Government of Kar-
nataka has forwsrded a Memorandum
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on floods on the 13th November, 1081
and a Supplementary Memorandum
on scarcity situation on 22nd Novem-
ber, 1981 seeking additional <Cen-
tral assistance for relief operations
upto the end of September, 1881.

(b) to (d): A Central Team on
floods visited Karnataka from 30th
November, to 2nd December, 1981 to
assess the damage caused by floods
and the requirements of assistance to
meet the situation,

As regards request for additional
Central assistance for drought, the
Memorandum is under consideration.

(e): Floods: The Report of Cen-
tral Team on Floods is awaited. On
receipt of the same, further action
will be taken to approve g ceiling of
expenditure in this regard.

Drought: The Government of India
sanctioned on the 27th July, 1981 a
ceiling of expenditure of Rs, 806 lakhs
for drought relief merations upto the
end of September, 1981,

The following kinds of assistance,
extended to the State Government in
general during 1981-82, are also avail-
able to provide relief in the areas
affected by floodsidrought;

(i) Short-term loan of Rs. 1000
lakhs (Rs. 400 lakhs for Kharif and
Rs. 600 lakhs for Rabi) for pur-
chase and distribution of agricul-
tural inputs;

(ii) The first instalment of Rs.
414 lakhs including 7,000 MTs food-
grains under the National Rural
Employment Programme; and

(iii) Rs, 164.50 lakhs released un-
der the Accelerated Rural Water
Suply Programme,

(f) Drought: According to the Sup-
plementary Memorandum received,
the Btate Government had incurred a
total expenditure of Rs. 26332.54 lakhs
on drought relief measures against
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the approved ceiling of expenditure of
Rs. 808 lakhs. -

Floods: As a ceiling of expenditure
has not been approved, this does not
arise. The State Government would
however, be meeting the emergent
expenditure from the Margin Money
of Rs. 200 lakhs.

Ceiling for Employment Generation
Scheme

4824. SHRI JANARDHANA POO-
JARY: Will the Minster of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
ceiling fixed by Government of India
for employment generation scheme
for the purpose of drought relief
assistance was too meagre to meet the
drought situation in Karnataka;

(b) whether Government are con-
sidering to review fixation of ceiling;

(c) if so, the details thereof; and

(d) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a): On the
basis of the report of the Central team
and the recommendations of the High
Level Committee on Relief, the Gov-
ernment of India approved a total
ceiling of expenditure of Rs, 806 lakhs
for drought relief measures during
1981-82. (Pre-monsoon). This in-
cluded a 'provision of Rs. 469 lakhs to
provide additional gainful employ-
ment to the small and marginal far-
fers and landless labourers upto the
end of September 1981. The Govern-
ment of Karnataka submitted a supp-
lementary Memorandum seeking add-
itiona] Central ceiling of expenditure
of Rs. 182654 lakhg including

‘Rs, 1676.15 lakhs for employment gé-
neration works upto the end of Sep-
tember 1981. The State Government
stated in the Memorandum that the
ceiling fixed by he Government of
India for employment generation sc-
hemes was inadequate to meet the
requirements of drought situation.

(b) and (¢), The request is un-
der examination.

(d) Does not arise,

Development of Ilorticuliure in
Karnataka .

4825. SHRI G. Y. KRISHNAN:
Will the Minister of - AGRICULTURE
be pleased to state:

(a) whether it is a fact that State
Government of Karnataka has appro-
ached the Central Government re-
garding the develoment of horticul-
ture in that State;

(b) if so, the details thereof ;

(c¢) whether the project report for
integrated development of horticul-
ture in the State of Karnataka has
since been finalized; and

(d) if so, what are the details
thereof?

THE MINISTSER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). Plan proposals of the Gov-
ernment of Karnataka  for 1982-83
has been discussed in Planning Com-
mission. Working Group on  Agri-
culture hag accepted all the outlay
of Rs. 300 lakhs for development of
horticulture in the State as proposed
hy the State Government for 1982-83
as against the outlay of Rs. 280 lakhs
for 1981-82.

(¢) No, Sir.

(d) Question does not arise,
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Policy for promotion oa basis of
Seniority in Class I #nd IX
Postsin I. § 1.

4826, SHRI BANWARI LAL: Will
the Minister of CIVIL SUPPLIES
be pleased to state:

_ (a) whether the Indian Standards
Institution has peen folowing Gov-
ernment of India orders contained in
Department of Personnel and Ad-
ministrative Reform Q.M. No. 27/2/71-
Est, (SCT) dated 27th November,
1072 and O.M, No, 36021/7/75-Est.
(SCT) dated 25th July K 1976 regard-
ing promotion on the basis of sen-
iority in Class 1 and II posts;

{b) it su, how many persons have
bean premoted so far since 1976 on-
ward in the categories of Director,
Deiyuty Direction, Assistant Secret-
ary, Section Officer and STA (D); and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
{SHR BRAJA MOHAN MOHANTY):
{ay Yes, Sir. The Department ¢f
Personnel ang Administrative Re-
forms OM, No. 27/2/71-East, (SCT)
dated November 27, 1972, is being
followed in respect of promotion to
Grade II posts from Grade III posts.
In addition, No. 36021/7/75/Est.
(SCT) dated 25 Fecbruary, 1976 in
relation tg the aforesaid O.M. is also
being followed. Promotions to and
within Grade I and promotions to
2/3 posts within Grade II posts, where
applicable, are by selection on the
basis of merit with due regard to
seniority. Promotion to 1/3rd of the
posts in Grage II in the categories ot
Section Officer Reporter, Senior Tech-
nical Assistant (Drawing)/Labora-
tory/Editing are on the basis of merit
through Limited Departmental Com-
petitive Examinations. The O.M. dated
27 November, 1972 is not applicable
to these posts,

() and (). In all, 110 persons
have been promoted to the posts of
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Director, Deputy Director and Assis-
tant Secretary cince 1976. But as per
rules ang procedures for recruitment
and promotion, the posts of Director,
Deputy Director, Assistant Secretary
and 2/3rd of the posts of Senior Tech-
nical Assistant (Drawing) are to be

_ filled by selection on the basis of merit

and as such do not attract the provi-
siong of the O.M. dated 27 November,
1972. No person to the post of Senior
Technical Assistant (Drawing) has
been appointed/promoteq since 5 June,
1973, However, one post of Senior
Technical Assistant (Drawing) has
been reserved for an SC candidate to
be filled through Limited Departmen-
tal Competitive Examination.

Minimum Qualificationg for L. D, C.
in L §, L

4827 SHRI BANWARI LAL: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) what are the minimum educa-
tional qualifications for the post of
Lower Division Clerk in Indian Stan-
dards Institution with regard to can-
didates of;

(i) General Category;
(ii) SC/ST Community; and
(iiiy Physically Handicapped;

{b) whether there is any relaxa-
tion for SC/ST physically handi-
capped candidates in minimum educa-
tional qualifications; and

(¢} if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) to (¢). The minimum edu-
cational qualifications for the post of
Lower Division Clerk in the Indian
Standards Institution are as under:-

Matric or Higher Secondary with
1st Division or Intermediate with
IInd Division or B.A. No relaxa-
tion in respect of educational guali-
fications has been considered nece-
ssary in the case of SC/ST and
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physically handicapped candidaies
as candidates belonging to these
categories with the prescribed
minimum educational qualifications
are available, However, suitable re-
laxation is made in favour of SC/ST
and physically handicapped candi-
dateg in qualifying marks, in abjec-
tive and typewriting tests as well
as in interview.

Reservation of SC/ST posts in ISI

4828.SHR1 BANWARI LAL: Wil
the Minister of CIVIL SUPPLIES be
pleased to state:

{a) whether the Indian Standards
Institution has formulated any scheme
for Reservation of posts for SC/ST
candidates;

(b) if so, what are its salien{ feat-
ures;

(c) whetlher ihe scheme ig in accor-
dance wilh the orders issued by Min-
istry of Home Affairs and Department
of Personnel and Administrative Re-
forms from time to time; and

(d) if noi, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF (CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{(a) Yes, S'r.

(b) Reservalion for Scheduled Cas-
tes and Scheduled Tribes candidates
has been provided for in Direct Rec-
ruitment Rules. There is similar res-
ervation for promotion. The maximum
age limit for appointment of Scheduled
Castes and Scheduled Tribes candidate
is five years higher than the general
age limit For  direct recruifment,
either by examination or otherwise.
there is provision for relaxation of
standards in favour of SC/ST candi-
dates.

{c) Yes, Sir.
(d) Does not arise.

Selection Board/Departmental
Promotion Commitiee m I. S, 1.

4829. SHRT BANWARI LAL: Wil
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether there exists any Seleo-
t'on Board/Departmental Fromoiioa
Committee in Indian Standards Insti-
tution;

{b) if so, how many such Selection
Board/Departmental  Promotion Com-
mittee exist at prezenl for selection of
Grade I, II and IIl posts;

{¢) whether representati-n has beea
given by any SC/ST Officer on these
Selection Board/Departmenial Pro-
motion Comimitice to look after the
inlerests of these communilies as per
Government of India orders; and

(d) i notl, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF (CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and {b). Yes, Sir, There are Seven-
teen (17) Selection Boards/Depart-
mental Promotion Commiltees in the
Indian Standards Institution, as per
details below:—

(i) ISI Headquarter Office, Delhi
Four (4).

(ii) ISI Reglenal and Branch
Office, Thirteen (13).

(¢) and (d). Scheduled Castes/
Scheduled Tribeg officers wherever
available have been given represen-
tation on these Selection Boards/
Departmental Promotion Committee to
lock after the interest of these com-
munities as per Government of India’s
orders.

Report of National Fleod Commission

4830. SHRI K. MALLANNA: Wil
the Minister of IRRIGATION e plea-
sed to state:

{a} whether it is a fact that a Nat-
ional Flood Commission which was ap-
pointed by Government has submiited
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it report recammending to constitute
six river basin authorities covering
the various river basing of the coun-

try;

(b) it so, the details regarding its
#stage of the implementation at pres-
ent;

(¢) whether States Government com-
ments were alse received by Central
Government in this regard; and

{(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R, ANSARI): (a). Yes, Sir.

(b) to (d). Realising the need to pre.
pare plans for developing the water
resources of inter-State rivers including
flood control measures and operating
projects in the context of sub-basin,
basin and regional and national needs,
some legislative measures for this pur-
pose have heen considered in consulta-
tion with State Governments. How-
ever, so far, no conclusions have been
reached.

D. D. D’s Chief Engineer's visit to
West Germany

4831, SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) wheher it is a fact lhat the
D.DA’s Chief Engineer was sent to
West Germany to study the technique
for constructing a folding, transparent
and sound proof partition of the in-
door stadium under construction for
the Asian Games;

(b) whether it is also a fact that the
expenses for his visit are to be borne
by D.DA. while the consultancy work
for the entire stadium has been handed
over to an Architect at a fee of Rs,
00 lakhs; and

{c) it 20, the reasons for bearing the
eSpeham by the DDA, and thy sxtent
2 G saowit mvelved theigln?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR! BHISHMA NARAIN
SINGH): (a} The DDA has reported
that the Chief Engineer visited West
Germany to assess the capabillty and
capacity of the foreign collaborators
for putting up Sound Proof Partition in
the Indoor Stadium at Indraprastha
Estate.

{(b) and (c). The DDA has reported
that the fees payable to the Architects
appointed in connection with the con-
sultancy services js at the rate of
3% per cent of the estimated cost/
accepted tendered post/actual cost
whichever is least, subject to a ceiling
of Rs, 49 lakhs and that the agreement
does not cover the cosi of any foreign
visits regu’red te be made by them on
behalf of the DDA, The DDA has also
reported that an expendilure of app-
roximately Rs. 20,000/- was incurred
by the DDA in comnection with the
visit of the Chief Engineer,

Allotment of lamd to Shrl Shiv Hari
Mandir Sabha Lawrence Road, Delhi

4832 SHRI K M. MADHUKAR: Will
the Minster of WORKS AND HQUS-
ING be pleased to slate:

(a) whether jt is a fact that the
Delhi pDevelopment Authority have iss-
ued letter No, M. 2(158)/78-HS dated
16-8-1979 to Shri Shiv Hari Mandir
Sabha (Regd.);

{b) whether the DDA have received
no objection—certificale from the—
residentg organisations;

(¢) what is the total area in posses-
slon of the Sabha and actual cost of
the land to be pald to the DDA;

{d) whether it is the policy of DDA
to delay regularization allotment of
land te religiows dnstitutions on <n4
pretext or other; and ' |
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(#) if not, the number of letterg re+
celved by DDA from Shri Shiv Hari
Mandir Sabha, Lawrence Road since
he joined the DDA and number of
them replied?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HQUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported
that the latter in qcestion was issued
on 18-8-'79 gnd not on 16-8-'79.

(b) Yes, Sir,

(¢} The Sabha is in unauthorised
occupation of g3 piece of land measuring
625 5q. ¥ds. meant for a park. The cost
of land is estimated to be Rs. 38740.

{d) No, Sir.

{(e) The DDA has reported {hat 4
letters have been received from the
Babha from January ’81 to November
'81 and replies to all of them have
been sent,

Export of Onion to Malaysia by
" Nafed

4833. SHRI R. L. BHATIA:

SHRI JANARDHANA POOJA-
RI:

SHRI M. RAMGOPAL REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the coniract of mono-
polistic nature entered into by the
National Agricuitural Co-operatives
Marketing Federation (NAFED) with
a sole buyer in Malaysia has posted
a threat to exports of Indian onion to
Far East and West Asian countries,
Chief buyers of the produce from
India;

(b) whether by indulging in mono-
poly sales to a single agency, NAFED
has provided an opportunity to Pakis-
tan tp make a dent in India's domain;

(¢) whether the failure to serve the
ldyge mumber of buyers is bound te

270

resylt in loas of mizeable share of our
export marketf; and

(d) if so, the steps which Govermn-
ment propose to  take to check this

NAFED monopoly deal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) The
Government have allocated quota of
50 000 tonnes of onion for export to
Malaysia and Singapore during the
financial year 1981-82. Out of this
quantity, 12,177 tonnes were exported
tc various buyers in these two coun-
tries and 18,045 tonnes to a single firm
in Penang with which NAFED had
entered intc an agreement for export
of 50,000 tonnes of onion to Malaysia
and Singapore upto May, 1982, subject
to Government’s policy. After the
agreement with the Penang firm in
May, 1981 which had exhausted the
quota for the year, no export could be
made to any other buyer in Malaysia
and Singapore. This agreement with
a single buyer has not affected exports
of onion {0 the Far East and West
Asian cuuntries during the current
year.

(b) As indicated in part (a) of the
Question, exports of oniong have not
been affected because of this contract.

(¢) Does not arise.

(d)} The Export Policy is reviewed
hy the Government periodically for
taking appropriate measures. -

Trust Deed of Indira Gandhi Prafl-
bha Pratishthan

4834, PROF MADHU DANDA.
VATE: Will the Minister of CIVIL
SUPPLIES be pleaseq to state:

(a) whether it is true that in the
trust deed of the Indira Gandhi Prati-
bha Pratishthan registered under the
Bombay Public Trust Act, in part
3(c) it has been stated that the Prati-
shthan shall purchase or make arrange-
ments for the sale of such of the

.



2971 Writlen AnsWers

creative works of the people in this
group who find it difficult to push their
works in the market;

{b) whether it is also true that part
3(c) states that apart from allocating
cash assistances, the Pratishthan will
establish printing, publishing, distri-
buting, producing and seiling organisa-
tions for literary work; and

(¢) if so, does not the Indira Gandhi
Pratibha Prafishthan come within the
ambit of Section (3) of the Emblems
and Names (Prevention of Improper
Use) Act, 19507

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL. SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b): Part (c) of clause 3 of
the Trust Deed reads as under:—

“to give training incentives and
financial aid to budding talents of
the State’.

In part (b) of clause 3, however,
there is reference to “sale and purchase
of books and works of art etc.” It has
also been mentioned that this would
be done “provided the Trust gives such
assistance on no profit no loss basis".
Similarly, in part (d) of clause 3,
there is a reference to “help in estab-
lishing, prining, publishing, production,
selling centre, exhibition and sales
galleries, ywork lobbies and studios,
art and literary centres and such other
venues in various parts of Maharash-
tra or-India, provided that it is done
on no proflt no loss basis”,

(c) No, Sir.

Regularisation of House Rent Recover-
able for Retention of Government
Accommodation after Retirement

4835. SHRI KESHAORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether, under the existing
rules, a retired Government servant
retaining Government accommodation,
is charged normal rent for the first
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two months, standard rent for next
six month and market rent beyond 8
months;

{b) upto what perlod can a retired
person retain Government accommoda-
tion;

(¢) are these rules applicable to all
the Prools of accommodation under
Tary AFFAIRS AND WORKS AND
the Government of India, if not, re-
asons for variations;

(d) in how many cases the retired
officers during the last 2 years, retain-
ed accommodation upio one year and
beyond: and

(e) wouid Gdvernment consider
liberalising these rules, especially in
view of acute shortage of accommeoda-
tion in Delhi, very high rents and the
sympathetic treatment that these per-
sons deserve?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS WORKS AND HOUS-
ING {SHRI BHISHMA NARAIN
SINGH): (a) and {b) Government
servant after retirement can retain fthe
General Pool  accommedation for a
period of two months on normal rent.
Thereafter, in  special cases, on hisg
written request he may be allowed to
retain his residence on payment of
twice the standard licence fee under
F. R. 43-A or twice the pooled stan-
dard licence fee he was paying, which-
ever is the highest, for a period not
exceeding six months. Retention be-
yond this period is unauthorised for
which licence fee at market rates is
chargeable.

(c) Separate rules have been framed
by the Departments concerned in res-
pect of Government accommodation
under their administrative control
keeping in view their special require-
ments and the exigencies of the situa-
tion.

(dy 825.

(e) No such proposal is under con-
sideration,
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News Iiem Captioned “DDA Told to
modify Rohini Scheme”

4836. SHRI BHIKU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to reler to the
news-item appearing in ‘Indian Ex-
press’ dated 4 December, 1981 and
state:

(a) what are the details of the de-
fects pointeq out by the Delhi Urban
Arts Commission in the Rohini Scheme
of the Delhi Development Authority;
and ’

(b) how is it that the Commission
wag not consulted by the D.D.A, before
launching the scheme?

-

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the table of the Sabha.

Demolition of Pedestal and Plaque at
Sheikh Sarai New Delhi

4837. SHRI RAJNATH SONKAR
SHASTRI:
SHRI] RAJESH KUMAR
SINGH;

SHRI RASHEED MASOOD:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it iy a fact that soon
after the much publiciseq ceremony
launching the 10000 Ist house at
Sheikh Sarai, the pedestal and the
marble plaque announcing the inaugu-
ration was demolished by DDA; and

(b) if so, the reasons therefor stat-
Ing the expenditure incurred on the
plaque, construction of the pedestal
and in performing the ceremony (to
be shown separately)?

.THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development

Authority has reported that the pedes-
ta] for plaque was badly damaged by
some miscreants and that there was a
risk of the plaque also getting damag-
ed. It was, therefore thought fit to
entirely reconstruct the pedestal on
which the plaque was put.

(b) The details of expenditure, as
reported by the DDA, are given bel-
low:—

(i) On plaque Rs. 520

(ii) On construction Rs. 550

of pedestal
(iii) On the ceremony Rs. 14,000
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SC/ST in Group AB.CD. in NDMC

3839. SHRI BHEEKHA BHAI. Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether New Delhi Muncipal
Committee ig not observing the recruit.
ment/promotion rules in respect ot
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STe and SCs and the vacancies in vari-
ous Departments are not filley up Zor
a long time; o

(b) what fs the percentage of Sche-
duled Caste and Scheduled Tribes em-
ployees in the ND.M.C.;

(¢) what special steps are proposed
to be taken to ensure that the claims
of S/T and S/C people are not ignored
in the recruitment and promotions by
the N.D.M.C.?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The New Delhi Muni-
cipal Committee have informed that
the Government instructions regard-
ing Reservation for Scheduled Castes
and Scheduled Tribes in Serviceg are
observed by them and steps are taken
to fill up the vacancies without delay.

(b) Scheduled Casteg 30.5 per cent.
Scheduled Tribes 1.06 per cent.

(¢) Does not arise, in view of reply
to part (a) above.

Implementation of Land Reforms

4840, SHRI OSCAR FERNANDLS:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the names of States where the
Land Reforms have been implemented;
and

(b) action taken to implement land
reforms in States where they are yet
to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Land reform .
programmes are being implemented ‘in
all the States where community owner-
Mpofhndianotapronouneodter'
ture of the land tenure scheme.

«b) Does mot arise. i
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U. 8, Team o Stody Wild Life in India

4842 SHRI DAULAT SINHJI JAD-
EJA; Will the Mindster of AGRICUL-
TURE be pleased to state:

(a) whether it is. a fact that US
¢ Team to gtudy wild life in India an2
Nepal has visited India recently;

{b) the names of the places visited
by them;

{c) whether any suggestion has been
made for the development of our san-
ctuaries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a): No US
Team has recently visited India speci-
fically to study wildlife,

() to (d). Does not arise,

Drainage Scheme in ‘Damos Beel

4843, SHRI ZAINUL ABEDIN: Will
the Minister of IRRIGATION be bplea-
sed to gtate:

(a) whether it is 5 fact that the
State Government of West Bengal sub-
milteq long before a scheme for cons-
tructing a drainage in the “Damos
Beel” area in the Murshidabag gistrict
with a view to make 3 vast area recul-
tivable which is presently inundated
following the operation of the Farak-
ka Barrage Project,

(b) if so,.the details of the scheme;

{c) whether Central Government
propose io approve/sanction the
scheme;

(d) it so, the pogress so far achiev-
"ed; and

(e) it so, the reasong therefor?
THE MINISTER OF STATE IN THE

' MINISTRY OF IRRIGATION (SHRI
Z, R. ANBARI): (s) Yes, Sir,

(b) Thy sthemr onvisages comsinic-
Van ol iwe regulaietn, ane ad the of-

take of ‘Gadir Nalla Jocated down the
confluence of Kharkhay Nallah to pre-
vent the spill from thi and
other at the tail end ot the Gadir nalla
(locally known as Dubri Nala) and a
pumping station at Dubri nalla regu-
lator for pumping the residual water
into the Bhagirath{ in order to make
the areg fit for cultivation by the end
of November Estimated cost of the
scheme ag submitted by the State Go-
vernment in February, 1080, was Rs.
77.17 lakhs,

{c) to (e). The scheme was examin-
ed by the Central Water Commission
and the State Government hag bheen
advised to revise the scheme ag well as
the estimate on the basis of the com-
ments furnished by the Central Water
Commission in August 1980.

Compeasation for Inumndation of Land
due tp Feeder Canal of Farakka
Barrage

4844 SHRI ZAINUL ABEDIN: Will
the Minister of IRRIGATION be plea-
sed to sgtate:

(a) whether it is g3 fact that Go-
vernment have adopted certain measu-
res to compensate the farmers of Jan-
gipur Sub-Division under Murshidabad
district in West Bengal for the loss they
have suffered due to the inundation
of their lands following the operation
of the feeder <canal of the Farakka
Barrage,

(b) if go, the detajls thereof; and

(¢) it nof, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TRRIGATION (SHRI
ZR, ANSARI]): {(a) No specffic propo-
sals for this purpose have 8o far been
received from the State Government
for consideration by Government gf
India.

(b) and {c). Dd not griss,
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Restoration of Inundated Area due to
Feeder Canal of Farrakky Barrage
_ Project

44845, SHRI ZAINUL ABEDIN: Wil
the Minister of IRRIGATION be plea-
sed to state:

(a) the details of the progress achi-
eved so far with regard to the imple-
mentation of the scheme intended for
the restoralion of a vast area present-
ly inundated following the operation
©of the feeder canal of the Farrakka
Barrage Project to its pro-barrage con-
dition;

{b) whether the completion of the
scheme will be made within the sche-
duled time limit; ang

{c} if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIL
Z. R. ANSARI): (a) The Honcurable
Member is presumably referring to
Pagla-Bansloi basin drainage scheme,
The work on construction of regula-
tor on Bansloi is in progress and that
on Pagla is expected to be started in
January 1982

(b) No Sir, the regulator works
which were to be completed by Novem-
ber 1981, as originally scheduled, are
‘now expected to be completed by June,
1983.

(¢) There were initial delays on the
part of the contractor for mobilisation
of finance, labour and materials, The
contractor reported labour problems
at Bansloi site and objection to cons-
truction of approach at Pagla site by
the State, These have since been sor-
ted out,

Government Accommodation in Ra}
kot and Surendra Nagar

4846, SHR1 DIGVIJAY SINGH: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what are the existing staff quar-
ters facfities for the Cenfra! Govern-
ment Employees (excluding Rallways)
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in Rajkot and Surendra Nazir cities
in Gujarat; and

{b) is there any proposal to cons-
truct more quarters for them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): {(a) My Ministry is concerned
only with the provisions of general
pool’ accommodation. At present, no
quarters in the ‘genera] pool’ are avail-
able in Rajkot ang Surendra Nagar.

{b) There is n¢ proposal {o cons-
truct quarters in the ‘general pool’ 1n
Rajkot and Surendra Nagar,

Supply of Palmolein Oil to Gujarat

4847. SHRI DIGVIJAY SINH:
Will the Minister of CIVIL. SUPPLIES
be pleaseqd to gtate:

(a} i8 it a fact that out of required
capacity of 57,000 tonnes of Palmolein
0il for the Stale of Gajarat only
56,000 tonnes were made available im
the year 1980-81; and

(b) what Goverament plan to do
to meet with thig requirement for the
Year 1981-827

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
{(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). Allocations of imported
edible oils to  State Givernments/
Union Territorieg for supply to con-
sumers through the public gistribution
system are made every month on the
basis of tha assessment of tiheir
requirements, local availability of
indigenous oils, availability of stocks
of imported oils, actual lifting by the
State/Union Territories against earlier
allocationg and such other relevant
factors. Though demangd for the
entire oil year is projected by each
State/Union Territory at the beginn-
ing of the oil-year, ad hoc requests
for increase in allocation, change of
oil etc. continug to be received
throughout the year. Thesa sre
taken intp consideration while declding
the allocations from month to month.
In the case of Gujarat, which js one
of the major oil producing States, the
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requirements of Palmolein for the oil-
year November, 1880 to October, 1981
were projected at 78,000 tonnes by
the State Government. The total al-
locationg from month to month to that
State during the oil-year 1980-81 ad-
ded upto 56,500 tonnes, against which
the State Government actually lifted
53,500 tonnes, The requirements of
Gujarat during 1981-82 will be consi-
dered jn the light of the factors men-
tioned above,

Establishment of Fishing Harbours
in West Coast
4848, SHRI N, DENNIS: Will the

Minister of AGRICULTURE be
pleased to state:

(a) whether there are proposals un.
dér the consideration of Government
to establish fishing harbour or harbours
in West Coast of Tamil Nadu where
there is wide scope and opportunities
for the development of fishing indus-
try;

{b) if so, the time when such fishing
harbour or harbours would be estab-
lished; and

(¢) the place or placeg where such
harbours woulg be established?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHANY: (a) It is
proposed to have a fishing harbour at
Chinnamuttom to serve the needs of
the entire Kanyakumari district. A
project has been prepared and is
awaiting investment decision.

{(b) The work would be undertaken
immediately after the investment de-
cision is taken.

(c) At Chinnamuttom,

fommand area Development
Programme in Tamil Nadu

4849, SHRI N. DENNIS: Will the
Minister of TRRIGATION be pleased
to state:

(a) whether Command Area Deve-
lopment Programme is implemented
in Tamil Nadu;
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{b) if g0, the places where such
programme is implemented; and

(¢) if not, whether there aTe pro.
posalg for the implementatjon of this
programme in the State, the places
proposed for its implementation and
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir,

{by The programme i3 being im-
plemented in the commang areas of
Periyar Vaigai, the Lower Bhawani
System and the Kaveri System. The
Districts in which the command areas

of thesa three projects lie are (i)
Thanjavur, (ii) Cimbatore, (1ii}
Tiruchy, (iv) Maduraj.

{¢) Does not arise in view of (a)
and (b) above,

Poor Civil Amenitieg in Madangir,
Delhi

4850. SHRI RAMLAL RAHI:

SHRI MOHD. ASRAR
AHMAD:

Will the Miaistey of WORKS AND
HOUSING be pleaseq fo state:

(a) whether a social organisation,
Rajasthan Sharmik Sang Delhi, has
sent varjoug representations to the Lt.
Governor of Delhi and Vice-Chairman
of DDA, complaining about the lack
of civil amenities such as inadequate
and erratic supply of drinking water
aad electricity, broken doors of Public
Lavatories and jnordinate delay in
commissioning of water tank in
Madangir, Phase II, colony;

(b) if g0, what are the reasons for
not bringing any improvement in this
regard {ill to date;

(c) whether in spite of sanctioning
ot electric connection, the concerned
Electrical Inspector hag only installed
a few connections on discriminatory
basis; and
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(d) it it aq, whether Government
would conduct an enquiry into this
and take action against the concerned
officials?

'THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes Sir,

(b) The Delhi Development
Authority has reported that it is not
correct to say that any improvement
is not being done in the J.J. Colony
Madangir., The D.D.A. has already
converted 575 W.C. seats into semi-
flush type with septic tanks out of a
total of 780 dry type W.C. Seats in
Phase-] and Phase-II of this colony.
The D.D.A, has further reported that
water supply is being provided through
public hydrants and domestic water
connections have also been given in
some cases and that there is no scar-
city of water in this colony. The
D.D.A has also
door shutters in most of the latrinc
blocks and proposes to  commission
the water storage tanks by the end
of March, 1982, Repairs and main-
tenance works are-also being execu-
ted by the D.D.A. generally accord-
ing to specifications The Delhi Ele-
ctric Supply Undertaking hag reported
that this area is completely electrified
and that the facility of street light-
ing also exists there and the same is
being maintained satisfactorily.

provided wooden

(c) Delhi Electric Supply Under-

taking has denied th's,

(d) Does not arise in view of the
reply to (¢) above.
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oo Acceptance of Brokem Riod

4851. SHRI JITENDRA PRASAD:
Will the Minister of AGRICULTURE
be pleased to lay a statement showing;

(a) whether it is a fact that the
percentage of borken rice accepteq by
Food Corporation of India varies from
one State to the other;

(b) if so, details of the percentage
of the broken rice accepted by Food
Corporation of India jn each State for
the last two years;

(¢) whether Government have
received representations from some of
the State Governments against in-
crease in the percentage of the broken
rice receiveq from the rice millerg by
the Fooq Corporation of India; and

(d) if so, what action Government
are comptemplating to take in this
matter and whether Government are
formulating a uniform policy in this
regard to suit the entire country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, 'V. SWAMINATHAN): (a) to (d).
No, Sir.. The Government of India
lays down, every year, the Uniform
Specifications for rice for procurement
for the Central Pool. The Food Cor-
poration of India procures rice con-
forming to these specificationg only in
all the States. Specification in respect
of ‘brokens’ have been gradually
tightened to ensure delivery of good
quality rice.

There have been representations
from State Governments of Uttar
Pradesh and Punjab for enhancement
of the Tolerance and Rejection limits
of ‘brokens’ jn raw rice of common
variety. Relaxation in specifications
has not been agreed to as the rice
stocks with excessive brokens pose
problems when issued through Public
Distribution System.
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Bagis for allocating Funds for Tube
Wells with Worlds Bank Assistanre

4852, SHRI JITENDRA PRASAD:
SHRI HIRALAL R, PARMAR:

Will the Mijnister of IRRIGATION
be pleased to state:

(a) whether it is a fact that Central
Government are allocating funds for
setting up of tube wells in various
Stateg with the help of World Bank
as wag done previously;

. (b) if so, whether these funds will
be allocated on the basis of un-irri-
gateq area of each State and the
strata of the sub-soil water; and

(c) what are the salient features of
the above scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Installation of
tubewells under minor irrigation pro-
gramme comes entirely under the pur-
view of State Government. No funds
are allocated by the Central Gov-
ernment for setting up tubewells in
the states, However, the State Gov-
ernment of Uttar Pradesh has
taken up a project for constructing 500
public tubewells with Worlq Bank
Assistance in  April 1980 which is
scheduled to be completed by end of
May, 1982. )

(b) and (c) Does not arise in view
of (a) above.

Funds Allocated to Uttar Pradesh
National Rural Employment Prog-
ramme

4853. SHRI JITENDRA PRASAD;
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that funds
allocated to various Districts in the
Divisions of Bareilly, Meerut, Agra
and Lucknow in the State of Uttar
Pradesh under the National Rural
Employment Programme have not

utilised;
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(b) if s0, details of the works
completed and the percentage of uti-
lisation in each District of the above
mentioned divisions; and

(¢) action contemplated against
the persons responsible for non-uti-
lisation of funds?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
and (b) Government of Uttar Pra-
desh have reported that funds allo-
cated to various districts of Bareilly,
Meerut, Agra and Lucknow Divisions
under National Rural FEmployment
Programme for 1980-81 have mostly
been utilised. Information regard-
ing the details of the utilisations and
the works completed in each district
under the Programme are being col-
lected and will be laid on the Table
of the House.

(c) The question of action to be
taken against the persons responsible
for non-utilisation of funds would
arise only if it is found that the funds
have not been properly utilised in
any of the districts.

Procurement of Mortzage Deeds by
Khadi and Village Industries Com-
mission
4854. SHRI R. P. DAS: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state what has
been done so far by the Khadi and
Village Industries Commission in re-
gard to obtaining equitable mortga-
ges from the institutions whose loans
were not covered by mortgage deeds
which ran to the tune of Rs. 33.57 cro-

res ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): The
Khadi and Village Industries Com-
mission has been vigorously pursu-
ing expeditious execution of equit-
able mortgage deeds by institutions
whose loans were not covered by such
deeds earlier and as a result thereof
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a large number of them have ‘execut-
ed the same.

Recovery of outstanding Loans and
Unutiliseq Grants

4855. SHRI R. P. DAS: Will the
Minister of RURAL RECONSTRUC.
TION be pleased to state:

(a) the amount of unrecovered
loans and grants of the biggest three
institutions of West Bengal which
are directly financed by the Khadi
and Village Industries Commission,
namely, Gandhi Ashram of Malda,
Chandrakanta Lalitmohan Resham
Khadi Samity of Murshidabad and
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Bhagabandas Sharad of Bankura, ac-
cumulated since the very inception
of these institutions; and

(b) what steps have so far been
taken by. Government for recovery
of the outstanding loang and unutilis-
ed grants from these institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MAR] KAMLA KUMARI): (a) The
amounts of loans overdue and the
amounts of grants unutilised in res-
pect of the three institutions are as
follows:

(Rs. in lakhs)

Name of the Institution

For Khadi
loans over- TIndustrics

For Village For Khadi For Village
Grants un-  Industries

due as on Loan over- utilised up- Grants un- «
31-3-1980 dueason 1o 31-3-1979 utilise up-
31-3-1979 to 31-3-79
1. Gandhi Ashram of Malda (Kshetriva
Shri Gandhi Ashram, Jalalpur, Malda) . .
2. Chandrakanta  Lalitmohan Resham
Khadi Samity of Mrushidabad. 082 0-06 024 001
3. Silk Khadi Sewa Mandal, Dlshnupur
(Shri Bhagabandas Shamd is Secretar y
of theInstitution) 1-58 0-20 0-12 @]

*No grant was given to the insti-
tution upto 1976-77. There was no
unspent amount of grant for the
years 1977-78 and 1978-79. Utilisa-
tion certificate is awaited in respect
of grants given during the year 1979-
80.

@An amount of Rs 0.01 lakh was
paid to the institution as grant for
Village Oil Industry for which utili-
sation certificate is still awaited.

(b) The Khadi and Village Indus-
tries Commission has asked the insti-
tutions to repay forthwith the over-
due loans and the unutilised grants
given to them. The KVIC has also
advised its State Office at Calcutta to
recover the dues from rebate/sub-
sidy claims of the concerned institu-
tion.

Recruitment of Hindi Officers in
Central Water Commission

4656. SHRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of IR-
RIGATION be pleased to state:

(a) are Central Water Commission
aware of the guidelines of the Union
Public Service Commission to the ef-
fect that candidates having the pre-
requisites for recruitment to various
gazetted posts on the basis of written
examination followed by interview
etc. are to be treated at par irrespec-
tive of their present status and the
the past additional experience;

(b) is it also a fact that while con-
ducting examination and interview
for the recruitment of Hindi Officers
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in Central Water Commission recent-
ly, the meritorious candidates were
lagged behind ignoring the instruc-
tiqns[guidelines of the UP.S.C.; and

(c) if so, action taken in the mat-
ter ? :

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) No, Sir.
The Central Water Commission is
not awate of such guidelines issued
by the Union Public Service Commis-
sion.

(b) No, Sir.

(c) Does not arise.
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Land prices in Delhi

4858. SHRI BHIKU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that land
prices in Delhi have shown a great
upward trend in recent years;

(b) whether this is mainly due to
the Delhi Development Authority sell-
ing the land in Delhi at exorbitant
prices;

(¢) whether the operation of the -
Urban Land Ceiling Act is also one
of the contributory factors for in-
crease in the land prices in Delhi
and other cities; and

(d) if so, what steps have been
taken or are proposed to be takem by
Government to arrest this trend and
reduce land prices in the Capital?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (c). No, Sir. The price rise
appears to be due to general infla-
tionary trends and low availability of
plots for free purchase.

(d) About 23,000 plots had been al-
lotted by the DDA to persons belong-
ing to low-income group and ‘middle
income-group, upto the 31st March.
1981 on pre-determined rates, In addi-
tion to this about 2 lakh plots measur-
ing 25 sq, yds. and 80 sq. yds. were
allotted in resettlemen{ colonies on
nominal licence fee basis.

About 3670 acres of land has been
allotted to House Building Co-operative
Societies by the Delhi Administration
and D.D.A. for development of about
28000 residential plots.

Further the D.D.A. has launched an
ambitious residential scheme known
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a3 ‘ROHINT for allotment of 1,17,000
residential plots under L.IG., M.IG.
and Janta Categories and about 17,000
dwelling units in Group Housing, This
programme apart from going s long
way to solving the residential problem
1s expected to result in reducing the
prices of land, The D.D.A. has also
invited applicat'ons from the Group
Housing Co-operative Societjes regis-
tered in the years 1979, 80 and 81 for
the agllotment of land, The above mea-
sures will ensure that people belong-
ing to middle and low income groups
and economically weaker sections will
-get land at reasonable price.

Conversion of rexidential houses into
commercisl ones in Delhi

4859. SHRI BHIKU RAM JAIN:
Wil the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that conversion ig taking place rapidly
of residental houses into commercial
shops in Chandni Chowk and walled
city areas of Delhl due to compulson
and heavy requirement for commercial
places;

{b) are Government also aware that
all this is happening in an haphazard
manner;

{c) whether in view of this and of
great demand for shobDs in the above
areas, Government have considered
allowing permission officially for cons-
truction of shops in the ground floor
of puildings 8o as to gtop umauthorised
conversions which are taking oplace
with the knowledge of varlous Gov-
ernment departments and fo ensure
proper development; and

(d) if so, with what results?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND WORKS AND
HOUSING (SHRT BHISHMA NARAIN
SINGH): (a) and (b) The DMC have
reported that many caseg of wmautho-
rised conversion of resldental houses
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into coammercial places in the walled
eity of Dethi including Chandni
Chowk in a haphazard manner have
come to their notice, The DMC is al-
ready taking action against surh un-
authorised conversion under the Delhj
Municipal C?rporaton Act,

(c) and (d). The DDA have report-
ed that there iz no such proposal o
allow shaps to be constructed on the
ground floor of the buildings.

Soclal forestry programme in
Orismy

4860. SHRI LAKSHMAN MALLICK:
Will the Mnister of AGRICULTURE
be pleased to state:

(a) the total amount allocated to
Orissa in 1981-82 for implementing so-
cial forestry programme; K

(b) the names of the districts of
Orissa covered under the above pro-
gramme in this year;

(¢) the total amount of money finan-
ced by the World Bank, Centre and
the State for implementing social
forestry programme in that State; and

{d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) An
amount of Rs 2658 lakhs has beer:
allocated for Social Forestry Pro-
gramme during 1981.82 under State
Sector schemes, In addition to this
an amount of Rs. 75.24 lakhs has been
allocated for 1980-81 and 1981-82
together for the Centrally Sponsored
Scheme *Social Forestry including
Rural Firelwood Plantations” Including
Central grant and State share,

(b) The Social Foresiry programm;:
will be implemented in all the 13 dis-
tricts of Orissa viz. Balasore, Bolan-

. gir, Cuttack, . Dhankanal, Ganjam,

Kalahandi, Keonjhar, Koraput, Mayur-
bhan], Phulbhani, Purl, Sambalpur
and Sundergarh,
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(¢} World Bank has not given finance
for any Soclal Foresiry programme in
Orissa, Centre has provided Rs. 213
lakhs for 1980—85 Plan period for the
Centrally Sponsored Social Forestry
including Rural Fuelwood Plantation
scheme. The State has provided Rs.
713.00 lakhs for the 1980—85 Plan
period for Social Forestry Programme
Including State share for the Centrally
Sponsored Scheme.

(d) Under the State sector pro-
gramme of Soclal forestry the State
Forest Department will raise planta-
tiong over 1,25,800 ha. at a cost of Rs.
500 lakhs Jguring Sixth Plan period,
Under the Centrally Sponsored scheme
‘Social Rorestry including Rural Fuel-
wood Plantations, a total amount of
Rs. 426 lakhs has been approved for

the Sixth Plan period for raising plan- .

tations over 20.000 ha. and raising of
230 lakhs seedlings for distribution in
four selected districty of Bolangir,
Balasore, Cuttack & Purl
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wal & AN PN AW R JRATET
afvaddt or W wila kg R

(a) 1976 & 30 FA adr
31 feammT # 7 & favn aqm AN

Vg qEr widar gfy a dagfy feq g & :--
(magwfa feaza)
3094 31 feam
N

1976 125. 00 125.00
1977 125.00 125700
1978 125.00 130.00
1979 130.00 130.00
1980 . 130.00 130.00
1981 145.00 - -

(%) =2 qza afamaq e
sfas w7 afi g afee qwra,
ifcagy, wogrewr wrfz & wRo
NG M@ 4T 4T ITALGRAT
2 &~ 3z B}y aga TR FJqT A4T

g

Beduction in Wheat and Sugar Quota
to Ration Card Holders in Delhi
4864. SHRI RAM VILAS PASWAN:

SHRI H. N. NANJE GOWDA:
DR. A U. AZMI:

SHRI HARISH
GANGWAR;

SHRI B. V. DESAL

KUMAR

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that there
have been continued shortage of wheat
and sugar at the fair price shops in the
Capital because of the gap between the

allocation of these commoditiegs and
the actual requirements;

(b) whether it is also a fact that
Government propose to reduce the
rationed quota of wheat and sugar to
card holders in the capital;

(c) if so, the actual supply of wheat
and sugar made by Government to the
fair price shops since January, 1881
(till date) (month-wise) as against the
demand stating the reasons for the
short supply; and

(d) reasons for reducing the ration-
ed quota for the card holders?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI!
R. V. SWAMINATHAN): (a): No, Sir.

(b): The Delhi Administration has
been advised that in case the existing
allocation of 40,000 tonnes of wheat is
not adequate, the wheat quota issued
to ration card holders may be reduced,
and replaced by rice.
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With regard to sugar, allocation for
the public distribution system in Delhi
is being maintained at the level of 6,104
toanes per month and Delhi Adminis-
tration have been advised to make
marginal adjustments in the ration
quota, if necessary.

(c) and (d) A Statement showing
demand, allotment and offtake of wheat
and sugar for public distribution sys-
tem during 1981 is attached.

The Delhi Administration have been
getting allocation of 40,000 tonnes of

310

wheat per month. They recently made
a request for increasing the allocation
to 60,000 tonnes. In view of the tight
wheat availability position, this request
could noi be agreed to and the Delhi
Administration has been advised to
make necessary adjustment by reduc-
ing the quota of wheat to the ration
card holders and increasing the quota
of rice.

With regard to sugar also, the Delhi
Administration has been requested to
make marginal adjustments in line
with the allocation since it is not pos-
sible to increase the allocation at pre-
sent,

Statement

Stalsment showing the quantities of demand, allotment and off-take of wheat and sugar for public distribution
system during 1981.

(In’000 tonnes)

Month Demand Allotment Off-take
Wheat Sugar Whea E’ Sugar Wheat ; Sugar
1981
January . 40.0 Please 40.0 5.33 45.9 5-40
Febyruary 40.0 seenotc 40.0 6.12 36.5 5.65
March 64.0 below. 40.0 6.12 40.3 6.52
April 64.0 40.0 6.12 35-3 5-94
May G6.0 40.0 6.12 28.7 6.08
" June 60.0 40.0 6.12 28.9 6.04
July 60.0 40.0 6.12 35.5 7.63
August 60.0 40.0 6.12 37.9 6.98
September 60.0 40.0 6.12 38.4 5.85
October . 60.0 40.0 6.13 38.0 . 6.00
November 60.0 40.0 6.12 5.6
December 60.0 40.0 6.12 Not available

Nors—=: Raqu:sts were recsived from Delhi Administration for increase in their monthly
levy sugar quota from time to time. They asked fora montlhy quota of 6,100 tonnes
in January, 1981, 6,290 tonnes in July, 1981 and 6,500 tonnes in October, 1g81.



g11 Writtea Answers

Provision of Street Lighting im Shan-
kar Garden, Delhi

4865. SHRI R. N. RAKESH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the policy of providing street
lighting which is a basic civic necessi-
ty to various authorised/unauthorised
colonies of Delhi;

(b) whether it iz a fact that Shan-
kar Garden Colony of West Delhi
is a developed and suthorised coiony
by D.D.A. yet it has been denied this
basic amenity of street lighting.

(c) if so, the reasons for not provid-
ing street lighting even after the resi-
"dents have repeatedly  approached
DESU for the same; and

(d) the steps taken or proposed 1o
be taken to provide street lighting to
the colonv at an early date?

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH}: (a) The DE.S.U. has stated
that the Electrification of any colony
is the mesponsibility of the coloniser/
developing agency. Estimates for street
lighting in respect of a colony are ob-
tained from DESU and 100 per ceni
cost thereof is to be made in advance,
after which DESU provides streel
lighting Payment for electricity con-
sumption in streetlighting and the
maintenance of street lighting in a
colony is also borne by the coloniser’
developing agency, till such time the
services of the colony are formally
taken over by the General Wing of the
Municipal Corporation of Delhi
whereafter such payment js made by
M.C.D. to D.E.S.U.

(b) to (d) The information is be-
ing collected and will be laid on the
Table of the Sabha.
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Recovery of Electriclty Charges for
Government Quartsrs

4866. SHR]I R. N. RAKESH: Will the
Minister of WORKS AND HOUSING
allottee every month;

{a) whether il is a faci that Govern-
ment charge flat  rate for supply of
power to Government quarters along-
with the rent from the salary of each
allottee every month:

{b) whether it is also a fact that
these charges are made without the
knowledge of the allottees;

{v) if so, whether Government are
aware that in many blocks of the loca.
lities, particularly D.ILZ. Area, Mandir
Marg, the Stair case light remain out
of order for jong time; and

(d} if so, whether Government pro-
pose to depute any authority to check
and get it signed by  the allottee ve-
garding the proper functioning of the
stair case light?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Charges for supply of
power to Government Quarters are re-
covered by the local bodies directly.
Charges for stair-case-lights in multi-
storyred Government quarters are re-
covered by the Directorate of Estates
at flat rate along with the rent for the
quarter frorma the salary of each allot-
tee everv month.

(b) No, Sir. The charges are shown
distinctly in the Demand Statement
preferred by the Directorate of Estates.

(c) Complaint register is maintain-
ed at every Enquiry office and com- .
plaint about stair-case lights are attend-
ed to promptly by the electrical sta:T
of the CPWD.

{d) No, Sir, After attending to the
complaints about  staircase light, the
electrical stai? of the CPWD abtain the
signature of the allottee concerned in
token of rectification of the fault.
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Absorption of Work-charged siaff

4867. SHRI RAMAVATAR SHAS-
TRI; Will the Minister of WORKS
AND HOUSING be pleaseg to state:

(ay whether it ig a fact that cer-
tain orders were issued in July, 1881
to absorb the muster roll workers of
CPWD in workcharged posts in re-
laxation of normal ruleg of recruit
ment,;

(b) whether it is z fact that these
orders have not so far been imple.
mented jn most of the places;

(c) whether it is a fact that the
CPWD Workers’ Union drew atten-
tion of the Government to the points
which require further clarification;

and

(d) if so, what are these points
raised and what clarifications have
been issueg on each of them?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) In July, 1981,
orders were issued to consider absor-
ption of workers on muster roll in
the Workcharged establishment of
CPWD subject to their fulfilling cer-
tain criteria and availebility of wvac-
ancies in the direct recruitment quota,

{b) Yes, Sir.
{(e) Yes, Sir,

(d) The pointg raised by the CP-
WD Workers' Union are given in en-
closeq statement. No clarifications
have been issued so far,

Statement

Statement about the various points
ralsed by the CPWD Workers' Union:

1. The conditions of having sponso-
red through the Employment Ex-
change should beé waived off in
respect of muster roll employees

who were engaged on or before
8-7-1981.

2. The conditions of 240 days’ ser-
vice should not be taken from
1-7-1879 but from the date of
first appointment in 1978.

3 The orders should also be ex-
tended to the muster rol] emn-
ployees of the regular transferr-

ed categories posts ie. Swee-
pers, Sewermen, Chowkidars,
Lift Operators etc.

4. These orders should also be ex-
tended to the part time employe-
€s.

5. Training scheme introduced in
Direcforate of Horticulture should
continue and the muster roll
malis eligible for absorption un-
der orders of July, 1981 should
be absorbed as Trainee Malis on
stipend and on  successful com-
pletion of training should bLe
ahsorbed as workcharged Mails.

6. The muster roll workers work-
ing as Beldar and Khallasi may
be considered for either post de-
pending upon the available vic-
ancies.

-1

. Orders daled 8-7-81 should UDe
amended to cover other
Workers also who were not

aclually  working on 8-7-81 bhut
had been working prior to this
date.

Guidelines for transfer of staff in
CPWD

4868. SHRI RAMAVTAR SHAS-
TRI: Wil] the Minister of WORKS
AND HOUSING be pleased to refer io
the reply given to Unstarred Question
No. 1164 on 24 August, 1981 regard-
ing transfer rules for Junior Engine-
ers in CPWD and state;

(a) whether the guidelines contain-
ed in para 10 of CPWD Manual Vol
I, regulate that Junior Engineers
would not serve in any particular di-
vision or group fcr more than four
years;
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(b) if so, whether tne ban imposed
by the Ministry of Finance on trans-
fers also states that the .Junior En-
gineers cannot be transferred from
one Division or Group to another with-
in such stations as Delhi; and

(c) if not, what steps are being tak-
en to implement this part of guidalin-
es?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WQRKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir.

(b) No, Sir.

(¢) Engineering personnel, includ-
ing Junior Engineers, are transferred
from one unit to another in the same
station, subject to exigencies of work.

Pay Scales/Service condition of Em-
Ployees in Co-operative societies in
Delhi

/

4869. SHRI B. D. SINGH: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether it is a fact that the
Administrator of Delhi has been dele-
gated the powers under the Delhi
Cooperative Society Act, 1972 to pres-
cribe/lay down the pay scales and
other service conditions of the emp-
loyees working in the various Co-
operative Societies in Delhi including
the Consumers one;

(b) if so, whether the pay scales
and service conditions have been for-
mulated;

(c) if so, whether a copy each of
them will be laid in the Table of the
House; and

(d) it not, reasons therefor and by
when will the needful be done?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Section 96 of the Dehi
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Cooperative Socleties Act, 1872, em-
powers the Lt. Governor to consti-
tute a common service comprising of
officers and other employees of diffe-
rent classes of co-operative societies
and determine the number and desig-
nation of such officers and other em-
ployees; and to make rules regula-
ting the qualifications; remuneration;
allowances, recruitment and other
conditions of service of such officers
and other employees of the coopera-
tive socicties.

(by The service rules in respect
of primary agricultural credit coope-
rative societies have been notified by
the Delhi Administration. The Ad-
ministration js formulating rules in
respect of other categories of coope-
rative societies. The Registrar of Co-
operative Societies, Delhi has pres-
cribed the Diploma in Cooperation
from the Delhi State Cooperative
Training Centre as an essential quali-
fication for appointment of clerical,
manageria] and supervisory staff of
the following types of cooperative
societies with effect from 1.1-1982: —

1. Primary Cooperative Thrift and
Credit Societies.

2. Cooperative Banks.
3. Federal Societies.

4. Primary Cooperative [ndustrial

(Production) Saocieties.

5. Consumers’ Cooperative Socie-
ties! Stores.
6. Multi-purpose Cooperatives.

(¢) Yes, Sir.

(d) Does not arise,

Upper Krishna Project

4870, SHRI K. B. CHOUDHARI:
Will the Mnister of IRRIGATION be
pleased to state:

(a) whether it is a fact that the
Upper Krishna Project has been de-
layed by many years: '
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() it so, the reasons thereof;
@
~{c) the estimated escalation in the
cogt because of the delay; and

(d) the steps taken by Government
to avoid further delay?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes, Sir.

(b) The delay has been mainly due
to insufficient financial outlays in the
earlier years,

(c) The original and revised costs
of Upper Krishna Project Stage-l as
approved by Planning Commission in
1983 ang 1978 are Rs, 5820 crores
and Rs 283.65 crores respectively.
The State Government have intima-
ted that the cost estimates are under
further revision.

(d) The State Government have
informed that tempo of work on this
project has increased subsequent to
getting aid from World Bank and ne-
cessary steps have been taken by the
State Government to expedite works,
by providing more funds and addi-
tional staff.

Food for work Programme

-4871. SHRI DAULAT SINHJI
JADEJA: Will the Minister of RU-
RAL RECONSTRUCTION be pleased
to state:

{(a) whether it is a fact that food
for work programme has benefited
only more affluent section of society
and not the weaker sections;

(b) if so, the details thereof; and

(¢) the measures taken by the Go-
vernment to ensure that food for
work programme applying only to
weaker sections of the society?

~ THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU-
RE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) to (c). No, Sir. According to the
evaluation study conducted by the
Programme Evaluation Organisation
ot the Planning Commission, 60.0 per
cent of thre beneficiaries were found to
be agricultural labourers, 19.7 per cent
non agricultural lahourers and 22.5 per
cent cultivators, 42 per cent of the
beneficiaries were Scheduled Castes
and 13 per cent were the Scheduled
Tribes. Also, the assets created under
the programme benefited the entire.
rural community and not only the
more affluent section.

Writing off of Cooperative Loans

4872, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether some State write off
cooperative loans taken by the wea-
ker sections of the society and out-
standing for vears against their
names;

{b) il so, the names of States which
have taken such measures and the
quantum of money so written off,;

(¢) the guidelines issued by his
Ministry to the States regarding the
write Off of the loans of the S.C., 8.T.
and economically weaker sections of
society; and

(d) whether any States have ap-
proached his Ministry regarding the
steps taken for the write off of such
loans in recent years and the reaction
of Government of India thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU-
RE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (@) to (d). As indicated in
the Lok Sabha Unstarred Question
No, 3629 replied on 14th December,
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1881, the State Governments of Ma-
harashtra and Tamil Nadu decided
to write-off the institutional loans
due from the members of the weaker
sections of the society. The amounts
involved in the write-off of loans by
the Government of Tamil Nadu were
Rs. 42.00 crores {(as on October, 1980)
and by the Government of Mahara-
shtra Rs. 49.00 crores (as on July,
1980). Full details of the decisions to
write-off of loans in respect of other
States is not available. However, the
State Governments of Kerala, An-
dhra Pradesh, Xarnataka. Bihar,
Gujarat, Madhya Pradesh and West
Bengal had introduced measures of
relief such as waiver of interest on
loans, rescheduling of loans and wai-
ver of penal interest.

Government of Tami] Nadu sou-
ght financial assistance of Rs. 40 cro-
res from the Central Government
towards the write.off of the said
loans. Since the Government of India
is not in favour of write-off of co-
operative loans, Government of Tamil
Nadu was informed that no Central
assistance could be extended for this

burpaose.

The Government of India are not
in favour of any measures involving
blanket write off of instltutional loans
as jt tends to vitiate the climate for
recovery, encourage wilful default
and undermine the viability of cre-
dit institutions. The State Govern-
ments have been advised of the need
to adopt a cautious approach in this
regard. However, Government of
India does recognise that some sup-
port is needed by way of relief in
certain circumstances. Machanisms
measures have heen provided, hence,
for giving relief by way of conver-
sions of short-term loans into medi-
um-term loans, rescheduling of insti-
tutional loans as well as write-off of
part of the dues of the weaker sec-
tions in special circumstances where
the liabillty is beyond their repaying
capaclty.
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Supply of Fanghat Vamaspatl Ghet
through Cooperative stores in nenn.

4873. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of CI-
VIL SUPPLIES be pleased to state:

@) whether a decision was taken
in October, 1981 to supply 57,000 tins
of Panghat vanaspati ghee through
the co-operative stores in Delhi to the
consumers @ one tin per head by sia-
shing down the quota of the stockists
of DCM afterwards making its ava-
ilability only through licensed re-
tailers thereby making its availabili-
ty difficult;

{b) whether it created a shortage

.of ghee in the open market as & re-

sult of which there was great black-
marketing end a number of whole-
salers were subjected to unnecessary
checking and consumers had to buy
ghee in small vacks; ‘

(c) whether lctters written by some
of the M.Ps, had no salutary effect on
the Government; and

(d) if so, who are responsible for
taking wrong decisions and creating
ugly situations putting the consu-
mers to avoid further delay?

THE DEFUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) With a view to ensuring
availability of vanaspati in loose
form to the consumers, the Delhi
Administration had directed the DCM
Chemical Works Ltd., the manufac-
turers of Panghat vanaspati, to sup-
rly 40,000 tins of vanaspati per month
in packs of 16.5 kg. This had a salu-
tary cffect on the availability of the
product,

(b} The availability of vanaspati
in Delhi was, by and large, satisfac-
tory as the supplies averaged about
197 MT during the festival season as
against the estimateq demend of 175
MT per day. No unnecesaary checking
of wholesalers was carried out.
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(c) and (d): Immediste action was
taken on the Jetter written by an
Hon'ble Member of Parliament,

_Bloppage of Sale of Imported Edible
Oflls through Fair Price Shops

5874¢. SHRI RAJNATH SONKAR
- BHASTRI: Will the Minister of CI-
' VIL SUPPLIES be pleased to state:

{a) whether the sale of imported
~edible oils be not banned|stopped
through ration shops as 85 per cent
of the same is siphoned in black to
* the open market to be used for adul-
" teration; and

(b) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) and (b): Imported edible
oils are allocated to State Govern-

. ments and Union Territories for issu-

ing them to the consumers through
the Public Distribution System. The
functioning of this system is conti-
nuously reviewed by the State Go-
vernments and the Central Govern-
ment, Instructions for streamlining
the Public Distribution System have
also been issued by the Central Go-
vernment. Demands for increasing
the monthly allocations of edible oil
for Public Distribution System are
continuously being received from all
the States/Union Territories which
"goes to show that the imported edible
_oilg are becoming popular among the
_¢otisumers. If the supply of imported
edible oils through the P.D.S, is stop-
ped, the consumers will suffer,

News Itém “Curbs on Sale Vanaspati
fh Delhi™”

4875, SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of CI-
VIL SUPPLIES be pleased to state:

(a) whether Government's atten-
tiori hag been drawn to the news item
capfioned ‘curbs on sale of vanaspati
.in Delhi” appearing in the ‘Indian
Express’ of 2nd Octeber, 1981;

2068 LS—11

. Administration for ensuring
- bility of

(b) if so, the redction of the Go-
vernment thereto;

(c) should the sale of imorteq edi-
ble oils be not restricted to those who
are eligible to draw controlled cloth
thereby ensuring its proper use which
is now bing siphoned to open mar-
ket in black by the fair price shops
and the vanaspati ghee manufactu-
rers;

(d) should the manufacturers of
vanaspati be not told to supply ghee
more in big packs of 16} Kg. than in
small packs which costs more to the
consumers in more demand; and

(e) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) and (b). Yes, Sir. The
news item refers to the various regu-
latory measures adopted by the Delhi
availa-
vanaspati to consumers.
These facilitated availability of va-
naspati, specially during the festival
season,

(c) :Imported edible oils like food-
grains and sugar are essential com-
modities needeq by everybody. They
are, therefore, solq to ration card hol-
ders in general.

(d) and (e). The Delhi Adminis-
tration has advised the manufactu-
rers of vanaspati in Delhi to supply
more vanaspati in bulk packs.

Losses to Sugar Mills of UP.

4876. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a statement
of the President Central Uttar Pra-
desh Sugar Mills Association as re-
ported in the Hindustan Times da-

.ted 21 November, 1981, to the effect
_that sugar mills are hkely to suffer

énorthous losses;
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{b) if so, whether Governmnt have
looked into the matter as prajected
by him; and
(c) if o, what is the result of Go-
vernmant’s probe into the matter?

THE MINISTER OF STATE 1IN
-THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
‘{SHRI R. V. SWAMINATHAN):
(a) Tbe statement, as reported in
the newspaper, has come to the notice
0f the Government,

{b) and (e): In this reported sta-
tement, a view has been expressed that
the sugar mills in Central Uttar Pra-
desh are likely to suffer a loss of
about Rs, 28 crores during the current
season, 1981-82, on account of pay-
ment of higher cane price on the ad-
vice of the State Government. No ba-
gis as to how such a working result has
.been computed hag been given in the
statement.

So far as the suggestion for upward
revigion of levy sugar price of Cen-
tral U P. Zone is concerned. this
has duly been fixed on the basis of
expectations of recovery and dura-
tion and the cost schedules and other
parameters recommended by the
"High Level Committee in October,
" 1880, as in the case of the other zones.

The other matters mentioned in the
statement fall within the jurisdiction
_of the State Government.

Implementation of LRE.D.P.

4877. SHRI S. B, SIDNAL: Will the
Minister 0of RURAL. RECONSTRUC-
TION be pleased to state:

_ {a) the names of organisation in-
"volved in implementation of the Inte-
‘grated Rural Development Programme
(IRDP);

(b) whether any study has been
‘made about the impact and effective-
ness of these organisations on develop-
ment of the rural community;

{¢) what more effective machinery
the Government propose to set up for

early integrated rural development;
and
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{(d) the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (S8HRI
BALESHWAR RAM): {a) The Inte-
grated Rural Development Programme

. is implemented through District Rural

Development Agencies which are aute-
nomous bodies registered under the
Societies  Registration Act with the
Collector/Deputy Commissioner/Chief
Execufive Officer of Zila Parishad as
the Chairman,

(b) As the District Rural Develop-
ment-Agencies have been set up only
after the extension of the Integrated
Rural Development Programme to all
the blocks in the country with effect
from 2-10-1980, it is too early to carry
out any such study.

{(c) and (d): In view of the position
explained under Section (b), the ques-
tion of considering a  more effective
machinery does not arise. However,
assistance is being given to the States,
on a matching basis, to strengthen the
administrative machinery at the block
level.

Villages Connected by All Weather
Rogds

4878. SHRI CHITTA BASU:
SHRI NTHAL SINGH:

Will the Ministher of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that over

/35,000 village roads remain to be

connected by the  all-weather roads
throughout the country;

(b) it so, State-wise break-up of
these village roads. and

{c) what is the Sixth Plan Alloca-
tion for the purpose (State-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Yes, Sir.

(b) and (c): A statement is aftach-
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Statement
Number *Sixth
of vill- Plan
agesthat  Out Jay
‘81, States/UTs. remainto
- Ne. o be (Rs.in
connec-  Ccrores)
. ted ason
1 1-3-1981
%y all
weather|.
roads,
1 Andhra Pradesh. . . . . . . . . . 16594 15.00
2 Assam . . . . . . . . . . 12917 36.00
3 Bihar . . . . . . . . . . . 48472 140- 00
4 Gujarat . . . . . . . . . . . 9584 135-00
5 Haryara . . . . . . . . . . . 181 3-50
6 Himachal Pradesh . . . . . . . . . 10536 35-00
7 Jammu & Kashmir . . . . . . . . . 3038 16-00
8 Karnataka . . . . . B . . . . 19423 45-00
9 Kerala . . . . . . . . . . . Nil 13-00
10 Madhya Pradesh . . . . . . . . . 56811 40-00
11 Maharashtra . . . . . . . . . . 26479 94-00
12 Manipur . . . . . . . . . . . 1606 10-00
13 Meghalaya . . . . . . . . . . 2398 5-20
14 Nagaland . . . . . . . . . . . 332 3-25
15 Orissa . . . . . . . . . c e 53889 30-00
16 Punjab . . . . . . . . . . . 364 20-00
17 Rajasthan . . . . . . . . . . 28018 65:00
18 Sikkim . . . . . . . . . . . N.A. 9-00
19 Tamil Nadu . . . . . . . . . . 11517 70-00
20 Tripura . . . . . . . . . . . 3945 B11-00
21 Uttar Pradesh . . . . . . . . . . 103480 315-00
22 West Bengal . . . . . . . . . . 21204 37-80
U.Ts®
23 A. & NIslande . . . . 145 3-00
24 Arunachal Fradesh . . 3463 4-50
25 Chandigarh . . Nil 0-10
26 D. & N. Haveli . 17 0-40.
27 Delhi . P ... 030
28 Goa Daman and Diu . . . 3 0-25
29 Lakshdweep . AN . . 0-10
30 Mizoram . . . . . . . 237 7-20
' 81 Pondichrerry . . . .. . . 47 0-60
™

434730- 1164-90

¢ Provisional. @ -e-- - -7
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Drought Condition in the State of
Oriss

4879. SHRI K. PRADHANI: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether in view of drought con-
ditions last year and at present in the
State of Orissa, Government have
framed any programme for constru-
ction of wells during the current
financial year;

(b) whether some provision fcr
wells has also been made during 1he
Sixth Five Year Plan
State;

(¢) whether the programme-includes -

deepening and renoveting the existing

wells to develop useful water source; .

and
(d) if so, what are fhe details in
this regard?

THE MINISTER OF ST*“TE LiN 'HE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (S*IRI
BALESHWAR RAM): (a) to (d). Un-
der the Drought Prone Areas Program-
me which is in operation in the dis-
tricts of Kai:ahandi and Phulbani, sub-
stdy f.r construction of dugwells is
piovided to smal] and marginal far-
mers. Subsidy to indentified benefi-
ciaries is glso available everywhere in
the State under the Integrated Rural
Development Programme. However,
the State Government determines the

also in that
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overall programme for miner irriga-
tion including provision of assistance
for dug wells,

News-Item “24 per cent Foodstuff
Carries Pesticides”

4880. SHRI M. RAM GOPAL RED-
DY: '

SHR] H. N. NANJE GOWDA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether attention of the Govern-

‘ment has beeri drawn to the news-item

dated 24 November, 198! in Financial

‘Express under the heading 24 per cent
Jfoodstuff -carries pesticides';

(b) if so, the details thereof; and

(c) the reaction of the Government
on it?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) In a study conducted by the
Department of Preventive and Social
Medicine, all India Institute of Hygiene
and Public Health and Central Food
Laboratory, Calcutta, on ‘“Pesticide
Residues in Human Food in Calcutta”,
a total number of 400 food samoles
were examined from different markets
of Calcutta and were analysed for de-
tection of DDT. B.H.C. (Lindane) and
Malathion. The results of the study
were as under:

Sl. Food-stuff Number Number Percen-
No. examined positive  tage
1 2 3 4 s
1 Animal products (milk, meat, fish &.cggl) . 40 12 30
2 Grains (ccrcals & pulses) . 110 29 26-3
3 Vegetables . . 200 43 240
4 Condiments . . . . 10 2 ..
§ Qil & Fats . . . K 10 1 .
6 Fruits . . . . 10 1 ’.
7 Beverages . o 10 0 @
8 Water . . . 10 2 ..
ToTAL . . . 400 95 2—3‘*—7.
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(c) The tolerance Limit of various
pesticides in different food commodi-
ties has been prescribed by the Gov-
ernment of India under the Prevention
‘of Food Adulteration Act, 1954. The
implementation of the Act is the res-
ponsibility of the State Governments.
The Directorate General of Health
Services hag advised the State Govern-
ments from time to time to intensify
their activities for detection of pesti-
cides residues in foods by drawing
large number of saffiples and for tak-
ing corrective measures.

“RTATY B AYTH WY wew ¥
Tl meE waTEMT

4881. St W7 T AT : FT
wfe g wg A & swr ¥ &
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Supply of Wheat and Sugar to F.P.S.
of Delhi

4882. SHRI A. K. ROY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the number of Fair Price Shor 4
in Unio1 Territory of Delhi, the re-
quirements of ywheat and sugar in them
and the same actually supplied with
monthwise break up in details in
1981 till October;

" (b) population of Union Territory
of Deihi and the number of units ac-
cording to the ration cards;

(c) whether he is aware of the lettep
of Deputy Commissioner, Food and
Supply, Delhi Administration to an,
M. P. dated 26th September 1981 about
inadequate supply of ‘sugar in the
Green Park area, and

(d) if so, facts in details and reaction:
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V., SWAMINATHAN): (a) As on
1-11-1981, there were 2830 Fair Price
Shops in the Union Territory of Delhi.
A Statement showing month-wise de-
mand, allotment and actual supplies of
wheat and sugar to Fair Price Shops
of Delhi upto OvtoYer, 1981, is attach-
ed.

(b) According to Delhi Administra-
tion, as per ration cards, the popula- -
tion of Union Territory of Delhi is
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72.29 lakhs as on 1-10-1981. The num-
ber of sugur and cereals units as on
that date were as under:

Sugar units .. 72,29,614
Wheat units .~ . 1,10,61,986
Ric?units . 18,73,614
‘Total cercal units . 1,29,;5,600

(A person below 8 years of age is
entitled to 1 unit ofcreals and all
others are entitled to 2 units of cereals.

Statement
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In case of Sugar, each persan is count-
od as a unit irrespective of the age). .

(c) Yes, Sir,

(d) As per clerification given by the
Delhi Administration they could not
meet the entire requirement of their
card holders because of the gap bet-
ween the demand and allacation of
sugar. However, this gap was only
marginal and the allocation level of
6104 tonnes of sugar per month gives
Delhi per capita availability which is
higher then in any other State.

The quastities of deraned allotmset aud off-taks of whsat and sugar for public distribution system upto October, 1981

(In ‘000 tonncs)

Month Drmand Allotment Off-take

Wheat  Sugar Wheat  Sugar  Wheat  Sugar
1981
Janaary . 40-0 00 533 459 540
February 40-0 Please see 00 612 365 565
March 64-0 Note 00 612 403 652
Apdl . 640 below. 00 612 353 59
May . : 660 00 612 287 608
Jue . . . . 600 00 612 289 604
Juy . . 60-0 00 612 355 16
Agst . . . . 60 400 612 379 698
Septembers . . . 60-0 400 612 384 58
October . . . . 600 400 613 380 68

Note: —R;eqnem were received from Delhi Administration for increase in their monthly levy
quota from time to time. They asked for a monthly qouota of 6,100 tonnesin
January, 1981, 6,290 in Jluly, 1981 and 6,500 tonnes in October, 1981.

Eaquiry into Isgue of Licence for
Keraaene Ol

'4883. SHR] CHANDRADEO PRASAD
VERMA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether it is a fact that some
M. Ps, have requested for conducting
enquiries into the issuing of licence

for kerosene oil depots by Delhi Ad-
minjstration during the current year;
and

(b) if so, what action has been takem
by Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIZX
(SHRI BRAJA MOHAN MOHAN'nﬂ

(a) Yes, Sir. . . .A.,‘
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{b) The specific points raised by the
Hon’ble Members were inquired into
and appropriate action taken in the
respective cases by the Delhi Adminis-
tration on the basis of facts that em-
erged on enquiry.

Action for Food Production Delhi

4884. SHRI PIUS TIRKEY: Wil the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the aims and objectives of
“Action For Food Production” organi-
sation in New Delhi;

(b) the amount of financial assis-
tance received by this organisation
since its inception from Foreign Gov-
ernment and foreign organisations;

(c) the amount spent by Action for
Food Production for the welfare of
Scheduled Castes and Scheduled Tribes;

joint service agency in India. It is an
Indian registered society established
in 1966 as a professional service link
between international asssistance
agencies and voluntary agencies in
India that work for the benefit of the
weaker sections of the rural communi-
ty. It is established to co-ordinate,
support, evaluafe and give technical
guidance to food production projects
without regard to race, caste, com-
munity of creed and aims at bringing
together structures at the grass root
level into a single action food produc-
tion programmes. AFPRO’s Charter
of Duties confines its acffvities to de-
velopment programmes as opposed to
relief or give-away charitable pro-
grammes. This secular agency of
Christian inspiration endeavours to
bring together the resources of fund-
ing and voluntary -agencies for the
benefit of the weaker sections of the
rural community,

and ‘(b) Details are given in the enclos-

d stat t.
(d) the names of the Scheduled ed statemen

Castes and Scheduled Tribes organisa-
tion assisted by Action For Food pro-
duction together with the amount pro-
vided in cash/kind and both?

(¢) and (d): AFPRO is a technical
service organisation which renders
guidance and support to voluntary
agencies that are engaged in the de-
velopment of the weaker sections of the

‘THE MINISTER OF STATE IN THE rural community, irrespective of caste
MINISTRY OF AGRICULTURE AND and creed. It therefore, does not
RURAL RECONSTRUCTION (SHRI maintain separate records of assistance
R. V. SWAMINATHAN): (a) Action rendered to the scheduled castes ond
for Food Production is a non-profit, scheduled tribes.

Statemza ¢t

The amond of Financial Assistance received by AFOPRO since its. incsption from Foreign Government -and
) ‘ Foreign  Organisations

AFPRO (HQ) AFPRO-Gco AFPRO

Yoar hydrological  (Training) Projccts
Investigation -
Team
April'1966---31 Dec. 1973 . 45,97,600:-00 Included Included 1,76,09,000- 00
(about 8 years) under under- -
S ‘Projects’ ‘Projects’
924, - .- 7,60,776-65  5,03,848-45 Incluc'ed -14,84,478-64
under
‘Projects’
‘1978 o ! . 9,12,283°49  10,41,318:67 Included 8,23,281°93
. . under
. . ‘Projects’ . o .
1976, . LW 12,78,769:30  13,04,507°15  1,72,131:71  5,43,371'00
a9y . .., PRI 9,06,072:43  14,84,749' 72 1,81,946-92 .o
. LT . 12,67,622-48 11,16,009- 25 60,070-57 2,80,008 25
199 . .- .. 11,03,836-04 18,55,616-23 1,77,286-53 2,93,020°00
1o . . - . .° . "r598490:16 18,69,673°31 ° ' 01,235°93  15,15,000-00
‘1981 (as on'17-12-81) 15,93,824-85 25,68,301-20 1,85,527-22  18,65,000-00
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et % ofoge  wrfofoow
arfe .

4886. st A wif wrafer :
#m frafer ok wam w8 vz @
] o w0 fEF

(%) # feeft swmaw ¥ 9qa-
qF AT qEE F 21 AE
1981 31T 27 feasax, 1981 &
faeqa wq @ gu & fod A qamn
war g far feedt wwrga gy (aTew)
feet ¥ wAtgye afofos arfeed
5 i at TR A < A wawA

(o) sso &' 34.42 @
3470/ arft § ¥ wafeer
fagir A fuet iz fwm @@
feedt: Az fawa wiwfaan, 1957,
& wrafas Seedl ¥ weda e
T fFa war qr BT Aam@a g fXg
AT TR AW ¥ qarfa & @R
fgatF  4-.8-1981 1 TIF T
fios ® FIEEd @ srew F0oag
g1 auife, 3@ fea ooy 4-8-—
1981 %t fFd; A @A Fi TG
g A A feedy awT fim A
A F fAag ame arfam gEw

g 2 fya¥ qfomasTs: sraanm TG WA X ST
& WA =gaT 9G¥ o g

2. widi wel, ®IgQ A &I
oo a famgbod &1 suir «F I
g fash anz faya A gfwg fea

(ar) ufz #f, A Tq 9 F @3
FT g W FAF Fr AT fiar

war g g 5 3a% &t ¥ W Tqwa wRw
() ¥ wg @= & fr ag €

amAr faewi wa fam oigw W

T vt & WX ‘

Finance and Fertilizer Requirement of
S . i : small Farmers Developmeant Agency
(%) ¥ & @ T F9w J Blocks and Drought Prone Area
a1 F1EAE A o oM AR

o qfeorn faser ? 4887. SHRI N. E. HORO: Will the.

Minister of RURAL RECONSTRUC-
. TION be pleased to state:

gt wrd aqr frafwelk g

wt (st Wew Aroaw fey ) :

(%) s, g

(a) number of smal] farmers de-
velopment agency blocks and drought
prone areas of land covered under the
schemes SFDAP and their financial re-
quirements as well as requirements of
fertilizers etc.,

(F) ¥ & I Qe gt
Aifee are-¢ (afra deur 34423
3470), faslt 3 @4 ©F  ANafox
grfofous  afege wgr iy sy,
gl ot A T v N Al
arfsz & =W A &1 27-9-81
& 94 ¥ AW I¢ UIYE &

(b) the extent of finance and ferti-
lizers that was made available under
the above scheme during the last three
years, and

(c)i whether any unsatisfactory

qfer A R o effects have been brought to the notice-
: of Government due to rise in fertilie

i in | IR

(q) ﬁ, Q“ ser prices by the farmers involved in

those agencies?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): .(a) 1818 blocks
in the cointry were covered under
.small farmers development agency pro-
.gramme upto 1-10-1980.c With effect
from 2-10-1980, the farmers develop~
ment agercCy programme was merged
with integrated rural development pro-
gramme and the latter was extended
to all the biocks in the country. 554
blocks are covered under th drought
prone areas programme at present,

Under the integrated rural develop-
ment - programme, the allocation is
Rs. 35 lakhs per block over the Sixth
filve year plan period (1980—85)—Rs. 5
lakhs in the first year, Rs. 6 lakhs in
the second and Rs. 8 lakhs per block
Per annum during the Iast three years
of the sixth five year plan period.
Under drought prone areas program-
me the allocation is Rs, 15 lakhs per
block per year. We have no informa-
tion regarding their fertiliser require-
ments.

(b) Rs. 20957.79 lakhs were released
by the Government of India under
smal] farmers dévelopment agency/
4ntegrated rural development program-
e and Rs. 11441.12 lakhs under
drought prone areas programme over
the last three years i.e, 1978—81. As
regards fertiliser, subsidy was avail-
‘able for potassic and phosphatic ferti-
lisers under small farmers development
agency/integrated rural development
programme.

For the period November, 1979 to
31-3-1981, subsidy at the usual rate for
the target group was made available
for all inputs including all kinds of
fertilisers in areas affected by the
1979 drought.

- No information is available reEard-
‘ing either the quantum of subsidy
Provided for fertilisers or the quantity
of fertilisers purchased by the target
.SNUP

- (c) It is difficuit to isolate the effect
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cropped -arew, irrigation facilities,
availability of credit, crop prices cte.

lwlcuaa l-lnd exempfeq from
’ Acquisition

4888, SHRI SUBHAS CHANDRA
BOSE ALLURI: Will the Minister of
WORKS AND HOUSING be pleased to
state: T

(a) whether it is a fact that Evacuee
land is exempted from acquisition in
terms of Delhi Administration General
Notification part IV. dated 13th Nove-
ber, 1959;

(b) if so, whether .it is alsp a fact
that D.D.A. placed barbed wire fenc-
ing longback, around the world
and namely West Dux Road, Vishwas
Nagar, Shahdra, sold as plotg to
displaced persons on 12  August,
1959 in a public auction by Ministry
of Rehablitation; ' ’

(c) if reply to (a) and (b) is in affir-
mative, the authority for fencing the
plots and proposed redressal measures
to be taken to grant- the owners
(Displaced persons) alternative plots/,
compensation in lieu thereof; and

(d) when the deprivation of owners
(Displaced persons) of their plots
since 1980 is to be l:fted and plots re-
stored to them, if these plots are not
acquired as per Delhi Administration
General Notification, referred to in
part (a) above?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (d). The in-
formation is being collected and will
be plcced on the table of the House.

Palmyra Tapping

4889. SHRI N- DENNIS: Will' the =
Minister of RURAL BECONSTBUC- .
TION be nleased to state:

-of increase in fertiliser price on con- T
sumption ' since this depends on a (a) what steps Government have
number of variables such as extent of taken to protect the palmyra tapping
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occupation from  deterioration and
safeguard the interest of large num-
ber of persons engaged in the Palmyra
Jaggery production and conmnected
subsidiary occupations; and

(b) whether Government would
come forward to protect- them by
giving subsidies and loans for purcha-
sing utensils and firewoods for the
preparation of Jaggery and for promo-
ting connected subsidiary occupations?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KUMA-
RI KAMLA KUMARI): (a) and (b).
Manufacture of Palm-gur and allied
products is included as one of the in-
dustry in the Schedule to the Khadi
and Village Industries Act and the
Commission provides financial assis-

" tance as per its approved patterns of
assistance to the units engaged in this
Industry and registered with the con-
cerned State Khadi and Village Indus-
try Board.

Supply of Bollers by Dairy Board

4890. SHRI RASHEED MASQOD:

'SHRI B. D. SINGH:

Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether attention of Govern-
ment has beepn drawn 1{o a recent
Report from the World Bank aided
Dairy project In Rajasthan indicating
same serious problems and constraints
arising from wrong implementation of
project by the Dairv Board;

_ (b) it so, the action taken/proposed
10 be taken by the Government in
the matter specially in  respect of
wrong supply of Bodies Which have
been wrongly certified by the Dulry
‘Board;: and

A

{¢) whether Government will look
into similar cases of incorrect supplies
made by Dairy Board to other parties
under World Bank and Operation
Flood I and II projects?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
RYV. SWAMINATHAN): {(a) and (b).
While there has been no report of any
serious problems or constraints in
relation tp overall implementation of
the World Bank Aided Dairy project
in Rajasthan as such, some problems
were ¢bserved in the coal fired boilers
supplied by M/s. ACC Vickers Bab-
cock Ltd. during commissioning at
Alwar Dairy, where these were first
installed.

The matter was taken up by the
National Dairy Development Board
with the manufacturers, who, it is
understood, have carried out the re-
quired modifications resulting in satis-
factory performance by the Boilers,
Incorporation of a mechanical ash ex-
tractor and conversion intc oi! fired
type is also under conslderation for
turther facility of operation.

{c) There has been no such report
to Government so far,

Trespassing in Lodhi Colony, Delhi

4891. SHRT HABIKESH BAHADUK;
Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether it is & fact that in Sep-
tember, 1980 some persons from
CPWD Enquiry Office, Lodhi Road
forcibly entered a house in Lodhi Co-
lony in the absence of the allottees
and carried out destructive activities;

{b) it so, whether any action has
been taken so far in respect of this
trespass; and

-

(c) it not, the reasons for not taking
the action?



3_ 43 Written Answers

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The officials
of the CPWD Enquiry Office, Lodh!
Road, entered Qr. No. C3/F. 39, Lodhi
Colony, in September. 1980, on ofRcial
duty, to demolish the unauthorised
structures constructed py the allottee
in the premises. The sub-tenant of the
allottee was present at that time.

(b) and {c), Do not arise,

Alocation of Funds for Development
of Gardens

- 4892, SHRI CHITTA MAHATA:
Will the Minister of WORKS AND
HQOUSING ©be pleased to state:

{a) whether Government have allo-
cated funds for development of garden
projects in different State during the
Sixth Plan; and

{b) if so, the allocation of funds
State-wise and name of the gardens?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOQUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

Ceniral Aszistance for Eepalrs and
Rehabilitation after Flood in River
Vapsadhara

4893. SHRI GIRIDHAR COMANGO:
Will the Minister of IRRIGATION Ue
pleased to state:

{a) the Central assistance so far re-
leased to the Government of Orissa in
the year 1980-81 and 1981-82 for re-
pairs and rehabilitations after the
flood in river Vansadhara and other
rivers in the year 1980;

{b)-the funds provided by the Gov-
ernment of Orissa from the State Gec-
tor for flood damage works apart from
the funds of the Central Governmetut
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in different sub-divisions of the flood-
affected districts Bso far and utilised;
and )

{c) the minor and major works sl-
ready completed and yet to be taken
up the rehabilitation of the people of
this area taken up so far and other re-
lated matters of importance yet to be
taken up in different flood-affected
areas in detail?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIL
Z. R. ANSARI): (a) and (b), The Cen-
tral Government have released g non-
plan grant of Rs. 2820.39 lakhs during
1980-81 to the Government of Orissa
for flood relief measures and for re-
pair and restoration of public proper-
ties damaged by floods during the year
1980-81. The State Government have
reported that on the basis of informa-
tion available so far Rs. 382040 lakhs
have been spent.

(c) The State Government have re-
ported that 771 roads, 1250 buildings,
1602 river and canal embankments
and 107 minor irrigation projects da-
maged by floods have been restored
fully. Restoration work of 725 school
buildings including new buildings has
also been completed. Repairs to 2140
PS. and G.P. Roads and 1245 minor
irrigation projects and tanks, 2005
wells and 428 huildings have glso been
completed under community develop-
ment and rural reconstruction,

The State Government do not have
readily available the particulars of the
incomplete  works. The sanction to
the housing schemes for rehabilitation
of people in Gunupur Sub-Division has
been obtained by the State Govern--
ment in October 1081 and works h!ﬂ:-
been taken in hand. :

Problems Faced by Cocoa Growers of
Kerala

4894. BHRT A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
AGRICULTURE be pleased to state
whether Government of India are
aware of the problems taced by the
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cocoa growers of Kerala and if so, the
details thereof as also the steps taken
to solve the problems?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
.RURAL RECONSTRUCTION (SHRI

R.V. SWAMINATHAN): Yes, Sir. Main

problem of cocoa growers in Kerala
<is marketing. State Government of
Kerala are implementing a scheme for
‘procuring cocoa
primary processing in co-operative

#ector. For this purpose 20 co-opera- -

tive Societies have already been san-
ctioned and financia] assistance to set
.up fermenting and drying facilities
have been provided. State Govern-
ment of Kerala have appointed Keraia
Marketing Federation and the Central
Arecanut Marketing and Processing
Cooperative Ltd.,, (CAMPCO) Mang-
-alore to lift stocks from these Socie-

® ties on no profit and no loss basis. Go-
vernment of Kerala are also examin-
ing question of setting up processing
plant for manufacture of finished
products or intermediate products
like cocog butter.

Besides, Modern Bakeries (I) Ltd., a
Public Sector Enterprise also proposes
to set up a cocoa beans processing
plant in Kerala. The Industrial De-
velopment Corporation of Kerala has
also proposed to  establish new pro-
cessing units.

Requirement of Coconut Oil and its
: Production

4895. SHRI E. K. IMBICHIBAVA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) what is the quantity of Coconut
Oil required by the nation; and

(b) what is the quantity produced
- §n India?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
«(SHRI BRAJA MOHAN MOHANTY):
(a) There is no firm estimate of ‘the
specific requirement of cocomut oil in

.the country. However,

from growers and

the total re-
quirement of edible oils hag been
assessed to be between 36 and 38 lakh
tonnes annually.

(b) The quantity of coconut oil pro-
duced is estimated to be around 1.7

lakh tonnes.

. .

‘Performance of Cooperative Credit

Institutions

4896, SHRI JANARDHANA POO-
JARY : Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether it is a fact that there

" has been a dismal performance of the

cooperative credit institutions in the
rural areas;

(b) whether any assessment of the
amount which is due to primary agri-
cultural societies has been made;

(c) whether Government have con-
ducted any studies to identity the
causes of overdues in cooperative
credit institutions;

(d) if so, the details thereof: angq

(e) whether in view of (a) above,
Government are considering to streng-
then the commercial banking infras-
tructure in rural areas?

() it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (D).
No, Sir. The quantum of agricultural
credit. provided by the cooperatives
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has been increasing as  indicated below:—

(Rs. in cores)
Achievements during
Type of Loan
1977-78 1978-79 1979-80
Cooperatives :

Short-term . . . . . . 111122 1261-91 1300" oo.
Medium-term . . 160- 47 198-0% 187-00®
Long-term . . . . . 23790 240° 57 g08-a1

*® (Provisional)

The amount outstanding due to co-

- dues, are given below :—

operativeg and the percentage of over-

(Rs. in crores)

1977-78 1978-79
Loans outstanding 1798-00 2049°00
Percentage of overdues to Demand 43 43

A number of studies have been made
in the past on causes of overdues in
cooperative credit institutions. The
report of the All-Indila Rural Credit
Review Committee (1969), had, inter-
alia, examined this problem. A Study
Team wag set up by the Reserve Bank
of India specifically on overdues of
cooperative credit institutions in 1972.
This Study Team submitted its report
in 1974. These studies showed that a
number of causes, both internal to the
cooperatives and externa] to them,
have led to defaults in payment of co-
operative dues. A major cause was
“found to be lack of will and discipline
among cultivatorg to repay, leading to
wilful defaults. Further, defective
lending policies of cooperatives indif-
ference of management in taking
prompt action against recalcitrant
.memberg and lack of favourable cli-
mate for recovery were found to be
.the contributory factors,

The overdues of the commercial
‘banks were 488 per cent in 197778
and 469 per cent in 1978-79 indicating
that the position of recovery is more

or lesg the same in respect of both the
cooperatives and fhe commercial panks.

The over-all policy is progressive in-
stitutionalisation of agricultural credit
under Multi-Agency approach in which
the cooperatives anq commercial banks
and regional rural banks wil] suple-
ment the role of each other. The ques-
tion of replacing any institutional
agency by the other does not therefore
arise.

REgEN & AW T HEArH o
eI

4807. st o o fag : =1
amfee qfe 5ot ag aar # ar w¥
fs ¢

(%) #ar A ¥ G ME an-
3t fogres fasffa rrg gu §, faad
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AgrgEst & AW 9T FEaay arfe ﬁ
eqRAr Tt
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National Employment hvznmmb

4898. SHRI ZAINUL BASHER : Wil
the Minister of RURAL RBECONS-
TRUCTION be pleased to lay a state=--
ment showing:

(a) progress and achievementg of
the National Employment Programme-
in the country upto the period ending
31st October, 1981;

(b) whether the objectives of the-
programme have been realised; and

(c) if the progress is very slow, the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND-
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Three State-
meéntg indicating the progress and
achivements made under Food for
Work/Nationa] Rural Employment.
Programme as per reports received
from the States/UTs so far in respect
of resourceg utilised, employment gen-
erated and physical assets created are-
enclosed.

(b) and (c). Yes, Sir. According to
the evaluation study report conducted
by the Programme Evaluation Organi-
sation of the Planning Commission, the-
objectiveg of the programme by and.
large are being fulfilled.

Statement I
The resources utilised under FWP|NREP during the years 1977-78 to 1981-82

—_
Quantity of Cash fund
ears foodgrains utilised
utilised (Rs. in
(M.Ts.) lakhs)
1977-78 1,209,835 ..
"1978-79 12,44,878
1979-80 23,76,130 ..
1980-81 13,33,024% 931-25%
1981-82 e e e A 58,697 3167-81¢

*Incomplete information.
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Statemeat I
The employmant gemsration under FWP/NREP during the years 1977-7é to 198.1;82

Employmant

Yeans . eneﬂ;at:on

(Lakh mandays)

T 1378 Co . 44434
1978-79 ~ 3532-38
1979-80 5817-10 °

. .- 1980-81 . . . . . . . 9a64-98¢
198182 . . . . . . . . . .. 201-}9*
. *Incomplete  information. '

Statement III

The physical assets created under FW|PNRFP during the years 1977-78 to 1981-82

Items 1977-78 1973-79- 1979-80  1980-81  1981-B2
cea @@
1. Area covered undcr soil conservation .
(Hect.) . 24,516 464,021 3,98,603 1,01,279 2,548
g. Area brought under irngauon )
through ma}tr/mmor 1rr|ganon
(Hect.) 75,988 6,12,380 3,22,731  2,46,612 8,196
-3. Area made culuvablc t.hxougu flood ’
protection (Hect.) . 1,02,354 1,75,284 1,54,374 57,904 o
4. Area  covered under plamauon
(Hect.) . 2,313 91,563 1,77,386 2,00,414 611
5. School  Buildings constructcd/rc-
paird (Nos.) . 967*" 34,062 63,493 14,615 4,692*
‘6. Panchayat Ghars/Community Hmls
coustructed (Nos.) . . - 878 2,401 883 .,
7. Road work
(a) Maintained/improved-(Kms.)  47,391@ 57,222 1,88,057 1,86,970 9,025@
(b) New roads constructed (Kms.) o 1,14,968  1,00,042 17,561 e
-8. Area benefitted through the cons-
truction of intermediatc main-
drains, field channels and land
levelling etc. in irrigation com-
mand areas (Hect.) . . 78,245 79,033 2,806 .
9. Drinking water wells, community
irrigation  wells, group Housing
and land dcvclopmcnt for SC/
ST (Ncs.) . . . .. 896
0. Construction of village tanh . .. .. %76
11. Other works (Nos.) . . . 826 39,195 1,22,861 2,12,001 26,744
@@ @Incomplete mfonnanm
@Information relates to the period cndmg JUNE '81 in respect of Rajasthan, West Bengal
e Pondicherry and till the period ending 30-9-81 irrespect o}x d nt,’Tmul Nadu

and Arunachal Pradesh.
$Includes Panchayat Ghars also.

. @Includes new roads constructed also.
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Farakka Agreement with Bangladesh
4898-A. SHRI AMAR  ROYPRA-
h DHAN:

SHRI CHITTA BASU:
SHRI R. L, BHATIA :

BHRI BALASAHEB
PATIL: :

Will the Minister of IRRIGATION
be pleaged to state:

{a) whether it is a fact that Farakka
and . other issueg have been settled
down with Bangladesh Government;

(b) if so, the details thereof and if
not, the reasong therefor anq since
when these issueg are pending with
the Bangladesh Government;

(c) whether it is also a fact that
Bangladesh had demandeq to make
Nepal a party to any agreement on
Farakka; and

{d) it so, the detailg thereof and
reaction of the Government of India
thereto?

THE MINISTER OF STATE IN THE
‘MINISTRY OF IRRIGATION (SHRI!
Z. R. ANSARI): (a) ang (b). India
and Bangladesh signed an Agreement
on 5th November, 1977 on sharing of
‘Ganga waters at Farakka and on
augmenting its flows which is valid for
a period of 5 years, As is the case
between two neighbours there have
been differences over some bilateral
guestions, including Farakka, between
the Indian anq Bangladesh Govern-
ments. However, the two Governments
have agreed that these problems can
best be solved through peaceful bilater-
al negotiations. Farakkag as well as
other issueg are under active discussion
with the Government of Bangladesh
and we hope to find acceptable solu-
tion to them, even if immediately solu-
tions are not forthcoming.

(c) and (d). The Indo-Bangladesh
Agreement of 1977 hag provided that
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the Indo-Bangladesh Joint Rivers Com-
mission should carry out investigation
and study of schemes for augmenta-
tion of the dry season flows of the
Ganga proposed by either Government
ang recommend a solution which was

-economical and feasible. After both

countrlieg haq exchangeq their respec-
tive proposals in March 1978 Bangla-
desh wanted ag a pre-condition that
Nepal be made a Member of the Indo-
Bangladesh Joint Rivers Commiasion
or of ity Committee to study the
Bangladesh proposal. Government of
India haqd expressed the view that it
wag not necessary that Nepal should
be made a Member of Joint Rivers
Commission which ig a bilateral body
or of it Committee to study the
Bangladesy proposal as this study had
to be carried out under the termg of
the 1977 Agreement which is also
bilateral in nature. No fresh proposal
regarding the inclusion of Nepal in an
Agreement on Farakka hag been re-
ceived from the Bangladesh Govern-
ment.

12.00 brs.
RE: QUESTION OF PRIVILEGE ETC.

PROF, MADHU DANDAVATE
(Rajapur): I have raised a very
serious issue..

MR. SPEAKER: You just listen to
me.

PROF, MADHU DANDAVATE: Why
are you making ug sit down, because
when you get up, I have to sit down?

MR. SPEAKER: I have recelved
your coOmmunication.

PROF. MADHU DANDAVATE: Let
me say a word about it. In the past,
the Speaker has allowed it.

MR. SPEAKER: You just listen to
me. I have to say certain things on
the matter against Prof. Dandavate
and Shri Ram Jethmalani. He has
glven me some notice,
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SHRI RAM JETEMALANI (Bom-
bey North Waest): After yoau havy fin-
isbed, you wil] give us a minute.

MR, SPFAKER: Lis'entomoand
then if there is need..

PROF, MADHU DANDAVATE:
Don’t bar ug from speaking after that.

MR, SPEAKER: No; if the rules
peymit [ will allow. I do not bax any-
thing. I go according to the rules

Prof. Madhu Dandavate has written
to me a letter on Saturday, 18th
December, 1981 giving reference to
the report which has gppeared in the
Hindustan Times about leave having
been granted by the Maharashtra
Legislative Assembly to privilege mo-
tion against him and another Member
of Lok Sabha, Shri Ram Jethmalani.

We have not so far received any
official communication on the subject
from the Maharashtra State Legisla-
ture.

I have already inviteq his attention
to the procedure which governs such
matters. Briefly, the procedure is
that;

-

“If a member, officer or servant

of the other House or another Legis-
lature in India is involved in a case
of contempt or any allegedq breach
-of privilege of this House, the
Speaker/Chairman shall refer the
matter to the Presiding Officer of
that House, unlesg on hearing the
member who raised the question or
periuing any document, where the
complaint is based on a document,
the Speaker/Chairman is satisfled
that no breach of privilege has been
committeq or the matter is too tri-
vial 1o be taken notice of, in which
case he may disallow tThe motion
for breach of privilege.

Further, when a case of contempt
oy any alleged breach of privilege
against the other House or another
Legiglature in India, in which a
member, officer or servant of this
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Heuse is involved, s refersad. . to
this House by the Presiding Officer
ot the House or Lagllatyre con-
temned, the SpoakerlChalunan of
this House shall deal with ‘the
matter in the same way a8 if it
were a case of breach of privilege
of this Mouse and communicate to
the .Presiding Officer who made the
reference, g report about the en-
quiry and the action taken on the
reference received.”

I would request Prof. Dandavate
not to proceed in the matter at this
stage. That is all. I have just to
receive it and then I will take care
of it.

PROF. MADHU DANDAVATE: I
want to make one observation, since
it was my notice on which you have
made certain observations not the
final one, because you have said, “I
am waiting for a communication from
the Maharashtra Assembly”. Only
one observation I want to make. I
will not go into the merits of the case.

MR. SPEAKER: Let me have the
facts, because I cannot go on g wild
goose chase.

PROF. MADHU DANDAVATE: Do
you know what will be the technique
useq by the Maharashtra Assembly?

MR, SPEAKER: I do not know.

PROF. MADHU DANDAVATE:
After the Parliament Session is over,
they will allow the Antulay affair to
come over here. . .

MR. SPEAKER: 1 cannot decide
anything without knowing what it is.

PROF. MADH. DANDAVATE: !
will tell you the urgency. I have al-
ready filed 3 petition against Mr.
Antulay in the High Court. He wants
to snub our voice with a parliament-
ary device. We can never allow that.
1 shall never submit to the jurisdic-
tion of the Maharashtra Assembly,
not to talk of Mr. Barrister Antulay.

MR. SPEAKER: This case has to
came. tp this House.
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. FROF, MADHU DANDAVATE: I
will give a prpcedemt. When you got
the news. of railway secldent from the
pawspapers, yoy alloweq an adjourn-
ment .motion even before you received
any communication from the Govern-
ment,

MR. SPEAKER: Whatever the pri-
vilege motion is, we have to deal
with it. I have to see the facts and
then decide. , (Interruptions). I do
not know anything.

PROF. MADHU DANDAVATE:
Why not allow us a submission?

MR. SPEAKER: There is no sub-
ject before me.

PROF. MADHU DANDAVATE:
What appears in the press uniformly
is no consideration for you?

MR. SPEAKER: In this matter I
am not going to take anything at all
unless I have got. ..

PROF. MADHU DANDAVATE: I
want your observation.

MR, SPEAKER: My observation is,
I must receive official communication.
Until and unless I have seen some-
thing concrete on facts, I cannot do
anything. (Interruptions). Nothing;
not allowed.

SHRI RAM JETHMALANI (Bom-
bay North West): May I enquire at
least about my adjournment motion?
What has happened to my motion for
adjournment?

MR, SPEAKER : There is no ques-
tion of adjournment motion. (Intere
ruptions) I have not admitteq it.

SHRI RAM JETHMALANI: May I
only say one thing? On a point of
personal explanation, I have just got
to tell you this that I have not moved
that adjournment motion because I
want to claim your protection.
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_MR. SPEAKER: My protection is
available all the time,

SHRI RAM JETHMALANTI: I know
how to fight my battle with®* Abdul
Rehman Antulay,

MR. SPEAKER : This ig unparlia-
mentary. It is not Bgoing on record.
You have personal things outside, not
in the House. You say them outside
and not on the floor of this House,

SHRI RAM JETHMALANI: I never
say something in this House which I
am not prepareq to repeat outside. I
will repreat it outside.. .

MR. SPEAKER: I am not going fo
allow you,

SHRI RAM JETHMALANTI: ¢

MR. SPEAKER: I cannot aloow it.
I will not do it. Nothing doing. I
do not expect such things from the
hon, Members. They may have an-
tagomism against each other. (Inter-
ruptions) **

MR. SPEAKER: Nothing is going
on record.

(Interruptions) **

MR. SPEAKER: ¥ ®STg, Wi &5
LR CER
What are you doing? Please sit down.

You listen to me. Why do not you let
me say something.

(Interruptions)
TR WERY . RIQ 45T A A
§? g Ay @ A W TS 7
(wrra)
werR WEWS : § gufaw #gar
F(gal §, AN g A &F
)

*Expunged as ordered by the Chair.

**Not recorded.
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ot woa fegr® ey (+€ fewdl) -
wEI FHTY AT AT 3 ard WA §
@ R 1 wn g #TE, AR W
of fs faogr 3, xRN T3ctiid
# 2 o qra fawra asd & afea g
axz d N aF T awAr ¢

wead aQea - w(f g7 A BF
fea w1 #g 7

Y s fagrQ wwddt : ag wAa
ara B
{Interruptions).

WA KL : ATAFTY ATEQA
agr wEN9 T & AR 48 2@ FT
T W2 DT AFTIA FIATA%FAr
g Frnraervar g wnE faanr
TS AN 63 &1 fa=rdi 31 Taena
Tg 3 A% § 1 fafzFa g §
uta fea o @ =12y AT XA
W7 W F A 1gt TS AT AR
2 %7 T %€ 5% agi ozar, A fagr
%Y {2 ST AT RTA ATAT R A1 A Ag?
MM 97 9wAT |

(=)

MR. SPEAKER: Why can't you slt?
You are not doing any better than
what he hag done. It is gl] right, I
don’t discriminate against this thing.

TAT, OF ala $Z &®Ar 9y Ffwq
anr anuy  #3¥ fror Har &

I could have saig it, I have got the
courage to say on the floor of the
House, It i3 all derogatory to the
dignity of the House. Whosoever has
done it is wrong and I appeal to you
all, thig should not be done, You may
say it in a refined way, but why use
unnecesary sour language which just
hurts on the floor of the -House the
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dignity of the House? That i what
1 say. May be I am going to discuss
it, I am going to allow anything under
the rules, but I am not golng fo be
heckled or I am not going to be pished
arcund and cajolej around in any way
or in any direction which anybody
likes. I have to guide this House. As
long ag 1 am here, I am golng to do
whatever is right according to the
rules, So slmple is it Nothing ‘ll
going on record, whatever i{s un-
parliamentary. It ig all quashed and
expunged.
{Interruptions),
it wzw fagr®t wrwdt : up ary

am AT fr a3 & frdr farw HE
w&y Het GRS ) an avava A

wET |

wsrw wgnT ;. 4R 43 ¥ fag
# dare 31 § « fra¥a @ima
aFar g, »a 5 RAI ¢

st wEw fear?t wodt  frada
qwA qmT, awy oAy & o frar
QTATAHZ  #\Wa mmar, um ¥ fraee
we frar

W aPRa  Fa fear @ freda
qima frder 7 Frdfae grer fmar 0
77 3z g fa 7Y faarendta 3 | W
i FOry WA 2, @ IgT &Y
FLIT 9 5 T )

SHRI ARIF MOHAMMAD KHAN
(Kanpur): I am on a point of order,

oRe WP : Let me study
everything.

F w1} for 7% 5. € fadra w.ma
ar a1 ez i Frar & A gar 8,
RQ @M f, W 9a A% A arg w.§ ¥
Al et &, Baar #2 wwar ? gai
# ¥qf arnx £ o

**Not recorded.
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ot wew fgr@ T (€ feet)
afl, we® A, agrreg o foam avy
§ wears arg s & ..,

TR® RPN . AT qre Anddr
7 W
I will get it. I will act accordingly.

I will give my rulling accordingly and
place that before you.

PROF. MADHU DANDAVATE: 1
would not defy the Chair. (Interrup-
tions)

MR. SPEAKER : I wil] listen to you.

PROF. K. K. TEWARY (Buxar))
My point of order is....

TEw oERd  "a W13 #0713

ganm?
What more do you want from me?

7 ¥ famr aft w01 ?
(=reaw)

MR. SPEAKER: Mr. Lakkappa, 1
have done my duty. Please sit down.
Take your seat,

PROF. MADHU DANDAVATE: Let
me make it clear that when you make
an observation I am the last man to
defy the Chair. I would prefer to
walk out of the House rather than
defy the Chair. I want to make a
submission to help you. I do no#
want to prompt the issue. I do not
want to go into the merit.. .

MR. SPEAKER: That is all right.

PROF. MADHU DANDAVATE: I
accept that. During the stage of con-
sideration regarding procedure I would
bring only one thing to your notice
from Lok Sabha debate. I have with
me Lok Sabhg debates of 12th May,
1954.

MR. SPEAKER: I have with me
the debate of . 1954. I have gone

through that,
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PROF. MADHU DANDAVATE?
When privilege motion came against
Shri N. C. Chatterjee in Rajya Sabba,
Dada Saheb Mavalankar,.,

MR, SPEAKER: There i8 a report
of the Privilege Committee whick is
27 years old.

PROF. MADHU DANDAVATE: He
said that he would not allow his
Memberg to submit themselves to the
jurisdiction of the other House,

MR, SPEAKER : I have gone through
that,

PROF. MADHU DANDAVATE?
Please keep that in mind.

MR. SPEAKER: I have in mind,
The Committee Report ig also there,
Privilege Committee report after that
is also there. I am going to take into
consideration each thing which you

give,

N IR TR (wraRag)
usye Y, F A F FraT F QT WA
¥ Mearg | agism & fe o ¥
937 § T 2 Ta A | W ¥ a_q
Y agfer =& &

% ARA KOR ;I3 §, ATEY
atndy wrfe@

st WA aRY

ag qird v T

adr am g,

e

Fanmarg fvagam «dr g foag
firaaw &1 Fwa gfag g ma#h.
“Femarh A e § I T
W atg ¥ Wee TEWMM Ad FTA
ifed | 9er @ F Ag R
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[ yxdw ma) WoR RNT : F owm W ar
& g T § o @ aea B fedr Wy QLI
fafase v aeea . fva smem fafasee BROF. MADHU  DANDAVATE:

® AT AT FZ 4T When Shri N. C. Chatterjee raised
- - . R this issue Pandit Jawaharlal Nehru
T4 71 9ga F agferaga & fadr
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was present in the House.
21 wEifad T faamn ar gu g w2a &
-g9@a & fag 1. ...
(sawar)
ot T WA G F T E 9z
FY 9gY Ak Fgl |

st WA T.RT Aty § neue
ag.2a, fan acg gl e arel 3
HZED MIT; AT & I 3% UAFi 27 g7
ary yg wr I adi &

;A APRI . Jr @ ®, $Z1R |

o TEAR AR F)T g HaA
NI Har K ata Wi A ATAT ? AN

usiq A, T4 AT H A3H AT,
weaza # F3 am™ garag ag faar

Wt wrfes g @t A,
an T A, FS FZ0 934 T ATFEITORY
F arl § 340 F 9@ avg =g g,
®i¢ QI AT oiF & 7§ somew
ut gAaarfaarszdr wee agr war g 4,
3Ja & fa¥ =@z &\ W1 ana 7 ag wr
w1 fE S goded:dm g za®, ara-
Figc & fazra fegr @raar | Auw amy
aiez A fFar fa #ar domgadn &
AtaAm AEwAT o & Harg, m@ ar
agt dra are ...

HATT FA &< FE T ... (W)

9 | MR. SPEAKER: What i he doing
’ N a . now? There is nothing on the record.
weaq AT ;S5 3, W g arFAr o £

What are you trying to do now?
SHRI RAM JETHMALANI: I have R
never said that** =it enfow s Wit ¢ msaE A,

ot wzw fag O amdd : qeag S,
A WAl 331 70 qe § wi< Gk
N =R T gTA /AT 534
Aadr & 183 w3 e 7 fA7 3,
AT KA F AFTA F, Fia Gar. ..

(e )
deqawrd ax fmiw ok tmam
st (st wrew aneaw fog) @ an
RY NIF TA F AT wo Fi Tl
g7 93} 23 F A2 B FAA AF |

@t o W amp (fgare) -
w @ A, § 316 I WA FHAT
qraT

A AN A FIET  EgEAT ARA §,
wofar fa T3 €1 arkad aa af &,
(vrwam) & 7 & 99 @ITE
fpar g

woTA WP ;. F.§ S agh @
&

There is nothing on the record.
Notbing wag to be recorded.

ot wfes g wt : mvaw &,
wn 3 %f3 fw agt fray § gardy
g 120 ag Trex ¢ fa tn A welar
Wy, ¥ ¥ 0 T ¥ e
wia fov | (wwam)

**Expungad as ordered by the Chajr.
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ot Trafeare amamh (garfige) ¢
W A28, ¥ ¥ ¢ ga fawma qv
qEATide 9w faor § | fxfadra
JTAATT, AT @, ATHI o[ 48T AT 1Q7
afesr w0 F meer #®, vz agh
f3gu ..

WSIX ARAT : 7T UAAT §, 94 A

#Aal,
I have not allowed it.

=t wza fagrd amAa@ : azarar
yr1ga agt 43 §

=t 7w faarg q@A™ . AT A
areim afzgr ®, aqr avg Arer aar

t

wEIq AR
fa :

it is not a question of Privilege. 1
have not allowed.

q A1 F #

st T faam qmam - & firzaw
agl 9&r T g faiEea w0 waw
[AMAAT §, TIFX FT FAT A@AT & |
MR. SPEAKER: If he had said it?
 SHRI ATAL BEHARI VAJPAYEE:
Yes,
ot Tm faam amam : fag oo
Yo A QU TR TR A4 FY N2

g ag s@gufE g qa w
o Tlo 774 TR wfgerx | . ..
(vrarawr)

@ woa fgrdt voua) : wrirll
:ﬂ wﬁt’ |
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=t v fagr e mm
#A wiraEa fgar qr f @ees a'tzvr
A qZAS wrw 2N | AFATT ST AS
g ama fr s FraaEr gE @ 7 § A
F 9% FT TATA0 § |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): 1
have sent the Telex message tp the
State Government immediately after
going from the House. Today, I have
received a message from the State
Government that there is heavy rain
in Bhopal and it is not possible also
hecause of Sunday, to collect all the
information which I have calleq for.
So, they are sending ‘“tomorrow two
officers ang they will reach Delhi the
morning and will supply the informa-
tion” which I will make in the form
of a Statement. (Interruptions)

MR. SPEAKER: Let me say. Let
me put it.

Mt wew fagr add ;. wemw
AgRd, g Al TA Fi ST TEY Q
AFATAl Higd 1 ATEITER faega
T & | § T4 Fy WTX IUET F qAIAT
LACTI SN

“If the hon, Members want it to
be a judicial inquiry, there is no
doubt about it that we will ask the

State Government to initiate a
judicial inquiry.”

™ # qF w1 3T wgi 8 w0 )

SHRI SOMNATH CHATTERJEE:
He has said it.

SHR YOGENDRA MAKWANA:
1 was referring to the facts of the case
which I wanteq to put before the
House.

W o faw AR ;| Hew
agWa, o0 TR § 7 W b
W sragde g wiER g K
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[sfr T fererrs )
feg ot A & axg A WA e
t?

o WG : FA REET  wE€m,
%3 aom |

st Tm fewr@ qream ;. WTq daEr
AN frfedrs Nwa 97, AN FWER
A v g g # fs @ Yfefma
Tl wadd, v W
ANgE 9 AT ¢, IFTFE A wW R ?
a9 & fyfads AmA qaw g, FO
w waw & |

(Interruptions)

MR, SPEAKER: Did he say any-
thing?

Did you make anything? Did you
give any assurance on that? Was it
so?

SHR1 YOGENDRA MAKWANA:
Whatever I had said, it is on the
record of the House. So far as the
letter received by your office...

MR. SPEAKER: No. The Mem-
bers wanted to know as to whether
you stand by that assurance or not,.

SHRI YOGENDRA MAKWANA:
I will abide by the statement. I
assured the House, “I will write to
the State Government to conduct an
inquiry into this matter.” (Interrup-
tions).

st 7w faam qEE™ . ag @Ar
LI BT - S '

MR. SPEAKER: Let me handle it.

SHR1 YOGENDRA MAKWANA:
Immediately, I have written to the
‘State Government about what has
happened in the House. T have sent
the entire proceedings of the House to
the State Government and I have

conveyed them that I have given an:
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assurance in the House, “So you
please arrange for the enquiry”. I
have already written to the State
Government, (Interruptions).

MR, SPEAKER: Please let me
handle it.

aw qar & w37 fxfwg )
(Interruptions)

MR. SPEAKER: [ am not confused
and I am not being confused. I want
to be explicit about this,

SHRI INDRAJIT GUPTA: (Basir-
hat): You have to answer to the
Member about what you said tke
other day, sitting in this Chair.

MR, SPEAKER: What did I say?

SHRI INDRAJIT GUPTA: You
assured in this House that any Mem-
ber who has been assaulted or obs-
tructed by...(Interruptions)

MR, SPEAKER:
Did 1 say?

You are sure'!

SHRI INDRAJIT GUPTA: Refe-
rence to Shri Bhogendra Jha's case.
I have a reference to that. When he
came bere injured, it was referred to
the Privileges Committee. You said
that the matter was referred to the
Privileges Committee. I am not
worried about the judicia]l inquiry.
Here, 5 privilege motion had been
brought the other day. You said that
you would certainly go into it and
that, if any member has been assault-
ed or obstructed in this fashion, it
will be regarded as a serious breach
of privilege. After that, Mr, Jatia
came to the House heavily bandaged
and injured. I do not understand
what there is now to beat around the
bush in this fashion. This matter
shoulg be sent to the Privileges Com-
mittee. Mr, Makwana may or may
not. .. (Interruptions).

MR. SPEAKER: You are mixing
up the two things I am after the
Home Minister now to know whether
he is still committed to the judicial
inquiry or not, Why do you mix up
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tbe two things? The privilege motion
is my domain, That I have to do.

SHRI INDRAJIT GUPTA: If 1 am
a member of the House and beaten
up py the police, you will be satisfied
only with a judicial inquiry? What
about my privilege as a member of
the House?

MR. SPEAKER: Why are you mix-
ing up the two things?

SHR] INDRAJIT GUPTA: [t is a
dangerous precedent. ]I do not know
what will happen. The police will start
beating up Members everyday.

MR, SPEAKER: You want only

the privilege motion?

SHRI INDRAJIT GUPTA: The
privilege motion was given to you
and it is pending with you.

MR. SPEAKER: You have nothing
to do with the judicial inquiry? Shall
1 drop it?

SHR] ATAL BIHARI VAJPAYEE:
Let the House know whether he
stands by the assurance or not.

SHRI YOGENDRA MAKWANA:
I have repeatedly said whatever I
have assured here I have conveyed
. to the State Government and asked
them do it, What more you require?

MR. SPEAKER: Then it is all right.

SHRI ATAL BIHARI VAJPAYEE:
It they do not do it?

MR. SPEAKER: We will cross the
bridge when it comes,

SHR] ATAL BIHARI VAJPAYEE:
Why there is so much delay?

MR, SPEAKER: We will cross the
bridge when it comes.
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st 7 feww qreEm :iwar
A3, @ H T oF fadza &1 iy
AFATAT gTET. .. M S L.

(Interruptions)**

MR. SPEAKER: Nothing goes on
record,

SHR1 YOGENDRA MAKWANA:
I am only observing the constitu-
tional formalities. Whatever is writ-
ten, whatever is directed under the
Constitution, we have to do.

MR. SPEAKER: Shri Bagri,

PROF, K. K. TEWARY: You sre
not listening to me,

osTR JPwew Y Wr gr ar v
¥ ol aar oY afl war, faad S

PROF. K. K TEWARY: I am
standing for half an hour. You are
giving time to everybody. You are
not even looking at us. I have been
shouting and shouting,

MR, SPEAKER:
you.

I am looking at

PROF. K. K. TEWARY: I have &
very important matter to raise...

MR. SPEAKER: Every hon. Mem-
ber thinks that he is raising a very
important matter,

PROF. K, K. TEWARY: We also.
exist in the House. (Interruptions).

PROF. N. G, RANGA (Guntur):
You looked at him. He was going to-
make a statement, You did not listen .
to him, (Interruptions).

SHRI K. LAKKAPPA (Tumkur)?
We are patiently hearing you. But
you are not calling us.

Y werem At (ferz) - wenar

S, faid wd W A wmgar )

**Not recorded.
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-y e R e QA
7O e wre xar wrgw § 7 wrew
Qe e Wi zar § 7

st g A o oF qQT A,

T F0A Frar agt & ¥ fraw
faega gaw § 1 & 3, F @€ HFT
% a¢ 8 7§ Ard ¥ faare @9
Awar §, N F37 AR 9 q2A @ A AQ9
anA w1 wfgs & ar aft ? =W,
A ARAFTERTN & ...

wEIR ART . F\T @A T@Fd I

REAT?

o aimamE. - ¥ @@ aT
FRWE -

wers wgee - 7€ wigs gl
g fadt #1

ot AR IR AW g9 qaOF
AAG FT AT A A AT A

qEIF WA AT QT AA
FA W& FIAA ARFI E 7

M AARw am@ ;- fEd A4
3' W &t“

g FGA T HAFRI W@ Ag ?
R fgars gamwa Afag | gae & vaq
I FOE @ AL faarw . L L.

weam wped - q8 T gha
s\ afrcw v ¢ Afl wsaE I,
A NN T @ FTT R W
Qg § | %A & 73X 9O AT
g N A fogars qawa & wfgy

MR SPEAKER: Nothing goes on

seocord

DEGEMBER 81, 1961 -
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W qfem Tt o

weaw AfRe - AT 18 ghe
g ¥ arw gaw w4t 7f) ?

st wiTm g o

MR, SPEAKER:
on record.

(Interruptions)**

Nothing is going

AR NI . TG Fa gaT o
TF I gar & FF I A fadras §,
Fa & J Aar § 33 & Mfza 334,
I H A 9 d4 F4T |

Mt mARWm amEr o X gq Ft
At § |

wsa® AR : 7 fwr M 740 adi
AAT & 1.

s R Amet ;. Fag w i g R
e T3z & waifafazze ree g @
3 federdi @ fo wga g ar d A
AN | ACFA ALY T F A TTFT
D adi & #g3 F ar f&r EqHa F00
ERTUE AT TRFNR? | (s7waTH)
IRAGFEA R aguag g 52 §
qaw - MT ww a7 A g fxar fr 3%
2. foT 3 frq fag &7 wezwe &
7 § wga F faars ..

MR. SPEAKER: Nothing is going
on record.

(Interruptions)**

weIR HERA : A< g0 qifa fag
fodt ¥t ¥ afl wg a5d |

Nothing doing. We cannot go by
héirasy.

*¥Not recorded.

‘eovExpinged as ordered by the Chair,
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ot wre Qe W (¥4)
weaet Agiea, AY gAR ww ? o Tm

weay WERT : ag W 17 g |

It is under my consideration, I will
take a serious note of it. I have pot
it. Nothing doing.

(Interruptions) **

eI AP WL A(E AIAF R
# A g fagr R ag g
PROF. K. K. TEWARY: Sir, I am

raising a matter of utmost public im-
portance. .. (Jnterruptions) **

MR. SPEAKER:
Prof Tewary now.

/T g w1 AAT E

I have allowad

Why do you shout now? Nothing 1s
going on record. Why don’t you sit
now?

T FT @ & A9 7

coo. (Gmaam)*e ...

MR, SPEAKER: It is not going on

record. What is the fun?
g, RAWE |IMNCA
Rg g z AT A5 FEM
(eawam | |

PROF. K. K. TEWARY: I would
request the hon. Members to listen
to me; I request them with folded
hands. (Interruptions).

worn g c Kqm A are wH
WA N FELE R RE, ww & 3
37 ¥ @ frar @ ww A gaq
W

s WTCo Qo AW : WEas AERT,
& gyt w1, e A wyr 5 & R
T A4l W ey T w7 A ?

AGRAHAYANA 30, 1903 (SAKA)

Priv. etc. 374

WAy WERA : AG X TFA )

st ARo: QAo THW ;- AT
wFe .0 z@q ! fafaedy A1 g
¥@e, ITIHIT ¥ wHEA 3@, AQ
wFA AT QT 7

qEIH AERT . AR M FE !
qrg 1 FA & A TEA 7

W Ao QAo THW : AL wFA
F17 2G@T g ?

weael AERA ;AT Wi @ oAq

Aanaga?

st FAT TR AqFY A AR UGA
waT W FFIIAQ AP
weus wETw 39 w@E R M,
qaT FiF ETR FEA
cov. (cmamgm) ...

PROF. K, K. TEWARY: There is
a news item...

qAW WG ZIFW AT,
qg FA Q' TF FTIT | 7T § A

fear & wiw & 1 ww & wrar @ Ay
qra |

s} AARIR ATAY . WMET ALRS,
ag aiq fAaz F1 fF ;@ af §

qEAN AL © AL T, qiT faaz
FAFa T E 7 AT qrw R FE F9
A& & B ? uR agr A o ¥ kA,
LLRIR G (G ‘

corr (mEEm) ...
THQW JENT : Don't interrupt. T
|IY F LI FIT A AT AR G |
afl, dar a7 wfew |
cers (WEEW) ..,.

T **Not vécorded.
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wew qnw - & W W oA
g o | & f waT i ? wre
o v @} § W7 AW Foae
W wr A A ? g wgaa A

agt g€

It certain things are taken beyond
certain limits,

7€ qws; AR AR & | 77 F wre for
AT WTE |

PROF. K. K. TEWARY: | am mak-
ing a solemn request to the Members
of the House to take up this matter
geriously and not to take any parti-
san....(Interruptions),

MR. SPEAKER: | want to know

what it is about,

PROF, K. K. TEWARY: This
matter relates to the life of the Prime
Minister. .. (Interruptions),

MR, SPEAKER: What is it? That
is what I want to know,

PROF. K. K. TEWARY: There is
a news item..

MR. SPEAKER: Under what rule
are you trying to raise? (Interrup-
tions),

SHRI JANARDHANA POOJARY
(Mangalore): Under what rule did
you permit them? (Interruptions).

qETR WP : T § 376 |

PROF. K. K. TEWARY: This has
come out in a widely circulated daily
of Gorakhpur.

WoTR WY@ N T® 9T FE
o q fifsw
PROF. K. K. TEWARY: This 1s

about Prime Minister’s life and many
leaders- of the Oppogition hdve made

DECEMBER 121, 1081

Priv. ete. 376

predictions of great upheavals in the
country in 1982, Here is a man...

W AN : W R )t Al
TRy ?

Why not you come under a metion?

PROF. K. K. TEWARY: He has
made predictions about Prime Minis-
ter’s life...

MR. SPEAKER: You have to come
under some motion,

PROF. K. K. TEWARY: I have
given you,

MR, SPEAKER: All right. Then I
will consider.

PROF, K. K. TEWARY: Sir, ther. !/
is a deflnite threat to the life of the
Prime Minister. Here is a man who
holds a presg conference and
in the Press conference he said. Mr.
Vajpayee the other day at a publie
meeting said, ‘There will be an up-
heaval in the country.’...

(Interruptions)

It hag all been engineered by the
Opposition,

MR. SPEAKER: What has a public
meeting got to do with it?...

SHR] ATAL BIHARI VAJPAYEE:
I take strong objection to this...

(Interruptions)

PROF, K, K. TEWARY: Thig tan-
tric man gave a prediction. Therefore
we want an inquiry to be made into
this. .. (Interruptions) This man is
making predictions and no action 1is
being taken against him.

MR. SPEAKER: Nothing is going
on record,

(¢4 ntémpﬂom) .o

**Not recorded.

b
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SHR] ATAL BIHARI VAJPAYEE:
Why don't you ask the Home Minister
to hold an jnquiry whether there was
any threat to the life of the Prime
Ministér?

PROF. K. K. TEWARY: I want
the Home Minister to make an

inquiry,

MR. SPEAKER: Under the law it
should be proceeded.

PROF. K, K. TEWARY: I want to
know the identity of this tantric man.
‘Who js this man—I want to know.

MR. SPEAKER: Why are you wast-
ing the time?

PROF, K. K. TEWARY: There is
a deflnite link between this man and
some people in the country, between
some opposition group and this man
has been going around spreading
panic in the country,

MR, SPEAKER: Why don't you
write to the Home Minister?

PROF. K. K. TEWARY: Let there
be an inquiry. A Member's life is
precious and important but when the
Prime Minister’s life is in danger,
should we not express our concern?
This is a very important matter and
there should be an inquiry. Who is
this man—7] just want to know. He
ing press conferences. He ig issuing
ing press conference. He is issuing
statements and  no action is being
taken.

wery, wgvww A awE o ow
@ A W |9 & fag Rz e
g @ fafred &1 F67 v § qaar
¢ W 39 N Re-wa AT IT W]
e

o ®o Wo faerct : o7 wakshiwa
¥ e wren e & o d 4d anr

AGRAHAYANA 30, 1908 (SAKA)

Priv. etc. 378

£z¥ § A dTA 144z 39 N A
#0i Aff < & e X wV9 mwred § |
. (Tmaanw)

wsIw WEWG : 7g HIFT
FA ¢, gfaT FT A § IT FT 9FIAT

Mo ®o ®o frardt : ga AT
T EfFasAmEA E? ...

(sear)
SHRI HARIKESH BAHADUR
(Gorakhpur): Prof Tewary has said

about a newspaper which is published
in my constituency. Therefore, I want
that the Home Minister should inquire
into this matter and come with a
categorical statement before the
House as to who is that person and
who are the leaders behind him. [
support him, Sir. The Home Minister
must come before the House with a
statement,

SHRI SOMNATH CHATTERJEE
(Jadavpur): About the matbter raised
by Prof, Madhu Dandavate—] am not
going into the merits at all. The
session will be over on the 24th...

MR. SPEAKER: There is nothing.

SHRI SOMNATH CHATTERJEE:
Half a minute.

MR. SPEAKER: I do not have
anything before me...

SHRI SOMNATH CHATTERJEE:
I am not questioning.

MR, SPEAKER: No, unless and un-
til 1 have something, I cannot go on,
I am ascertaining the facts. Then I
will go according to the rules.

SHRI SOMNATH CHATTERJEE:
Only half a minute.

MR. SPEAKER: No, no.
Shri Bhishma Narain Singh,

——
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1239 hrs, .
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING THE ACTION

TAREN BY GOVERNMENT ON VARIOUS

ASSURAFCES, PROMISES AND UNDERTAK-

INGS GIVEN BY THE VARIOUS SESSIONS
OF SEVENTH LOK SABHA.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to lay on the Table
the following statements (Hindi and
English vergions) showing the actian
taken by the Government on various
assurances promiseg and undertakings
given by the Ministers during the

various sessions of Seventh Lok
Sabha (—

(1) Statement No. XV—Third
Session, 1980.

(2) Statement No. VIII—Fourth
Session  1980.

(3) Statement No,
Session, 1981,

(4) Statement No. II—Sixth Ses-
sion, 1981.

[Placed in Library.
3127/81].

VIII—Fifth

See No. LT-

Wt ™ feww awETw (A7)
wE N, AT HWEAIA LTI Fo
(3) 9T g

TSR WA A WA T--T7 Q1A
famr g1 &

ME. SPEAKER: ¥ ¢ R g |

I am a human being. After all, 1
am one of your Members, Don't try
to harass me like this.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, what
happened to the privilege motion I
gave notice of?

DECEMBER 11, fo8t

pamm sfo
SPEAKER: Not dewed. I

MR.
have not admitted it.

DR. iw
I gave you a notice of breach of pri-
vilege on postal censorship.

MR, SPEAKER: [ have tepeatedly
told you. I have written to the High
Commisioner to get the report from
Australian Parliament.

DR. SUBRAMANIAM SWAMY:
It just takes only 24 hours to get the
Telex in the Indian Embaswy

MR, SPEAKER: 1 want the whole
report.

DR SUBRAMANIAM SWAMY:
It takes 24 hours only by Air India.

MR. SPEAKER: It does not ma*ter,
I will take into consideration every-
thing. That is what I have assured
you time and again.

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, 1 have given a notice of
my adjournment.

MR. SPEAKER: Not allowed, I
have not admitted.
(Interruptions)

wm A7 417 g | wn R o
wrye =at urdr § fardi o sl mif &
& AN oF weAr § AT Wv aiw @
w2 X & W A} W wifET
T R g FA ww Ay
ge di g, wnEr Afeq 7@ g Wi

1 am taking action on it. What more
do you want? I am a human being
after all. Do you think that I am a
machine? It is very bad, extremely
bad, Mr. Ram Lal Ji, I have got
everytling. Something there must be;
there must be some sort of decency,
some existence, some sort of coopera-
tion. You are speaking as if every-
thing is going to happen on one day.
Heavens are not going to fall

SHRI N, K SHEJWALKAR: Sir,
1 have given my adjournment notice.
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MR, SPEAKER: Noft sHowed. 1
have not admitted.

SHRI N. K SHEJWALKAR: My
ajoyrnment notice is reagrding the
Indore firing.

MR. SPEAKER:
mitted that.

I have not per-

SHRI N. K, SHEJWALKAR: The
practice is that you read out the ad-
journment notice.

MR, SPEAKER: There is no such
practice, I have never done it. I shall
see,

st ™ am ht  (faxf)
WA A,  AFATT F).

e wga ;% A gy T Afew
F faar g

st T wre T Afeq @ we A
a fAur, &fm

ME. SPEAKER: You are going to
prejudice it,
T W EY Al AT AR
# g

weaw wga ¢ Aifeq g F &
o
ot yw am Tl gEifAe Fam A

faggq 1 wr g f5 a3 @ g
difsm 1 L. (e ) **

.. MR, SPEAKER: You are going to
prejudice it.
(Interruptions) **

AGRAMAYANA $0, 1908 (SAKA)
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MR. SPEAKER: I have not aflowed
it here; Mr. Bagri miaké Mhim sit.
(Interruptions) **
MR. SPEAKER: Nothing is going
on record.

& g1 < §, ¥ wre stfrerafer
FLWR | AT A A <ar ow qf)
i &

.o (Smer) *e

o wgra  § A # ar g,
w1 w1 Aifew A arg § 1 = g
FT @ § A faaraog g st E )
& 2@ rr g, & A 5w w1 aala fearar
& sm &t ae Al e
A gy A7 ggwhegEas s 0

ft T W™ OF W AT AQ
facda ¥ 8 FTFT | (SuxETR)

MR. SPEAKER: What the hon.
Member is saying is without my per-
mission, It js not going on record.

(Interruptions) **
MR. SPEAKER: Whatever they

say is without my permission. I am
not allowing.

# mwFT siaws qwA ga faar

N Tw & Ty Al we A w9
gAT | WG GAAT TE RS g, AW
qga A FF HIFE FW & |

... (STEEnR) **

MR. SPEAKHER Nothing is going
on record.

SHR; MANI RAM BAGRI: Mr.
Speaker, as a protest, I walk out.

12.45 hrs.

(Shri Mani Ram Bagri and some other
hon. Members then left the House.)

pu————,

** Not recorded,
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1245 hrs

PAPERS LAID.ON THE

TABLE—Contd.

oft T faeere amwm (grAgR) ¢
were N , TFIATgA AN g s |
agl @A 1 @ § § 3@ Far wrgar
fe ag wfraga 22 i, 1974 § W
qZa 9T WAAT § T>T 791 9T —— WsqH
AgRY, W1y g @ Ny, § wowy
gwwr fawar w@r § fs s w1z fe
} fraet wamtar &, fow awg & feedt
w gufr@ge fear ar w@rd ag saw
% WA ITRIT F-—3g 22 wWilN,
1974 %1 WIS ¥ T&T 74T T NI 8
A F IR IFT gt aevoor @ @
TR s R #1 wowm Ad
Rawar g FueFgra s N A
I ARATE — ¥ IO g fr 8
g 75 ae e s aft @
agr, w2 f& 3g sma-ar9 wAr Ifg@
qr?

Wt gfeam wgme  (viEgR)
wsae AFRT, T IR QAT AT A
Forar ¢, ag fe=t AT wish wrar &
dod #1 g3 aft &, dar v g A
¥ feami % g ag 8 A Wgw 22
wid, 1974 ¥ g T WRSN F w@v
A9 97 | WHAT A Tq*7 ag § v fgdy
AT SR AT e @ gL

it wrzw fagry wrnddt (€ faeft) -
Qe adl faaw &

it gfcdm wgrye: faaa &) g
qaT gt § 1 s wav awg & e ag foad
1974 AWM § wh mEwlTww 8
qTa AT IFN! fot o v ar @ ¥
w1 x4 fawm & g wft T feef-
frama Dar Fm ar wdr N @R
QAWA?  wqr wfwsy # ot R Afy
AT wraefy 7

DECEMBER 21, 1981
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it wew fagrd wmdedt . AT
sqweqT B weAT arAr wrfgd Wi 39
¥ waax A1 wfadar qra g1 oM@
wifgd | & Qv 7 w1 INA W FIAT
HTEAT f—WTY T WA #Y Afay— -
fet awia ¥ x@ wgem # “weafw
gfrdzy’ & xz q@=@T w1 frwe
am gar & 7 x@ w1 s oAqax g ?

ot @i AT wENt (FRIYL) ;TG
TRy gt &, g A AT

st wew fogrd woRd: 17 @
¥ famd 1 s&ea Al 9, wfay §

gr e ¥ fagy I &Har v |
® v

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTINN
(SHRI R. V. SWAMINATHAN): Sir,
expianation for delay has been given
in the statement laid on the Table of
the House.

it tw fee@ QA . gea
qQT, T R F G § 7

MR. SPEAKER: Action should be
initiated tv provide...

THE MINISTER OF AGRICUL-"
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I am sorry there has
been such a delay but this is also a
fact that so far we do not have all
the arrangements for translation of
such large reporis into Hindi, We
shall see that...

MR, SPEAKER: I would jike you to*
take care of this is future. We
should give due recognition to what
is right, We should not relegate...

RAO BIRENDRA SINGH: Yes, Sir,
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INTERTM REFORTS BY NATIONAL CoM-
MISSION ON AGRICULTURE ON FomEsT
RESEARCH ANp EDUCATION AND ON Dg-
SERT DEVELOPMENT, STATEMENT FOR
DELAY AND REVIEW ON THE ACCOUNTS,
OF Mapaya Prapesy STATE Damy
DEVELOPMENT CORPORATION L.
BHOPAL FOR 1977-79,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): 1
beg to on the Table.

(1) A copy of the Interim Report
(¢.Hindi versions) by the National
Commission on Agriculture on
Forest Research and Education.

{Placed in Library. See No. LT-
3122217,

(2) A copy of the Interim Report
(. dindi version) Dby the Natlional
Commision on Agriculture on Desert
Development,

(3) "A statement (Hindi and Eng-
lish versions) showing reasons for
delay in Jaying the Hindi versions
of Reports mentioned at (1) and
(2) above.

[Placed in Library.
3i29/e1].

See No. LT-

(4) A copy of the @@Review
(Hindi and English versions) on the
accounts of the Madhya Pradesh
State Dairy Development Corpora-
tion Limited, Bhopal, for the year
1977-78 by the Accountant General,
Madhya Pradesh. [Placed in Lib.
rary. See No, 3130/81].

NOTIVICATION UNDER CENTRAL Excfs:
RuLes, 1944,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
Sir, on behalf o¢ Shri Maganbhai
Barot,

1 beg to lay on the Table

a copy of Notification No. G.SR.
659 (E) (Hindi and English versions)
published in Gazette of India dated
the 14th December, 1981 together with
an explanatory memorandum regard-
ing exemption from excise duty on
Polyprophylene Staple Fibre and
Polypropylene Tow, issued under the
Central Excise Rules, 1944. [Placed
in Library, See No. LT-3131/81].

AnNUAL REPORT OF INDIAN STANDARDS
InstrruTioNn, NEw DELHT For 1980-81

THE CEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJAMOHAN MOHANTY):

I beg to lay on the Table

a copy of the Annual Report (Hindi
ard English versions) of the Indian
Standards Institution, New Delhi, for
the year 1980-81 along with Andited
Accounts. [Placed in Library. See
No. LT-3132/81],

12,50 hrs
ESTIMATES COMMITTEE

STATEMENT SHOWING REPLIES OF (GOV-
ERNMENT

SHRI S. B. P. PATTABHI RAM
RAO (Rajahmundry): Sir, I beg to
lay on the Table Hindi and English

1

" e:English versions of the Reports were laid on the Table on the 32nd

" April, 1974,

@@The Reviaw was not printed in the Annual Report of the Madhya
Pradesh State Dairy DevelopmentCorporation Limited, Bhopal, for the
' year 1977-78, Copies of which were laiq on the Table on the 7Tth Septem-

* ber, 198},
¥ois L8—13.



{Shri SB.IL Pattabhi Ram Rao]

versijons of the following Statements
of the Estimates Committee: —

(1) Statement showing final Te-
plies of Government in respect of
recommendations included in Chap-
ter V and further information 1n
respect of other Chapters of the
Second Action Taken Report of the
Estimates Committee on the Minis-
try of Supply and Rehabilitation
(Department Of Rehabilitation)—
Dandakaranya Project—Exodus of
Settlers (1978).

(2) Stetement showing final re-
plies of Government in respect ct
recommendations included in Chap-
ter V and further information in
respect of other Chapters of the
Seventh Action Taken Report cf
the Estimates Committee on the
Ministry of Finance, Department of
Economic Affairs (Banking Divi-
sion)—Credit Facilities to Weaker
Sections of Society and for Develop-
ment of Backward Areas,

12.51 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTY-SIXTH REPORT

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, T beg to present the
Twenty-sixth Report (Hindi and
English versions) of the Committee
on Public Undertakings on Housing
and Urban Development Corporation
Ltd.—Rural Housing and Minutes of
the sittings of the Commitiee relating
thereto. ’

DECEMBER 21, 1981

Reforms in Sales 388
Tax system (Satt)

1251 hrs,

STATEMENT CORRECTING

ANSWER TO SQ NO. 439 DATED

15-9-1981 RE: GLUT OF CHEMICAL
PRODUCTS DUE TO IMPORTS

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): During the
debate on the question cited above
in reply to question put by Hon'ble
Shri Bhikhhu Ram Jain, it was men-
tioned that as far as demand is con-
cerned, the likely demand for soda ash
according to D.G.T.D, estimate itself,
apart from small scale consumers, is
going to be 6.80 lakh tonnes.

Actually, the demand estimate of
6.80 lakh tonnes is inclusive of the
requirements of all users,

The error to set out this posilion
clearly is regretted,

STATEMENT REGARDING SET-
TING UP OF AN EXPERT COM-
MITTEE TO STUDY THE FIN-

IMPLICATIONS OF THE PRO-
POSAL FOR INCLUSION IN
THE LIST OF DECLARED

GOODS AND FOR LEVY
OF ADDITIONAL EX-
CISE DUTY IN LIEU
OF SALES TAX ON
CERTAIN COM-
MODITIES

THE MINISTER OF FINANCEB
(SHRT R. VENKATARAMAN): Sir,
Ag the House j; aware, there has
been widespread and long-standing.
demand by various Chambers of
Commerce, associationg of industry
and trade and the genra]l public for
basic reforms in the sales tax system
obtaining in the country. The matter -
has also figured in both the Houses
of Parliament from time to time.

Sir, ag sales tax i3 primarily a
State subject of taxation under the
Constitution, any reform ia the sales
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tax gystem can be undertaken only
in consultation with and with the co-
, operation of the States. I had, there-
fore conveneq a conference of Chief
M;msters ang Ministers incharge of
saleg tax in September, 1980, and as
8 follow-up again in February, 1981
to discuss the problems in all its asp-
ects. The Conference held in Feb-
ruary, 1981 adopted a Resolution re-
commending appointment by the
Central Government of an Expert
Committee headed by an eminent
person qualified to be the Chajrman
of the Finance Commission and with
an Economist and gn Administrator
as members to Study the financial im-
plications of the proposa] for inclu-
sion in the list of declared goods and
for levy of additional excise duty in
lieu of sales tax on vanaspati, drugs
and medicines, cement paper and
paper board and petroleum products
and the manner in which the financial
interests of the States can be safe-
guarded. The States of Jammu and
Kashmir, Keralg anq West Bengal,
however, recorded their dissent.

1253 hrs.

[MR. DEPUTY.SPEAKER in the Chair]

I am happy to announce that in
pursuance of the aforesaid Resolution,
the Government have decided to
appoint an Expert Committee under
the Chairmanship of Shri Mohan Lal
Sukhadia, M.P. and with Dr. P: P:
Prasad_ Professor of Economics, Anu-
garh Narain Sinha Institute of Socijal

~ Studies, Patna, as Economist-Member.

Shri N. V. Krishnan, presently Joint
Secretary (Plan Finance), Ministry
of Finance, will be Administrator-
"Member anq Member-Secretary of
the Committee.

The tefmg of reference of the Com-
mittee will be:

(i) to study the financia]l impli-
. cations of the proposal for inclu-
sion in the ligt of declared goods
‘and fol levy of additional excise
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duty in lieu of sales tax on vanas-
pati, drugs and medicines  cement,
paper and paper board ang petro-
leum products and the manner in
which the financial interests of the
States can he safeguarded;

(ii) to suggest necessary changes
in the relevant Centra] and State
tax laws to give effect to the Com-
mittee’s recommendations; angd

(iii) to make recommendations
regarding any other related matter.

The Committee will evolve its own
procedure for its work and may for
the purpose of its study call for such
information as may be necessary from
the Central and State Governments.

The report of the Committee will
be placeq before a Canference of
Chief Ministers to be called for this
purpose.

The Resolution appointing the Com-
mittee is being issued.

(Interruptions)

SHRT SOMNATH CHATTERJEE
(Jadanpur): Sir, this is a very im-
portant matter. The House js not
having the opportunity to discuss
this matter. The hon. Finance Min-
ister says that the mattter will be
placed before the Chief Ministers.
What will happen we don't know.
This is 3 matter of great importance.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
will explain.

(I nterruptzons)

SHRI SOMNATH CHATTERJEE:
Sir, my point is this.

MR. DEPUTY SPEAKER: Please
take your seat. He is going to ex-
plain.

(Interruptions)

MR. DEPUTY SPEAKER: He s
going to explain :
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SHRI SOMNATH CHATTERJEE:
The House has not an opportunity...

MR. DEPUTY SPEAKER: That is
what you are saying. He is prepared
to explain.

SHRI R. VENKATARAMAN: You
need my explanation on what you
have pointed out. If you want my
explanation, please sit down. I
will explain it.

MR. DEPUTY SPEAKER: You
have raised the matter . He is pre-
pareq to explain it to you. It is not
that the House is being ignored or
anything like that.

SHRI N. K. SHEJWALKAR (Gwa-
lior): Let him not explain.

(Interruptions)

MR. DEPUTY SPEAKER: Why do
you pre-suppose things? Let him
explain.

SERI RAM JETHMALANI (Bom-
bay North West): It is not for him to
say. We have said something on what
he hag stated. Now you want him to
say something.

SHRI R. VENKATARAMAN: You
raised a question.

SHRI N. K. SHEJWALKAR: Sir,
you please provide an opportunity
for discussion. It js a matter of im-
portance_Sir.

(Interruptions)

MR. DEPUTY SPEAKER: Order
please. If one Member speaks, the
Chair can hear. But simultaneously,
4 or 5 Members are speaking. Now,
Mr. Somnath Chatterjee hasrai sed a
point for which the hon. Finance Min-
ister is going to reply. Please sit
dlo;wm I am not gllowing anybody
else.

(Interruptions) *
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MR. DEPUTY-SPEAKER : Mr.
Shejwalkar, what is your point?

SHRI N. K. SHEJWALKAR: Sir,
the hon. Minister wil] be able to
reply to al] the points raiseq by us.
After all the constitution of the
Committee is done at the sweet.will
of the hon. Minister. But in this
particular Committee, at least the
views those who have a different
point of view ought to have been
included.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Sir, he has saig about the composi-
tion of the Committee. Here we have
got certain points to make.

(Interruptions)

MR. DEPUTY-SPEAKER: You
have raised all your points. He will
reply to them. Please sit down.

SHRI NARAYAN CHOUBEY
(Midnapore): Sir, we have a full
discussion. Let us have 3 Committee
appointed for this purpose.

MR. DEPUTY-SPEAKER: Please
sit down. The Minister is replying.

(SHRI R. VENKATARAMAN)
Sir, the Committee’s Report and the
N.D.C’s or the Chief Ministers’
decision is not binding on this House.
Now, in order that certain items may
be transferred from the State List of
Sales Tax to the additional levy of
Excise duty by the Centre an enact-
ment will have to be passed by Par-
liament.

SHRT SOMNATH CHATTERJEE:
We know that.

SHRI R. VENKATARAMAN: And
therefore there will be a fullest
opportunity for Parliamentto discuss
all those things and come ts¢ a com-
clusion. 1f the House does not accept.
that, then the whole thing goes.

(Interruptions)

* *Not recorded.
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MR. DEPUTY-SPEAKER: I am
not permitting you. Nothing will go
op record.

(Interruptions) *

——

1257 hre.

GOVERNORs (EMOLUMENTS, AL-
LOWANCES AND PRIVILEGES)
BILL**

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to move for leave to introduce a
Bill to determine the emoluments, al-
lowances and privileges of Governors.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to determine the emolu-
ments, allowances and privileges of
Governors.”

The motion was adopted.

SHRI YOGENDRA MAKWANA:. I
introduce the Bill.

—_—

12.58 hrs,
MATTERS UNDER RULE 377

(i) EXPEDITIONS Ei(ECUTION OF THE PRO-
GRAMME OF ESTABLISHING PROPOSED
VIJAYANARAYAN STEEL PLANT.

SHRI K. LAKKAPPA (Tumkur):
The Vijayanagar Steel Plant was con-
ceived several years ago but not much
head-way was made in the matter,

A deta'led project report on the pro-
posed plant was prepared in the be-
ginning of 1977. 1t envisaged the set-
ting up of an Integrated steel plant of
'3 million tonne capacity and at an
estimate cost of about Rs. 1579.6
crores. :
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No action was taken on the’ report
for three years. On the directiong of
the present Government, the project
report was updated last year and its
estimated cost had risen to Rs, 2962.9
crores on the basis of 1981 prices,

1t is reported that a high level com=
m:ttee with inter-departmental work-
ing groups is still at work examining
the problems of availability of iron-
ore, coal, power and railway transport
facilities for the proposed steel plant
at Vijayanagar. .

While the Committee is at work to
finalise its recommendations to the
Goveinment on the mplementation of
the steel project, preliminary work like
acquisition of land, testing of raw ma-
terials, soil investgation preparation
of schemes for water supply etc. needs
to be speeded up.

The proposed plant is to obtain its
coal from the West Bengal-Bihar re-
gion. Because of wagon shortage and
other facilit'es, the railways are al-
ready faced with the problems of trans-
port in the country. A scheme is to

‘be worked out for ensuring uninter-

rupted and speedy supplies of coal to
the Vijayanagar Plant,

The Vijayanagar Steel plant is a
long delayed Project and its execu-
tion should be expedited with a time-
bound programme.

13.00 hrs.

(ii) REGULARISATION OF CASUAL LABOUR
IN RAILWAY DEPARTMENT

SHRI SAMAR MUKHERJEE (How-
rah): Mr, Deputy-Speaker, Sir, I am
drawing the attention of the House to
the casual labourers of the Railway
Department. They have brought out
the facts relating to their service, as
to how the authorities are violating all

*Not recorded.
**Published in .Gazette
dated 21-12-81. -

of India Extrsordinary. Part-I, Section 2
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rules and norms to deny them the op-
portunity to get absorbed in regular
vacancy, how their services are bro-
ken artificially and how the benefits
like T.A etc. are denied to them by
man;pulating the rules.

It is high time the Government stu-
dies their problems in depth and finds
ways and means to protect their rights
and privileges. At least the present
rules applicable to them should be pro-
perly implemented,

I demand that the Minister concern-
ed apprises the House of the action
taken in this recard.

(iii) ALLEGED FAILURE OF COTTON COR-
PORATION OF INDIA TO PURCHASE
CoTTON.

PROF, N, G. RANGA (Guntur):
Sir, 1 have received the following te-
legram:

“Cotton Corporation of India stop-
ped purchases in the initial stages
deliberately giving chance to private
traders to exploit the cotton grow-
ers (stop) Agricultural Prices Com-
mission did not fix prices for cotton
till today (stop) Cotton Corporation
refused to enter into market at the
instance of monopoly trade even
though farmers are prepared to dis-
pose off their MCU 5 variety of cot-
ton at Rs. 500 per quintal the price
at which the same variety was pur-
chased like hot cakes in 1974 (stop)
We need not remind anybody the
gulf of difference in prices between
1974 and 1981 of finished products
like fertil'zer pesticides (stop) Cot-
ton growers are very much agitat-
ed at the surprise withdrawal of
Cotton Corporation of India from
the market (stop) It is requested to
take immedlate steps to help cot-
ton growers otherwlise situation may
go out of hand (stop)

The same {s the plight of the farmers
In Karnataka and Gularat,

DECEMBER 21, 1981
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1 got these foliowing facts from the
report of the Special Staff Reporter of
the Hindu published in their issue of
the 20th December. Last year MCU 5
cotton was paid Rs, 550 per quintal
whereas now only Rs. 500 is announced
but is not being purchased. Last year
Cotton Corporation of India purchased
from 23 centres in one district, but
now, only a few centres, below ten are
opened; that too, once in two or three
days. Instructions were issued not to
purchase more than 600 quintals,
whereas as much as 10,000 quintals of
cotton was purchased in a day, at this
time of last year. On the other hand,
the yields have gone down because of
adverse weather, Costs of cultivation
have gone up during this cultivation
season. Wages have gone up from
Rs. 5 to Rs, 8 per day. Coming to
fertilizers, of 50-kg bag of amophos
costs Rs. 185 now as against Rs, 150
last year. and a 25-kg. pack of pesti-
cides costs Rs. 160 now as against Rs.
125 last year. Cotton picking wage
cost has gone up from Rs. 25 last year
to Rs. 40 this year. The cost of living
of farmers has gone up. So, the cul-
tivators are hit from both sides; that
is—lower yields and higher costs,

Thus the Cotton Corporation of
India’s failure to purchase cotton dep-
resses the price of MCU 5, and, there-
fore, farmers are hopelessly depressed.

The peasants have done their duty
to the country by devoting for cotton
1153 lakh acres this year as against
9.82 lakh acres last year and despite
unfavourable season, this year's pro-
duction is estimated to be 6.5 lakh
bales as against 5.54 lakh bales of last
year, because of their incessant care
and increased quantum of inputs such
as fertilizers and pesticides, bestowed .
on the crop.

So, is there any wonder if they are
shockedl at this faflure of the Cotton
Corporatfon of India to make brisk
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purchases gt least at the prescribed
prices?

The plight of the farmers growing
cotton In Karnataka and Gujarat is
same as in Andhra Pradesh, There-
fore, I would request the Government
of India to ensure that Cotton Corpo-
ration of India makes adequate pur-
. chase and does not give a chance to
the private traders to continue to ex-
ploit them,

(iv) ALLEGEp FALL IN SABAI GRASS PRICES
HITTING THE MAJOR SOURCg OF
LIVELTHOOp OF TRIBALS OF MAYUR-
BHANJ DISTRICT OF ORISSA.

SHRI ARJUN SETHI (Bhadrak):
The cultivation of Sabai grass and
rope-making from the grass is an im-
portant cottage industry that every
tribal of Mayurbhanj District in
Orissa undertakes for his daily wage
earnings and sustenance, But the
recent sharp decline of prices of grass
and ropes due to bumper crops har-
vested this year, the Tribal population
is on the throes of crisis and the main
economy of the tribals ig at stake.

During 1979, the prices of the rope
ranged between Rs. 80 and Rs. 90 per
40 kg. while thig year the priceg crash-
ed and ranged between Rs. 18 and Rs.
20, The prices of grass similarly ruled
between 35/- and Rs 40/- per 40 Kg.
during 1979. These now range between
Rs. 6 and Rs, 10 only, As a result most
of the growers are forced to make
distress sale as the trading is mainly
controlled and monopolised by a few
private traders. Hence, the grasg that
was once supporting the tribal eco-
nomy will now increase their indebted-
ness in view of the current slump.

The transactions in rope business in
Mayurbhanj district alone amount to
Rs, 10/- crores a year, Private traders
in the district are believeg to have
built up their fortunes from exclusive
trading in these commodities. The
Government and semi-Government or-
ganisations which are supposed to
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purchase the grass so as to promote
the interests of the tribals ‘remain
silent spectators to such exploitations.
Hence, I urge upon the Government
immedaitely to rescue the tribals
against such exploitation by directly
purchasing the goods from the tribals
to help them get remunerative prices
on their products,

(v) STEPS TO ESTABLISH A UNIVERSITY
OF MEDICAL SCIENCES 1IN TAmiIL
Napvu.

DR. A. KALANIDHI (Madras Cen-
tral): Recent trends in improving pro-
fessional education have shown that
the starting of Universities on the basis
of profession has resulted in considera«
ble improvement of the standards of
education and the utility of such edu-
cation for the development of the coun-
try. Since the introduction of the Ag-
ricultural Universities, great progress
has been made not only in the deve-
lopment of agricultural operations, but
also in research,

Likewise, the technological Univer-
sity dealing with engineering is ex-
pected to yield gratifying results not
only in under-graduate education, but
also in post-graduate education ang in
applied research with the help of the
industry.

The time has now come when the
State should think of starting a uni-
versity of the medical sciences which
will have greater potential value in
improving under-graduate medical
education and in stimulating post-
graduate education and research. Edu-
cation in the faculties of medicine has
so considerably improved that if this
separation is not undertaken, there
will be little possibility of any
development taking place in research
in the utilisation of the resources
under conditions prevailing in the
existing multifaceted universities. The
State of Tamil Nadu has advanced
considerably in the matter of medical
education, There are now eight medi-
cal colleges in Tamil Nadu, three in
the city of Madras, one in Thanjavur,
Madurai, Thirunelveli, Colmbatore and
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Chingleput. Besides two medical col-
leges in Vellore and Pondicherry are
also affiliated to the University of
Madras, Thug there are 10 medical
colleges with post-graduate depart-
ments, It is also contemplated that
by the enq of the Plan, two more
medica] colleges should be started in
rural areas. This wil] complete the ex-
pansion of facilities for medical edu-
cation, but the development of all
these collegeg in the various branches
of study will be considerablly delayed
and hampered under existing condi-
tions unless they come under a Medi-
cal University to look after with much
greater insight and preparedness to
meet the situation. It is, therefore,
felt that it ig very necessary to have
a geparate University of Medical
Sciences like the Agricultural Univer-
sity.

The proposed medical university in
Tamil Nadu wil] not require any
large-scale accommodation as it will
carry on, most of its activities through
the colleges concerned, It is felt that
steps sould be taken very early to
establish such a University of Medical
Sciences, The cost of establishing such
a university will not be great. The
grant needed will not exceed in the
initial stages, about Rs. 5/- lakhs,
Medical education is not a subject
within the purview of the University
Grants Commission, It is, therefore,
unnecessary to consult the University
Grants Commission in this regard. It
is open fo the Government to start
such a University and the fact that it
will be the first of its kind need not
deter the ‘Government from taking this
forward step.

(vl) LIPTING OF BAN TMPOSED ON THE
FILM ‘MER; AWAZ SUNO.

R Y wew fagrey wrddy : (7€ feea)
KT AT A oF w7 IO foen
“aQ wigry gAY’ & ardwlra seda
a7 wfirgem awr. feqr § 1 ag feew
Feax g go 3 feelt & fadmmdt
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¥ fewrg wr @ & 1 feew o7 awy
waraT fopdr 8 wflA & wafwar gr e &
g e AU war A Wt w@ T

g7 A feen 9 0% AR & oy
o iy & ¥ greawez § | aIwT A
sz & f& foem & fgar, daom aar
waaTa & yew § 1 afk g qw § v
foen =1 ¥mgT A & fe #3 & 7
da< A foer w1 “0” garoma feur §
A ¢ T g% g e e dam
Fuan & fag & ) w7 Fav wg a7 A4
#T g1 f& fodt foet 8§ fear ar
g #1 faaw feqg @ &7 g0
arfge ? s4i 7T GIT {A FT ¥R
Frafy ?

feew &1 gF@fen 73 &1 WA
Tl URAfL 31 'wER # aF gAY,
UF §RF gEAT 79T UF gWHF &
WEEIAi T 7 WE KT 447 § 1 foem
UT FZrgT 97 EAARIT giAT TrdeeT
N FEAT § I A= F g B wq
FA & A% 7 Fad 7oA AT T FAL
# ¥TAAr § WiTg AYA nig 8 [Iqr
At w1 AT g0 §, YT W AT
FO 2gar § 1T oF Y F7 AF N F
g § MAF Hg o qQ STaT guT
qgar 1

73t ata § fr aww1e wlaae wrw
' arqg & Wit fowem £ w\wd

(viiy EFFECTIVE IMPLEMENTATION OF IN-
TEGRATED LAND DEVELOPMENT PRO-
GRAMME PARTICULARLY WITH RE-
FERENCE TO ASSISTANCE PROVIDED
BY BANKS,

sht o - fog (FAT) : AT,

- & gaggr Amdia g vy wrfr

gafanfor ot O F s gnfer
grtor fawrg F1dwm AN o e
wonr Wil § | §% @ Frbw ¥ S
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fale  Igretq &1 1980-81 ¥ ¥4
ArHAT & ARAT ¥7% OF TG Fw 1A
g & af wAan A ga afw 150
g T @1 ¥ua &% gra farwar
O R1A &1 §) FUT G4T 9T | 7T {6
3% 300 TTUT T &1 Wy A7 e
griadac; T a9 A A v oAa
56 FTT To M H & i 451 g fagr
4T &1 97 5 o ¥ 34 F qror A w0A
7. A AT FT &Y 600 FUT To ¢ |
T FIART F A=IAT F7F A 52 FAL
qai & w1 W far 3 ) g4q goaae
AT ATRIT AT AT § 1 FT G
A0 F ® F WA G F
104 (T €0 355 FTAT 91 | o7 f=
%d; ¢ AT 48 FUT ®0 317 fomr
war g 1 fagargarz d%i F1 96 FUS
0 @ ¥ ®7 ¥ faAfeq w@@r 4 )
qTFg ATA 56 FXrg T0 faafes fear
wgqT

T4 feafa 94 gare w1 a2y wigvasar
¥ 1 q0rgar A &A1 A §5 armw T AfY
£ I Ifgd | wAF AT ArEETHA

-faur @t qF ¢ & 5,000 €0 AF &
2 ¥ fad sataa 1 w7 wravaFarad
2 1 %7 fw gfasiw €% gawus fada @
fada safer A qaras * Ate 7 @ &

' qqqT gq qEaw ¥ AT fizw A
wrfgq fw wiasw & 5,000 G0 &% &
T & fAg FAHET FT AT T H AT |
TR CERALE SRR £ (ke
D XA A W w vfw w8
fagtfea agl sxar «fge | weaar aga
# qft & Ja1g B IIWHIF AT
fagew & MNfgA ISAT I¥ JFA(

@l

tions under,
Assam EKlect. Board,
DSG (Assam) 1981-82
and Stat. res. re. Procla-
mation in res. 0f Assam .

& geq i arafte @4 O A smwg
q1Qy €W f& aufrag aor fasra
Fdwn %) TREFIE §0 A 7A@ F Ao
fadrg earq &1 A1 =g g fufamar
#1 fo#1e & @1 & 98 wraveF fadw
€ | ArA fae war o A avE wTF
& F1 qfw F0 foafg sad | g 2d
f& 7 #1awm & arg ¥ 1% syauTA
Jafeqa 7 Q1

MR. DEPUTY SPEAKER: The House
stands adjourned to meet again at
14,15 hrs.

13.15 hrs.

(The Lok Sabha then adjourned for
Lunch till Fifteen Minuteg past Four-
teen of the Clock).

The House re-assembled after Lunch

at Twenty minutes past Fourteen of
the Clock.

[MR. DEPUTY SPEAKER in the Chair]

STATUTORY RESOLUTION RE. AP-

PROVAL OF NOTIFICATION DE-

CLARING SERVICES UNDER

ASSAM ELECTRICITY BOARD AS

ESSENTIAL SERVICES WITHIN
THE STATE OF ASSAM

and

SUPPLEMENTARY DEMANDS FOR
GRANTS (ASSAM), 1981-82—Contd.

and

STATUTORY RESOLUTION RE. AP-

PROVAL OF CONTINUANCE OF

PROCLAMATION IN RESPECT OF
ASSAM

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Before you start, I want to make a
submigsion. There are three items
pertaining to Assam. The third one is



4o  Stat. Res. Notifications DECEMBER 21, 1981 under Assam Elect. 404

Board, DSG (Assam)
Proclamation in
[Shri Yogendra Makwana)

regarding presidential proclamation
for extension. Why cannot we take
up all three together?

MR. DEPUTY_SPEAKER: Right.

SHRI SOMNATH CHATTERJEE
(Jadavpur) The only thing is that
the Home Minister should make a
statement justifying it.

SHRI YOGENDRA MAKWANA:
With your permission, I beg to move:

“That this House approves the
continuance in force of the Procla-
mation, dated the 30th June, 1981
in respect of Assam, issued under
article 356 of the Constitution by
the President, for a further period
of six months with effect from 30th
Decmeber, 1981.”

MR. DEPUTY-SPEAKER: Motion
moved’;

“That this House approves the
continuance in force of the Procla-
mation, dated the 30th June, 1981,
in respect of Assam, issued under
article 356 of the Constitution by
the President for a further period
of six months with effect from 30th
Decmeber, 1981.”

We will have to complete all these
things today,

SHRI SOMNATH CHATTERJEE:
Mr. Deputy-Speaker, Sir, I oppose
both the Resolutions that have been
moved by the hon. Minister. So far
as the firsy Resolution is concerned re-
garding extension of the Essential Ser-
vices Maintenance Act to the em-
ployees of the Assam State Electricity
Board, we are opposed to this Resolu-
tion ang its extension as this Resolu-
tion seekg to legitimise the applica-
tion of the black and draconian ESMA
to workers and employees of the
Assam State Flectricity Board, What-
ever the situation maybe, according to
us, the solution can never be achieved

1981-82 and Stat. res. re.
res. of Assam

by repressive measures ggainst the
working class as this Government is
used to do and is doing. We are against
tackling even a general situation of
lawlessness by a law of the jungle in
which thig Government thrives. In the
name of containing the movement
however mis-guided and unjustified
it may be, according to us no Govern-
ment should be permitted to detain
people without trial Op principle, we
are wholly against the extension of
this black law to the working class,

What is the position we find? In
one party of the country which is an
integral part of our country, the Con-
Gtitution does not apply or operate for
years together.

Sir, 12 seats out of 14 in thig very
august House have remained unfilled
for nearly 2 years now. This House
has, almost throughout this entire
period of two years, to act as the As-
sembly of Assam. Except for the period
when they had proposed up Ministry
which could not possibly function, the
Central Government has to act as the
Government of Assam.

Now the position is that 3 most im-
portant State, any State is important
in the country, but in that region the
whole State remains unrepresented in
the most important organ set up by
the Constitution, thay is, the House of
People, Now what is being done? We
find that the situation has been allow-
ed to drift for years now by its inac-
tion, bankrupt policies and ineffective
handling of the situation, the Govern-
ment has allowed the secessionist for-
ceg to remain active in that region by
which not only the lives of the minori-
ties are in danger or in jeopardy, but
the very integrity of the country is
now at stake. But we do not believe
that mere policies of repression and
recourse to authoritarian laws and
measures will "help in arriving at a
solution, and that is why, according
to us, it cannot achieve that object.
That is why we are against the appli-
cation af such laws as ESMA and
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other security laws against the work-
ing people in that region,

ever may be the special problems of
Assam, they should be tackled with
care or dealt with care and the urges
and aspirations of the people of Assam
should be looked into. And not only
the urges and aspirations of the peo-
ple of Assam, but those of the people
of the entire north-eastern region
should be looked into with sumpathy
and understanding. And in the broad
framework of the constitutional pro-
visions and international agreements
that we have, those problems will have
to be golved, and solved appropriately
keeping i, view also the integrity of
the country, keeping in view the

N humanitarian - aspects involved in the

.

{

problems. But, Sir, what has been
allowed to happep in Assam has got
dangerous potentials, It is a matter of
great concern that on the plea of exis-
tence of foreigners in that part of the
country, a secessionist movement has
planted its roots quite deep in some
areas and it has infected a large
number of people who, we believe,
are unfortunately misguided and now
we fing that forces of reaction and
vested Interests are combining and
getting the upper hand, Manifestationg
of that we are ceeing every day. We
find that the targets of attacks nowa-
days are political workers, leaders of
the Left parties, the Left Democratic
Parties and particularly members of
my Party, the Communist Party of
India (Marxist) and trade union wor-
kers affiliated to CITU and other left
organisations and as a result thereof,
the security is under serious danger.
I wish to take their opportunity to
place before this august House and
to put on record the things that are

w.happening there, Only two days back
"“our leader, Comrade Samar Mukher-
jee, has receiveq a telegram from
Comrade Achintyy Bhattacharjee, the
State Secretary of the Party in Assam.
I am reading out thig telegram because
of its importance:

-

Sir, we have glways said that what-
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“Terrorists attacked sixteenth
night Namrup Fertilizer workers
killing Sukhnandan, Leader Contract
Labouy Union, seriously, wounding
Bagarambora Punesvar Gogoi Baglu
Bhakat Profullaborg Party Secretary
Stop Law order seems absent Pray
draw attention Parliament., Ensure
workers gecurity.”

This is not the sole incident, During
the las; debate on Assam in August,
we had placed before this Government
ang in this House how the left party
workers trade union workers, had
been killed and assaulted, Kindly note
that they have a grievance against the
Government. It is not the public pro-
perty or Government property alone,
which is the targets of attack? It is
the individuals, political party workers
and leaders who oppose this move-
ment, who are not wsupporting this
movement, those who are opposing
this secessionist movement, are being
singled out. Unlesg there is an organis-
ed group behing this type of attack,
such kind of things cannot happen,

One Advocate Shri Abdul Khalil
Talukdar of Karimganj, a renowned
person of this area was arrested along
with his 13 years old niece and was
kept in police lock up because he had
filed certain complaint; against police
officers, against their torture and bru-
talities which hag been committed in
support of this movement. To pres-
surise Shri Talukdar to compel him
to withdraw those charges against the
police, they were arrested in this man-
ner and they were treated with such
brutality. The entire people of Karim-
ganj protested against that. T have got
a copy of the statement issued by the
leading citizens of Karimganj in which
they have protested against the police
action, Some-time the police is not
taking any action, there is inaction,
and at some time whenever there is
a protest the police iy jumping on
those people and carrying out tortures
of such magnitude that the people are
feeling helpless, The persons who aré
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incharge of gecurity are committing
breaches of security.

i We have seen only the other day
ie, last month, that there wag g Sse-
rious bomb attack on the Office of
the CPIM at Johrat injuring several
persons including one of the office
bearers of the party, The bomb at-
tack was inside the party office and
no step has been taken. Some per-
Sons were arrested and then let off.
It could not have been done but with
the connivance of the administration
there.

Earljer incidents have already been
brought to the notice of the Govern-
ment. We have alrady placed those
before the House. I am not repeating.
I am giving now only the recent in-
cidents. In October a worker known
as Kailash Karmarkar, who is a tea
garden worker, was taken to the police
station, brutally tortured and he
died in the police lock up, He was a
leader of the Tea Garden Workers
Unjon. We have brought it to the
notice of the Home Minister. Repre-
sentations have been made by the
widow of the worker but no effective
action has beep, taken.

The seriousness of the situation, you
will ind from the facy that on the
28th November a team of the Mem-
bers of Assam Legislative Assembly
comprising Shri Sarat Sinha (Cong-
ress-S), Shri Dulal Barua (Janata),
Shrj Nazmul Hoque (SUCI) and Shri
Hemen Das and Shri Naren Dutta
(CPI-M) accompanied by Shri Dani-
ram Khosla, General Secretary, and
three others of Akhil Bharatiya Cha
Mazdoor Sangha, were attacked while
on the way to Nagrijuli Tea Estate
where the police had fired upon the
workers. This time, some Assam
‘egialative Assembly Members as well
as the trade union workers who were
on their way to Tea Estate were at-
tacked. Alhough the gange of anti-
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social elements were there, no action
wag taken by the police because the
gangsters were leg by one Shri Jitten
Duara, a State leader of INTUC, Shri
Dilip Ghosh, Manager of Krishnakali
Tea Estate had set fire to gnd burnt
down the house of Shri Lohara on the
4th of November, 1981, No gction has
been taken. All these have happen-
ed despite the State Units of all non-
INTUC Trade Union Centresg having
met the Home Secretary, Government
of Assam on 12th October, 1981 and
the Chief Adviser on the 15th of
October, 1981 and inspite of protasts
made by them.

I have given some of the instances
to show that instead of solving the
problem which js there and instead of
providing security to .those peop |
who are made targets znd these at-
tacks, the police are very much in-
volved in it. The administration is
involved in it. Now, a section of the
Ruling Party in the Centre is also
joining hand in gloves with these
people, Why such incidents are hap-
pening against the Left Party workers
and the tarde union workers? It
is because you have known and you
have ceen also that these Left Parties
and trade unions are totally opposed
to this secessionist movement that is
going on there. You will find that
nobedy can deny that there is a well
organised attempt and a well organi-
sed group behind these activities, Now
the Government of Assam have ob-
jectly tailed to provide security and
protect the lives of the people who
are under such type of sustained at-
tack because of their principled ob-
jections to the movement that ig going
on there,

We would like to know what is the
Central Government doing which '~
having direct or indrect charge of th
‘Government there. We find the Cen-
tral Government ig dragging its feet
because it §8 more concerned not to
find out a solution but to some how
or the other plant a Ministry of its
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own choice whethey it has majority or
rbt. They have no majority in Assam
and, as usual, the Governor’s role has
been to bolster up the chances of a
hopelessly minority Party there. When
the other Parties and the Opposition
Parties were combined and wanted to
have an opportunity to form 5 Gov-
ernment you know what sort of pre-
condition the Governor ig putting
which is unthinkable in the history of
the Parliamentary democracy? Of
course, Sir, we are used to get on all
sorts of aberrations of parliamentary
democracy from this Government.
Article 356 has become a standing dis-
grace tg the Constitutional set up.
How hag it been abused? We can
talk about that for hours. However,
in Assam, the Governor’g role is that
whenever some party say that they

says that you must produce the com-
mon programme. Whepn the Congress
Party joins hands with somebody
else no common programme jg neces-
sary,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Their common pro-
gramme is to share the power,

SHRI SOMNATH CHATTERJEE:
The position is that these types of
double standard or treble standard
are applied only to keep out the non-
Gongress (I) Parties from forming a

»Government.

He now gasks for the common pro-
gramme as if he iz to decide whether
the common programme is acceptable
to him or not. It is ultimately for
the people to decide. He wants to
fing out who will actually join the
Minigtry as if it is the Governor’s duty
to find out who will join the Ministry
oy who will not join the Ministry.

at is happening in Kerala? Ag I

"said, jokingly the other day, now we

will be faced with supplementary de-
mands for grants for purchasing
MLAs. This is the position. Now, this
game is going on in Assam. Again,
they have no option....
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SHRI RAM SINGH YADAV (Al-
war): On a point of order, Sir. I
think, these words should be expun-
ged from the record,

AN HON, MEMBER: Why?

SHRI RAM SINGH YADAYV: They
are improper. It is unparliamentary.

SHRI ATAL BIHARI VAJPAYEE:
There is nothing unparliamentary.
You deny it.

MR. DEPUTY SPEAKER: I will go
through the record.

SHRI SOMNATH CHATTERJEE:
Even innocuous statements touch them
because they are sore about it,

SHRI RAM SINGH YADAV: The
MLAs may also say so about MPs.

SHR] SOMNATH CHATTERJEE:
Because they have not been able to
find a Chief Minister of their liking,
because Mrs. Anwara Taimur does
not suit their purpose any longer—
even Mrs. Taimur never got the sup-
port of the majority—the claim of
other parties is being denied on va-
rioug pretexts and pleas. The Gov-
ernor took decisions convenient to the
Centre. That is our experience.

We would like to know from the
Government what is, according to
them, the modus operandi by which
they want to find a solution there.
Woulq not the Government consider
whieh are the parties and who are the
people who have stood strongly
against the gecessionis;y movement that
is going on there which, according to
us have really borne the brunt of the
movement there? As I said, the work-
ers, the leaders and the trade unions
there ar suffering. Today, the prob-
lems of minorities are there,

We demand from this Government
that whatever maybe the situation,
whatever manoeuvring they have to
do to bolster up their image there,
there should not be any slide back
from the commitment made in regard
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to the cut-off date, cut-off year, 25th
March, 1971, Because various versions
are given from time to time, g situa-
tion is being created which compli-
cates more the situation there.

I hag brought it before this House;
I had raised jt earlier and I have also
brought to the notice of the Prime
Minister the misuse of a law called
the Foreigners Tribunal Order, 1964.
What was being done in Assam? Even
persons who have been there for 30
years or 40 years, who have been born
there and who, according to the Indian
Constitution, are citizeng of India,
were being treated s foreigners.
Orders against them were being made
er parte mostly and they were for-
cibly deported from Assam to un-
known places.

I brought one such case to the notice
of the Prime Minister and also raised
it in the House. Only the other day,
on 30th November. 1981, I have recei-
ved a letter from the Home Minister,
Giani Zail Singh, where he admits that
things were done illegally, unlawful-
ly. He says:

“According to the Government of
Assam, the action of the Superin-
tendent of Police in issuing ‘Quit
India Notice’ on Shri Makhanlal
Dhar and others and subsequently
carrying out their deportation was
not in conformity with the instruc-
tions of the Government, The S.P.
concerned has since expired and the
DIG in charge of border has since
been dismissed from service. Ins-
tructions have been issued by the
‘Government of Assam to police not
to issue ‘Quit India Notice’ on per-
soms who crossed over to India prior
to 25th March, 1971 and also to
withdraw notices/cases from the
Foreigners Tribunals, it any issued/
referred to earlier in respect of
such classes of persons.”

Therefore, it is admitted that people
were jllegally described as foreigners
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and help was taken to procegs some
sort of an action through a Tribunal
called ‘Foreigners Tribunal’ which wag
set up by the Assam Government un-
der a delegated authority, the so-
called delegated authority from the
Central Government. I had requested
the Prime Minister to withdraw the
delegation from the Assam Govern-
ment because they were misusing, ad-
mittedly they have been misusing this
power against so many persons whose
particulars are not known, whose
identity is not known because the
records are not gvailable, and although
there is a provision for appeal, for
going to High Court or Supreme
Court for protection, thiz was not
available because, as soon ag the
order was passed, before an opportu-
nity was given to file an appeal or 3.
representation, they were forcibly
evicted from the areas. As I said
earlier, we do want a satisfactory
solution to be found to the problem
and the demands of the people of
Assam which require special atten-
tion; their special problems should be
looked into; their urges and aspira-
tions should be considered sympa-
thetically, but not in a manner which
will cut at the root of integrity and

which will, in gny way, affect the
minimum rights of the minorities, of
all types of minorities in that part of
the country. We want that there
should be a negotiated settlement, and
the Government must take effective
action on that, But at the same time
it is the duty of the Government, if
it is worth itg name, to give protection
to the people there who have been the
subject of attacks, who are victims of
deliberate attack by certain persons
including the police and the adminis-
tration, We have been saying that
and as a result of that, our friends
and comrades are in trouble, Thig i
a wrong line which has been adopted -
by the people of Assam, by some poli-
tical parties also and which has crea-
ted very serioug misgivings in the
mindg of the people. Our belief is
that, in this, the Government is very
much involved,
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Let us understand the seriousness
‘of the matter. Our leader, Shri Samar
Mukherjee, has said on an earlier
occasion in the House—ang there was
no reply from the Government—that
in a search conducted by the police,
literature was found, obviously CIA
literature, which emanated from Thai.
land. What is the Government'’s re-
action to that? We do not know that
as yet. In Assam they were found...

SHRI SAMAR MUKHERJEE (How-
rah). Along with arms.

SHRI SOMNATH CHATTERJEE:
There were arms which were found,
explosives were found, such literature
and pamphlets were found. What is
the Government’s reaction to, that?
We want to say this, Whose respon-
sibility is Assam? Under whose res-
ponsibility are these minorities in
Assam? Who is to account for them?
Who has to provide security to them?
Our Party’s stand is very clear. We
are not against meeting and solving
the special problems of Assam. Deal
with them, talk to them, do it quick-
ly; within, ag I said, the Constitution-
al parameters gnd the terms and con-
ditions of international agreements,
we have to solve this. You cannot
keep it pending and drag on for years
and Years and at the same time, do
not provide any protection to the peo-
ple there, At least the humanitarian
aspect you have to consider. These
people who were uprooted from their
hearths and homes for no, fault of
theirs and have been there for years
now and even those who have gone
there more than a decade ago, are at
tha mercy of hoodlums and anti-social
elements with the complicity of the
administration, This is the letter I
read out from the Home Minister. It
admitg that the SP and the District
‘Magistrate were parties. DIG was a
party to it—all sorts of attacks, and
the laws of the country are being uti-
lised t¢ carry on a tirade and ven-
detta against these minoritiea in this
couniry, Therefore, we feel that the
time hag come which doeg not brook
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any further delay and they cannot
solve this problem by merely extend-
ing President’s rule there. You do
not allow the other democratic forces
to form the government, You wish
to do everything everywhere for vour
party politics and you are unable to
solve any problem. . So, sooner this
problem is solved the better it is;
otherwize, we are afraid the situation
will become more and more explosive.

SHRI SONTOSH MOHAN DEV
(Silchar): I rise to support the Noti-
fication issued under the Essential
Services (Maintenance) Act and the
Supplementary Demandg for Grants
for Assam and also the extension of
President’s rule in Assam for another
six months.

Assam has always been a multi-
ethnic society covering a wide svec-
trum of people—both tribals and non-
tribals belonging to several communi-
ties. professing different faiths and
speaking different languages and also
belonging to varlous political thinking.
Just now we have a heard a very elo-
quent speech from the hon. Member
from CPM, $hri Somnath Chatterjee.
1f I remember correct, one day he
said that he was also born in Assam
in Tezpur ang he is also originally a
product of Assam now residing in
West Bengal. Prof Satyasadan Chak-
raborty another very eloquent gpea-
ker, is also originally from Assam. He
was born in Lumding and he is now
here from West Bengal..

SHRI CHITTA BASU (Barasat): Is
he a foreigner?

SHRI SONTOSH MOHAN DEV: No.
Assam feels proud that in Shri Som-
nath Chatterjee and Prof Satya Sadan
Chakraborty they have produced two
good leftist leaders who are now re-
siding in West Bengal.

In his speech the hon. gentleman has
made certain aspersions on the Gov-
ernor of Assam. Before I start I must
say that at present the linguistic and
religious minorities of Assam are hav-
ing a very peaceful time compared te
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what it was during the Janata rule
and even during the previous Presi-
dent’s rule. It has been peacelu] be-
cause the present Governor with his
two advisers have been able to create
@ good relation not ouly with the
general public but with the govern-
nfent officials both in the General Ad-
ministration and the Police adminis-
trafion. As a result greater co-ope-
ration has developed. We must not
malign a man who is doing a good
work.

Apart from that, during the last
civil disobedience movement launched
in Assam out of 1913 buses that plied
on that day only 13 buses were subject
to the civil disobedience movement
and surprisingly not a single leader of
the agitationists took any ride in the
buses or journey in the trains. Why I
come to this point is the reason be-
ing the people of Assam, by and large,
by this time realise that in every
movement there must be a point where
they should stop and that point has
come. But the Extremistg in the
AASU are now controlling and that
is how the expllosive anti-national acti-
vities anq other things are happening
there in Assam. These boyg are rid-
ing a lion but they do not know how
to tame it and come out of it because
there is a tail-twister—the tail-twister
is the Bharatiya Janata Party and
Janata Party. They are twisting the
tail. The boys want to come out of
the lion and want to save themselves
because they are seeing that it is going
to be very fast and this tail-twister
occasionally comes. 1 saw the other
day.that from Burma, others are turn-
ing to Assam to form a Government.

My bon. friend. Shri Chatterjee is
a very seasoned and recognised barris-
ter in the Supreme Court. He has
also ‘pleaded for it. Probably, he does
not know that in Assam there is an
Assembly which has a tota] strength
of 119 Members and seven seats are
vacant. Out of these 119, the ' CPM
angd CPy and the Janata Party com-

€
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bined have got a strength of 52 and
the balance goes to the present pro-
jected leadership of Shri Sarat Sinha:
with three and some 12 independents
who are not in any party. Their party
is not recognised. 8o, the CPM and
CPl have given a declaration that
they won't participate in Government
and they want the Government to be
installed by the Governor with oniy 9
MLAs, They will have no fight for
the ministership, This will be well
and good. The history will speak for
itself. In Assam when elected gov-
ernment was formed in 1979, this
fighting of the CPM party was the
mainstay. If g chair has got four legs.
they were the main legs. They re-
moved the legs at a time_ Thig was the
same thing when there was Janata.
They were not doing that bad or ag bad
as the CPM. They removed that leg-
When Anwar Taimur came with a
popular Government it was said that
their party would support them. But
when the question of 300 people being
detained under the N.S A, came, they
withdrew  their  support. Anwar
Taimur Government fell. This jg their
friendship. I should warn the Bharatiya
Janata Party and the Janata Party
again who are trying to form the
Government there. It will not be fair
because they will also withdraw their
support. So, you better go.

SHR1 SOMNATH CHATTERJEE:
1 think they are able to look after
themselves.

SHRI SONTOSH MOHAN DEV:
Yes. Our experience we sfiould also
tell. They should judge the party.
The Opposition Members always say
that Government is not doing anything
in Assam. The trouble there is due
to economic disparity. I have got the
records to prove thal. There was a
Commiftee formed by the Government
known as Makwana Committee to go
into the working of Assam Govern-
ment. You can see that Committee
Report. I challenge the Opposition to
prove if what I say is not borne out by
facts and figures. The people of Assam
should know what the Government is
doing fer them, Sir, look 4t the outlay
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in the Sixth Plan for the two union
tterritories and 5 states and the whole
of ‘the North-Eastern region. It is Rs.

- 2,722 crores. The per capita outlay for

N
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\

the North-Eastern region is Rs. 1393 as
compared to Rs. 897 in other Sfates
and Union Territories of the whole
country.

The Central assistance to North-
Eastern region is about 87 per cent of
the total outlay while in the case of
other States and Union Territories, it
is only 29 per cent. The per capita
Central Assistance in the North-East-
ern region is Rs. 1,205 while in the

case of other States and other Union-

Territoriesg it is Rs. 257. These figures
are evident of the Central Govern-
ment’s attitude towards the people of
the North-Eastern région.

For the year 19Y81-82, the Central
Government have given a plan alloca-
tion of Rs. 210 crores.

15.00 hrs,

This year Assam Government has
demanded Rs. 300 crores. The Work-
ing Group, [ understand, has recom-
menderl Rs, 20 crores. Our demand is
that aince the Finance Minister of
India is the Finance Minister of
Assam for the time being, he should
also ‘p'2ad with the Planning Commi-
ssion for increasing this amount to at
least Rs. 275 crores as otherwise it
will be difficult for the Assam Gov-
ernme't to carry on their develop-
ment work especially in the fleld of
education.

S'r, our State ig very much lagging
hehind because our education is lack-
ing. Frr that reason unfortunately the
elucational institutions in Assam
were ronverted into agitational insti-
tutions as the agitators took advan-
tage of this situation. There are
schools without sheds and fencing. I
have myself géen it in my constituency
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as well in othér parts of the State,
The State Government cannot be bla-
med because they do not have funds. .

Sir, the State has to contribute to
the Plan money. The Central Govera-
ment hag already proved their inten-
tion in the budget speech, The Railway
Minister has also announced that six
new lines are going to be provided.
The boardgauge line js going to be
extended to Dibrugarh, The Inland
Water Transport is taking shape,
Third airline has been introduced. I
thank you for all this. But at the same
time I would like to draw your atten-
tion to retain problemg which are
basic for the cause of Assam, Sir, I
would request the Finance Minister
that when I almost represent 12 MPs
and 119 MLAs and when I gpeak
something here the officials of the
Assam Government and the Office
should at least keep me informeq as
to what steps have been taken. Sir, I
am speaking on Assam budget more
than I did on all India budget.

Sir, in the district of Cachar there
is a continuous influx of people from
Manipur as well as Mizoram in the
forest land area. I would urge upon
the Governinent to look into this pro-
biem and see that this particular pro-
blem is not allowed to gain any
further because one of the most
sensit.ve issues all over Assam is the
occupation of land by some people
forcibly in all Assam forests. Yester-
dayv in the Consultative Committee
meeting the hon. Minister assured us
that they were going to introduce a
Bill in this connection so as to allay
the fears of the people of Assam. If
this is done it w!ll be good.

Sir. I was in Mizoram recently when
Mr, Makwana was also there. There
was mention of foreign hand. It is a
fact. Even some papers have been
found. But, Sir, I happened to meet
somg people who told me that some
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boys from Assam went to a hide-o?t
in Burma to get training but the emi-
nent people told them not to go that
way, the reason being that they are
cuffering. This is not the way to lead
the country to progress. We canno}
secede from India, nor they can 80
on doing this terrorist movem‘ent.
Sir, this is a welcome trend but s.mce
the agitation leadership has:, sailed,
these boys are going terrorist v‘va‘y.
Prime Minister has taken a rxg.\t
stand of involving all national parties
of India in roundtable confere.nc_e
where the agitation Jeaders, linguistic
and religious minorities as well as
Assamese people, will come.

This is a rignt step in the rignt direc-
t.on. The nationai perspeciive of the
old provlem has at last been realise.a.
We have been seeing certain things in
the newspapers, especially Assam
papers. This has ipade us somewhat
shaky. It has been stated that the
Assam leaders have said that they
decide to go to the Round Table Con-
ference only when they see what is
the representation of the opposition in
jt. That means, they are not very keen
to see the party of Mr Somnath
Chatterjee, Mr. Inderjit Gupta and
others come to this Kound Table Con-
ference for reasons which are best
known to them. They are very friend-
1y with each other; let them sort out.
But in the interest of the linguistic
and religious minorities of Assam I
would Yke them to sit at the Confer-
ence Table,

Now, Sir, another vital problem
which concerns the people of Assam
is this. I would like to draw the at-
tention of the Government to this as-
pect of the problem. There is a ten-
dency now on the part of the terrorists
in Manipur as well as Nagaland. The
Government has now started taking
action. So, they are moving in to take
shelter in certain peace zones. They
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have all come to my constituency of
Cachar. All these people are being
driven away from their places by Army
and by CRP and they are taking shel-
ter in iny district Cachar, because, it
is a zone of peace, I have written to
the Home Minister to take action. I
will also say, I have received g letter
that this is not a fact. I can chal-
lenge it, whoever might be the source
of the information. I go round the
areas in my constituencv. 1 am again
going tomorrow. When I go to the
village areas, I have been told like
this by the village people there. Mani-
pur. extrimists, from various parts of
Manipur. are coming to Cachar. It is
better that you take early action be-
cause otherwise people from Nagaland
have started coming. They came to
Manipur; they spoiled Manipur. From
Manipur they have come to Mizoram.
They have spoiled Mizoram. They will
do the same thing with Cachar. We
should take care of it. Recently we
have been hearing this in the news-
papers. One of the best known jour-
nal'sts Mr. Kuldip Nayar has stated
about this. It has been stated that
some Government officials have given
a proposal to the Assam people, Assam
agitationists, saying let there be a se-
paration of Cachar from the rest of
Assam, so as to assuage the feelings of
people of Assam, saying. they will
have a better future, in comparison
with linguistic and religious minori-
ties, that their language, their inde-
pendence, everything will be protect-
ed and so on. Now, Sir, I checked it
up with the Prime Minister and on
the floor of the House I can say this
that she has categorically denled it
and sa'd it is not so. No proposal had
been given by any Minister or by any-
body also or by any Government offi-
cial to the AASU or to anyother peo-
ple. What I say is this: Now another
agitation has been started in upper
Assam. Generally people are being
told by certain elements that Cachar is
going to be separated; you go there.
and so on. I don't know whether this
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is motivated news or wrongly-inferred
news but it must be countered, it must
be contradicted by the Céntral Govern-
ment. If it is not a fact—and it is
not a fact according to the Prime Min-
ister, she has told us so—then they
should immediately contradict it.

So far as INTUC is concerned, they
are there in the tea gardens and
labour-belts in Assam. Our friends
from CPM, Bharatiya Janata Party
and BMS wanted to make an in road
there; they could not succeed. They
wanted us to welcome them with gar-
lands in tea garden areas; they could
not succeed. They only wanted to
finish our INTUC; they wanted to
create some trouble or other all over
the areas on the bonus issue. Rightly
or wrongly Government has taken ac-
tion n these areas, There might have
been certain things done which not
befitting; that does not mean that
INTUC which has its strong-hold there
is not giving protection to the work-
ers. 1 did not like the term goonda
being used by Mr. Somnath Chatterjee
who is himself a trade union leader.
In that case we will have to pay you
back in the same coin; but I w1l not
say the same thing.

SHRI SOMNATH CHATTERJEE:
Do you want to deal with the situation
by killing our workers?

SHRI SONTOSH MOHAN DEV:
How can you say that?

SHRI SOMNATH CHATTERJEE:
“That is the charge made.

SHRI SONTOSH MOHAN DEV:
You make that allegation. You nam-
ed our INTUC leader and said he was
leading a goonda party. That is a
wrong thing to say about an INTUC
leader, of all-India status. I would
request him to refrain from this sort
‘of remarks and if he does so, he should
‘®e prepared to substantiate them.

DSG (Assam) 1981-82
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SHRK1I SOMNATH CHATTERJEE: 1
will ask all my workers to join the
INTUC,

SHRI SONTOSH MOHAN DEV:
They will join the INTUC. It is not
very far. You need not tell them.

SHRI SOMNATH CHATTERJEE:
How will you deal with them?

SHRI SONTOSH MOHAN DEV:
Now, Sir, for the information of the
Members, I can say that we are al-
ready 62 in number and we are going
to form a popular Ministry there, It
is going to be formed very soon. What~
ever might be the reaction of the other
parties, we can assure you, as the pre-
vious Government did, that we will
protect the interests of the linguistic
and religious minorities. The Govern-
ment that will assume charge there
will do that,

SHRI SOMNATH CHATTERJEE:
He is waiting for the Chief Minister-
ship.

SHRI SONTOSH MOHAN DEV: 1
am happy at the Centre. I do not want
to go to the State. Sir, the previous
Anwara Timur Government had done
wonderful things in tackling the law
and order situation. Sir, the hon.
Member, Mr. Somnath Chatterjee, re-
ferred to the previous Government and
its leadership. It is our family mat-
ter and we know whom we should
select as the Chief Minister. We are
not saying that Mr. Jyoti Bosu should
be changed in West Bengal and in his
place Mr. Jyotirmoy Bosu should be
considered. That is your concern.
L’kewise. leave this matter to us. We
are going to form a popular Ministry
there very soonm,

Now. the Makwana Committee has
taken note of the points raised by me.
A bridge has to be constructed in that
area. It is a vital link at Reni Ferry.
It connects Cachar, Mizoram and Tri-
pura with Shillong and Gauhati. I
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have requested the hon. Minister to
consider th:s vital link. Now, Sir, twe
Yoars ago, the Ministry of Petroleum
had agreed to set up a Drugs and
Pharmaceutical Unit, as a joint
venture, under the auspices of the
IDPL in Assam. This morning I re-
ceived a telegram from the Managing
Director of the Industrial Department
of Assam saying that the Ministry of
Petroleum have withdrawn their col-
laboration. I do not know whether
th!s decision is due to some technical
reason or any other reason. I would
request the hon. Finance Minister. who
is also in charge of Finance Depart-
ment in Assam now, for the time belng
during this discussion. that he may
kindly send a communication to the
Minister of Petroleum and Chemicals
to revise th's decision because the
Assam Government has already gone
a long way in this regard.

Lastly I take this opportunity of
conveying my thanks to the State
Government employces for their kind
co-operation with the State Govern-
ment. Sir, I was one of the most vo-
cal persons in criticising the Assam
-Government officials, the Police person-
nel and others. Now, I am pleased to
say that the Police personnel and the
Government Officials both .n the lower
and higher ranks are co-operating with
the Government because they have
realised their fault. I only hope that
this trend will continue and Assam will
get back to normalcy very soon. 1 also
hope that there will not be any neces-
sity for the hon. Finance Minister to
come to this House for passing the
Assem Budget again. With these
words, I conclude,
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Waw A W)l O amm wwm W fanar
wifty, ag wem ® aft fawar &
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i ) N e 9T, 99y
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“The important reason for the
poor state of :ndustrialization of the
State is that the corporate sector is
mainly in the hands of immigrants

who take away the profits out of the
State.”
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§ dar s F@ R A FTREY, AT
agt g =rfew

T wRi & qrg § wyHe 7 Furer
FET E I

SHRI ZAINUL BASHER (Ghazi-
pur): Sir, I rise to support the Reso-
lution moved by Shri Makwana, and
the Demands for Grants moved by the
Finance Minister. I should begin by
congratulating the Prime Minister and
the Government of India for the good
handl'ng of the situation which was
prevailing in Assam.

We remembher the days when Assam
was burning. During those days, hard-
ly a day passed when the Assam issue
was not raised in some form or the
other in this august House. Assam
was really burning. There, the mino-
rities—whether they were linguistic
or religious—were not safe, They
were being k'lled by hooligans, Gov-
ernment servarts, including the police,
were not cooperating with us. They
were actively participating in the agi-
tation. All the economic activities in
Assam had stopped. The flow of oil
from Assam {o the rest of the coun-
try was totallv stopped. Other essen-
tial commod’'ties were not going to
Assam from the rest of the country.
The situation was really very bad. It
goes to the credit of the Government
of India. the Prime Minister and the
Home Minister that the situation was
tactfully brought under control. Now
we find that more or less the situation
has become normal, though tension
nrevails. We have not yet been able
to conduct elections to Parliament in
Assam. Th~ State Government is not
able to functlon properly. The As-
sembly continues to be suspended.
One popular Government took over
but could not continue. This uneasy
situation still prevails there, but thanks
to the efforts of the Government of
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India, those days are over when every-
body was apprehensive regarding the
intentions of the agitators and the
moods of the people of Assam,

1 am also taking this gpportunity to
congratulate the Government on
starting the negotiations with the lea-
ders of the Assam ag'tation. It shows
the willingness on the part of the
Government to settle the matter across
the pegotiating table. They do not
want to do anything which may hurt
the feelings of the Assam people, The
Government is having continuous dis-
cussion with the leaders of the agita-
tion belonging to AASU and AAGSP.
Many rounds of talks were held in
Delhi and Gauhati. 1 hope some im-
provement must have beeri™ there. I
also congratulate the Pr.me Minister
and the Government of Indig on hav-
ing involved the leaders of the oppo-
sition parties in the settlement of the
Assam jssue, The Prime Minister re-
cently called a meeting of the leaders
of the opposition and the whole coun-
try is happy to know that in the fur-
ther talks also, the leaders of the op-
position will be jnvolved, so that a na-
tional concensus in this matter may
be evolved and this matter is settled
once for all

I also take this opportunity to ex-
press the apprehensions of the minori-
ties in Assam, whether they are reli-
gious or linguistic minorities. It is
the minoritles in Assam who have suf-
Yered the most. They have been the
targegs of attacks. They have given
their lives and their properties have
been looted. They have the apprehen-
sion that during the negotiations, their
interests may be ignored. I hope and
believe that the Government of India
will never ignore the interests of mi-
norities in Assam. During the discus-
slons, when any consensus or solution
is coming out, the minorities in Assam
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should also be associated with the dis-
cussions and round iable conferences
which are going tbo jake place. Any
attempt on the part of anybody to ig-
nore the interest of minorities therve
will not be in the interest of the coun-
try. I also support you, Sir, when
you said that 1971 should be the cut off
year as has been declared by the Gov-
ernment of India. Any attempt to
come down will not be in the interest
of the minorities, whether linguistic or
religious. Therefore, 1971 ghould con-
tinue to be the cut off year. Other-
wise, if the cut off year is fixed be-
yond 1971, then many complicat.ons
wil]l arise. It will be very difficult ter
the people to prove whether they are
Assamese. In this matter, the inter-
national agreements should also be
taken into account. I think, the peo-
ple of Assam are realising their mis-
takes in supporting the agitation
which was the product of some lea-
ders who wanted to take political ad-
vantage out of it. Now we gee that
inspite of provocations by the agita-
ing leaders, the people of Assam are
not cooperating with them jn launch-
ing an agitation similar to the onme
launched two years back. I would
like to congratulate the peoble of
Assam for that. 1 hope that a solu-
tion agreeable to all concerned will be

found shortly.

As the supplementary Demands of
Assam are before us, I would like to
draw the attention of the hon. Fin-
ance Minister that Assam is a very
poor State, The per capita income of
Assam is very low. Though the Gov-
ernment has taken steps in the Sixth
Five Year Plan for the development
of Assam in a big way, I hope, the
development work will be star-
ted very soon. Six new railway
lines have been proposed. I think, the
work on these must have heen started
or in the process of starting. The
main thing is fhat economically Asssm
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should be a viable State. It is a bor-
der State and a very sensitive State.
Every effort should be made by the
. Government to develop Assam both
agriculturally and industrially, I was
shocked to learn from the previous
Speaker that in the proceeds that we
get on the export of tea from Assam,
the share of Assam was only 14 per
cent and the rest goes to the Union
fund. Steps should be taken to in-
crease the share of Assam in regard
to export of tea.

Regarding royalty on ofl, Assam pro-
duces oil. There is a demand from
the oil producing States to increase
the royalty on oil. They should have
a fair share of the royalty. They
should be given more. As Assam is a
poor State, it should be given still
more g0 that it can stand on its own
legs. I have every hope that the Gov-
ernment will consider this matter sym-
pathetically. I believe, many things
are being done for the development of
Assam. And it is the development of
Assam alone which will give a perma-
nent solution and it will integrate the
people of Assam with the rest of the
country

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir, I support
this Mtesolution and the suppiementary
. Demands in respect of the Budget for
the State of Assam. My submision
would be very short covering only a
few points.

I am told that Foreign Nationals
Act of 1964 was enacted and passed.
According to that Act, subject to cor-
rection even those persons who were
born there, settled there and lived
there for a long time, for 3 to 4 de-
cades, were declared as foreigners
and deported from Assam. I appeal
to the Government to apply its judi-
cious mind to consider on humanit.
arian aespects regarding acceptance
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and admission of thoge people as citi-
zens of India.

Then, Sir, the economy of the Stateg
gt Assam 5 very important gince it
is Playing a very vital role in the
vIndm‘n economy. It is said that
considerable portion of oil require-
ments has been fulfilleq and supplied
by Assam. Now, it hag been to 4
great extent affected. The economic
blockade in any event should not be
allowed or permitted by this Govern-
ment. Whichever may be the Party,
whoever may be the leaders, what-
éver may be the unions and their
leaders, they should not be allowed
by the Government to take law into
their own hands. They should be
declared anti-national and anti-social
also if necessary, because we should
not allow those people to in-
dulge in anti-social and anti-national
activities which will prejudice the
very safety and security of the State
as well as the economic status and
the status quo of the State of Assam
and the rest of the States. I call
upon the Home Minister and the
Gov.ernment of India to apply the
National Security Act against those
anti-national and anti-social elements
and put down those elements to
safeguard the interests of the people,
tl}e life and property df the law-abi.
ding people in the State. The law and
grder situation was very much worse
in the past. Now, to some extent it
is restored. I can suggest  certain
t!lings. (Interrupﬁonc), Supper-
ting means, I am not a blind man.
We cannot be blindly attacking or
suporting the Government ag you are.

a

SHRI ATAL BIHARI VAJPAYEE:
Do you want NSA in Tamil Nadu?

SHRI K. MAYATHEVAR: I am not
concerned with Tamil Nadu I am con-
cerned with Assam. I assure Mr.
Vajpayee that I am not now encroach-
ing upon Tamil Nadu. From Tamil
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Nadu——] am not talking about
MGR at present, one Mr. Parthasara-
thy wag holding the Administrative
Officer’s post in Assam. He was killed
by bomb explosion by the anti-social
elements or criminals, we do not know
what are the persons. I want to
know from the hon. Home Minister
what action has been taken in this
regard to trace out the culprits. I
want to know from the Government
whether a case has been registered
under Section 302 for murder, rioting
and explosion and so many other
things under the law of the land. 1
also want to know whether those ac-
cused would be punished by the law
of the land to maintain law and order
and to bring pecace and a peaceful sit-
uation and atmosphere in this part of
the country.

Sir, I am told that the border bet-
ween Bangladesh and India is not vi-
ther properly demarcated or protec-
ted effectively by Border Security
Forces. So far as Assam border with
Bangla Desh js concerned, if it is
left open to the Bangla Desh people
to infiltrate and flow inside Assam
Border and the Indian territory.
Very reasonably I apprehend, all the
refugees in Bangla Desh who cannot
get food to eat in that country may
come to India in the form of refugees
or nationals or in some other form.
It is necessary to safeguard our in-
terest. I want our Government to
take immediate effective steps for
demarcation of clear border line
between Assam and Bangla Desh and
the Indian Territory  with Bangla
Desh jt it has not been done so far.

Finally I would request you that
the economic situation and the politi-
ca] situation should not be allowed to
continue like that. I would request
the Government to form the repres-
entative Government there. If you
are able to form the Government and if
you have necessary strength to doso,
do it. Imean to say in any event in
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all circumstances popular Govern-
ment should be formed to safeguard

the interests of the people. Law and
order should be maintained. Oil
should be produced more and more
as we have been doing in the past so
as to supply oil to the rest of the

States.

With these words, I support it.

=it gforeex feog v (s ):
anefy agr, arrarr frrsdr vz
TR A fora AWS o HET wt w0
§ IAFT qUAA FTOE | 4B T da
T Fw FAT AE T HET T O
®gA ®1 NFT faAr, ar 72 AFT Wk
IR fAAr—urg IR T ARl
Ft TAT «T I 0T &, TN 48 3045 i
W FA T AW fuAT Y owT
Wt I TRT FT KA F
MR, CHAIRMAN: You are welcome,

gl wx T T Wi
ARTTL T AL aXew F ®Y o Fg
g fF gAwETIIT A A
OTIN T BT TAHA( 7 v ¥ T
FA w @Er fya wr g
fafesea = B mmaxt a7 B gw W
ggaT &1 ganiwr g gfE mrane i
aryry feafy o <1 =gl gru € & AT Fr-
AT & TR & ©F ¥ F7d FHT
9 | AEH war T ForeRardr
g 9T Wrdr @ dgr u7 1A% fag
wre At Paedary § —dm whrom
qIET qEF A §—, FFIF wd WrATH
H A g A7 & g d g
TY, A1 qg FTHETT WG WIS A
wH HT G A1) - qg wAHr Wi,
mfwaee wegfores m#f o7 g Ty
zq 4, fagA v gTmc A wud
gada qiqg & faar W< wrar w feafr
N dar frur



437  Stat, Res. Notifica- AGRAHAYANA 30 1903 (SAKA) tions under

Assam FElect. Board,
and Stat. res. re. Procla-

aTe Wl & fin agt qxATQE W

N wfr ww ool g AR
&5 ¥t g A oY gt I O g ¢ AT
W I @ F FERAE FAT A1,
M Iw-SfraT wy qnry @ IR X @
g, W ardagfer @t & e o
AT JE FT TG /X FF, 4T
FETY FHANET £13® ag A F19
T FW @G WY AT TE
forg o< 37 qeaT @ wowT AW AT
¥ fagr | w9 IEE T ATH FE
fa =g #1€ W W @, a8 7w (-
9A F1—4g R TG FeT a1 g AT
T 9T FO faur oA & T A
F—BEZ 1 H meFrgFaA 8 Te-
~ A% gfF amma §, afed My SO
T oqff mwA B, ugE Jowad wlaw
gfazg § 1 &fFa =mfazs woer gmn
f& o w9 A 77 @ FrFgr AT Qv
T Tn ACT F1 a6 FUFT |i T34,
T qifedt Ft N qnd | wER Ao
AR F( AT Agr RS JraEAT
wEw &1 gwlm A 1977 W wE
SRS F( GET ¥ WA 1 AF fAAr
M7 H A7 Ay §mEn 9« g% |
FART ¥ ANF A FT €@ ¥
W An|l 0 agy ar "wre qife
T 31 wrEr A mrm ay fass-
, BT AAAm g W Wi FS1A HAT
¥ v oqr af g fa @ 99 9w
ana T g%, WY agr -3a A
age fag™, 33 AN I 3 mnE
w3 w FaT faem ¥ @ feur
# 99 3 A A a@M ad@ R
1980 3 mwmark Afw W FY 0
w1 WA AT W * wmaz ad ad
afes wfadi N wan # Aar Wk

DSG (Assam) 1981-82
mation in res. of Assqgm
agt N AT A g Wy ) Ry
1 TR qo@A & qAM 7 wA@r
fforwr ¥ " wrR Ay ow
¥ O F1 agder Ay T3 faar #
7 %Y JoIT A AW TR Al A
gur g 5 o at Jax & aw A
g ¥ fedfi # ArA@T gaTA gAY
st & tagew &1 falig asw & Al
¥ e famr wlw IASE wrg dzaT
A g wRET 31 gw fAaged
F wyfrer 7 qfam § ag o«
IR 34 8 FEar fa fan awg @
wHTA ®ET oY & arg Zam 9¢ FMA-
dra a1 & fag g g I av@
IAFY AFATHT H ST WY gl
Aifgg | i arta ag aza ® IR
g at wurA H& ff ¥ wFRE@ IS §
ar Jwrax AT MW A FRT § ST
WMEAT # Iax {N A IAEY
arEt & &nr mRR & mwR WY
AR & arg gEgmie ¥ Qo
A gFwa ag £ fa am ¥w
vreg arfedt & A agh #T AR|T
F ¥A A T FAT WTET | 9@ I
awar f fa=r @ar v § -
fo =@ % saxr fim &) =@ =@
W@ Aaar arEf & dwr g ar
3% S8 " s g § |0 agh
ot faad grram fegrgm & waw
RYAT 48 WA &% IAFr AT P,
It agy § B oafmw oigemm
ar Ard @ gera snfl s
@ stawr) ag Fgy § far =Fhm
1 avHTC Ia ATgEYA F1 T MIT
T AR AW F) SAAAT ATEA
) S oFere ¥ Ww § FW oFE
g A § feasr ol wagt
dfrea 2 g MW s 37 ad
gt N ARy € wR ggt w faw
FT AT ald @A g
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439 Stat. Bes. Notifications chmm 11, 1081

Beard DSG (Astam)
Proclamation in

[ edw wr Fag viwr)

§ @ wdm TRT ST ewy
faom & s @ fo wr Sed @
am & aft & f& gm wam W
aa@r ¥ g waw & dE & are
wft agrawfa A mea 7 wrx
& A fody & 201 o fAr ag
«MgY 1 van * ®yw oofr fady w
20T & Q¥ A &1 wT @ wETA
e gn w7 fmraard 3 ww
%1 ga A R Wraarel W)
AT w F farRrd ¥ At W)
garA gt Y W @, N
AN [ WAy WR AT avan
WAt ¥ W 2 I F agdwm T WX
3q aweyl a1 faravw v &)
afrr 7

N g W TrHww  ofeg
%a\ngaﬁrzﬁv&qﬁ'm%
arefaw YO A anw ) T W
sreafew @ a@w H av@mr W
T WY W af ¥ w R
¢ A W 3R T ® e a@d
A g TaAfa # agr fa=r war
o 33 adfa ® farr ==& 3
g foaw & WA 3 agow fm
w2, fide w wredm sl
ot & &t 3 fam vgr R 1w Al o7
qnd AT 9 & dm 9
qwr Fgi 97 NE gm I §
wifa Wv =maear N FA W@
& Frg @ A @1 faQw wed §,
QTAT 9T ATAT GFT F TEATH
amy &)

15.51 hrs.
[MR. DEPUTY.SPEAKER in the Chair]

TS 097 § TH qAr yrm @
ot andlw & fosdy sevm ar

under Assam Elect. 440
1881-82 and Stat. res. re.
res. of Assam

. fefowa ofefadt @ ema & ag

§: afe gn A wan M samr W,
Jan anfvsar ®, wgfie qf..
Te aﬂﬁ?mm“za%aat
AT 3 g @ anmr w agh ;
dar & fafrsa oh @ g anar
fany asadt &)1 o, &iw um gm @
WA AT § wm } wy § fe
30 A9RT B A% A g aff w6«
ar 7 § W7 9:d agi g < <}
& 91 g aa N gugar Ak
f& feaft as ag anar ¢ ok
A AR&T #) gd AT ¥ Qg
@t @Wagfr dr adA ¥ e
ga TTAT AT ateR IAW #A
M xr ogW F f& gard ann
%, g foa qama & @k fwar
Wi IQn Aama {3 ga aifex
freten # anar w1 samr W)
I I A @ AT W e
N ¥ N qWA g § -
faqwa e ardfee Ao S 5acie ®
fag ard §rz sMaq a1 fagfy gur
97 WX WIaT InEY A Hifery @
I &) naw F aga ar  a¥
fagim xrat 7 wemrm Wy 0 of
%1 =g 9t o¥ dfem mac amm
'E H kg ey swx 4 syl
T W WU G AR W A
AMA § ofesfag + o Tm W
we fewr mr g %@ 9x ¢ ad
WE wF oY E N o §
o afafewm 36w qamg & wgn
A afur farte & aga a ma&
feg ar <% §1 w3 wwme 3 qd
€ v ¥ nfoxs fexm gk
agt * A ¥ NFafar Iz
WA E fag s Ne W wat 3Er

W ™ WY s ¥ fag 1205

~—



441 Stat, Res. Notifica- AGRAHAYANA 30, 1903 (SAKA) tions under

Astam Elect. Boerd,

and Stat. res:re. Procla-
W afa ;mfm d2a afeedy o
W ffrll vy wr §, & amwar
§ Sa% wir Wy agmr amr wifgg
wife ag da aal ¥ fagwr gur
o g

A @ wre fazg ot 7w
agt 97 ger wr ar fw agr o
angFiaa  atgm ¥R A A
wifgo--d W1 ueF A Ia waar
¥ amw XTar § W Ao faa
HH oY & ag wdAT svav g far A
iFAwa g awwifeenr  fafah
7 gArx g far agr v M7 nfes
Wear w@owa W w71 A
ady w497, fasd arevr dwatEw &
any %, agt § |w a3 e,
MEIET a%r FnaAT T HQ I QAR
A garf qzdr & aa fa dwerm
® MmA sarer garE X & gl
T W Twa @ fum aTF ar
FYTET gAT & F@al HAT I
AWM ax T Har & AT gAr
agi & M faars  ardwm warfa
fog ax § sT«r zav WA
grar 1 Ferfageagfa aaan &
fafes dema o mfeRe-d &
gar ¥ fasrg & fag am 3t

1w F arg § Ay HT A
IRT W wearEl %1 gRdA Fa@l #
wix faver & &y 2 fRdeq amar
g far 3 €ataerdr ¥ are w3 ugh
ANET ®; gamy A AlAFN T9TA
-HI Y ) n9aT qeT agda veta 23

oft wew fagrdt o (A€ faeet):
JITAA Agem ¥ aF  ¥Q Q2
WA WY et eat gar adl awo?
A% naw # ersgefa WA arg

DSG (Assom) 1981-82
mation in res. of Assam
5T, 3@ ISRX, aTeTT earr w7
3} fmrer =1 &a waar @ ?
8T 3§ AF QWY X 12 A AT
o€ %1 naw « fawra aWT SAAvE
fomra & T2 31 Afwm wrea
XAy wuy #y feafa % Al &
w¥ far Ao A D Zar =
At ar1 nan & AT M agé
& arft wifgg fr ¥ 3 Fa@ man
1 w9 % fag A @ ¥ «f=
arx AT #Y TFT A RqEAT A
T * fag gad <@ ¥ wmam
e fazfgay & fesiw &, =
w3 g gu Ard A ¥ faeg
afl g1 wgATE@A MeA H
T T Ay F feArd Wt afl
g " A gfeam narswfedi &
fagar® &1 #fwa =& Wi o o
dar ¥ fagfai & d<@<F
9% #1 g <& T a ar 1 owAv
gaw # faxfwai &1 agm A &
Tl HYE J 1971 &1 FTHTHH

37 F47 {IaT?
16 oo hrs.

fagfagt a1 =zmam & &
4gr AU AR ®T § WX WA
# g5 g W ¥ A7 oRT qRa3
A #aw ax qgrwa A g, fagn
F gmredt fadi %, afrem oy &
garedt & 3 @n adr Her
¥ FAr I A Y WY F1 T Fan
TR # aatw # A wr @ F
QAT A WM ¥ A §TT W
g adf azar awd, QAR &
amm ¥ A ™ fige fake o
T{i-for am feam & sifrwr <&
AT T O X Y nr vF € Wi
EH T8 TR A QHAAT AT

AT M & arg gary dAdqef
a5y g =fgw, afsa Tmr Iw



433  Stat. Res. Notifications DECEMBER 21, 1981

Board, DSG (Assam)
Proclamation in

[ a2 fagrdr aravd)

T A gNT W@ A TE
qwar | A QA AT AFIEER
F WY T T WrAWFAT QI AG
g fs uox afgwrd N asr daar
X F{ AT T {HE@A ¥ ARa W
atF WTIar 3w Aafi ¥ I AN
e g Ffaran & ©m IS
araria fzg 4, #faa gawr & fag
w§ 27 agA @wr TAY 7T F77 A
AT AT 21 ATFF T I AN
atadr 2 f® 1971 F ar W
fadey =17 g, I73 TIIATAT  ATAl
IMRC A7 IAF AT RawAgSr @
3 fasd arr srfge W 37 g
3 & g, arTy da Rar wfgm
1971 M T 313 &A A, A
1981 # 3 §1 7 AT 3 g@Ar
wrgal g & 21 n1a & faaq fadan
arg, #11 faRfFd £ "gssr aar
agqr A1 Nz fase & 3 3% am
famtax #1 am gar 31 afk ¥
|717 ISF AA § @ FI AAT
fs 37 a% ArFQAR w7Aar, a3 A%
3g ¥ ad @ FHar {1 T H
AFKMA &7 9T 43T 471 HIAR
a7t 4@v arEaastal § a9
% wmrma wfin @ @7 faar an)
A7 ® ATA faramrd FT
aqn T AT I3 H  TI-
wfa § fazfadi & fazrad & ok
wfrn 3 fazfad} 31 939 N#

7

AR *1 % favarn BT Fw
2 Axai W aer Al wifgg
I7g A 9t # wifea wA ¥
Fat gu &, AT 3Ia AIET A
Fa A B I3 fear 34 § Qe

under Assam Elect. 444
1981-82 and Stat. res. re.
res. of Assam

To To AP AAAT ATZY §, o
o ¥I7 A IAWr wratad Al
g1 097 w1 arQ aneT gar O
Jard} X fzr A ¥ 0 % maw A
AT fx FT 13 Y § Wiz Al
#: g1 # a2l man F A
R & AT A ATRATE W)
aaRar =rfgg) Aww wa TR
WA A 78 4T 8 JTwogwr g
fasiva ¥ @T H @ & Qe
#F AIRRT Af ¥ AaFgE A
AT atgF § AT 7@ 1 AO-
AW 9T @ WA g | AT qARA
fazwen afcfafa 8 &1 wr g
RA% ¥ mwEdt AaarE NoAW
frazamdr asqi ¥ 2rdf § €= Rar
|zy §7 ITAE wEed, T ATAT
3 Fg N Fo& AT & A AW
4 Ward Fwigar ATIAT g ATV
Fgar & f& grasm w7 <@ B
atad¥@ * 14 9% wT, Afwq s
N arEanifdr @1 a®g
2 f& avirr annda 1 fag a=h
Fval wgd@t ¥ & 3 9% 9,
AR WA WA JT AW WR
AarA g ¥ agl @ AT AR
Aifag. A9q13 3gi 5 ata aAmA
7y § ®wlr PR § A w77 a@
F arz 33 & 97z Iy §, nrfer
ARarAl 1 AR FATF FT 9q-
wa Afl ¥ AT FATAT WK
DAt 3, athaw Far afza ar &)
3a AwarEi F arg agEAfa
AT § WIT IaF agi WY da @y
¢ ot g ofals &1 M e¥@ar
wrgy &1 Ara afug, Araara agt
AN A FOAY 9 IA Y 9HT AT
wR 6T 10 AFFaT N IFA W7
far fo Mgy § I DA oifygg,
A Tt ax shargand #r wr
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447 Stat. Res. Notifications DECEMBER 21, 1981

Beard DSG (Assam)
" Proclamsition in

[t wew fagrér aromfi)

® wyrwfa amawdia & aw
E N wa & I wa Os awar
¢ Afsr 4 @ sanrfedt w gt
fredarr w far qor, wgER
far 3 fasra feer amar  adrar
g gt f& am wlr ag mn

WA am ¥ arT Ag
Ty wafnn afifes F9q o
N FRP AR I IwA gl wE?
qX wen 3N WIHTAT LR &
AU F) G A-FAATD AR
F o™ &1 n. faadr warar e
¢ A faawr Fa AT, FHAG
Watgar At Wit WE 7 FERIN
Wl A F arg §7 g AT
y e arr sy 3¢ &1 3a% fAqw
wrrefgnt g€ &1 wav 3d A &
X 7@ i wrr & 5 az A
gaTdr egwra Y vev % fam faar
a7 vgr &, A afesd w1 var &
fag fanr ar «gr 2

arz qUiART 4FA VETI RETT
¥ an M7 I® AAT w0 ;oo Fy,
Ffwa 32 & d37 arar ME g )
14 A3m< ® asqt Fr A1 F
gfan ¥ wam & Wy W A
Nfewr i af, FIBR =W F
feQg =1 W1 aga F@w & fan
A9 du Af § Hi¢ IR aE
@ § fs nen Fr dqa7 AN =
arg gair) g 30 At @ wAR ®
A B WA A F¥ I 19
At wy Him 3§ Hro uRo e
B Nl 2 Tw 13 ag ¥ avw
# gor g6 At A avy & af

under Assam Eleet. 448
1981-82 and S%at. res. re.
res. of Assam
¥fra W@ o1t wan wrat @ fow
97 adr1 28 AvAT W wIar W@
an &1 gfgeewca arie § qeen
feethz gur) o mwarar W B
arAAr wrgar § 5 wm aw fuedhe
3 fowfod ¥ fod fircmare fwar
war? wr ag aw aff & f
Tefeey am & g3 wfva o
|T N At wan  AmErfds
geifrqwa 2 amg &7 wyr ag
wwa aff § f& arnaa & asam
w & far To A an  fuedz
w7 eyt a2 a=f ® wEawRo
¥ ¥y ardr APEY H O{ Atar Aafe
g g enfa s & abmm
w7 ®Tgw WA agl 9 e fey
a1z » WHA F FZIMA F A2AM
#9% %1 ®fan 7 of ardr sp)
a8 AR 1 29 Aaw¢ | e
L0 q70; A0 TR0 UWO # qhw-
wwva gfaafa & dea ¥
9v grar A fert ra Ay arey
9t R ®F 97 gimsn ¥ gRar
F faar @izes # @ o 49
ATE 4a AT T AA A T AT
AT 24 HZ &% I ad ¥ Q¥
@ aul 9 & ardr agt  fear
a1 a1, &t ad far aar
A w1 FAH & A o wa
3373 adl feor war ) qre W GEE
Mygrer gfaafady & s wearg
qr 3qr w mox gargh swde
16.12 hrs.
(SHRI GHULSHAN AHMED in
the Chair]
ymfa agwag, ardaamfat

#1 far aw Q) TgT &, AW AR
21 3% Wt afl ¥ fo wrwre
fRrAarer ® 419 Tak AN F,
g wvar wigh & fadey w



449 Siat, Res. Notifica- AGRAMAYANA %0, 1903 (SAKA) tions under

Assam Elect. Board,
and Stat. res. re. Procla-

war- §a @ & fog dav g
afen faraac@ 3 woer o, shuy
gfea araw aw Pard wa waw
ay § @ swen d fovan A 7
X ¥ fay Ar A daac
ash § x4 97 fuwm & fau afl
aty ¥, wiXx & xu ard fa wwR
‘A <Y, W AR TAd Tho
go WA amm & M FA AW
‘gT %7 X Y @, Iaw W&
affia & mRT WY, T@ ared 9
21 wAw/T 8w ¥ arareax af A
yfwn wg wely aff )| A A A
fagar qwaTa fear wm W@ Lgt
3 ¥ QT G @ # awy
g amrvfew  Afedt o wre €%
AGFT AW A 9 A/R F GRS
#; ar@Ear aff ogwr e gt
arwerfa%er fHifady 97 93 % wIy
® asmr ar a%ar & AfFa ewa
3 & dar feemz A1 N naR
A gaur Anw aar awar
¥a fRaea 2 f& ewn 3= wfva,
sare & 131 # Man A sfig,
RuA ¥ Ar@Aahal & wEd
A qsaw aAfm w9 ¥ g agl
AW FUC! WIHA T &9
Cfawr@ar mrara gRTL RAT agt
weafa wra @At AWK
gt T § A W WE TG
avw w gdr & et mAaT
d & W o fear @ 9aA wEr
‘wr fe fadfmd} &r e & &7
ARAT §, qWR @ AT ¥ AT
#&a Fvar 1 maw W @ Wo
Tao giEea ® o fFar aar for
Ayt §) dea e Wy agr faewmiz
 mn fepe N 9" F fag
ga & T8 ATQ A Qe o
o HEa H) g ¥ farwe W
2968 LS— '

{50
DSG (Assam) 1081-82 4
mation in res. of Assam
W N g 1Y wT k oorad
g % frn femr 3 ag? s fer
g agt e Af wr Fawt

x| AR T arn f& sle Frowr

gati ata Im 41 a1 Favr RERAr
LARCIEIE TR 3 £ L
X F1 A ST & @ FAar W
R & a@r &1 39 A o
33 FeR ¥ anfr g fr ag ave
F AR 97 WY wIET 3 g
W & M oww aFar §; €atne
aR araar Aff L F dga v wg
et g1 8w wmEa # of feafay
W wadAfa  wrer off Il
a1l & ardr fRrd ¥ a@ T
wa A favra fear v A g
aa7 faa g0 & @ nan W aner
ar g 39y A wfgw & ¥ R

d S & nan I guarge @ A

QT AsarA ® ardw & fag
Taml s asr g1 fE I A
wEEr €1 &1 og @ i gt
A ara o® Af FEAET AEA A
=AY € fa cdfF s MMz
# farr 2, aan @ fawr adl
21 q w8 AsqAra 8, +.fFdma
AwaTa §1 Ia AaLrAr o7 fad
@ ®t s FAr wThegt WA
W T 69 F) w8 T ag aran-

- &8 naw ® fegeta } qge &

AT WY &, TR war & wR

-9 ¥ b ayiea fawre fear mar

f& wram, amv a8 38 a¥feq
o A% ure A g, @ A HFAAv
%A FT- awdaa  Rafaaqel A
g mAdzwmifzs &1 wmata & fag
Ia ¥ WA AN A AT anARF
AITE WA WaA W Aqr
WTaAF 1 gA ARRY ¥ afaw ¥

‘Wl Fa%ws ga famr)



451  Stat. Res. Notifications DECEMBER 121, 1981 under Assam Elect. 452

Board, DSG (Assam)
Proclamation in

[t e frgry wraed]

1971 ¥ arz # @t N 7.
aft 37 1971 ¥ a W A
fad ¥rarkw Taa WX g B,
- Araar FATE 1 38 WA R qTATe
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SHRI RAVINDRA VARMA (Bom-
bay: Nar¢h): Mr, Chairman, 8ir, I opp-
ose the Resolutions that stand in the.
name of my Hon, friend, the Minister
of State for Home Affairs and his

senior colleague, Mr.- Zail Sidgh,
whose absence I don't know whether.

SHRI YOGENDRA MAKWANA '
No, I have moved gimultaneously.

SHRI RAVINDRA VARMA: That
kwhylsaid stand !nthenamed..

I shall correct myself, the Resolu-.,
tions medbyn#ﬂon.mm.;
Makwans. )



465 Stat. Res. Notifica~
"~ Assam Elect. Board,
and Stpt. res. .re. Procla-

Sir, I do not want to take the time
of the House, to point out to the fact
that my hon. friend js quilty of the

Jviolation of the Statutory obligations
imposed on the Government in not
Placing the Order of the Government
-on. the Table of the House on the day
the session of the House commenced.
I do not look upon it as a woeful gap
in communication; I am quite aware
that it is in line with the pattern of
unconcern for Parliamentary norms,
the lackadaisical attitude. to Parlia-
ment and the flagrant flaunting of a
sense of immunity enjoyed by virtue
-of ap aecidental and temporary maj-
ority. But the main question.... (In-
terruptions).

. SHRI K. LAKKAPPA: rose

SHRI RAVINDRA VARMA: My
hon. friend might sometimes listen.
For a change he can listen to-dsy.
Perhaps he can prove that he ean
listen. (Interruptions) My dear friend,
would you like to listen?

But the main question is whether
the order was necessary. What js it
that necessitated the order? Is this
order an isolated order or act, or is it
part of a pattern of the Government's
response to a popular movement? My

* hon. friend Mr, Vajpayee pointed out
that it appeared to be part of a pat-
‘tern of the Government’s response to
the popular movement. My hon
friend Mr. Makwana said that this
order became necessary because there
was an apprehemsion that the bandh
might lead to disruption of the gene-
ration and supply of an essential ser-
viselike eleetricity. But I would like

+ to dsk him: why is it that a situation
"arose, where the leaders of the move-
ment had to return to the path of
agitation? As my hon. friend peinted
out, for quite a few months, there
Wwas sflence {n the valley. There was
Peace in the valley. The agitational
aspecty of the .movemant had been

Suspended. Negotiations were going -

AGRAHAYANA 30, 1903 (SAKA) tions under 466
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on. Fourteen rounds of negotiations
went on. Why, then, was the situa-
tion allowed to relapse into one of
confrontation? Why were the dyna-
mics of dialogue, and the quest for a
consensus given the go-by: anmd why
was there this hurried, precipitate
confrontation with the movement
again?

It is easy to talk of negotiations.
Fourteen rounds of negotiations seem
a long series of negotiations, a long
spell of negotiations. But the nego-
tiations have been going on for two
years. They have been an essay in dil-
atoriness. They have been an eassy
in tactics of attribition an essay in
denigrating the movement when it
suits you, questioning the bonafides of
the leaders of he movement when it
suits you, promoting dissensions and
creating an impression that the mov-
ment is against some groups of people
in this country—either linguijstic or
religious  minorities—institing  on
commitment from the other side, elu-
ding demands for clarification on your
side, changing the levels of negotia-
tions, downgrading it--beginning with
the Prime Minister, moving on to the
Home Minister, then handing over the
torch, or whatever you may like to
call it, to the officials and minions of
the Ministry to carry on negotiations
on an explosive, political, national
problem which has created this deli-
cate situation in the strategic areas of
the north-east.

When the negotiations yielded no
result after 14 rounds, there was an
atmosphere created by certain ele-
ments in that State, an atmosphere of
synicism about the method of nego-
tiations, that nothing can be achieved
by negotiations. Government’s att-
empt is not to find a solution, but to
out-manoeuvre the representatives of
the mavement. Therefore, the ex-
tremist. elements--and there is 0o
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dearth of an extremist element any-
where, whether it is in Punjab or in
Assam or anywhere else—tried to cre-
ate doubts in the minds of the people
about the path of negotiations. When
such a situation arises, what is the
responsibility of the Government?
The responsibility of the Government
is to ensure that those who believe
in peaceful means are bolstered, and
that there is no under--mining of
faith in the efficacy of peaceful meth-
ods and negotiations. The students,
therefore, wanted to hold a rally. I
shall not go into the details of the
rally, because Mr. Vajpayee has done
it very eloquently and very effect-
ively. It was not an act of defiance.
The leaders of the agitation asked the
Home Secretary for an assurance that
the rally would be permitted.
The Home Secretary told the Chief
Secretary, Assam and the Chief Sec-
retary gave them the assurance that
permission would be granted. On 7th
November again, when Mr. Mahanta,
the leader of the students, met the DC,
he wag told that permission would be
given, Then g telegram arrived from
Barpeta that the AANSU wanted to
hold a meeting on the same day at the
same place. Was the AANSU's not
known to the Government earlier?
Why ‘did not the Government give per-
mission earlier? Did the Government
apprehend that if they did not give
permission to the AANSU, AANSU
would have broken the prohibitory
orderg. and created a sgituation of riot
in the Judges Field? But the Judges
Fleld was converted into a rallying
ground of the CRP and BSP, as my
hon. friend said. I do not have to go
through all that my hon, friends have
said, but it appears that from the 10th
November, Government changed its
policy. It took fright. It began to act
as though the only way to deal with a
delicate situation of thig kind was %o
demonstrate the might of the Govern-
ment, Therefore, from 10th November,
a new policy was adopted. We have
heard it rtaid,—Chairman Mao Tse-tung

under Assam Elect. 468
1981-82 and Stat. res. re.
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said that power comes out of the barv
rel of a gun. This Government has
power, already, so the Government
secemg to want to gshow that goodwill
and trust come out the barrel of a gun.
To meet the threat of the resumption
of the agitation Assam was turned in-
to a vast camp of police and parami-
litatry forces, On the 18th of Novem~
ber, 76 additional battalions of the
CRP were flown into Assam. It wag al}
a show of might creating an atmos-
phere of terrer giving a free rein
to the police to make indiscriminate
arrests under NASA and other Laws
terrorising the press, terrorising the
people, clamping down section 144 on
the whole State and resorting to lathi
charges and firing. There were indiscri-
minate lathi charges on innocent pe-
destrians, on innocent citizensg inside
their houses and courtyards, There
were cases of 95 year old women being
subjected to lathi charge within their
houses. An 80 year old retired publi-
city officer in Lakhimpur was beaten
inside his house Entering houses and
attacking peaceful citizens, attacking
masong working on buildings, attack-
ing agricultural workers engaged in
the operation of harvesting in their
fields—I shall not take the time of the
House detailing the steps of repression,
I want to move on to the fact that re-
pression had become counter-produc-
tive.

Now, I shall turn to the other reso-
lution moved by my hon  friend on
artiole 356. It seems as though the
ruling party has come to look upon ar-
ticle 356 as an invaluable incubator
to hatch defection or to hatch solutiofis
to intra-party disputes on claims of
leadership. They have become masters
of the fine art of profiting from the

nce,

SHRI YOGENDRA MAKWANA'
Flowery language!

SHRI RAVINDRA VARMA: I sup-

pose it ig not beyond you?

SHRI SOMNATH an'mda.rm
Water it down?

vagaries of the gubernatorial conscie-
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SHRI RAVINDRA VARMA: Or, I
should have said, inducing and profit-
ing from the vagarieg of the guberna-
dorial conscience, Rank double stan-
dards have been adopted by this Go-
vernment as far as the Governors’
attitude to the formation of Ministries
is concerned. Nowhere in this country
after independence has there been a
more apparant, more unashamed, more
outrageous adoption of double stan-
dards thap in Assam. Exactly a year
ago, almost, on the eve of the expiry
of the Presidential Proclamation, the
Governor summoned Mrs, Saiyada
Anwara Talmur and asked her to form
a,Government, The leaders of the op-
position were unaware til] 5 few mo-
ments before she was sworn in. She
wag not asked to prove her majority.
She was not asked to produce list of
members who would support her.
She was not asked to convince the
Governor that her Party had a ma-
jority, that her Party could command
majority on the floor of fie House;
nor was she asked to produce lettefs
of support from the other Parties
whose support she expected, She was
not even asked to prove her strength
on the floor of the House within a sre-
cified period of time. She went on mer-
rily as Chief Minister without facing
the Assembly, without providing her
majority till the compulsions of the
Constitution and the need to get a
budget adopted by the Assembly
forced her to convene a meeting of
the Assembly. And what happened
in that meeting of the Assembly?
She <could not prove her ma-
jority. She could not get the
Assembly to adopt the Appropriation
Bill. she could not get the Assembly to
adopt the Motion of Thanks to the Go-
vernor, The House had to be prorogu-
ed. Insteag of dismissing the Ministry
because it did not enjoy the support of

the Assembly, the Governor perpetra-
' ted the constitutional monstrosity of
proroguing the Assembly on the ad-
vice of this dis-credited Ministry which
had not proved its majority in spite of
repeated opportunities, obligations;
and worse still, promulgated an Ordi-
Dance to authorise expenditure Irom
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the Consolidated Fund of the State,
The Party never had more {han 44
Members. It wag returned by the voters
with 8. It increased by defection to 44,
But it could never get a
majority. The Ministry, therefore,
did not have a majority when it star-
ted; it did not have a majority whea
it fell, It was in minority all throu-
gh.

Today what is the position? The
centra] rule in a delicate situation is
creating an atmosphere of alienation
in the State, The opposition should
have been given an opportunity to
form a Ministry. The opposition par-
tieg in the State were keen on the res-
toration of a popular Government, I
understand the Congress (I) also is
keen on the restoration of a popular
Government. But by popular Govern-
ment they mean Government by Con~
gress(I), The opposition parties, there-
for, formed an alliance. They elected
a common leader, They adopted a
common programme and submitted
their claim to the Governor. They
claimed the support of 62 people, This
was not an unstable alliance. This
wag not an opportunistic alliance be-
cause it adopted a 12-point programme,
to which all parties agreed, and a
common leader was elected, The Go-
vernor denied these parties an oppor-
tunity to form a Government. And the
Governor raised such question as: who
would participite in the Cabinet.”
Is it the prerogative of the Governor to
decide who should be in the Cabinet?
He should give them an opportunity
to test their strength on the floor of
the House. Has it happened at any
time? Here in this Parliament, there
was a Government of Mrs, Gandhi,
which was a minority Government. I
do not recall the number—200 and
something. And that Party, ag a mino-
rity Party, ran the Government in this
country for many months. Did the Pre-
sident of India ask Mrs, Gandhi to
produce a letter of support from the
DMK and the Communist Party? Did
he say that unlesg their Members or
representatives were included in the
Cabinet he would not allow her to
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<continue in office? In Kerala, there
was a Government of the PSP, which
-consisted of 19 Members in a House
-of more than 115 or 120 and that Go-
vernment lasted for more than 13
months. So, for the Governor (0 asSu-
e or to arrogated himself the prero-
gative to lay down a condition that
-every party must participate and that
after the demonstration of the parti-
san attitude as far as Anwara Taimur
Ministry js concerned, is something
which can be understood over in the
political philosophy of my hon. friends
-sitting opposite. The Governor, has to
give an opportunity to the opposition
allfance as well,

I shall not take this opportunity to
-deal with the mess that was created
by the Taimur Ministry because you
are keen that I should conclude early.
I think, my friend, Mr. Vajpaye= made
‘some reference to it But I should
-come back to the question of negotia-
tions because this problem cannot be
settled except through negotiations,
It cannot be settled through repres-
sions. Amputation js not the solution
for a problem of this kind. But you
canr never find a solution if you ques-
tion bonafides and denigrate the ob-
Jeetive of the movement.

1 agree entirely with my hon. frieni,
My Vajpayee, that the issue involved
in this movement is g national issue,
The issue has nothing to do with either
religion or language or secession.
Khalistan people talk of secession, but
‘the leaders of this movement have ne-
ver talked of secession. To brand it as
a gecessionist movement 18, therefore, a
“travesty of facts, it is not true. There
may be secessionist elements which
always infitrate and try to exploit
-guch situations. But the movement as
it exists today, the movement that en-
joys =nd has repeatedly ghown that It
enjoys the support of the people of. the
‘area, i not a movement for secession,
is not a mevement that is oriented
against the interests of either a rel-

-glous minority or a Unguistic. minority.

under Assam Blect. 472

1981-82 and Stat. res. re.
res. of Assam i
It is a matter that relateg to the status
of a citizen, a person as a citizen or an
alien, The fact that an allen happens
to speak a language which is 'spoken
on this side of the border or happens
to profess a religion which is profes-
sed on thig side of the border does not
alter his status as an alien. The ques-
tion involved, therefors, is the status
and rights of an alien,

I do not want to go into the details
of the negotiations because I know
these are delicate matters and I do not
want to prejudge issues. But none can
deny that the issues involved are of
national importance; that they cannot
be solved by denigrating the move-
ment, The issue is one that relates to
the rights of foreign nationals. None
can deny that the status of a person
as a citizen or an alien cannot be de-
cided on the basig of sentiment, Senti-
ment ig not a criterion to decide the
status o! a person as alien or a citizen.
It has to be settled on the basis of le-
gal criteria, You know it very wel] that
when it comes to the question of de-
fining the gtatus of citizen you have to
fall back upon legal definitions. These
legal definitions are incorporated in the
Constitution and the Citizenship Aect,
Therefore, for any one to slur over the
Constitution and the Citizenship Act
and say that these are irrelevant is to
emulate the eminent example of ostri-
tch in the desert, to hide your head in
the sand, and to deny that there is a
storm raging outside,

The question arises of humanitasian
considerations, I do not deny that hui-
manitarian considerationgs bave a
weighty. place but there are many as-
pects of this question—detection, de-
letion from the electoral rolls or dis-
enfranchisement, dispersal and depo~
rtation. I shali not talk aof a cut-off date,
because it is a matter under negolia-
tions, but T would like to point out that
far as detection. and disenfranchise-
ment are concerned, the question of
humanitarian considerations need not
fmopinge. Humanitarian considerations
will come when you Bave to deal with
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those who have been found by judici-
al tribunalg and other machinery to be
aliens. Humanitarian considerations
will come when the question of upro-
oting them or dispersing them to other
Btates or deporting them arises, But
humanitarian considerations cannot be
the basis of the definition of citizen-
ship. Therefore, I would suggest that
the emphasis today has to be on find-
ing out a consensug through negotia-
tions. I therefore, welcome, as my hon.
friend has done, the present decision
to hold tripartite discussions,

17.00 hrs.

Bipartite discussions have gone on
for long, We have not even had. the
benefit of g White Paper from this
Government. Demands have been made
on the Government for a White-Paper.
After all, these are not secret negoti-
ations with foreign powers. The people
of this country have a right to know
what you are talking, the people of
.this country have 3 right to form their
own opinion as ta whether you are
meeting the crucial demands, who is
intransigent, whether youy are intran-
sigent or others are intransigent you,
have not brought out a White Paper
you have not taken the people into
confidence, you have not taken the
Opposition into confidence, Therefore,
the proposal to hold a tripartite dis-
cussion is a step forward, I would,
therefore, avail of this opportunity to
appeal to the leaders of the movement
in Assam to respond to the-invitation
and tp attend the tripartite discus-
sions.

I myself had the opporfunity to talk
to them two days ago. I have come
back with the belief that their response
wil]l be positive. They nave a duty to
the nation to give a positive
response, I do ‘hope that the Govern-
ment will create the conditions that
are necessary for success in these ne-
gotiations. You cannot hope for con-
cillation and consensug by adopting a
policy of confrontation and repression.
I would therefare, join my friend in
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, de-;nanding that the Government crea-

tes the_climate necessary for-a ‘returmn
to the negotiating table, by giving up
the policy of repression, by my ‘hom,
friend Shri Makwana allowing this
Order to lapse, by my hon. friend Shri.
Makwana creating an atmosphere of
trust, of good will, of peace and mnot
an atmosphere of sullenness of estran-
gement of doubt, of alienation, of
synicism, about the path of peaeetﬁ
negotlatxons.

With these words I would onee
again appeal to this Government %o
give up the idea that this delicate"
problem can be solved either through
a war of attrition or through methods:
of manoeuvre and outmanoceuvre, or
through repression. Iet them give
evidence to the country of their earn-
estness to solve a problem of this ma-
gnitude and this delicacy, I hope they
will rise to the occasion,

-

! g e gy (famar)
4 man fafadln fam a1 wadq
Far g | 3¢ maa wiedm adr
wrgar @ fa man A suT sem @)
gurly ot & @ av ug wed
2 fa za vk & mma Wk wifAa
R gn fagm 3 ag W« I
fige o1 9r1 39 WA F 3g
g @ & 5 sa W ag
g gu FW FE a@d A
gi! afka 1977 ¥ S awFre agt
9 /T 4 §FN H T T T
¥ ata wrfam @ v fe SuwRa &
& adi afes wR ¥ H maZ WE
A man W @B A@ ven
agt W va “Aa ag wrd md
a3 | a3 Arfcarafisr sam,
A g &1 ar e AT ;7 feak,
N gd@ H A @ wa P QA
21 Asgd, addt wh aEarfde #
aga T@r a1 @ 911 I8 Na WEF
fasft 81 § aggyn +1 ¥ & f&
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[t ® o 7o gam g
adr $feer atay N aeere, Atk
arf  # azee @ WP 9T wAq
®RR W LFN P

aradly gzewr A WA wer fw
gz & faarfamt «,  Agarad
¥ g Qo wifgeg) & gmmar
Ffe 3w ¥ FANawa AN faarat
Fa§F o EN v Ffgg F fag
=3 & (wwiwam A srsE aw@
FAMET g Iw FuFHar F fag
FTAFAENT qeaaf Fqa § |
AFT N 9@ F TN F CFEEAES
FA E N W W owfas gEg A
WA FW@ §, 7 Fars F ara G Q@
qFY § WA JA Fmi av v feut @
quaTg F7 a1 g At § |

Frayfl ot A #gr fr agr av wda
QIEANE FATT & | TET 9FT FT 7 faar
rar & 1 wadq arad @ N gadr arfedt wy
FIFT AT T 17 FIA T Ffew g
A g TIFR ATE § T9 a1 A faza,
NIJQ AL AAT WS IA & AR 9
Qe A § 1 ¥ g1 § fr gardy g
T qF § qd IF 1§ 1370 g g
N T wgm F A sMw AT gy §
IF T FAFD A W g AWiT A 0T
g N NPT S 78
wat va= N §, gan, AN, armd',
F faad qgrdt da F @0 F-uw
AR 9G] & | & P ArEr Adl FQ@
T2 F A grgd WY AT X § | 4

AT 72 8 AT wgw ¥ g SR A
wqm F N MA@ g7 A ow
A xF A 1gadr far gav | R A< fafy-
A FATL AT F ga A FaAT WGT
F qgidt q.9% FT 44T F@ R &
I a1 § ) T AT Y, SR Aqw
¥ 9t @7 @), fgarva Rw A, 3R
g, fagd o ¥ dr § g7 6 o, WY
L 1]

1981-82 and Stat. res. re.
res. of Assam

IS UTRA G AMA I TATH

Mt Y VAT FF, M9 & wrEd @@
g frg @ sl A wgay Baar ¥ ad
T wan F i A A ) T@ F awg
w1 wan ¥ Fm A} faaqr, N =
H i A& F fag srg A gt araw
qar & frg feen 9t 9 & 1 W™
w@uy afafy a7 & , faa a4 gt
FEA AWM W@ § TE TE wIA
FUF § | ATAYT areigdy ot A FEr fe
wa ag faqw #ai € A wdfaararadid
Tt a1 | & qoAT wrg g f5 IR
39 9T AF 41 At amdr ? ag gardy
FTHFTT 9T MAF Ay § Ffen gardy
@ @ TREIGT FTT Argdr § w7
14 TR FrAAFHET #7 qrat & fag
AT WX mF waw /AT A A
gt F) WY AT § | TF qIE4 A FY
Awmaa  AFNfedr waz o aar gwn g
ag awg<d 9T any g wfgw 1 gaX
gTeq A w1 fo ug S afi @, W
&t § 9§ gade F @A TEWX E |
e W G AG I ST Y A
Il wA7 FTIA Gt 7 waw T qAwr
IR 3N FY AT ¢ | AwI wgn A fwfy
#Y e QA & o IF A T AW T;Tw
Qa1 gn F e gfeewlor A ot |
afer geatfagd A FT8 F@T AT 1
g ®EFR gww FE
AL NTITFTA FA G | 7 A4t
HATT ITHY TR F, TgaT A<y 44l
a7 | AT il A T R @ @A
frd &8 foarga #T faar 1 Afwa
o7 A G N FAT AT F o A
@1 afag wam F1 N Aq9T g 3@
HIR A0 FT AGAT § WITET T A FA - ¢
¥ fay @ wdma B @ AT
fe o s Pwfag 1 & s 1 g0
Fidi ® GUE FT A W N INq
* fa¥ g 9 N Fm T A
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SHRI NGANGOM MOHENDRA
(Inner Manipur): Sir, so much has
been said about Assam as well as the
adjoining States. I need not take much
time to elaborate. So far as Mr, Mak-
wana’s statement is concerned, I will
suggest, it is perBaps ill-time to make
in the sense that when some negotia-
tion has been going on to arrive at a
negotiated settlemen{ with the organi-
sationg or the representatives of the
organisations, He referred to this in
his gpeech when he moved the Resolu-
tion. Now, will it not be lack of wis-
"dom to confront with those people
when some  negotiated  settlement

-is either in the offing or being attem-
pted from time to time?

So far as the entire NortheaStern
Region is concerned, I am  happy
. that some of our Ministers get time
to go to that region and at least make
some discussions about the develop-
ments of the entire region, But we do
_not know so far what will be the out-
come of those discussions. Yet, they
had made some decisions and it is
good. Nevertheless, it must be borne
in mind that in the Northeastern Re-
gion no political party is returned
with a majority in the Assemblies,
That has become a fashion It is no
good hurling invectives against this
party or that party.

The people of that region never
voted any party to power, For examp-
le, it is so in Assam, and much has
" been said about my own State of Mani-
.pur. With 11 or 13 Congress(I) MLAs,
they have been able to manage 39 and
they are in power, It must also be
borne in mind that in this .reglon some
sort of grooming of personalities has
been going on for a long time. in Mi-
zoram, Manipur and elsewere also,
now in Assam too, This permufation
and combination business must be dis-
couraged. We have had enough 0f it.
Even the resolution for the extension
of the period of proclamation may be
construed that way, that they have not
yet been ‘able to find somebody to lead
the Government there.

Be that as it may, what the people

»
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of that place want, not only in Assam
but in the entire north-eastern region,
It I have heard correctly, some refe-
rence wags made to that region and
some sort of accusation has been hur-
led about insurgency and all that, In
that regard, I would like to point-out
to the Government that all people of
Assam or for that matter in other con-
tiguous territories and States are not
insurgents. It cannot be said that all
the people there support insurgency or
separatism or by whatever name you
call it. So, it is the bounden duty of
the Goverment to identify who are the
insurgents, who are the separatists
and so forth, It is no good trying so
hard about identifying foreigners,
That will come in due course. But the
Government must identity who are
those separatist elements and wRo are
the parties who support those separa-
tist elements,

A stage has come in this region that
the people having separatists ideas or
tendencies could brag in the 3dpen
about the irrelevancy of political par-
ties, all parties, including the party in
power, Therefore, we have to get at
the root of the problem_ It is no good
tinkering with the problem. That is
what I want to say about the resolu-
tion and all that.

So many termg of cajolery, s many
expressions of cajolery, have been
used, for example, calling Assam the
land of blue mountaing and red rivers,
calling Manipur the jewel of India and
calling Meghalaya the Kashmir of the
east, This cajolery used to work Iong
time back, not now, It is high time
that they understand all these things.
Even after the period of 30 years oOF
B0, there is no sign of solufion of the
problem.

The other day, I had the pHlvilege
of atlending a meeting of the standing
Committee of the S. S, I. Board on
North Eastern region convened by the
Ministry of Industry. Everybody wan-
ted subsidy; everybody ed some
sort of grant basing fhel¥¥ arguments
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that there were transpory bottlenecks
in their areas. Nobody thought of it
earlier, Some MPs even went to the
extent of saying in that meeting thatl
whenever a person becomes the Rail-
way Minister, either from Bihar or
from U, P., at least there is some ex-
tension of rmlways Similarly, every

one insisted on the Deputy Mlnister,
Mr. Sangma, to see that some sort of
industry was started during W§ time.
This has become a common 1alk, Mind
Yyou, it was not said by any Opposftion
member, but it was said by the mem-
bers belonging to the rullng party.

Then, there is the population prob-
lem, There is the question of influx.
In my State, a small State, which used
to have only 3 to 6 lakh population,
there are now 14 lakhs to 15 lakhs of
people. Where from did they came?
Has Govrnment a clear perspective to
tackle the matter? This is the moot
point. You may call it philosophy, you
may call it nolitics, but the entire regi-
on and the veople therein have been
in quest for som. indentity, They feel
that they are not identified, they feel
that they do not get ident!fied, they
feel that they are not recognised by
the people, of other States, specially
the Indo-Gangetic Flains people, who
according to them; feel that only Bihar
Uttar Pradesh, Madhya Pradesh and
some other States minus the States be-
yond the Vindhyas are India. It is
high time that all government agen-
cteg took steps to make the people of
North-Eastern region feel that they are
also their brothers and sisters.

About employment, some of our frie-
ndg on the other side have spoken. In
Assam, in the Central Gowvernmeént
concerns, the Assamese or even the
other people feel that they are foreig-
ners, We have to trace back right upto
the Barauni refinery days. Assam prd-
duces 0il, some of our friends bhave
said. I am happy because I come from

-that mmtm But when the
question &y a refinery when
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the question of settingy up a refinery,
came, why was it that Assam wag mol
chosen although there was a great
movement, there was a very stubborn.
movement? The same is the case with
petro-chemical industries, There is &
saying there; if I remember correctly,
some very old politician and a Mini-
ter, once upon a time, is reportd to
have said this,

17.17 hra,

[MR. DEPUTY-SPEAKER in the Chuair.]

That old leader compared the Go-
vernment to g tigress which lfts her
cubg between her teeth without, how-
ever, hurting those cubs. You have lif-
ted Assam many times, but every time
you lifted Assam, you have hurt her
and it ig bleeding; not only Assam;
but Manipur is also bleeding; the en-
tire region is bleeding; there is bleed-
ing everywhere. Therefor, what re-
maing to be seen is how you are going
to heal the wounded sentiments of
that region, During the last Budget dis-
cussion the Finance Minister said th4t
money were being given for the deve-
lopment of this region, But hag there
been any follow-up action so far Yo sée
how those moneys are spent fHere,
whether they are spent properly and
for the benefit of the people there,
There is no agency fo check that. 'Tou
are simply satisfied with the spoon-ted
information which yon obtain Trom
your own bureaucratic people fheré:
Even a small State like Manipur stat=
ted with an overdraft of Rs. 22 crores
this year. This is the position, '

MR. DEPUTY-SPEAKER: Please
tonclude,

SHRI NGANGOM  MOHENDRAY
There even the ¢common people think,
the youths, the gtudents, think that
gun-wielding is a very profitable job.
The young people used to think CThst

‘gun-wielding wag profitable. It was it~

deed profitable becauise Nagaland wiel-
ded guns earlier and Nagaland got full
Statehood ten yearg ahead of Manfpur.
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“Therefore, in order , to arrive at a
—~gxegotiated settlement, I  would urge
-upon the Government to take all ac-
tions, peacefu]l actions so that the
‘enatter may be solved in an atmosphere
‘of peace and tranquillity.

MR. DEPUTY SPEAKER: Hon. Mem-
bers, there are two more hon. Mem-
bers, Shri Chitta Basu and Shri Banat-
waila who want to speak. I do not
want to deprive their rhance to speak—
at least for five minutes. Mr. Chitta
Basu will take 5 minutes and Mr.
"Banatwalla will take 5 minufes. Mr.
*Parlulekar has agreed for his half-an-
hour discussion being taken up at 3
pm...

SHR]1 YOGENDRA MAKWANA: As
soon as this businesg js over

MR. DEPUTY SPEAKER: I know,
Mr. Makwana, you have got everything
in your finger tips. So you should
not take much time. So, is it the sense
of the House to take up the half-an-
Hour discussion after this business is
over?

SOME HON. MEMBERS: Yes.

~MR. DEPUTY SPEAKER: Now, Mr.
Chitta Basu.

SHRI CHITTA BASU (Barasat): I
stand to oppose the resolution stand-
ing in the name of Mr. Makwana be-
cause_ firstly I am  convinced of the
fact that the statutory resolution re-
garding extension of Assam Essential
Services Maintenance Act to the pro-
duction and distribution of power is
nothing but a part of the general
-offensive of the Government against
the working class of our country.
Naturaliy it is not possible for me to
explain what I mean by it. But I am
-convinced that as their attitude to-
-wards the working class is an attitude
-©of an offensive and attack, here also
in respect of Assamn the working class
-of Assam has been made a target of
-attack under the extension of this
order. Therefore, | am opposed.

481

Secondly, the question regarding the
problem of Assam. Many hon. Mem-
bers particularly, I refer to Mr. Atal
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Bihari Vajpayee and Mr. Ravindra
-Varma—have mentioned that Assam
.problem is a national problem and I
agree.  But from what aspect is this
Assam problem a national problem?
There I do not agree with them when
they say that Assam movement is the
movement for the integration of the
country. I do not agree with them
when they say that Assam Agitation is
a part of the movement...

MR. DEPUTY SPEAKER: You agree
with whom?

SHRI CHITTA BASU: I am coming.
I may agree with you but not with

. them on this.

MR. DEPUTY SPEAKER: Who are
they?

SHRI CHITTA BASU: I agree that
it is national problem. That they
have also mentioned. But I do not
agree in repect of the aspect or angle
from which they characterise it as a
national problem. I disagree with
them when they say that it is not dirc-
ted against the minorities. 1 do not
agree with them when they say that it
is not directed against the integrity of
the country. I say, Sir, it is national
problem because it is directed against
the national unity and integrity. It is
. a national problem because it is direct-
ed against the minorities—both religi-
ous and linguistic. It is the duty and
national problem jis the problem of
unity and the national problem is the
problem of safeguarding the interests
and rights of the minorities. That is
the constitutional direction. That is
the constitutional commitment and
from that point of view this is a na-
tional problem. This is not g national
problem from their point of view where
they ultimately want to encourage devi-
sive forces and forces of secession.
Under the cover of national problem.
Sir, it is:not their intérest. From the
national point of view, what the prime
eed of this hour is to strengthen the
unity and not to encourage the forces
‘of separatism, not to encourage the
devigive forces. “Their approach to the



483 Stat. Res. Notifications DECEMBER 21, 1981

- Board, DSG (Assam)
Proclamation in

(Shri Chitta Basu)
agitation is to encourage the forces of
communalism, the forces of separatism
the forces of sessionism. Therefore,
Sir, I am extremely sorry that I am
not in agreement with them

Sir, from the national point of view,
so far as solution of this problem is
concerned, the Government cannot get
a clean chit from me also. I am not
opposed for the negotiations with the
agitators. Sir, I have got this thing
to go on record that the Government
has not got the perspective to the prob-
blem. Government's continued discus-
sion betrays the lack of purpose, the
lack of direction, the lack of pur-
posefuiness. Therefore, Sir, this lack
of purposefulness, this lack of direc-
tion, this lack of complete perspective
to the picture has resulted in a slide
back from the position taken by Gov-
ernment on an earlier occasion. Sir,
you know that the Minister agree or
the House would agree that the Prime
Minister is on record to say that 1971
should be the cut off year. That was
the national consensus. But, during
the course of the negotiations with the
agitators, it was found that there had
been a sliding back. The Government
agree at a certain stage to accapt 1961
as the cut off year and this is what
the report says. Sir, the major prob-
lem is this. This latest proposal of
the AASU and Ganasangram Parishad
is not only to accept the 1971, not only
to accept the year 1961, as a cut off
year but they want also detection
right from the year 1951 which is con-
trary to the consitutional provisions.

SHRI SOMNATH CHATTERJEE:
‘They want an amendment to our Con-
stitution.

SHRI CHITTA BASU: They want
amendment of our Constitution. This
confers the right of citizenship to a
person in India. Therefore, Sir, from
that point of view theéy also want to
change the very qualifying condition
of the citizenship of the persons in our
country. Therefore, ] am gorry to say
tha@ from the point of view of Shri
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Vajpayee and Shri Varma, they want
to take the cover of the natibnal prob-
lem and unfortunately want to support
apparently the movement which is a
misguided one and which goes only to
strengthen the forces of session, which
goes to bring about disintegration of
the country while the prime need of
the hour is for the integration of the

° country.

Secondly, Sir, the Government has
taken a position which does not also
work towards strengthening of the de-
mocratic forces, As a matter of fact,
the agitation’s main thrust is against
leftisim, against leftist forces and
against secular forces.

MR. DEPUTY-SPEAK_ER: Keep
something for Mr. Banatwalla.

SHRI CHITTA BASU: Sir, Govern-
ment does not want a siide back. The
forces are having an offensive on the
secular forces, on the leftist forces and
on the democratic forces and their,
actions are also willy niily supporting
the action of disintegration,

Therefore, Sir, on these two.counts
also, I oppose this.

MR. DEPUTY-SPEAKER: Mr. Ba-
natwalla. As usual please be brief in
your speech,

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, ...

MR. DEPUTY-SPEAKER: Your
speech is always short. So, let your
speech here too be short,

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, [ rise support the
motion for the continuance of the
President’'s Rule in Assam. Of course
that a State should continue fo be un-
der President’'s Rule is not a happy
situation. But in the context of the.
situation in Kerala it is an inevitable
situation. The Government has to do
its duty and let us hope the Govern-
ment receives cooperation from all
quarters in the formidable fask that.
lies ahead.
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Sir, I must say that the Govern-
ment has shown a serious concern for
the developments and situation in
Assam. Within a fortnight of assum-
ing power, our Prime Minister invited
the representutives of the students to
sit around the table and talk about the
situation and come to an agreement. 1
will not go into the whole history but
very recently the Government has
shown its willingness to associate even
the Opposition leaders in the talks and
to have tripartite talks fo bring about
a golution of the situation. Several
steps have been taken and 1 shall be
failing in my duty if I do not speak of
those steps which thé Government has
taken with respect to the Assam situa-
tion. Sir, Government needs to be
commended on that particular account.

MR. DEPUTY SPEAKER, Sir, vari-
ous steps have been taken to streng-
then the security of the border. Mea-
sures have been taken to have barbed
wire and fencing along the Indo-Bang-
ladesh border. There is Maiving of dis-
tance between check-posts from 7
kilometres to 3-1/2 kilometres.
is construction of roads and demarca-
tion of a specified area of no-man's
zone devoid of houses and trees and
joint patrolling of the border by Assam
Police and BSF. All these show the
sincerety with which the Government
1s moving in the matter. Unfortunate-
ly however, a lot of complications jre

»“sought to be brought into the situation.

It is said that the movement is not
directeq towards any minority and that
it is not anti-national. However, I
have spoken at length in this House
placing instances after instances which
bear an eloquent testimony to the real
anti-national, anti-minority, anti-Mus-
lim anq secessionist character of this
agitation.

Sir, even those who are the nationals
of Indig and who are woven in the na-
tional life of Assam are sought to be
labelleg as foreigners. We all know
and it was rather unfortunate {hat
When the two sovereign nations of In-
dia ‘4ng Pakigtan were born, there was

ediate communal violence. Assam
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wag rocked by communal violence,
Lakhs and lakhs of Assamese were re-
duced with no option whatsoever but
to flee from their houses across the
border and seek refuge in the then East
Pakistan. Afterwards there was &
talk between the two Prime Ministers
of the two countriés. There was a
pact and as g result of that pact—Neh-
ru—Liaquit Ali pact—lakhs and lakhs
of those who haq to flee from their
houses in Assam returned to Assam.
But in the meanwhile the 1981 census
had taken place. In the mean-
while the so-called national regis~
ter was prepared and their names did
not appear on the national register.
Sir, today a grand design and plan is
being made in order tooust these peo-

" ple. It falls to the misfortune of these

people that they were uprooted then
and now as a result of this grand de-
sign and conspiracy they are to be up-
rooted once again. Mr. Deputy Spea-
ker, Sir, various formulae are coming.
Indeed no body wants foreigners to be
involved in our political machinery.
But then, these are facts of history
which have to be remembered. Today
everybody talks about the solution:
the solution must be found. But the
solution has to be on certain princi-
ples because nobody the street can be
allowed to raise his finger against any
man ang lebel him as a ‘foreigner’,
That cannot be the situation. The
solution has to be found based on cer-
tain priciples. What d¢an those princi-
ples be?. It can only be based on the
provisions of the Constitution them-
selves; the provisions of the various
laws concerning citizenship of this
great country: the provistons of the
various agreements that we have en-
tered into with Bangla Desh and of
course, humanitarian  considerations.
Sir, I am not an inhuman person to
restrict the scope of these humanitarian
considerations. They all have got to he
taken into account: Constifutional pro-
visions, provisions ol the various laws
with regard to citizenship, national
commitment and the humanitarian
congiderations: all these have to be
taken into account. These are facts

which must be properly understood.-
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VPniortunately there is a renewed spurt
of extremist activities today. And
even the Governor of the State has
made a statment of unhappiness with
respect to the Government machinery.
He has said that he was not happy with
the working of the Intelligence machi-
nery ia the State. Therefore, there is
need for strengthening the machinery.
There is also need for dealing effective-

with -machinery. There is also need
tor dealing effectively with the situa-
tion. Of course the talks must conti-
nue. But that does not mean, they
must continue in a manner, where the
lives anq properties are left unprotec-
ted. There is a  proposal that those
who have come between 1961 and 1971
are to be ditferentiated as refugees and
infiltrators. Who are the refugees?
We understand from reports that those
people will be called ‘authorised refu-
gees’ who were minorities of East
Pakistan and crossed over because of
insecure conditions there. In other
words, this disinction of ‘infiitrators’
and ‘authorised refugees’, is a distinc-
tion which is sought to be made on reli-
gious grounds. And, Sir Muslim are be-
ing lebelled as ‘infiltrators’ and Hin-
dus. Who crossed over from the then
East Pakistan into [ndia, because of
insecurity prevailing over there, are
‘authorised refugees’. I must pro-
test—and protest with ai]l the vehe-
mence at my command—at any such
distinction that is sought to be made.

The Government has recently appeal-
ed to the people of ASsam to report to
the nearest Police Station about the
arrival or presence of any ‘foreigner’.
Now, Sir, in the context of the situa-
tion prevailing in Assam. you can un-
derstand the havoc that this appeal can
create. And, it has started creating
it. People have started pointing out
to somebody -and everybody calling him
a foreigner and harrassing him over
there. Greater vigilance is necessary
on this point.

+Then,; 8ir, communal elements are
vitiating the atmosphere. Even in
Bihar there is organised propaganda,
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poisonous propaganda, . going on 1hat
lakhs and lakhs of people from Bangla
Desh have infiltrated into Bihar. We
have just heard the speech of Shri
Ala] Bihari Vajpayee. His speech is
adding .fuel to fire. In Bihar slogans
already are there to the effect that the
Bangala Desh inflltratorg should be
thrown out. Here is a photograph of
Slogans on the walls in Purnea.
In Bihar, saying:

FraRw  gETisd Wi BN,
there is an organised propaganda that
about 3.5 lakh people have infiltrated
from Bangladesh. Sir, Muslims are
being labelled as Bangladesh is and
they are harasseq and persecuted
there. This year, from July, those
belonging to Akhli Bharatiya Vid-
yarti Parished are out to ‘harass
these infiltrators. It is the responsibi-
iity of the Government to look into
this particular situation and see to 1t
that proper action is taken against
those indulging in harossment, etc. T
must also appeal to the Government
that in view of the seriousness of the
situation which is now generated in
Bihar, Jet the nation know whether
there has been or not been any signi-
ficant inflltration whatsoever in Pur-
nea, Kotihar and such other districts
of Bihar, because if you remain guiet
and do not speek out saying that this
is a debale on Assam and you will not
say anything about Bihar, then the
propoganda will continue and it will
vitiate the atmosphere. Sir, you have
already heard the inflamatory speech
of Mr. Vajpayee on the floor of this
House.

Sir, I support the motion for conti-
nuance of the Presidents rulein Assam
but at the same time I must insist up-
on the Government to see that effective
steps are taken for the protection of
life and property of the minorities and
also see that the situation in Bihar
does not go out of hands. I must al<o
appeal to ail the people in Assam and
specially to those who are carrying
on the agftation to respond to the
appea] for this ¢ri-partite talks. The
repregentatives of the minorities must
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also be associated in these talks. And
with these words, I hope better coun-
cils will prevail upon those who are
trying . to carry this agitation,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) : Sir,
1 have heard all the 14 hon. Members
with rapt atfention. But after hear-
ing them, I can say that almost all
the leaders of the Opposition who
spoke on the debate of this Resoiu-
tion, have repeated the same old story.
the same old arguments, the same old
allegations. There is nothing new.
The same old stories they have narrat-
ed again and again. So, there is
nothing new in what they have now
said in this House. However, I am
thankfu] to both the lagt speakers, Mr.

. Chitta Basu and Mr. Banatwalla parti-
cularly Mr. Banatwalla who has les-
sened my burden by replying to most
of the points raised by my friends in
Opposzition. So, to  that extent, my
burden is lessened.

8ir, as you and the entire House
know, the Government is anxious about
the situation  whfth has developed
since long in Assam and the Govern-
ment has taken many steps to solve
the problem. As has rightly heen
pointed by the Members on the opposi-
tion side, 14 talks have already becn
held with the leaders of the Agitators
. and at several points of time, we had
meetings with the leaders of the Oppo-
sition in order to  cornivey to them
what ‘was going bn ‘during these talks.
I do not want to go into the details
of these meetings which we-have had
with the leaders of the Opposition
and the Groups in both the House of
Parliament. In the Consultative meet-
ings also we have informed the Mem-
bers about what is going in con-
ection with the Assam Talks and also

Mn the form of
imotions this has been discusded wide-
ly in both the House. So, whatever
they have said and wlaféever I say is

nothing but a mete repetition of what

we ‘have already sald. I have to re:
peat what I have stated earlier, bes-

questions and other
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cause you have repeated your argu-
ments. You will receive from the
same reply.....(Interruptions), -

SHRI SOMNATH CHATTERJEE:
He wants us to take up inconsistent
attitude! When he repeats the procela-

-mation we have to go on repeating the

same arguments.

SHRI CHITTA BASU: Do something
new and you will get new argument.

SHRI YOGENDRA MAKWANA: I
need not go into the details of the
latest proposals, which we have reccive
from the leaders of the agitation.
These are known to the Members of -
the Opposition also, and almost every-
body has agreed that these are the ex-
treme suggestions by the leaders of
the agitation.

PROF. N. G. RANGA (Guntur):
What are they? Let the country know,
how unreasonable these people have
been.

SHRI YOGENDRA MATWANA: All
right. For example, some of the
latest proposals dated 23rd September,
1981 from AASU and AGSP are: '

(i) Citizenship Act, 1955 be
amended by adding an ex-
planation to deny -citizenship
to children born of parents
who entered Assam without
valid documents or are ille-
gally staying.

(ii) Citizenship Certificate issuel
alrteady wunder Section 5(1)
(a of the Citizenship Act-
should not be selied as proof
of Indian citizenship.

(iii) Al persons deteched as
foreigners should be segregat-
.ed and moved outside Assam
within a period of six months.

(iv) To prevent re-entry of per-
sons who had been dispersed
outside AAssam, the system -
should be regulated by intro: .
duction of inner line system.
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as provided in the Bengal
Eastern Frontier Regulation,
1973.

(v) Amendment of Article 323B
of the Constitution for setting
up of Tribunals for foreigners
in Assam.

(vi) Monitoring rights over the
‘implementation of the whole
operation to the exclusion of
all other individuals, groups
or organisations.

They want amendment to the Consti-
tion, Foreigners Act, and Citizen-
ship Act. These are all extreme
points expressed by the leaders
of the agitation, It has been
rightly described by the Opposition
Members also that these are the ex-
treme viewpoints and cannot be accept-
ed too.

The Government is anxious to solve
this problem, and on various points of
view, we have consulited the Opposition
also. At one point of time, the Op-
position suggested that there should be
a tripartite conference and we agreed
to it. But the leaders of the agita-
lion at that time said that Opposition
is irrelevant; they do not want the Op-
position to participate. What can the
Government do? Agaim, when we had
meetings with the leaders of the op-
positions, they suggested the same
thing and we have accepted that. We
sald that we would include them in
the talks, but it was for the leaders of
agitation to accede to the request of she
opposition,

As we have saild, the Government
has so far not adopted any repressive
measures to deal with the agitators.
However, I can point out to the hon.
Members that during the wake of this
agitation 290 precious lives were lost.
It is not a small figure, More than 120
cases of bomb explosions or recovery
of bombs have been there during the
current year only. It can be seen
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from this that the agitation has not re-
mained peaceful, as they have describ-
ed; particularly Shri Vajpayee said
that.

Mr. Vajpayee, while speaking, said
that I told to the Press that 250
foreigners were detected and deport-
ed; and when they asked me, I was
not able to reply.” That is not the cor-
rect point,

For the benefit of the entire House I
would like to repeat the figures for
the last decade, In 1971, the number
of infiltrators detected was 1,013; and
the number of those deported was 441.
In 1972, the number of those detected
was 51,807 and deported 51,787; In
1973, the number of those detected
was 3,205 and devorted 3,060 In
1974, the number of those detected was

11,355 and deported 9,641.

In 1976, the number of those detect-
ed was 5412; and deported was 5,171.
In 1977, the number of those detected
was 5251 and eported was 5074; In
1978, the number of those detected was
8,118 and deported was 8,021; the num-
ber of those detected in 1979 was 6769;
and of those deported was 6415; and
in 1980 the number of those deteched
was 2156 and of those deported was
2,041,

In the decade of 1971-80, the total
number of infiltrators who were de-
tected is 1,13,87¢ and of those deport-
ed was op, 715. During 1880, upto Sep-
tember, the number of inflitrators de-
tected was 959 and of those deported
was 878, These are the figures with
the Government and wherever I or
any of my colleagues quote the figures,
they quote from the record and on
facts only,

We have to assure the people of
Assam a normal life also. Normal life
cannot be allowed to he disrupted. We
have to see that hospitals and other
institutions run regularly and that
patents are also treated. Even small-
scale medium scale and large-scale
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industries should be allowed to run.

Now, for all these purposes, mainten-

ance of the generation and.distribution

of electricity is absolutely necessary.

Therefore, I have come with this Re-

solution regarding the electricity, It

it nothing but a preventive measure.

We want to pass this Resolution as

a preventive measures so that the nor-

mal life of the people there is not

disrupted.

The Hon. Members, in the Opposi-
tion, particularly Mr. Vajpayee, posed
a question as to why the Government
is taking these actions? Why are they
posting CRP and other police? Sir, we
cannot allow the situation to become
worse and then we take action. We
have to take precautionary measures
in the beginning before it leads to
damages, We have to take precaution-
ary measures and therefore the police
and other forces are deployed there,

Then, Mr. Ravindra Varma was par-
ticularly sore about the Government
adopting, as he described jt, an atti-
tude of confrontation, The Government
has made all efforts, as I described
earlier, and we even consulted the
leaders of the Opposition, At no point
of time have we denied to tail the
leaders of the agitators. On the con-
trary we invited them gseveral times
for talks and even then they declined
to-come and the attitude of the Gov-
ernment was quite sympathetic.

We have always treated it as a
national problem, because Government
cannot {olerate infiltration of anybody
into our country., So, we are quite
aware and anxious about it. Even
then, my friend Mr, Ravindra Varma
described it, as though the Govern-
ment had adopted an attitude of con-
frontation, I don’t think he is right.

Mv  ralleagne Mr Venkataraman
says that T must pav my compliments
to Mr. Varma for the flowery language
used by him,
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SHRI RAVINDRA VARMA: May I
also pay my compliments to you? I
think it does not go above you.

SHRI YOGENDRA MAKWANA: 1
am a man from a small village, and I
studied in small village. It was a plea-
sure to hear him,

MR. DEPUTY SPEAKER: Mr. Mak-
wana, in the last meeting convened by
the Prime Minister, their party also
participated, They are extending co-
operation.

SHRI YOGENDRA MAKWANA:
They are extending cooperdtion, But
I do not understand their jattitude in
the House,

PROF, N. G. RANGA: Some of the
Opposition leaders declined to attend
a meeting, because the Home Minister
called it, and not the Prime Minister,

PROF. MADHU DANDAVATE
(Rajapur): It is our experience that
if the meeting is with the Home Minis-
ter, nothing comes out. He used to
say: “I will consult the Prime Minis-
ter.”

SHRI YOGENDRA MAKWANA:
Because Mr. Ravandra Varma is sitt-
ing by the side of Mr. Vajpayee, he
is influenced by his eloquence; and
to-day he was influenced by the elo-
quent speech of Mr, Vajpayee. No
doubt, his own speech was a flowery
speech. ‘

Mr, Varma made a point that the
Home Secretary had given an assur-
ance. No assurance was given by the
Home Secretary about the holding of
a rally. No assurance was given. The
State Government is competent in this,
regard, Looking to the everall situa-
tion in the State and looking to the
overall circumstances, in their wisdom
It they want to give permission, they
give, Otherwise, they refuse. So, there
I8 no question of agreeing by the Home
Secretary of the Government of India,
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Sir, I don't want to take much of
your time, because you said that it
should be completed by 6 pm. The
Half-an-Hour Discussion is also there.

SHRI SOMNATH CHATTERJEE:
What about the incident I mentioned?

SHRI YOGENDRA MAKWANA:
The incident which the hon. Member
mentioned is about Mr. Sukh Nandan
Pandit. In that case, nine persons have
been arrested so far.

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): What about the distinc-
tion sought to be created between in-
filtrators and refugees? By refugees
thy mean Hindus, and by infiltrators
they mean Muslims, This is what we
understand in connection with the
negotiations carried on by the officials
of the Home Ministry with the
leaders of the agitation.

SHRI YOGENDRA MAKWANA:
There is no distinction on the basis of
religion, It is not at all on the basis
of religion. When certain talks are
going on, we should not discuss such
things here. But I can assure the hon.
Member that it is not on the basis of
religion.

SHRI S. A. DORAI SEBASTIAN
.(Karur): Mr. Mayathevar was refer-
ing to Mr. Parthasarathi who was
bombed. Were the culprits booked?
Whether Govt. have given any com-
Pensation to the bereaved family?

SHRT YOGENDRA MAKWANA:
No; the investigation is going on,

The last speaker, Mr, Banatwalla
wanted to know about the security,
particularly of minorities 'in Bihar.
Though it does nof concern Assam, he
has raised the question,

SHRI G. M. BANATWALLA : They.

want an Assam-type of agitation in
Bihar,

SHEI YOGENDRA MAKWANA:

I can assure the hon Member that the
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Government .will take all care and
steps to protect the l.ves and properties
of minorities in Bihar, Assam and all
over the country.

With these words, I commend the.
two Statutory Resolutions mentioned -
at items No. 10 and 14, to the House.

18.00 hrs.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): This
is only a formality of complying with
the regulations of our Parliament, The
supplementary estimates relate to Rs.
54,64 lakhs, which has been already
spent from the Consolidated Fund of
Assam and this is for recouping the
expenditure, Rs. 37.5 lakhs is for in-
vestment in the shares of the Assam
Financial Corporation, Rs, 10 lakhs for
implementation of a scheme for rice-
raising community nurserles Rs. 431
lakhs ex-gratia financial assistance to
the victims of the disturbances and
Rs. 234 lakhs for the construction of
a building for the Assam Administra-
tive Staff College.

One or two members very casually
menioned that Assam has a lower per
capita income than the rest of India.
1 want to vpoint out that it is not
correct, The per capita income of
Assam is Rs. 791 as against Bihar
wh'ch has Rs, 645, M.P Rs. 776 and
UP Rs. 715, In Bihar, we have Invest-’
ed more than Rs. 4000 crores of cen-
tral investment and in M.P. there are
the large steel plants. In spite of that,
the per capita income of Assam is stili ’
higher. If you look at the per capita
plan assistance given to Assam, it I8’
very much -higher than the all-India’
average. In .the third plan. the all-
India gverage was Rs, 55; for Assam
it was Rs. 78. In the fourth plan, the,
all-India average was Rs. 685; for Assam
it was Rs. 119. In the fifth plan, the
all-India average was Rs  102; for.
Assam it wads RS. 166, In the current
dixth vlan. the all-India aveérage fis -
Rs, 258; for Assam it is Rs. 565.
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With these words, I request that the
supplementary estimates may be ac-
cepted by the House.

MR. DEPUTY-SPEAKER : 1 shall
now put to vote the statutory resolu-
tion at item No, 10. The question is:

“That in pursuance of sub-section
(2) of section 2 of the Essential
Services Maintenance (Assam) Act,
1980 (41 of 1980), as amended by
the Essential Services Maintenance
Act, 1981 (40 of 1981), this House
approves the issue of the notification
of the-Government of Assam, Politi-
cal (A) Department, No. PLA. 583/
81/106, dated the 17th November,
1981, declaring the services in con-
nection with production, supnly and
distribution of electricity including
other services under the Assam State
Electricity Board constituted under
the Electricity (Supply) Act, 1948,
to be essential services within the
State of Assam for the purpose of
the Essential Services Maintenance
(Assam) Act, 1980 (41 of 1980).”

The motion was adopted.
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mation in res of Assam

PROF. MADHU DANDAVATE:
What about the committee to which
the notification on Assam was refers
red? '

MR..DEPUTY-SPEAKER: That has-
already been referred yesterday.

I shall now put to vote the Supple-
mentary Demands for Grants (Assam)
for 1981-82,

The question is:

“That the respective Supplemen-.
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President out of the Consolidat-
ed Fund of the State of Assam to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1982, in respect of heads of demands
entered in the second column there-
of —Demand Nos. 26, 30, 55 and 63.”

The motion was adopted

Supplementary Demands for Grants (ASSAM) 1981-82 Voted by Lok Sabha

Amount of Demand for

No. of Name of Demand Grant Voted by the
Demand House
1 2 3
Revenue Capital
Rs. Rs.
26. Administrative Training . . 2,34,000 v
" g0 Statc Lotteries . . . . . 4,31,000 .
55. Agriculture . . . . . 19,00,000 .
63. Industries . . 37,50,000-
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MR. DEPUTY-SPEAKER: I shall now
put to vote the statutory resolution at
item No. 14, '

The question is:

“That this House approves the
continuance in force of the Procla-
mation, dated the 30th June, 1981, in
respect of Assam, issued under
article 356 of the Constitution by
the President, for a further period

Assam Appropriation DECEMBER 21, 1981

of six months with effect from 30th
December, 1981.”

The motion was adopted.

1804 hrs.

ASSAM APPROPRIATION (NO. 2)
BILL* ’

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
{0 move for leave to introduce g Bill
to authorise payment and appropria-
tion of certain further sumg from and
out of the Consolidated Fund of the
State of Assam for the services of
‘the financial year 1981-82.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to authorise payment
and approprition of certain further
sums from and out of the Consoli-
dated Fund of the State of Assam
for the services of the financial year
1981-82.”

The motion wag adopted.

SHRI R, VENKATARAMAN: I in-
troduce** the Bill.

I beg to move**

‘That the Bill to authorise pay-
ment and appropriation of certain
further sumg from ang out of the
Consolidated Fund of the State of

. (No, 2) Bill 500
Arr, and Rel. of Member
Assam for the services of the fin-

ancial year 1981-82, be taken info
consideration.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidateq Fund of the State of
Assam fqr the services of the finan-
clal year 1981-82, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we

take up clause by clause consideration.
The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted,

Clauses 2 and 3 and the Schedule
were added to the Bill. Clause 1,
the Enacting Formulate and the Title
were added to the Bill.

SHRI R. VENKATARAMAN: I move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER; The
question is:

“That the Bil] be passed.”

The motion was adopted.

18.07 hrs.

ARREST AND RELEASE OF MEM-
BER .

MR, DEPUTY-SPEAKER: I have
to inform the House that the Speaker
has received the following communi-
cations dated 21 December, 1981,

e Published in Gazette of India Extraordinary,.—Paﬂ IT Section 2,

dategd 21-12-1981,

#*Intrdduced/moved with the re commendation. of the President.
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" from the Deputy Commissioner of
Police, New Delhi District, New
Delhi, today:—

)

“I have the honour to inform you
that I have found it my duty in
the exercise of my powers that
Shri Harish Kumar Gangwar, Mem-
ber of Lok Sabha who along with
15 other party workers voluntarily
violated prohibitory orders promul-
gated under gsection 144 Cr. PC.
on Rajpath-Rafi Marg crossing at
about 2.10 p.m. be arrested in
case FIR No. 654 dated 21-.12-81
under section 188 LP.C. Police Sta-
tion Parliament Street, New Delhi.
He is being produced before the
area judicial Magistrate.”

(ii)
“Kindly refer to this office letter
dated 21-12-81, informing you that
Shri Harish Kumar Gangwar,
Member of Lok Sabha, was arrested
in case FIR No. 654 dated 21-12-81
under section 188 IPC Police Sta-
tion Parliament Street, New Delhi.

The Member of Parliament, along
with his other party workers was pro-
duced in the Court of Metropolitan
Magistrate, Patiala House, New Delhi,
at 1540 hours. The Court admonished
them inNuding the Member of Lok
‘Sabha and set them free.”

HALF-AN-HOUR DISCUSSION

PERMANENT RATLWAY CARD PassEs TO
RArLway COMMITTEES AND ISSUE OF
CHEQUE PASSEs

MR. DEPUTY-SPEAKER: Now, we
take up half-an-hour discussion.

.SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr, Deputy-Speaker,
8ir, this half-an-hour discussion
arises out of the reply. given to
Starred Question No, 268 on 10 Dec-
ember, 1981 regarding passesg given to

Rly. Committee (HAH (Dis.)

the members of the Railway commit-
tees and the issue of cheque passes.
They are complementary passes.

During the Question Hour, it was
stated that the issue of these passes
was necessary because the members
of various committees were required
to move throughout the country to
correct information. That is how the
hon. Deputy Minister, Mr, Mallikar-
jun, hag gone on record. It is, there-
fore, necessary to tell this august
House what are these various commit-
tees in order to find out whether it is
necessary for the members of these
committees to move around the coun-
try in order to get information and
meet the persons who travel by rail-
ways. The first is Programme Imp-
lementation Committee, the second is
Hindi Salahakar Samiti, the third is
Hindi Sabdawali Samiti and the fourth
is Hindi Book Selection Committee.
For all these four or five committees,
we have been told that it was neces-
sary for the hon. Members to whom
156 first class passes have been
given, to move throughout the coun-
try to collect information from the
passengers. There are two other
Committees - Passengers’ Amenities
Committee and Standing Voluntary
Help Committee. If we go through
the names of these committee mem-
bers, it makes a very fine reading.

During the Janata region of which
much is said by the hon. Members and
the Minister on this side, there were
not more than 10 members to whom
these complimentary passes were given.
But now, Sir, no sooner the hon.
Minister assumed office, he has told us
in reply to a question that he has
given 156 First Classes passes and he
has given about 460 check passes and
may it kindly be noted that among
these 460 passes many of them were
given as family passes, a family con-
sisting of as many as 14 members.
You will be surprised at this. I find,
from the list that against some names
it is mentioned, ‘Mr. X and his family
and two attendants’, servants and



503  Permanent Rly. cird DECEMBER 21, 1981° passes to Rly.- Com- 504

[Shri Babusahtb ParuleKar]

family consisting of 7—8 persons and
all of them have becn given passes. 1
do not know the wisdom of giving a
free pass to the attendant. I have no
time to go through that, but I will only
make ‘a mention.

As far as the Committee for Pro-
gramme Implementation is concerned,
there are 29 Members. Out of these
150 First Class passes, I am sorry to
mention that there is no representa-
tion given to the entire country. I find
Pandeys, Pathaks, Tyagis, Mishras,
Mukherjees, Bhatts, Trivedis, Tiwaris
and Upadhyays. Sir, [ tried to go very
carefully through this list to find out
whether any Paswan is there, But to
my surprise I did not find any Paswan
or anybody from Paswan’s Community
on this Committee. There are 38
Pandeys if my arithmetic and calcula-
tion is correct.

SHRI CHITTA BASU (Barasat): Is
any Deshpande there?.

SHRI BAPUSHAHEB PARULEKAR:
Yes, one Mrs. Roza Deshpande is there.
Not only this, but we find that many
of the States have not been represent-
ed. As far as Maharashtra is con-
cerned, the choice of the hon. Minister
fell on Mrs. Roza Deshpande, As far
as your State is concerned, Mr. Deputy
Speaker, T do not find anybody, you
wil] have a good grievance, you will
agree with me. 1 find 80 to 85 per cent
of these hon. Members are from the
State of the hon. Minister.

MR. DEPUTY-SPEAKER: Probab-
1y no Pandey is there in Tamil Nadu.

SHR1I BAPUSAHEB PARULEKAR:
1 do not know.

SHRI RAVINDRA VARMA (Bom-
bay North): There may be Pandians,
not Pgndeys.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): All these
10 'Pandeys were there. Out of 10
Pandeys, one Pandey belongs to some
other section. So, it is wrong to say
that there are 31 Pandeys. Only 10

mittee (HAH Dis.)

Pandeys are there. Out of 136, only
10 Pandeys are thére and one of them-
is not Pandey as I am’

SHRI BAPUSAHEB PARULEKAR:
I never made any allegation. I do not
know about these Pandeys. I de not
come from Bihar. It is not my say
for want of information that all these
Pandeys belong to your family
because I do not come from Bihar..

SHR] KEDAR PANDAY: There is
no family member.

SHRI BAPUSAHEB PARULEKAR:
I said, 156 plus 300. You just count.
I never said out of 156....

SHHRI KEDAR PANDEY: That is a
different thing but you are talking of
the complimentary passes given to
different members of different ¢>m-
mittees. There are 10 Pandeys and
out of them one Pandey is different.

SHRI BAPUSAHEB PARULEKAR:
1 am sorry I did not make mysell
clear. I said that out of the total
numBer of passes there are more than
34 Pandeys including check passes. I
will give you the details. TRhere is no
time for me, I will come to you and
give the details.

SHRI KEDAR PANDEY: Only 10,
you must say.-

SHRI BAPUSAHEB PARULEKAR:
If you want to see, 1 wiil give the
figures,

SHRI KEDAR PANDEY: 20 passes
given to the Members of the Com-
mittee, - -

(Interruptions).

SHRI BAPUSAHEB. PARULEKAR:
Why these Pandeys are interrupting?,
(Interruptions). Sir, in Hindi Book
Selection Committee, Hindi Salahakar
Committee, Hindu Shabdvali Commit-
tee, and the Amenities Committee and
the Programmes Committee, 1 would
request the hon. Minister to count
the names of Pandeys. I.am not on
that point. The important points on
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which I would like to make certain

pubmissions and ask questiong are
these.
Certain  guidelines were issued,

which guidelines were frameq dur-
ing the Janata regime, were laid on
the Table of the House and were me-
ticulously followed.

The answer to the main question (a)
is:

“It lays down the guidelines.

Institutions: The passes given to
iastitutiong and organisationg dev-
oted to social, cultural, scientific,
literary, sports and educational ac-
tivities and  whose work ig of an
All India character.”

In the total list of 156, I do not find
a name of single association. They
are all individual names. It is not
mentioneq that these individualg re.
present any of the association much
less association describeg here.

The secong criteria which ig laid

down;

“Organisations devoted to the
welfare of Scheduled Castes and
Scheduleq Tribes, backward and
neglected sections, women, blind

and handicapped persons.”

Even in thig category I do not find
a single association’s name in 156. 1
would, therefore, like to ask as to
whether these passes which have been
given, whose names you have men-
tioned in this particular list of 156,
have been given to individual per-
sons or whether they have been giv-
en to associations? In 1 and 2
both, the guidelines and criteria have
been laid down how to give passes to
associations, The only exception is
eminent persons engaged in work of

. national importance for which they

qre required to undertake journey.
May I ask the hon. Minister through
you as to how many of these 156—
they are persons of eminence? Are
you in a position to lay on the Table
of the House their qualifications, their
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experience and their status and what
they are doing angq what they are
not doing? Are you ready to lay
on the Table of the House entire
character of some of the lady Mem-
bers to whom passes have been giv-
en, I do not want to make any
allegation. I would only like to
ask the hon. Minister to lay on the
Table. He will say /

an A Tt g
That was reply he gave to the ques.

tion, He has gone on record in say-
ing this—

“gg qrd AN Narz af § @
The question that was put was

“zq ¥ gATIT I737 A AIA ST A
g1 & fr 3 131 F waghaa anfy,
wgfaa 91 sfr, fifes e 3dfewa a7
s, faawtn sufssgi 3 seamo 3
a7 §, 9a MNP F arg fyT STAT §-—
& smanT wrgaT g 5 ¢a fama ami )
qrq faar aar 77

“gg qrd s a arg Aagi

I think, it is Half-an_.Hour discus-
sion. He must have gone through
all this and he will be in a position
to tell us ag to out of 156 how many
passes have been given to criteria No.
2—Scheduled Castes, Scheduled Trib-
es, disabled? How many of them
are representing certain associations
and how many of them are indivi-
duals?

He hag also gone on record saying
that the passes are to be given only
for a limited purpose as far as the
Cheque Passes are concerned. I may
invite your attention to page 5590.
It is a very important statement of
He says on this
point of 156—

‘g ST g AT | A 5w & fasd
1 Rewd N aw A=A 7T §,
fedaeg 701 § W arQ i} A
rad § 1 s A dfer Jo. N Al
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And, therefore, the passes to 156
individualg have been given for a con-
tinuous period of three years. I would
.like to know why the passes are giv-
en to the Members of Hindi Salka.
kar, Hindi Shabdawali and Hindi
Book Selection Committee for a pe-
riog of three vears? Ig it necessary
that these Members are required to
move throughout the country in order
to get some information with refer-
ence to the duties which they are to
discharge?

It is my say. I would like to
urge that these passes have been
given indiscriminately. I would like
to invite the attention of the hon.
Memberg of this House that the hon,
Minister is treating the Railway pro.
perty as his family property.

I read it from the “Sunday”. I re-
quest that he should prosecute the
person who hag published this docu-
ment in the ‘Sunday’. He should
face the music of cross examination
and the question should be put.

**This is a charge and an allegation
against the Railway Minister of this
country. I woulq like to know whe.
ther this is true and if this is not
true what steps you are going to
take regarding these allegations?

SHRI M. RAM GOPAL REDDY
(Nizamabad): **

AN HON. MEMBER: He has noth-
ing to do with sugar.

.SHRI BAPUSAHEB PARULEKAR:
Sir, you very well know there is a
saying that silence amounts to con-
sent, - If you nodded vour head
to say, “I will net do anything”, may
Ivtgl;e it as thig ig all correct? Not
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only that, he has indulged in these
things. I am not concerned with other
activities. Sir, there is one more
report.** I am reading Sunday,
You did not listen to me. I wvery
much wish that thig should be wrong.
But what action you are going to
take. And if not, this is therefore
correct. Therefore, I submit that the
hon. Railway Minister, as far as 156
passes are concerned, should answer
to my questions.

Question No, 1 is why are these
passes given for a continuous period
of three years when the meetings
are held only once or twice a year?
Question No. 2 is how many passes
are given to those institutiong which
are mentioned in this. Is it not
true that 80 per cent of the persons
to whom passes are given are from
your State, Bihar and they have all
those Pandeys Patnaiks and Tripa-
this ang other things? This is with
reference to the complementary passes
given for the first class.

Coming to- the other passes name-
ly Cheque Passes, this is a very in-
teresting story. The hon. Minister
said,. .

SHRI M. RAM GOPAL REDDY:
Ig it an  half-an-hour discussion or
two hours discussion? (Interruptions)

SHRI JANARDHANA POOJARY
(Mangalore): Sir, on a point of or-
der. The charges are made against
the Government. You have read out
the charge and it has been made in
the House. After reading some
papers, he has made a definite charge.
Coulq it be allowed here? My sub.
mission is that in the past there are
precedents also and the Rule is very
clear.

SHRI KEDAR PANDAY: You are’
reading Sunday which has published
this. That is very wrong. (Intera
ruptions)

“Efpmaed as ordered by the Chair,
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MR, DEPUTY-SPEAKER: He is on
a point of order.

SHRI JANARDHANA POOJARY:
Rule 353 says:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister
concerned so that the Minister may
be able to make an investigation
into the matter for the purpose of
a reply:

Provided that the Speaker may at
any time prohibit any member from
making any such allegation...”

My question would be whether such
incriminatory allegations could be
made in the House without bringing
to the notice of the Speaker, without
obtaining the consent and also with.
out bringing to the notice of the Min-
ister? Now, all allegations are made
under the guise that it has been re-
ported in a particular paper. He has
mentioned so many names, These
allepationg are against the Govern.
ment, against the entire Cabinet
which hag a joint and several res-
ponsibility, So, my submission ig that
the Treasury cannot even keep silent.
Therefore, you have to give ruling as
to whether it is permissible. It has
to be...... (Interruptions)

SHRI BAPUSAHEB PARULEKAR:
Sir, neither the hon. Railway Minis-
ter nor the hon. friend there probably
appreciates the word “allegation”. I
did not make any allegation. I said,
‘the hon. Railway Minister is being
maligned”, If you keep silent, the
silence amounts to consent and peo-

+ ple will feel that what has been said

"is correct. So what action are Yyou
going to take? That is why I put
it

SHRI JANARDHANA POOJARY:
1t ig an intelligent way of putting the
things, It will be published in all
the papers, tomorrow, gtating that this

Rly. Committee (HAH (Dis.)

has been raised in the Parliament to
the effect that these allegations have
been made.

SHRI BAPUSAHEB PARULEKAR:
How ijs it an allegation?

SHRI JANARDHANA POOJARY:
The hon. Member is a lawyer, He
knows how to put the things. In an
intelligent way, that has been put.
For that purpose, I am saying.

PROF, MADHU DANDAVATE
(Rajapur): His objection is that he
has put it in an intelligent way.
(Interruptions)

SHR] ERA ANBARASU (Chenga-
Ipattu): It was alleged that the
Railway Minister ig using the railway
machinery as his own property, It is
nothing but allegation against the
Railway Minister, against the Cabi-
net and against the Government,

MR. DEPUTY.SPEAKER: Actually,
the member should have given notice.
He has read it out from Sunday. He
shauld have given it in writing to the
Speaker. Whether it is his own
material or something that appears in
the papers......

SHRI BAPUSAHEB PARULEKAR:
Sir, you are giving a ruling, You are
not hearing me.

MR. DEPUTY.SPEAKER: All
right,

SHRI BAPUSAHEB PARULEKAR:
That particular rule does not prohi-
bit a member from referring to a
publication and asking a question to
the hon. Minister whether this is true.
What is prohibited is, if any posi.
tive allegation is to be made, if a
charge is to be made, I must give
an intimation to the Speaker and I
must also give information of this to:
the Minister concerned,

PROF. N. G. RANGA (Guntur): So-
far as the carg are concerned, i
what way is it relevant here?

SHRI BAPUSAHEB PARULEKAR:
We are not on the point of relevan-
cy. We are on a point of order.
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SHRI JANARDHANA POOJARY:
80 many things may appear in the
. NeWSPapers. It is the rcsponsibility
of the hon. Member to take the en-
tire responsibility for all that. Be.
“fore bringing it to the notice of the
House, he must go through that and
-he must say that it is true, Then
-oaly he can come before the House
and read out all that. It is a charge
. against the Railway Minister, Indir-
ectly, he is making a charge.

MR, DEPUTY.SPEAKER: Rule
353 reads: -

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any pen-
son unless the member has given
poevious inlimation to the Speaker
and also to the Minister concerced

so that the Miaister may be able

to make an investigation into the

matter for the purpose of a re.

ply.”

Therefore, 1 take it that you are
taking the responsibility for what

you have stated.
SHRI BAPUSAHEB PARULEKAR:

Did I make any aligation? I only
quoted.
MR. DEPUTY SPEAKER: You

-might quote from Sunday. But there
-is an allegation in it.

SHRI BAPUHAHEB PARULEKAR:
I am not prohibited from quoting
anvthing from the newspapers. Under
what rule, am I prohibited from quot-
‘ing? i

MR. DEPUTY-SPEAKER:- You can
quote, But there is an allegation ag.
ainst the Minister.

SHRI BAPUSAHEB PARULEKAR:
'Was I saying, “You have done s0”?
Aasgking him whether this is correct
s not an allegation.

MR. DEPUTY-SPEAKER: The mem-
ber should, before making an alle-
~gation in the House, satisfy himself
after making enquirieg that there is
a basis for the allegation, The mem-
ber ghould be prepared to accept the
responsibility for the allegation and
1he member should be prepared to
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substantiate ‘the allegation, It might
have appeared in Sunday or any
other paper. But the point is that
these are the allegations against the

Minister. If you are not prepared
to take the respoasibility, I do not
allow......

SHRI BAPUSAHEB PARULEKAR:
The allegations are made in the jour-
nal. I did not repeat those allega.
tions,

MR. DEPUTY-SPEAKER: Why
should it come from your mouth?

SHRI BAPUSAHEB PARULEKAR:
Am I not supposed to ask a question
in Parliament? Where else am 1 sup-
posed to ask a question?

DEPUTY.SPEAKER: You
these allegations.

MR.
should not make

SHRI BAPUSAHEB PARULEKAR:
I have not made the allegations. I
woulg like to go on record to say that
I am not making these allegations, I
am seeking the information...

(I n.terruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P,
VENKATASUBBAIAH): All that re-
lating to allegations may be expung-
ed.

SHRI ERA ANBARASU: All those
allegationg must be expunged,

MR. DEPUTY-SPEAKER: These
are allegations. 1 will go through the
record. If there is anything against
the rules, I.will expunge them,

AN HON. MEMBER: What iz the
ruling? ‘

'

MR, DEPUTY-SPEAKER: T will gaf

through the record and if I find any-
thing infringing rule 358, I will ex-
punge it

P. VENKATASUBBAIAH: But
what he has said will go to the press.
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MR, DEPUTY-SPEAKER: It will
not go to the press. My observa-
tion will be taken note of by the
press also. Don’t worry. Now Mr.
Parulkar will continue, '

PROF. MADHU DANDAVATE:
What has gone to the press through
the Sunday magazine, will that also
be withdrawn?

MR. DEPUTY-SPEAKER: Mr.
Parulkar.

SHRI BAPUSAHEB PARULEKAR:
Mr. Deputy-Speaker, sir, I did ask
certain questions, three or four, with
reference to 156 passes. If the hon.
Minister does not want to reply with
reference to what has come in the
press, he is free not to do so, but we
can draw our own inference.

MR. DEPUTY-SPEAKER: I will go
through the record, and he may not
reply at all.

SHRI BAPUSAHEB PARULKAR:
Let him not. It is his pleasure. I
cannot compel him.

Coming to the cheque passes, as I
said, there are about 600 passes which
have been given. We find in this,
First -Class, Mrs. Meera Rani Tiwari
and family, Ajoy Prasad and family,
R. Prasad and family, Raghav Shar-
ma and family, Abdullah and family
and two more attendants. I  have
just given by way of instances. We
were told by Mr. Mallikarjun positi-
vely:

“3% 98 g fofre AT & ared ¢,
faser aaiaw difms @7 adq &1
g T AT aw A9 war g1
Ta & ez w1 fefaga gan g™

That can be used only for one tra-
vel. That is what the hon. Deputy
Minister said.

Rly. Committee (HAH (Dis.)

In the main reply the answer which
has been given is not like this. It is
said:

“A statement showing the names
of persons who have been issued
complimentary cheque passes from
1st June, 1981 to 30th November;
1981, has been attached.”

1 would like to know this. If a
cheque pass is to be given in certain
circumstanceg for going from one
place to another—say a person is
stranded and he has to go to Patna—

can a cheque pass, under the guide-
lines, be issued to the entire family
with attendants. I want to know
whether there is any provision for
that, any guideline for that, any rule
for that and if not, I would like to
know whether thig is not in breach
of the guidelines that have been
given. I find that in the guidelines
which have been mentioned, there is
absolutely no Mmention about it,
Therefore, as far as cheque passes are
concerned, I would like to know why
you were required to give cheque
passes to about 640 persons and that
too with family members, and whe-
ther it is for a single journey or for
a period of six months. '

Iw HAT (s X @i¥): sareww
Ag ;AEa 7wt &, 9l 156
AN F B FATT & qrF =g qrx §
At AF AT FIEAITA  GT990 7
IF9TE N giaT §, 98 TH 15 A
g} @rgE aF s & fag ar &, A<
7g tafae o+ & fag ar &, g =
ag F4, qw@l at @iv A F HRI
frdft 1 foeq sre@s FT aFar @
e ag F A ara Wi § | -
AT qr uwe fo W & fag
24T g ¥few d5-919 uh wag & fAg
gar & « ar7 fafag =gr & FaFww
¥ fau @& 9t fear wur | wT 7@ w9
Y, 9 oQ &7 10 f&R F @z
WY, FE ST Gwar & | Taa 50 &
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[efi #are ai¥]

WKL §W) TF I FIHT I, q W@
QFAT 1 B AEA F TR T 919
f s¥dTe: ad A F T AFa9 §
Tod gar gg & f& & w1 wrar Q@
IqF OF a1 2 fagr o.T ag w1 fafia
At *F fag @y ga% #1F oM arq Ag
¢ 9 5 gaggaa @1 qg g4 A
A § HT g A IWMHFA U FA
FRE A N s & AT ga ol
FQ  Filw AR gl Saaa § |
Fga A qwd T6F § AT AL F A
TE QT AT § 54 F ST TV T i €
Tt , 9% sTiF A A ea
AgFIEGT F A GEF WA E AT
37 Fagi W wra ENTqT aga d AT
e §, faria v famrfan 1 fo 7 wiwm
FFT g A7 A & fag mg FNE g
FZ | 3g § A frar gzafg 6 wéA
* geeT, 91 A, o5 @), ©: /o L
w4 3 Wt fea o@s 7 fcd w3 § AR
FAfqa s s fARyfkz v & &7
AgiA ¥ gy 7g Afearsw & a9at &,
I & Fqrg w0 g aFar g |

st arqarfga seewe 7 wfudi
F fe¥ § 1 i€ wifqw g wfads ?

oY ¥R AT ;5w (FE 70 AT S,
gede & I g war g qar
. Anar g fF wrg gat d2fd & mud
£ 1 9% g }if 9H @ A € 48
fafazer Fi sfgame 8, 37 %1 feferma
¢ 1 39 fag g3 39 #1 gdvarss fFar
g1 NEFHA IFTAGI E, ST &
qg g1gA agi € | W9 F qrg I qIEF
& s aifaviiz §, F @A wai g
TAFiag Ad; g ITF FH Fwar
AT & 1 WA IR 7.8 WA T i,
AT HAW FT ), agraeg #7 3), fagr
F1 @ | W3 fafae M a8 wiawe
% Sawr ag feloswa §
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IF qfaw & a4 @ Wi &
giaar WY afl wrfegw a1 1 W 7 @
9T FAZ Al wear wrfgw ar | gd g
f& 3% qrfest & 1 | wig §) gRFQ
? | ¥FT o g & 5 5w &1 A
Fred fear § 1 ug TF WY A A
q8i & | TF GG FT FAS T ¥ AL
wAT J7fET 1

Za< g W9 A FEARS qifgs
FaR UG | T N Ffent g4 &
I ad frgws Aadi § ) T W A Wi
1975 A 347 qv, }E 39 A WY gg% N
s g€ & 1 w9 A T wAfear a4t §
W0 8 33 F AFIU T FEAHS
gfas frad ¢ 1 w3 @ T FiEdiwge
gf € ot & fyad 9

a7 and qewr f& 33 Fafeq
¥ ¥l 7, Aifen § A & fag ura
fand <ifzd, swAfiizdt w@ ]
FN 9%@ & 7 T Jma7 dga Mifer
g agi ade 3§, w73 yw-fevaea
d@ar gar s sgraarawr & 1 g9
sy Efs ferfyar 3w A o= AR
yarcg 1 fgdr¥ar Basaizam
tfeary wikdr a5 ANg g fa
ag gR-dR UgwrETaT | W@F A H
ferdt &1 MA7 19+ FI@ A wEdNE
F wfadrd | WI HoF WA fgdr
LARTF FAAE, TF Fe2@AT THLY
2 1 TaF narar Aeze Fy W qF fgedr
aqRIR  FINA g 8
fedran & fr afeat aard g€ &
T ¥ A ag urfear @ fs ferdt &1
SLTeT @ SyTeT YRAR-YAR § HIX ag
TrezAIET aF | IuF fag gad fagra
arzfadl Fi s XA @ 3 | IAF)
e FaTa  ure fo¥ gu g 9eE
TH-fHe #3 R@ar gar g o agr sm
WO avg A W g aradf | 9a
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o gt RATHE A L oWy
fry arx €1

ey ArdRar # ate g F
srgafaon  "wR wremetfagar &
WX gWMAE 1 W LFFT AFAT E
#x 5.8 arfvare o7 18 3w A T
Wit aga €7 &1 wfagr, awm,
FuEd, gfeaq a1 qaanma af F, &
oty falr §

Thara @ FATSIEar g 4 gheasi
oix F53€ anrfaq w1 aay 7, & wafeqi
¥ Agga FIE 1338, 7 feaiwdisaz
FEAT HIT AF aArFAT | F AT
FreTh AT HTITT IR F AT Y
FHT T wE § FaF AATFEATL T+
atl? @ F ThE AW AR fanFEan
NFTHZ A AW U7, F5e AW 4T FS
IATE T2 9Tl | 3zarn Has-
aF gowf g1 A FN gz ATE
IAFl A AT |

AT % 4T FFF TG FT &tz A
wigd ) un ez ian Fifae
d qa #T A & 99 A
4T @i AT AT 9&Ta A 8
# ammar 76 al W AR @ E
f& —

ifgy mtaq
| T g
# oabl TH B § W7 AE AU @regE
& s wz #1, Tadl 9T famar 79
g1 zafaw and o ard &, &
g Al w1, § WA grar .. |
(magta ) mr #R fagra ¥ is
Bz fearait gadramdi & ad ww

fared fRul

Wit T e qrEE@ (2igR) ¢
AlAAYy JUTEAE WRew, § wat ARed

Rly. Committee (HAH (Dis.) '

W oAz g oI A

Agga *r o7 7 5 7 T4 9 fasmR
0, ¥fFq 0@ wmg @ snd asEr
TNFT &Y, g4 ang WY ENFE AAY
qfgg | Wt e agw &, §

wEF 2@ wgrar, "qF ark 3 =
Al A8 & 1 #fh mere dw@
Fuz g, aft g% R A A A
g @ g & w NE aAnfe
Agt & | ¥ U ari FFATAEATE 6
Al FiE  FERAT T AT W &
A 3% wfarfag aqar afgg &
AeF AY A T, Aat fd amF F57
f& ofeqs wiee F Ared zam T@Y
g, =mfag avar azar g, afsa g&
ag gargag A aga § fa @ﬁWa
193 g 1 TANWA ag AR AW A
FgAr =fge fa & za® ggar, o
3q fea % sgr fd 31 91 §, am
g Fgrfs sg§MTeg qara v
agl 8, ;EFT F 3§A ANF AM
famr &, anzt & faavw faer
gar AR ANF HF axAnrTg |
@P 9T AT 156 FAAMT &, 156
#& 62 us afa AW E Ja—
faurdy, arE , w&ET. 9rzw gl
g1 (cmaawm ) arEr argw I ow|r
AmArg M afma ama § 1., )
(coam )z d ga A AL AT 1 AR
ag Fgar wifge f5 gad ada Q1 aar @
HT  FQF( G A

ot JAe Qi ;. JwEdiTEE 1@
& fag sgr a1 fox s e a9l
Ll B
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e

st T fram qeEm g AEIR
Agrd 3q faq dq9 aw fearfa 31
e F | 3¢ THRIWA AR & | WA
Tagy g fwr3s § wirafkwn ¢
WA M oF FTFArg ?
(=g ) .,

N FM ET q : FR STRT
A wrfge (vazam™ )

it T fewm qmEm 0 o @,
faadrsng saghn arfa otz nagha
sa-arfagt & fag arfem &, 33 @
97 g5@t afa & «mi B @
FifsT

AT FZAI FT RAa ag g fa
AN TEFwA AL ¢ ag adr @
g wfaey ¥ zq I Freamdy @
arg 1 N wE Far Fzrea fear
g, 9@ #9, fazain w{Ea S,
a7gfia wa-atfa, fags, aiesfas
ik AANE, TH DT FIaAM@ E2Th
R7ET | AR ATHT AR A FHAT
WRHT HR T4 aad F0 LA 7 % 935
fag gz ver &

7 Fasffea AT H 3 an
3z AAAT a1t ar Ff 7 yg-naedd
F) ®E-FATA WTFEWA TG TATF
agi 2, afsa ziay gfe aremao am
#1 FEE-318 Qo dlo T fear gar
g1

s} iR :

.2

o5t W faam qRm . qacargz
arse faar, aa gzrer)

AR Q¥ WA AN TR
afee %, afr @ wsar aqar .

na  ger feor
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oft T foemrm o o RE,
FiF FWT AT TUSq §WT & wA ot
&1 9qd warfeafs § 7 9ol -
TR e FaTq AT fRargwr g 1 W
dwT agi & @A v, Fawe
W §, TF g gEd g 9T A
fom ® feesa @idi g  Sa® 3§l
faaar &

M IQR Q¥ W A T @AY
g

ot T e qwET ;o J9 |IEY
g1 wtafAge. § %38 %<8 | A 4 F)
TS FATH T U &i &1 GIF TATIS AF( §
A fag g T ww 4 gAE g,
fagm wrd| gftom i 58 mad
F BT FATH U & T 4719 & fuqr
g0 MuA YT ASFT AT ygaT g fF
Y A Wi AT GTIRgA "wad § |

Y ¥R QW FATT gEF A
ye A fRargur 4t | gATLHFT A
Al aga qgd A AT goTar

PROF. MADHU DANDAVATE
(Rajapur): Sir, since Mr. Pandey
has referred to it, I wish to make it

clear that during my tenure of office
no Swamij referred to here was given

the Railway Pass. Not only that I
alsp want to make it clear that when
I was the Railway Minister my son
and wife were not allowed to travel
free. They purchased second-class
sleeper ticket ang travel. Of course,
at that time my wife was not an

M. P.

ot T faem Qe W W
gt g aw garda vl o we
qt greq T g forads wfeut §, fored
9F 4w g, I @ wEm

& AT a ¥ armaw wifedr & wrem
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F4, wEifwr ¥ TEa 537 6
8 & gatfaw qurme & fafww aawi &
W AN g IAF) T T HM QET
& ¥ fag darcg, adi Ao d g o
<1gaT § |

ot fiora gz aw@a (Amawr ) ¢
g2 d qgfiaa ag g fa ga M =A@
s 3 gfwRaidNFge Q3
%ay gq & faa 3 W3 fewrdiz 7
qX WA aEdeEd agardigh & |+ qH
g adi &fF saw w9t g@@ wiw A
g @11 wrfwidz 3 34% o ¥
g R AF gl wWE WIwiF g
Y )1 39F 9g¥ i ) W wTa TEA
fea 4 zaFr w9t o AT AT A
gEdv 1 TN 3T AFawgrar fa
GATA 3@ qTa g4 A Fam FT fuw €1
gt F AAFTA g—ag uE g %
AN g1 wFa fFwag & osad faagn
Aagl FAT @A AA A ga A A
FE A IAFT  TEAATA FT W@ E AT
At ShaTd @ & ugdr @17 99
ug &Ta ggi 9T I3 a1 /) AT F
Tad dga &A1 sifggar o owd St
g fear E3gR AT AT § 1
ATAY A IR TFEE (Al TAAIT)
fear- g1 293 g@awm gl &
I Fgl £fF ag adl ara & 1 Q-
#fex adF & IEiA T TG F( ATA
faar & 1 S7EA @ & 5 sas
feegmd & | fafaeez &7 &rqua @
Sl qrAT IA | g I 7L qg w4l oy ger-
HZT & W1 Fa0 € frgm w.8F8 g
ZEIATA FT A § 1 IAH I F
agt wd favaarg |« FFEd fafaee
wi adt freyadi g &1 98 -
AN g feeRiwa 71 5E3a@ F@TE
uT wEl 4B QAT S TR | WA
wAqr ora ug R@fr g f& JeAaeh
Fra@m At fewm owmr g av

Rly. Committee (HAH (Dis.)
IgHC WA, AT HIG: § | TS T4
we7 35T EfE dF wrg TR N
T fFar war 7S #F fag fag widim
oqs ITFT AT AFAT ! FE AW
afi M vl g g O IEF arEq
wEd g aFar § 1w wifagtde
F1 {FIC AR AR Agl FL@T § |
IfFa I9F @iy oF M q9r fe
39 F T 14 %73 NI TF aufa, ITHT
g1, AT A T AE A T WA
qrg @rdy fRar & fefra @9
TaAlE TIAIFT R W fawmr &1
zAd  AFEm gt § 1§ AndE
qTEaTs #i 39 A A AT+l §
gasT % fga fawr g 1 &fFs @@
AN wargre® § 397 & fam Ffog ik
gew F AR Hifwe fF S wes)
feetima faar § fafawex & faaa
A saar fag@adi wmE Fited
Hic WEr § qEy ara Agl g |

SHRI JANARDHANA POOJARY
(Mangalore): Mr. Deputy-Speaker,
Sir, we have seen many political
overtones on this issue. Sir, particul-
arly the Opposition parties have made
capital out of this issue. 1 am very
sorry to state this. The allegation hes
been made against the Government
saying that the Government js par-
tial, in the matter of issue of these
passes. The allegation is also made
from the Opposition side that we-are
partial that we have not followed
the criteria laig down in this regard.
Sir, during the Janata rule, we have
geen so0 many appointments having
been made to the various Committees.
S0 many non-officials have heen app-
ointed. Unfortunately, Sir, even in
my constituency, what happened was
this. I have been a Member since
1977. During the Janata rule also I
was a member. I may say this: Not
a single person from the Opposition
parties (except the Janata  party)
have been appointed in these commit-
tees. I may go one step further, by
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[Shri Janardhana Poojary]

saying this: The RSS elements have
been appointed and nominated in the
Committees in my own constituency.
My charge against my own Govern-
ment is this.

SHRI BAPUSAHEB . PARULEKAR:
Is this not an allegation?

SHRI JANARDHANA POOJARY:
I am saying this with full responsi-
bility I will take the challenge.

SHRI BAPUSAHEB PARULEKAR:
You are making a charge. May I
know whether due notice hasg been
given? There cannot be gne rule for
you anq another rule for me. I have
nothing to say on RSS but the same
yardstick should be applied for every-
body. What you say is not an “alle-
gation” but what I am making is ‘all-
egation’ : this is very strange.

SHRI JANARDHANA POOJARY:
This ig not an allegation. I have not
made any allegation against any in-
dividual. I have made allegation
against the Janata Government.

PROF. MADHU DANDAVATE: To
put the record straight, may I point
out one thing to you? You have
specifically made one point. Let me
tell you this. I am prepared to give
you the names of various Congress-
men on various Committees that I
appointed. There is a prominent
name, wife of hon. Shri Stephen on
a prominent Consultative committee
from the South. And she has tent
me a letter—I am prepared to pro-
duce letter—saying, “I am happy that
you are not partisan and I have been
appointed to the Committee. although
I belong to Congress (I)” I can pro-

duce that letter if you like. i
B

MR. DEPUTY SPEAKER: You tave "
spoken about your constitutency.

Permanent Rly. card DECEMBER 21 1881 ‘passes to Rly. Com-
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SHRI JANARDHANA POOJARY:
1 am._referring to the Railway Min-
istry. So far as you are concerned,
I have nothing to say. I am only
saying about what happened in my
constituency. Now the point is ‘this;
During the Janata rule, in police and
in defence so many RSS people have
infiltrated

MR. DEPUTY SPEAKER:-
put your question.

Please

SHRI JANARDHANA POOJARY:
We hear about human’ failures and
about accidents. If these accidents
are more today, it is not because of
anything else, except certain system-
atic sabotage which has been taking
place in the country today. Now, I
have beepn told that there are cases
of misuse of passes. I am also told

that the passes in which ng names .

are mentioneq and alsg photographs
of the persons using the passes are
not affixed on them, are generally
misused.

SHRI R. P. YADAV (Madhepura):
If the names of the persons using the
passes arc not affixed, then the passes
would not be valid. It is there al-
ready in the list.

SHRI JANARDHANA POOJARY:
I am just verifying this fact. Now
the charges have been made saying
that proper persons are not appointed
on the Committees. Op the contrary,
I would say that the appointment of
these persons ang also the functioning
of these pass-holders have caused
embarrassment . tog the Railway -emp-
loyees. That means the Railway em-

ployees are not happy with the func-
.tioning of these people.

That meuns
these people who are functioning on

*Not recorded.

——

,,\(
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these Committees are effective, -That
_is'why the railway employees do not
want them, So, we must congratulate
the Railway Ministry for nominating
these people. Now, my question is:
what action are you going to take
against these who misuse the passes
and whether action will be taken to
enforce effixation of . photographs on
the passes? I am told that the details
of the journey performed on the basis
of these pass-holders are not main-
tined. I want to know whether this
is true and if it js true whether that
would be rectified.

(Interruptions)

MR. DEPUTY-SPEAKER:
wil]l go on record.

*t ¥R QT ;. IITEAY AGiRE,
QgAY STd mTARG argars S A FE
f& =g gg amas Ffse f& weadid-
A qra S ®RE F7 4Y, Fg F (A9
Fiwm, A& 37 % fqa adi FT agan
'§' |

Nothing

Ae A gh Fgr o w0
feviedizger wifsg, # gz Fa f*
frgges  areeg #WiT fuggee iesw
F v A gl &, #A faargafwan)
4g May qr——gwa fear =T gas
fesiréizgz #30, afF7 FAE 4
@M | Fgr Wi fF gfan wfeard
#r wrar =9.fge, FfFe ag 92 @
T gawl FEIANHeO  arg fadr, g9
T A F4T |

zg< atd TR F AR A §,
Y93 g7 51 gfeare & W3, 79
7gr fw g £, o ST § ga< 9T
F T & | HIT Fi aTd Fearl g F
39T gW TEF! q414 fF wra gfear d
77 JFWA F W g9A WI, ¥}
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fedddwma g1 adt Aaad § gam™
983 F1? wOFr w79 & Agigfa
g3 @& g F ey, gafag &
FEAT FAEAT §, F4T FIAT AMGAT
g fa saat <@h, swAFG aw
g, fwredzge #3G1 "7 foag
T AGA  Fgi, HATAWA T FgAr
=rfeg W, 1 gawr gadv W =R,
et sdifgma ot aq 7, ITET
gie ff FvaT w1fRU |

(swxax)

zaF Xy JtarawiEafea ad
g |

A% 9EA 466 famm FrgAAT
qrF o g A9 & 9T

19.00 hrs.

9T A WiAIT gAl, q. gAY qF T
Fifem A% a7 Fwadi 1 S
466 TFX 4, Wi IENCAH F A
F @ET #); S §a F. 7g ¥ faar
g1 za mefear fs o .8
gEizgwa g, faad  fag s §,
a1 SaF! fegr srw 1 R, AT T
§ < 433 @ a9 gA fr Aw W%
fem=d | o 53 fF w8 st na Afsg
zaar Wegawa A @ fF graga w9
gn arfaw d FA FA &1 A
arffes 3wy &1 & @ arfew
Facgfl 1 s qrEETa Wi 99
AmAa GsEr ST § R graw O
A wAF A AaFIATCE g7 A
F1 aifFsa T &1 FFU Ff AT
gl &1 wif fafawex @ war, 9%
6 & war, AfFq dferdt @ @
FiT—AFET WF AF GWT § | 8
TF § MW, I HAET F ;R
9T FATF A WA E L I FE TR

*Not recorded,
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&€ B 1| T FART U
HOTF § | AT FR-ATL EA Fa ¥
ara g Afes I wme wradie
H§ & woF IO Fgr ST 1 5g
ANqz agd IFA & & | & T
HFT 797 FW & A RINFTE
T F.% gurd=ar g1, a) aif Tsaly
TYE | u% g qOAE |

19.01 hrs.

STATEMENT RE: ALLIGNED PREDI-
CTIONS ABQUJT PRIME MINISTER
AND HER FAMILY

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATSUBBA-
IAH): Mr. Deputy-Speaker, Sir, with
your permission I would like to moke
a statement. This morning, Prof, K.
K. Tewary raised a point here that
some malacious astrologers and tan-
triks are making certain predictions
about our Prime Minister and he wan-
ted that an enquiry be made immed-
iately into this very serious mater. I,
have therefore, come before the House
to make a statement on this matter.

Shrimati Indira Gandhi is not only
the Prime Minister of this country, but
is the most outstanding leader of the
nation. Some attempts are heing made
to harm her in person and thus create
some anarchy and confusion and sub-
vert the political system. ... (Interrup-
tions) **

MR. DEPUTY-SPEAKER: I  have
permited him. Please sit down. He
has given notice and I have allowed
him. I am not allowing anything :lse.
Please do not record what other ton.
Membets say.

about Prime Minister 528
and her family (Stat.).

SHRI P. VENKATASUBBAIAH; One*
Ratanand Shastri had come to notice®
making predictions in a newspap "
Dainik Lok Patro of Jhansi dated Junéd
28, 1981 that Smt. Gandhi was likely
to be assassinated by September, 1981,
and Shri Rajiv Gandhi thereafter.
Ratnanand Shastri had further fore-
cast that Shri H. N. Bahuguna would
become the Prime Minister. He left
Jhansi on July 5, 1981 for Delhi.......

(Interruptions) ** ‘

MR. DEPUTY-SPEAKER: Do not re-
cord anything. Only record the state-
ment. Let him complete the state-
ment.

SHR] P. VENKATASUBBAIAH:
Since the predictions were alarming,
it was considered necessary to locate
Ratnanand Shastri, and place him
under observation before initiating
action against him. DIG Police (Sec-
urity), UP, was immediately alerted
to locate Ratnanand Shastri and ques-
tion him. The Additional Comimiss-
ioner of Police CID, Delhi was also
asked to make ail elforts to locate
Ratnanand Shastri, and take necessary
action. .... (Interruptions)**

MR. DEPUTY-SPEAKER: I am not
allowing any interruptions....Let him
complete the statement first.

SHRI P. VENKATASUBBAIAH: Rat-
nanand Shastri made a similar predi-
ction in Gorakhpur, UP which was
published in a local Hindi daily on
December 15, 1981. He has stated that
Smt. Gandhi would either be killed in
an accident or will be assassinated in
December, 1981. He also told the
newsman that mid-term poll will be
held for Lok Sabha in 1982 where Shri 17
Rajiv Gandhi would be defeated by 1
Smt. Menaka Gandhi and that Shri
Bahuguna will become the Prime Min-
ister. He also predicted that Shri
Rajiv Gandhi will die of heart failure

(Interruptions) **

** (Interruptions)
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Prime Minister and

MR. DEPUTY-SPEAKER: Do. not rc-
‘cord any interrupiions.

SHRI P. VENKATASUBBAIAH):
Ratnanand Shastri hag since been
picked up by the police in Gorakhpur
on December 21 for making these
predictions. He is being questioned
and a detailed report js awaited.

Enquiries show that Ratnanand
Shastri, whose real name js Ram
Avtar Gupta, is a resident of District
Farrakhabad, UP. He had earlier
served in Army from 1968 to 1972
but was discharged on medical
grounds. He had also been admit-
ted in the Military Hospital, Agra
(Interruptions) **

MR DEPUTY-SPEAKER: Do not
record any interruptions,

Shri Ram Vtlas Paswan and some
other hon. Members then left the
House.

GMGIPND—M—2968

LS—13-2-82— 890.

about her 5 ;'30
jamily (Stat.)

SHRI P. VENKATASUBBAIAH: It
was further reported by UP Intelligence
that the forecast made by Shastri were
politically motivated, ang were inten-
ded to malign the Prime Minister and
members of her family. He is known
to be a person of undesirable character
and also several criminal complaints
are pending against him. He is also
reported to have been arrested in
Gauhati some time back.

For your information, Ratnanand
Shastri is a staunch supporter of Shri
H. N. Bahuguna and is Vice-President
of the district unit of Youth for Demo-
cracy, Farrakhabad, UP.

19,06 hrs.

The Lok Sabhqg then - adjourned till
Eleven of the Clock on Tuesday,
December 22, 1981/Pausa 1, 1903
(Saka)
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